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 LOK  SABHA  DEBATES

 LOK  SABHA

 Thursday,  April  4,  968/Chaitra  15,
 890  (Saka).

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock.

 [Mr.  SPEAKER  in  the  Chair]

 ORAL  ANSWERS  TO  QUESTIONS

 Heclamation  Work  in  Middle  Andamans

 *1048,  SHRI  PREM  CHAND  VERMA:
 Will  the  Minister  of  Food  &  Agriculture
 be  pleased.{o  state:

 (a)  whether  it  is  a  fact  that  a  loco-
 motive  and  a  number  of  tractors  were
 acquired  by  the  Divisional  Forest  Offi-
 eer  between  953  and  962  for  reclama-
 tion  work  in  Middle  Andamans;

 (b)  whether  it  is  also  a  fuct  that  a
 number  of  persons  employed  for  the
 work  contin.ied  to  receive  salaries  with-
 out  doing  ay  work  for  a  total  period
 of  529  montas;

 (c)  if  so,  who  was  responsible  for
 the  mis-management  and  huge  wastage
 and  delay  in  the  execution  of  the  work
 assigned  to  the  unit;  and

 (d)  whethr  the  machinery  has  since
 been  required  and  the  work  executed
 and  if  not,  the  reasons  therefor?

 THE  MIN)STER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE)  (a)  One  locomotive  and
 eleven  tractors  were  acquired  by  the
 Andaman  Forest  Department  between
 953  and  1982.  These  were  required
 for  haulage  (४  logs  and  not  for  reclama-
 on  work.

 ana
 (०)  No,  Siv.
 (c)  Does  not  arise,  in  view  of  reply

 to  (b)  above.

 (9)  Only  five  tractors  and  one  loco-
 motive  remained  idle  for  some  time.
 The  locomotive  considered  to  be  be.
 yond  economical  repairs  having  outuy
 ed  jts  utility  period  has  been  condemn~
 ed  by  the  Condemnation  Board  con.
 stituted  by  the  Andaman  Administra-
 tion,  Out  of  five  tractors,  four  have
 since  been  repaired  and  put  into  ope.
 ration  and  it  has  not  been  possible
 to  put  the  rernaining  one  to  use  main)y
 for  want  of  some  necessary  sp#res.
 The  targets  of  extraction  were,  how-
 ever,  achieved  during  the  periad  anu
 the  work  was  executed.  There  78१
 been  no  retardation  in  the  progress  cf
 reclamation  work  on  account  of  thy
 tractors  remaining  idle.  é

 श्री  प्रेम  चन्द  वर्मा  :  जो  उत्तर  माननीय
 मंत्री  जी  ने  दिया  है  वह  ठीक  नहीं है  १*
 वह  गलत  है।  भाप  मेरे  प्रश्न  के  भाग  बीं,
 झोरसी  को  देंखे।  इसने  यह  पूछा  गया  है
 कि  529  महीनों  तफ  उनको  ना  काम
 के  क्या  तनब्वाह दी दी  गई  थी  ?  भध्यक्ष .
 महोदय,  कमलि ल ल'  प्राडिट  रिपोर्ट  मेरे  पाक

 *

 है  ।  उस  में  भाडि:ज॑  ने  एतराज  किया  है.
 कि  529  महीने  बेकार  प्रादमियों  को-
 तनब्दा ं  दी  गई  है  tv  में  समझता  हूं  कि  मंत्री

 महोदय  ने  हाउस  को  न्नत  सिला  दे
 कर  गुमराह  करने  की  कोशिश  की  है।

 में  सवाल  मह  करना  चाहता  हूं  कि  कया
 यह  दुरस्त  नहीं  है  किये  जो'  ट्रैक्टर  थे  ये

 नो  लाख  48  हजार  रूयये की  फारेन,  छूबस-
 चेंज  से  खरोद  गये  थे  और  ये  ढ्रक्टर  या
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 इसके  इंजन  जो  थे  कया  वें  शुरू  से  हो  खराब

 छालत  में  नहों  थे?  क्‍या  यह  भी  सब  हां  है
 कि  इसी  कारण  से  ये  छः  साल  तक  खरा

 पड़े  रहें  ?  क्या  यह  भी  सच  वीं है  कि जब जब  ये
 डिफैक्टिव  थे  तो  उत  डिपार्ट  /ट  के  जो
 कोग  थे,  उत्होंते  हतकों  खरीदा  था,  उन
 पर  शक  किया  गया  और  कुछ  इतकवारी
 भी  को  गई  ?  क्‍या  यह  सव  नहों  है  कि

 करू  से  ही  इतको  वहां  पर  घोटाला  करके
 खरीदा  गया  था।  क्‍या  मंत्री  महं  दय  बतलाने
 की  कृपा  करेंगे  कि  इतके  लिलखिले
 ये  कोई  जांच  उन्होंने  की  है  ?

 SHRI  ANNASAHIB  SHINDE:;  If  there
 tg  any  point,  we  shall  be  prepared  to
 go  into  it.  There  is  no  difficulty  at
 all  in  going  into  any  malpractices.

 SHRI  RANGA:  The  Report  was  be-
 for®  you.  Why  did  you  not  take  any
 netion  earlier?

 SHRI  ANNASAHIB  SHINDE:  As  far
 as  this  Report  is  concerned,  the  PAC
 fhas  gone  into  it  and  it  wanted  clari-
 fication  of  the  position  in  regard  to
 ataff.  According  to  the  Committee,  the
 staff  was  surplus  and  it  was  not  pro-
 wided  alternative  employment.  Now
 the  position  is  like  this.  As  a  result
 of  the  la"k  of  spare  parts  some  five
 tractors  remained  idle.  There  was  a
 tractor  workshop  of  the  forest  depart-
 ment  where  the  sanctioned  strength  of
 staff  was  20  but  actually  only  9  people
 were  working.  )  posts  were  vacant.
 80;  the  services  of  these  staff  were
 utilized  in  the  tractor  workshop  dur-
 ing  the  period  when  the  tractors  were
 idle.

 SHRI  RANGA:  But  the  hon.  Member
 has  said  thut  one  of  the  tractors  has
 never  worked  et  all  from  the  very
 beginning.  It  had  not  been  put  into
 action  throughout,  all  these  years.
 Why?

 SHRI  ANNASAHIB  SHINDE:  I
 have  no  infurmation  about  this.

 ली  27  ररद  वर्मा:  यह  सा  कुछ  सवाल
 मे  था  सॉफिन  मंत्रो  महोदय  तेयार हो  कर
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 श्राते  नहीं  हैं  और  न  पूछ कर  भ्ाते हैं  +  मैं
 प्रायशा  करता  हूं  कि  आप  मेरे  प्रश्न  का
 उत्तर  दिलायें।  इत्र  में  साफ़  पूछा  गया
 है  कि  क्या  यह ह दुरूस्त  नहीं  है  फि  हत
 से  आदमी  पिनों  काम  के  बैठे  रहे  भौर
 उनको  तनख्वाह  चिजती  रही  मैं  जा  ना
 चाहता  हूं  कि क्या  यह  भी  सहो  नहीं  है  कि
 पन्द्रह  आर्दाघयों  की  हाजारो  वहां  लगती
 रही  ज  कि  एक्चुप्रली  चार  आदमी  काम
 करते  थे  और  ग्यारह  ग्रार्दात्यों  की
 बोगस  रजिस्टर  मे  हाजरी  लगाई  गई?  क्‍या

 यह  भी  सहो  नहों  है  कि  73  हजार  रूपये
 इन  ग्यारह  श्रार्दाप्यों  को  बोगज  हाजरी
 े  पेट  किये  गये  ?  इस  'रिपोट  में  यह
 लिखा  हुप्रा  है  कि  73  जहार  रुपये

 फालतु  दिया  गया।  सवाल  इ  सके  सामने
 था।  सही  जत.  ले  कर  क्यों  नहीं  पाये
 मत्री  महोदय  ?  क्‍या  यह  73  हाजर  रूपये
 की  जो  पेमेंट  हुई  यह  गलत  नहीं  हुई  ?

 SHRI  ANNASAHIB  SHINDE:  I  have
 already  stated  the  position.  Though
 the  staff  were  idle  as  a  result  of  the
 tractors  not  being  in  order,  they  were
 made  to  work:  in  the  workshop.  I  have
 already  expliined  that  the  sanctioned
 strength  in  the  workshop  wag  20,  but
 actually  only  9  employees  were  work-
 ing  there.  Sw,  the  staff  which  was  sur-
 plus  as  a  result  of  the  idle  capacity
 of  the  tractovs,  was  working  in  the
 workshop.  ‘the  daily  and  monthly  al-
 location  register  and  daily  register
 have  shown  that  they  have  worked
 there.

 श्री  प्रेम  सन्द  वर्मा  :  गलत  बात  है  ॥
 ल  लकल  काम  नहीं  किया ।

 MR.  SPEAKER:  You  may  say  ‘galat’.
 But  how  am  I  to  verify  it?

 SHRI  8.  KANDAPPAN:  There  are.
 some  practical  difficulties  in  the  admi-
 nistration  of  Andamans  and  I  appre-
 ciate  that  kina  of  difficulties.  For  ex-
 ample,  during  the  monsoon  the  rain  is.
 ao  heavy  that  I  understand  pra
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 all  the  departments  there  suspend
 their  operations  continuously  for  a
 period  of  three  or  four  months.  It  can-
 not  be  helped.  Also,  the  Government
 of  India  is  practically  cut  off  from
 Andaman  Islands  and  it  takes  more
 than  a  week  for  letters  to  pass  from
 this  place  to  the  Andaman  administra-
 tion  as  a  revult  of  which  there  are  a
 lot  of  anomalies  that  have  crept  in.
 So,  keeping  that  in  view,  I  would  like
 to  know  whether  the  Government  would
 consider  the  advisability  of  providing
 the  employees,  whether  they  are  in
 this  department  or  in  other  depart-
 ments,  with  alternative  employment  or
 permitting  them  to  take  up  part-time
 work  elsewhere,  like  reclamation  of
 land  for  agricultural  purposes?  When
 I  was  there  the  workers  represented  to
 me  that  they  should  be  permitted  to
 take  up  reclamation,  farming  and  all
 that.  I  would  like  to  know  whether
 the  Government  would  consider  this.

 SHRI  ANNASAHIB  SHINDE:  I  am
 glad.  that  the  hon.  Member  appreciates
 the  difficulty  under  which  the
 Andaman  administration  has  to  work.
 First  of  all,  due  to  heavy  rains  for  a
 longer  period,  the  employers  find  it
 difficult  to  give  them  employment.
 Moreover,  most  of  the  labour  are  im-
 ported  and  we  cannot  retrench  them
 and  send.  them  back  anywhere.  That
 is  the  difficulty.  Now,  as  far  as  the
 specific  suggestion  of  the  hon.  Member
 is  concerned,  we  shall  examine  it.

 SHRI  SRADDHAKAR  SUPAKAR:
 The  real  question  is  whether  the  em-
 ployees  received  their  salaries  without
 any  work.  That  question  needs  an
 answer.  The  question  is  not  whether
 the  tractors  or  engines  are  lying  idle
 and  so  need  repairs.  If  those  people
 were  indispensable,  may  I  know  whe-
 ther  they  were  given  alternative  jobs
 and  whether  it  is  a  fact  that  they
 were  paid  without  any  work?

 SHRI  ANNASAHIB  SHINDE:  I  have
 already  replied  to  this  question.  They
 were  provided  with  alternative  jobs  in
 the  workshop  of  the  forest  department
 They  were  not  paid  without  work.  I
 have  also  explained  the  other  position
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 in  reply  to  a  query  by  the  hon.  Mem-
 ber  that  Andaman  is  in  a  very  pecu-
 liar  position,  Because  of  the  heavy
 rains  for  some  months  the  work  is
 completely  stopped.  Then,  we  cannot
 retrench  the  workers  because  most  of
 them  are  imported.

 DR.  RANEW  SEN:  When  the  question
 of  labour  in  Apdamans  was  raised  in
 the  House  previously  in  the  course  of
 the  aiscussicn  it  was  pointed  out  that
 one  of  the  main  reasons  for  the  diffi-
 culties  of  the  workers  is  the  maladmi-
 nistration  carried  out  by  the  Commis-
 sioner  of  Andamans,  about  which  seri-
 ous  complaints  have  been  made  by
 the  residents  of  Andamans.  I  would
 uke  to  know  whether  the  Government
 have  rectiveg  those  complaints  and,  if
 so,  whether  they  are  going  into  them
 and  thinking  of  some  remedies.

 SHRI  ANNASAHIB  SHINDE:  My
 Ministry  is  concerned  only  with  the
 administration  of  the  Forest  Depart
 ment  in  Andamans.  If  the  hon.  Mem
 ber  has  any  question  about  other  de-
 partments,  he  may  put  it  to  the  Home.
 Minister.

 Universial  Press  Service  Agency

 ©1050.  SHRI  JOYTIRMOY  BASU:
 Will  the  Minister  of  Labour  and  Res-
 biiitation  be  pleased  to  state:

 (a)  whether  the  Labour  Department
 of  Delhi  Administration  has  received
 several  complaints  against  the  manage
 ment  of  the  Universal  Press  Seovice
 agency  operated  by  the  West  Germans:

 (b)  whether  following  submission
 of  such  comiplaints  against  lack  of
 weekly  off-days  and  working  hours,
 an  employee  has  been  dismissed;  and

 (c)  the  action  Labour  Officers  have
 taken  under  the  Working  Journalists
 Act  and  Shops  and  Establishment  Act
 against  the  Universal  Press  Service
 management?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  HATHI):
 (a)  Certain  complaints  against  the

 .f
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 Agency  were  received  from  one  of  its
 employees  by  the  Delhi  Administra-
 tlom.  The  editor  and  proprietor  of  the
 Agency  is  an  Indian.

 (b)  According  to  the  employer,  he
 had  merely  accepted  the  resignation  of
 the  employee  while  according  to  the
 employee  his  services  had  been  ille-
 @ally  dispensed  with.

 (c)  Prosecutions  have  been  launched
 against  the  Agency  for  not  maintain-
 ing  certain  registers  and  not  display-
 ing  certain  notices  as  required  by  the
 Delhi  Shops  and  Establishments  Act.

 SHRI  JYOTIRMOY  BASU:  Th:
 news  agency  is  run  on  the  lines  of
 the  USIS  in  this  country.  They  re-
 «etve  huge  funds  from  West  Germany
 in  order  to  maintain  this  propaganda
 machinery  for  West  Germany  which
 maligned  this  country  and  added  fuel
 to  ‘the  fire  during  the  time  of  the
 Pakistani  war.  In  the  circumstances.
 may  I  ask  the  Minister  whether  it

 ds  a  fact  that  the  agency  was  not  im-
 wlementing  the  wage  board  awards
 und,  ॥  so,  how  many  more  other  fore-
 ‘gn  agencies  have  similarly  not  imple-
 {mented  the  awards.

 SHRI  HATHI:  So  far  as  this  Agen-
 cy  is  concerned,  it  has  now  implement-
 ed  the  wage  board  recommendations.
 So  far  as  the  other  agencies  are  con-
 cerned,  I  require  notice.

 SHRI  JYOTIRMOY  BASU:  How
 foes  the  Government  propose  to  safe-
 guard  the  interests  of  working  )our-
 nalists  and  non-journalists  in  future
 under  .similar  circumstances  and  wil]
 the  Government  appoint  a  high  power-
 ed  committee  to  investigate  the  such
 zomplaints  and  suggest  proper  suction?

 SHRI  HATHI:  So  far  as  this  agency
 is  concerned,  the  complaint  received
 was  that  the  employee’s  service  were
 illegally  terminated.  The  employers
 maintain  that  the  employee  had  writ-
 ten:  ‘unless  you  meet  with  my  demands
 immedlatety,  I  will  dissociate  myself
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 from  the  agency  from  the  28th  Janu-
 ary..  Now,  the  employer  says,  “be-
 cause  he  has  said  so,  I  have  termina-
 ted  the  services;  he  did  not  want  to
 work”.  But  the  Inspector  has  -alled
 the  parties  and  the  matter  is  being
 negotiated;  on  the  6th  they  have  call-
 ed  the  parties  again  and  the  matter
 may  be  settled.  So  far  as  the  imple-
 mentation  of  the  Journalists  wage
 board  awarg  is  cncerned,  the  machi-
 nery  is  already  there  and  he  has  im-
 plemented  it.

 SHRI  JYOTIRMOY  BASU:  What
 about  the  high  powered  committee?

 SHRI  HATHI:  There  is  no  need  for
 a  high  powered  committee  because
 the  law  is  very  clear  and  if  we  get
 any  complaint,  we  do  take  steps  under
 the  law.  In  this  case.  it  has  been
 done.

 SHRI  V.  KRISHNAMOORTHI:  First,
 I  wish  to  object  to  the  manner  of  put-
 ting  the  question.  It  concerns  that
 the  termination  of  the  services  of  an
 employee  of  the  Universal  Press  Ser-
 vice  Agency.  The  question  says:  a
 the  Universal  Press  Service  agency
 operated  by  the  West  Germans”.  The
 privilege  of  the  Members  should  not
 be  misused  like  this  to  malign  a  parti-
 cular  undertaking  for  whom  there  is
 no  defence  here.

 Is  it  not  a  fact  that  the  management
 has  terminated  this  particular  em-
 ployee,  Deepak  Chaudhuri,  who  is  a
 known  informer  to  certain  blocs.
 namely,  Soviet  Russia,  and  is  it  not
 also  a  fact  that  he  himself  has  resign-
 ed  and  it  has  been  accepted  by  the
 Universal  Press  Agency?

 SHRI  HATHI:  So  far  as  the  Labour
 Ministry  is  concerned,  we  are  con-
 cerned  with  the  workers’  duces  ind
 conditions  of  service  and  the  imple-
 mentation  of  the  labour  laws.  I  am
 not  concerned  with  the  other  things.
 I  have  eaid  that  the  editor  and  pro-
 prietor  of  the  Agency  is.  an  Indian.
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 MR.  SPEAKER:  Next  question.

 SHRI  JYOTIRMOY  BASU:  On  a
 point  of  order..:.

 MR.  SPEAKER:  No  point  of  order.

 SHRI  V.  KRISHNAMOORTHI:.  I  am
 prepared  to  substantiate  what  I  say.

 MR.  SPEAKER:  It  Mr.  Krishnamoor-
 thi  had  asked  a  question  whether  the
 services  of  the  employee  were  dis-
 pensed  with,  it  was  all  right  but  bring-
 ing  in  some  other  extraneous  things
 had  given  lead  to  this  trouble.

 SHRI  V.  KRISHNAMOORTHI:  The
 question  itself  contains  extraneous
 matter  and  it  had  been  admitted.
 The  way  in  which  it  had  been  put,
 that  itself  has  lead  to  this  trouble.

 Forged  permits  for  sugar
 oo

 *)05l.  SHRI  P.  P.  ESTHOSE:
 SHRI  K.  RAMANTI:
 SHRI  E.  K.  NAYANAR:

 SHRI  SATYA  NARAIN
 SINGH:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  whether  Government’s  =  itten-
 tion  has  been  drawn  to  a  news-item
 published  in  the  Hindustan  Times  of
 the  25th  February,  968  that  large
 quantity  of  sugar  has  been  drawn
 from  several  ration  depots  in  Delhi  on
 forged  permits:

 (b)  if  so,  the  total  quantity  cf  sugar
 issued  on  such  permits;

 (०)  whether  Government  have  in-
 vestigated  in  to  the  matter;  and

 (d)  if  so,  the  findings  thereof  and
 the  action  taken  thereon?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASA-
 HIB  SHINDE):  (a)  Yes,  Sir.

 ‘(b)  45  quintals.
 (a)  and  (9).  The  matter  is  being  in-

 vestigated  by  the  police.
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 SHRI  P.  P.  ESTHOSE:  It  it  a  fact
 that  sugar  purchased  against  permits
 and  sold  in  the  open  market  is  priceé
 at  Rs.  5  per  Kg.  and,  if  so,  what  action
 has  been  taken  against  these  persons?

 SHRI  ANNASAHIB  SHINDE:  E
 have  said  that  the  police  are  investi-
 gating  the  specific  question.  As  re-
 gards  the  general  question,  we  allot
 sugar  to  the  States  and  it  is  for  the
 State  Governments  to  see  that  the  dis-
 tribution  is  made  properly  and  if  there
 is  any  breach  of  any  law,  ‘egal  action
 can  be  taken  against  the  parties  can-
 cerned.

 SHRI  P.  P.  ESTHOSE;  May  I  know:
 whether  some  Government  officials  are
 in  link  with  the  traders  or  involved
 in  these  forged  permits  and,  if  so,  what
 action  has  been  taken  egainst  these
 officials?

 SHRI  ANNASAHIB  SHINDE:  That  is
 under  investigation.

 SHRI  K.  RAMANI:  May  |  know
 from  the  hon.  Minister  whether  the
 partial  decontrol  policy  of  the  Gov-
 ernment  has  itself  created  such  “an
 avenue  for  forging  permits  so  that  the
 traders  could  get  more  sugar  and  sell
 it  in  the  black  market?  The  hon.
 Food  Minister  while  he  was  talking
 to  the  Sugar  Mills  Owners’  Associla-
 tion  one  or  two  days  back  stated  that
 he  was  going  to  take  action  if  sugar
 price  had  exceeded  a  justifiable  limit?
 I  want  to  know  specifically  from  the
 hon.  Minister  what  is  the  justifiable
 limit  and  what  is  the  unjustifiable
 limit?  In  Madras  State  the  mill-owners
 agreed  to  sell  sugar  at  Rs.  3  per  kilo  in
 the  market  and  forty  per  cent  was
 allowed  to  be  sold  like  that  while  the
 ration  price  was  Rs.  .78.  But  actu-
 ally  it  is  sold  at  Rs.  5  or  6a  kilo.
 What  is  the  justifiable  limit  and  what:
 is  the  unjustifiable  limit—is  It  Rs.  ATS
 or  Rs.  3.50  or  Rs.  5  or  Rs  6?  When  is
 he  going  to  take  action?

 SHRI  ANNASAHIB-  SHINDE:  I
 can  reply  to  the  question,  but  the  point
 is  that  the  question  refers.to  the  news~
 item  dated  He  28th  February,  2968  of
 the  Hindustan  Times  and’  it  is  ‘very’
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 precise.  The  questiuu  .o  be  consider-
 ed  is  whether  you  would  allow  the
 hon,  Member  to  go  into  the  general
 Rolicy  of  sugar  control  and  decontrol.

 MR.  SPEAKER;  It  refers  to  ration
 shops  selling  sugar  at  a  higher  rate.
 You  can  confine  your  reply  to  what
 ig  pertinent  to  this  question.

 SHRI  ANNASAHIB  SHINDE:  The
 hon.  Member  refers  to  some  sale  of
 controlled  sugar  in  Madras  State.  I
 have  already  mad2  the  positicn  clear.
 fhe  State  Government  should  stzraizh-
 ten  out  and  streamline  the  aistribu-
 tfon  procedure.  They  should  see  that
 levy  on  sugar  is  not  allowed  to  pass
 into  other  hands  so  that  nobody  is  able
 to  exploit  the  situation.

 भो  सरज  पाण्डेय  :  परसों  के  अख  /र
 में  खाद्य  मंत्री  झहहोदय  का  यह  ध्यान
 निकला  है  कि  श्रगर  शकर  के  दाम  ढ़ेंगे
 तो  मिल  श्रोनज  के  खिलाफ  कार्यवाही  की
 जायेग्री  ।  गुड़  की  जो  शरा  व्न  रही  थी
 सरकार  ने  उस  पर  तो  रोक  छगा  दी  है,
 लेकिन  मैं  यह  जनना  चाहता  हूं  कि  शक्कर
 के  शिल  मालिकों  के  खिलाफ  क्‍या  कार्य-
 वाही  की  गई  है,  क्‍योंकि  शक्कर  के  दाम
 दाजार  में  रोजाना  ढ्ते  जा  रहे हैं  और
 शक्कर  मिलना  .हकुल  न  मुझकिन  हो  रहा
 है  ।

 SHRI  ANNASAHIB  SHINDE:  The
 hon.  Minister  has  made  it  clear  that
 we  shall  not  hesitate  to  take  legal
 action  if  prices  shoot  up.  We  had  al-

 ready  taken  some  steps  in  ord2r  that
 prices  are  maintained  at  a  particular
 level.  'We  have  made  available  ar.  ad-
 ditional  quantity  of  34,000  ionnes  of
 sugar  immediately—24,000  tonnes  fer
 free  sale  and  10,000,  tonnes  for  con-
 trolled  distribution.  There  was  a
 apurt  in  the  price  of  jaggery  because
 some  State  Governments  wanted  to
 enter  the  jagger  trade;  they  wanted
 to  purchane  jaggery.  We  have  issued
 orders  that  taking  into  conside-ation
 the  present  supply  position  of  sweeter-
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 ing  agents  in  the  country,  jaggery
 should  not  be  used  for  purposes  other
 than  human  consumption  or  cattle
 feed;  it  should  not  be  used  for  the
 manufacture  of  alcoholic  liquors,  etc.
 Necessary  orders  have  been  issued.

 SHRI  SHIVAJI  RAO  S.  DESH-.
 MUKH:  May  I  know  whether  under
 the  agencies  of  big  bosses  of  the  Delhi
 Metropolitan  Council,  the  national
 capital  leads  the  country  in  forged
 sugar  permits  to  this  extent  that  the
 administration  is  supposed  to  have  is-
 sued  permits  to  the  sweetmeat  shops
 and  ration  shops  bearing  even  the
 election  symbol  of  Jan  Sangh?

 SHRI  ANNASAHIB  SHINDE;:  I  am
 not  aware  of  this.

 श्री  एस  एम ०  जोशी  :  श्रध्यक्ष  गहोदय
 मैं  मंत्री  महोदय  से  यह  जनना  चाहूंगा  कि
 जो  पाशियल  डी  कंट्रोल  किया  उत  में
 मकसद  यह  था  कि  हमारा  जो  सुगर  केन
 के  कल्टीवेशन  का  एरिया  है  वह  बढ़े  और
 न्ढ्ने  से  श्राइनदा  के  लिये  सुगर  प्राइसेस
 नोचे  श्र  जायेगी,  तो  इस  डी-कंट्रोल  के
 ब्गद  क्‍या  मंत्री  महोदय  बता  सकते  हैं  कि
 कितना  एकरेज  'ढ़ा  है  श्रौर  उत  का  कोई
 ऐन्टिप्तिपिटरी  'एफेक्ट  सुगर  प्राइसेज  पर
 क्यों  नहीं  हो  रहा  है  ?

 SHRI  ANNASAHIB  SHINDE:  Rc-
 ports  indicate  that  the  sowing  trend
 is  very  encouraging.  Actual  estimates
 will  be  available  after  some  period,  but
 this  will  have  effect  on  the  next  sea-
 son.  The  policy  has  been  very  help-
 fu]  in  increasing  sugarcane  plantations.

 श्री  कंवरलाल  गृप्त  :  प्रध्यक्ष  गहोदय
 पिछले  चार  पांच  दिनों  में  सुगर  की  प्राइ-
 सेज  करी  करी।  200 ये  क्विटल  ढी
 हैं,  चा  रही दिन  में  20  रुपये  क्विं  ल  और
 कल  माननीय  मंत्री  महोदय  की  ताड़ना
 के  टाद  25  रुपये  क्विंटल  घट  गई  तो
 यह  जो  मिल  मालिक  हैं  इन  लोगों  ने

 पूल  बना  रखा  है  भोर  यह  कोशिश  करंते
 हैं  कि  एंक  महीने  का  जो  मोका  है  तो
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 श्राखीरी  दिनों  मे  बेचें,  उत  से  पहले  नहीं
 बेचेंगे,  उत  की  वजह  से  प्राइसेज  बढ़ती
 हैं  भौर  जो  फ्रलक्चुएगंत  होते  हैं  उस  से

 कन्जयूमर  7हुत हिट  होता  है  तो  मैं  मंत्री

 महोदय  .से  पूछता  चाहता  हूं  कि  यह  मिल
 मलिक  लोक  गआ॥राइन्दा  त  तरीके  से
 एक्पंप्लायट  न  कर  पायें  और  कन्ज्यूएर  हि  :
 न  हों  उत्तके  लिये  कोई  परातनिन्ट  मशीन
 या  कोई  ऐता  नियतन  नाने  के  लिये  तैयार
 &  जित  से  कि  यह  प्र  इसेज  च्ह्त  ज्यादा
 ऊंची  न  जा  सकें

 SHRI  ANNASAHIB  SHINDE  We
 2  trying  to  be  vigilant.  We  wish

 the  manufacturers,  trading  community
 and  others  cooperate  with  the  Gov-
 ernment.

 SHRI  KANWAR  LAL  GUPTA
 not  a  question  of  wish.
 सरकार  कोई  कदम  उठाते  के  निये  तैयार
 है  य.  नियत  बनाने  के  लिये  तैयार  2?
 SHRI  ANNASAHIB  SHINDE:  |  have

 already  mentioned  some  of  the  steps
 taken  by  Gove-nment.  First  of  all.
 orders  have  been  issued  banning  use
 of  jaggery  for  any  purpose  other  than
 human  consumption  and  cattle  feed,
 because  jaggery  prices  have  also  sym-
 pathetic  reaction  on  sugar  prices.

 श्री  कंवर  लाल  गुःत:  मैं  यह  कहता  हूं
 कि  मस्ति  ग्शलिकों  के  खिलाफ़  श्रापने  दूस :
 स्टेस पिये  हैजि  से  की न्र इज  नचें पये
 लेकिन  जो  मिल  मालिक  पूल  करते  हैं
 झं।र  जो  कीमत  एकदम  ऊपर  ले  जाते  हैं
 उस  के  बारे  में  श्राप  क्‍या  स्टेप  लेने  वाले
 हैं?

 THE  MINISTER  OF  FOOD  AND
 AGRICULTURE  (SHRI  JAGJIWAN
 RAM):  He  is  aware  that  the  period
 within  which  the  sugar  release  should
 be  despatched  is  30  days.  He  also
 knows  perhaps  that  the  quantity  of
 sugar  that  is  not  despatched  within
 that  period  will  be  ereateq  as  levy.
 That  threat  is  already  there.

 SHRI  NATH  PAI:  May  I  know  what
 benefits  the  consumer  and  olso  the

 It  is
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 small  producer  have  received  from  the
 so-called  partial  decontrol,  which’  so.

 far  as  the  consumer  ‘is  concerned,  has-”
 operated  as  a  partial  loot  which  has:
 only  benefited  the  speculator  and  the
 landlord  in  his  constituency  who  holds
 hundreds  of  acres?  I  have  gone  there~
 and  I  have  seen  it.  Only  the  !  older
 of  big  plots  of  land  is  benefited  by  this-
 and  the  small-holder  and  the  consumer
 have  been  robbed.  May  I  iknow  4  any«
 assessment  has  been  made  of  the  tre-
 mendous  profits  made  by  the  big  land-
 holders  as  against  the  anticipated  bene-
 fits  which  he  honestly  believed  would
 go  to  the  consumer  perhaps?  Hag  any
 assessment  bc2n  made  as  to  who  has:
 been  the  overall  beneficiary  of  pactial
 decontrol  and  who  has  been  the  loser?

 SHRI  JAGJIWAN  RAM:  The  profit
 made  by  the  trade  and  industry  can
 be  assessed  after  the  season  is  over.
 But  one  thing  is  quite  clear  even  today.
 So  far  as  the  cane-growers  are  con-
 ccrned,  whether  he  is  the  big  grower
 or  small  grower,  he  has  been  very  much
 benefited.  So  far  as  the  consumer  is
 concerned,  if  my  hon.  friend  has  tried.
 to  understand  the  entire  scheme,  he
 will  find  that  whatever  the  consumer
 is  getting  from  the  levy  sugar,  he  is
 getting  it  at  a  subsidised  price.  be-
 cause  the  sugar  factories  had  paid  a
 price  to  the  growers  which  js  much
 higher  than  the  minimum  price  that
 had  been  fixed.  The  consumer  is  gett-
 ing  the  levy  sugar  at  a  price  which
 is  calculated  on  the  basis  of  minimum
 price  of  sugar-cane.  To  that  extent..
 it  is  being  subsidised.  The  whcle
 trouble  arises  because  of  the  short-
 age  of  the  commodity  and  the  consu-
 Mer  is  not  getting  adequate  quantity
 of  sugar.  He  has  to  supplement  his
 Tequirements  from  the  open  market
 where  the  price  is  naturally  higher
 than  the  subsidised  price.

 SHRI  TENNETI  VISWANATHAM  :
 The  basis  on  which  this  partlal  de-
 control  was  introduced  was  that  the
 sugar  position  in  the  eountry  will  im-
 prove  and  the  consumer  will  get
 greater  benefit  to  the  extent  that  he
 gets  subsidised  suger.-  In.  view  of  all
 these  benefits  which  according  to  the
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 minister  flow  from  decontrol,  why
 should  he  not  decontro]  the  entire
 sugar  and  increase  the  benefits  4  hun-
 dredfold?

 SHRI  JAGJIWAN  RAM:  Ferhaps
 the  hon..member  believes  in  chang-
 ing  horses  in  the  mid-stream.  I  hope
 that  will  be  far  from  his  irtention.
 The  question  can  be  considered  at  the
 beginning  of  the  next  season.

 SOME  HON.  MEMBERS  rose—

 MR.  SPEAKER:  For  the  benefit  of
 the  House,  I  will  read  the  question:
 It  is  about  the  quantity  of  sugar  drawn
 form  ration  depots  in  Delhi  on  forged
 permits,  whether  un  enquiry  iias  been
 made,  etc.  Delhi  is  gone,  forged  per-
 mit  is  gone  and  the  supplementaries
 have  no  relevancy  at  all  to  the  main
 question.  Next  question.

 Underground  Reservoir  in  Gangetic
 Plain

 *i052.  SHRI  BHOGENDRA  JHA:
 Will  the  Minister  of  FOOD  AND  AG-
 RICULTURE  be  pleased  to  state:

 (a)  whether  Government's  attention
 has  been  drawn  to  8  news-item  pub-
 lished  in  the  Indian  Nation,  Patna  of
 the  25th  February,  968  that  Mr.  Dun-
 cun  Scott,  Director,  United  States  In-
 formation  Service,  Calcutta  stated
 that  the  Gangetic  plain  has  the  lar-
 gest  underground  reservoir  of  water
 in  the  world:

 (b)  if  so,  whether  Government  pro-
 pose  to  implement  any  plan  to  bring
 into  full  use  for  agricultural  purposes
 the  underground  water  in  the  Gange-
 tic  plain;  and

 (c)  if  so,  the  details  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FOOD,  AGRI-
 CULTURE,  COMMUNITY  DEVELOP-
 MENT  AND  COOPERATION  (SHRI
 ANNASAHIB  SHINDE):  (a)  Yes.  Sir.
 The  statement  appears  to  have  been
 made.on  the  28rd“February  and  was
 reported  in  the  Indian  Nation  of  the
 24th  February.
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 (b)  and  (c).  The  groundwater  deve-
 lopment  for  agricultural  purposes
 through  all  feasible  schemes  like  dug-
 wells,  boring  and  deepening  of  tube-
 wells,  installation  of  pumpsets,  con-
 struction  of  shallow  tubewells  and  deep
 tube-wells  has  already  been  i.)  pro-
 gress  in  the  Gangetic  plains.  The  pro-
 gramme  has  been  further  accelarated
 during  the  last  two  years.

 श्री  भोगेन्दर  झा  :  अ्रध्यक्ष  महोदय.  पूरे
 गंदा  के  मैदान  में  जो  भूमिगत  जल  का  भग्डार
 है  उस  के  बारे  में  कोई  पूरा  सक्ष बैंग  भारत
 सरकार  ने  किया  है  और  अगर  किया  है  तो
 उस  सर्वेक्षत  के  आधार  पर  उमर  के  इस्तेमाल
 की  कोई  योजना  बनायी  है  या  नहीं  ?  उस
 भूमिगत  जल  के  अलावा  जो  उत्तर  से  बहुत
 सी  नदियां  राती  हैं  उन  की  गहराई  के  बल  से
 लगातार  उस  के  नीचे  से  पाती  उन  में
 ग्राता  रहता  है.  हिमालय  से  पानी  न  झाने  पर
 भी,  वह  भूमिगत  जल  खुद  भी  श्राता  रहता  है
 जिस  से  जोर  करने  की  जरूरत  नहीं  है.  जैसे
 हमारे  यहां  लद॒निया  वगैरह  में  जहां  खेत  में
 भी  पानी  कभो  कभी  यों  ही  निकलता  रहता  है.
 तो  उस  के  लिए  आसानों  से  ऊपर  उपलब्ध
 करने  के  लिए  कोई  सर्वेक्ष ग  या  उस  को  इल्ते-
 माल  करने  की  कोई  योजना  सरकार  ने  बनायी
 है  और  उस  को  लागू  करने  का  विचार  है  या
 नहीं  ?

 SHRI  ANNASAHIB  SHINDE:  Sur-
 veys  have  already  been  carried  out
 by  the  Exploratory  Tubewells  Orga-
 nisation  and  the  broad  quantities
 have  been  assessed.  It  has  Leen  In-
 dicated  that  in  UP  50  million  acre-
 feet  of  underground  water  would  be
 available,  At  the  moment  30  per  cent
 of  it  is  being  exploited  and  70  per  cent
 still  remains  to  be  exploited.  In  Bihar
 also,  about  5  million  acre-feet  of
 underground  water  is  likely  to  be
 available.  20  per  cent  of  it  is  being
 exploited  at  the  moment  and  80  per
 cent  still  remains,  In  the  last  two
 years,  the  exploitation  of  underground
 water  resources  has  gainég  such  a
 momientum  both  in  UP  and  Bihar  ¢hat
 the  minor  irrigation  pregrammes  are
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 progr
 casing  very

 satisfactorily  compar-
 ed  to  years.

 oft  भोगेख  at:  प्रध्यक्ष  महोदय,  मी
 हाल  में  इस  देश  में  जो  तरक्‍्को  हुई  है,  सौभाग्य
 से  मंत्री  महोदय  का  दल  कई  स्थानों  पर  सरकार
 में  नहीं  था,  इस  लिये  तरक्की  हुई  है  ।  मैं  मंत्री
 महोदय  से  पूछता  चाहता  हूं  कि  अभी  तक
 जो  70  फोसदी  या  80  फोसदी  भूमिगत  जल
 का  उपयोग  नहीं  हो  सका  है,  उस  का  कम  से  कम
 चौथी  पांच  साला  योजना  में  पूरा  उपयोग  करने
 के  लिये  सरकार  के  पास  कोई  योजना  है  या
 नहों  है  ?

 दूसरे--इस  का  उपयोग  करने  के  लिये
 ड््ल्यि  और  रिग्ज़  का  अत्यन्त  अभाव  है  ।
 क्या  सरकार  के  पास  ऐपी  कोई  योजना  है  कि
 उन  की  फौज  के  पास  कितने  रिग्ज़  हैं,  या  प्राइवेट
 व्यापारियों  के  पास  जितने  रिग्ज़  हैं,  या जिनका
 वे  उत्पादन  कर  रहे  हैं,  उन  सब  का  रिक्‍्वी-
 जीशन  कर  के  ऐसा  इन्तजाम  किया  जाय,
 जिस  से  कि  चौथी  पांच  साला  योजना  के
 दौरान  इस  भूमि  के  जल  को  निकालने  के  लिये
 उन  का  उपयोग  किया  जा  सके  ?
 SHRI  ANNASAHIB  SHINDE:  Re-

 ferring  to  the  first  part  of  the  hon.
 Member's  question,  I  do  not  think  he
 should  really  attribute  any  political reasons  and  say  that  because  of  a
 purticular  political  party  being  in
 power  this  programme  was  getting well,

 शी भोगेन झा झा  20  माल  में  नहीं
 « हुआ,  दो  साल  में  हुआ  है  ny

 SHRI  ANNASAHIB  SHINDE:  In
 fact,  there  has  been  a  very  healthy
 awakerfing  throughout  the  coyntry.
 Due  to  the  drought  and  a  number  of
 other  factors  there  has  been  better
 eansclousness  in  regard  to  minor  irri-
 gation  programmes  and  State  Gov-
 emnments  are  showing  very  keen  in-
 terest  in  the  implementatian  of  the
 programme.  As  far  as  UP  and  Bihar
 are  concerned,  for  instance,  for  the
 year  under  the  Plan  sector
 Ne  6,21,00,000  ह. अ  provided  and  under
 the  instttufional  sectit  Rs.  -18,88,00,000
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 have  been  provided  and  for  UP  Rs.  20
 crores  under  the  Plan  sector  and  Res,  27
 crores  under  institutional  sector  have
 been  provided  for  the  year  1968-69  for
 minor  irrigation.

 श्री  भोगल का.  :  रिग  का  भ्रभाव  है,
 नहीं  मिल  रहे  हैं,  उस  के  बारे  में  भी  पूछा
 था।

 SHRI  ANNASAHIB  SHINDE:  Most
 of  the  rigs  are  available  in  the  ccun-
 try  and  there  should  be  no  difficulty
 in  getting  the  rigs.  If  there  is  any
 difficulty  felt  by  any  State  Govern-
 ment,  we  are  prepared  to  support  their
 foreign  exchange  requirement.  There
 should  not  be  any  difficulty  on  that
 account  at  all.

 श्री  मःयुंजय  प्रसाद  :  मैं  मंत्री  महोदय  से
 पूछता  चाहता  हुंकि  केन्द्र  की  बोर  से  बहुत  से
 'रिग्ज  विहर  भेजे  जाने  को  बात  थी.
 क्या  रिग्ज  के  वहां  पहुंचने  श्ौर  लगाने  में  कोई
 कठिताई  श्र  रही  है  दूसरी  बात--
 जितने  द्प्ूब  वेल्ज़  आपने  लगाये  हैं  या  बनाने
 वाले  हैं.  उन  को  बिजली  की  सप्लाई  निश्चित
 रूप  से  ग्रवाधित  रूप  से  साल  भर  मिलती  रहे.
 क्या  इस  की  कोई  व्यवस्था  हो  रही  है  ?

 SHRI  ANNASAHIB  SHINDE:  About
 tigs  there  is  no  difficulty  os  I  have
 already  explained  the  position.  As  far
 an  electricity  for  the  rural  supply  is
 concerned,  the  State  Governments  are
 expected  to  look  into  this.  There  are
 extensive  plans  and  Central  assist-
 ance  is  liberally  flowing  to  State  Gov-
 ernments  for  expanding  their  plans  of
 rural  electrification.

 att  महाराज  सिह  भारती:  क्‍या  मंत्री  जी
 को  ज्ञात  है  कि  भूमिगत  जल  भण्डार  को
 निकालने  के  लिये  इस  समय  दो  तरह  को
 ड्बरदस्त  रुकावर्टे  श्राई  हुई  हैं--एक  यह
 कि  जो  किसान  नल-कूप  लगाते  हैं,  उन  को
 पानी  बेचने  को  इजाजत  नहीं  है  इस  वजह  से
 लोग  नल-कप  लगाने  में  हिचकते  हैं  क्‍योंकि
 पानी  बेचने  पर  पाबन्दी  लगी  है
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 दूसरे--नल-कप  बड़े  न  लगाये  जांयें  ।  6  इंच
 के  न  लगाये  जांय  ।  3  हार्सपावर  या  5  हासे-
 पावर  के  कनेक्शन  दिये  जाते  हैं,  जिससे  नोचे
 से  कम  पानो  निकाल  पाते  हैं  ।  यदि  सरकार
 को  ये  दांतों  बातें  ज्ञात  हैं,  तो  स्थिति  को  सुआरने
 के  लिये  सरकार  कया  कर  रहो  है  ?

 SHRI  ANNASAHIB  SHINDE:  |l  am
 not  aware  of  these  things.

 MR.  SPEAKER:  That  is  a  different
 question.

 थी  to  ato  तिवारी  :  क्या  सरकार  को
 मालूम  है  कि  नल-हूप  लगाने  का  काम  प्रान्तीय
 सरकारों  का  है  t  थिद्ार  की  प्रान्तोय  सरकार
 को  संविद  सरकार  था,  वह  काम  कम  शौर
 प्रोपेगण्डा  ज्यादा  करतो  रहो.

 MR.  SPEAKER:  That  has  nothing
 to  do  with  the  question.  We  ure  not
 discussing  the  Bihar  Government
 That  is  where  we  get  into  trouble.

 SHRI  RANGA:  In  view  of  the  fact
 that  rural  electrification  has  been  at
 about  the  lowest  level  in  these  two
 States  and  without  power  supply  it
 would  not  be  possible  for  veasants  to
 make  use  of  rigs,  tubewells  and  all
 these  things,  has  Government  got  any
 Plans  for  providing  sufficient  funds
 from  the  Centre  also  in  order  to  push
 up  this  programme  of  rural  electrifi-
 cation  in  these  States  for  this  specific
 purpose?

 THE  MINISTER  OF  FOOD  AND
 AGRICULTURE  (SHRI  JAGJIWAN
 RAM):  There  has  been  difficulty  be- ‘ause  the  necessary  funds  for  rural
 lectrification  with  the  various  State

 electricity  boards  are  not  adequate
 for  the  requirement.  The  difficulty  is
 that  the  finances  available  with  the
 State  Governments  are  not  adequate
 and  from  the  Centre  also  there  ‘has
 been  difficulty.  I  have  been  able  to
 find  a  solution  for  that  and  the
 Secretary  of  the  Agriculture  Min-
 ntstry  has  taken  up  the  matter  with
 the  State  electricity  boards  that-if  the
 electricity  boards  float  debentures
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 commercial  banks  may  contribute  to-
 those  debentures  so  that  the  neéces-'
 sary  credit  will  be  available  with  the
 electricity  boards  for  rural  elettrifi-

 cation.

 SHRI  AMRIT  NAHATA:  The  House
 has  been  told  just  now  that’  during
 the  last  two  years  the  tubewe:]  pro-
 gramme  has  got  a  terrible  spurt  in  UP
 and  Bihar.  The  Exploratory  Tube-
 well  Organisation  (ETO)  is  committ-
 el  with  the  Rajasthan  Government  to
 explore  and  dig  200  tubewells  in  th.
 arid  zones  of  Rajasthan  but  this  com-
 mitment  has  not  been  fulfilled  and  we
 are  told  that  the  ETC  is  clusing  its
 shop.  Is  it  because  Rajasthan's  is  a
 Congress  government  whereas  LP  and
 Bihar  had  non-Congress  governments
 of  which  the  Centre  was  afraid  be-
 cause  of  blackmail  by  them?

 AN  HON.  MEMBER:  This  is  attri-
 buting  motives.

 MR.  SPEAKER:  This  is  a  avestion
 about  the  Gangetic  plain,  rigs  and  alt
 that.  Unnecessarily  you  lose  the  time.
 Shri  Tiwary  and  Shri  Nahata  and  al)
 of  them  Jose  time.  That  is  all.

 थो  जोग  To  त्यागी  :  अभो  मंत्री  सटोदय
 ने  स्वीकार  किया  है  कि  गैवरेटिक,  प्लान्ज  के
 झन्दर  बहुत  बड़ा  पानी  का  भण्डार  है  परन्तु
 इप  के  साथ  हो  साथ  श्रष्ण्क्ष  महोदय  जे  नह।रें.
 हमारे  यहां  चलतो  हैं  वे  गधियों  के  दिनों  में

 सूख  जाती  हैं  t  मैं  सरकार  से  प्रार्यना  ५रछंगा
 कि  जितने  टयूत-वेल्ज़  लगे  हैं,  उन  के  द्वारा

 भावश्यकतानुप्तार  पानी  निकालने  के  ताद  भी

 बहुत  बड़ा  जल-भण्डार  वहां  है  1  क्या  सरकार
 बड़े  टयूब-वेल  लगा  कर  कोई  बड़े  नहर
 निकालेगी  जिससे  कि  वहां  पर  पानो  ज्याद
 गहराई  में  है  या  नहीं  है,  वहां  पाती  पहुंच  सके  ?

 SHRI  ANNASAHIB  SHINDE:  All
 these  plans  of  minor  and  major  irri-
 gatién  will  bave  to  be  necessarily  co-
 ordinated  taking  into  consideration  the
 local  availability  of  underground  tes--.
 ources  and  surface  availability,
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 SHRI  RANDHIR  SINGH:  Has  the

 Minister  made  any  survey  about  the
 Gangetic  plain;  what  is  the  acreage
 which  is  unirrigated;  what  {s  the  total

 amount  to  be  spent  on  the  project  to
 provide  water  to  that  unirrigated  area
 through  tubewells,  wells  and  canals:
 and  what  is  the  time  stipulated  with-
 in  which  that  acreage  would  be  brought
 under  water  so  that  we  could  have
 more  and  more  production?

 SHRI  ANNASAHIB  SHINDE:  87090
 estimates  are  available  but  at  the

 “moment  the  figure  is  not  with  me.
 With  due  notice  it  should  be  possible

 to  provide  that.

 लेरकरण  मगर  के  जरत!  का  पुनवस

 1053  श्री  भोंकार  साल  बेरवा  :
 क्या  श्रम  तथा  पुनर्वात  मंत्री  यह  बताने  की

 कपा  करें]  कि  :

 (क)  क्‍या  यह  सच  है  कि  भारत-
 पाऊिस्तान  संत्र्  के  दोरान  लोग  खेतकरण

 छंड़कर  अन्यत्र  चले  गये  थे  ब्रौर  फिर  वहां
 वापस  प्राने  में  डरते  हैं;  प्रौर

 ख)  यदि  हां,तो  उन  में  फिर  से  विश्वास
 पैदा  करने  तथा  उन्हें  वहां  फिर  बसाने  के  लिये
 सरकार  ने  क्या  कार्यव्राही  को  है  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR,  EMPLOY-
 MENT  AND  REHABILITATION
 (SHRI  D.  R.  CHAVAN):  (a)  Khem
 Karan  was  evacuated  by  civilians  dur-
 ing  the  Indo-Pak  conflict  of  August-
 September  1968,  as  it  was  in  the  battle
 zone,  The  residents  were  not  afraid  to
 go!  back  and  they  returned  after  the

 -cease-fire
 '(b)  A-statement  indicating  the  steps

 taken  by  Government  is  laid  on  the
 table  of  the  House.  (Placed  in  Library
 See  No,  LT-745/68).

 Measures  taken  by  Government  have
 gone  a.  long  way  to  restore  confidence
 and  the  people  of  Khem  Karan  have
 resumed  their  normal.  activities.
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 श्रो  रय्रॉं  गरलाल  वेरवा  :  प्रध्यक्ष  महोंदय,
 मैं  जानता  चाहता  हूं  कि  ितने  परिवार्सा  को
 कितत्री  रकम  दो  गई  है  तथा  कया  उन  परिवारों
 में  कोई  ऐता  भो  सदस्य  था  जो  राजस्थान  का

 एप्र०एत०ए०  था,  प्रदान  भी  था,  ग्ौर  वहां

 का  नागरिक  बन  कर  वापस  आया  ?
 SHRI  D.  R.  CHAVAN:  If  the  hon.

 Member  will  look  into  the  statement
 that  has  been  laid  on  the  Table  of  the
 House,  the  figures  concerning  the  ex-
 penditure  have  been  given  there.  Con-
 cerning  the  MLA  to  whom  a  reference
 has  been  made,  I  have  no  information
 about  it.

 श्री  ्रो  जौर  लाए  बेरवा  :  मैं  यह  जातना
 चाहता  हूं  fr  इस  तरह  के  कितने  परिवार  हैं
 जोकि  भागकर  पाणि  स्तान  गये  थे  बौर  वापिस

 नहीं  प्राये  ?
 SHRI  0,  R.  CHAVAN:  There  is  no

 question  of  persons  going  from  Khem
 Karan  to  Pakistan.

 SHRI  A.  5.  SAIGAL:  May  I  know
 how  many  persong  have  been  benefited
 by  these  schemes  and  how  much  money
 has  been  spent  on  them?

 SHRI  0.  R.  CHAVAN:  As  I  said
 just  now,  the  amount  that  has  been
 spent  has  been  given  in  the  statement
 laid  on  the  Table  of  the  House.  Prac-
 tically,  all  the  families,  in  accordance
 with  the  approved  patern  of  schemes,
 have  been  benefited  and  they  have  re~
 sumed  their  normal  activities.

 SHRI  ANANTRAO  PATIL:  May  I
 krow  whether  the  Government  have
 estimated  the  damage  and  the  loss  to
 property  includnig  the  standing  crops
 in  the  fields  in  Khem  Karan  area  dur-
 injt  Indo-Pakistan  conflict  and  whether
 they  have  taken  any  steps  to  make
 god  that  loss?

 SHRI  D.  R,  CHAVAN:  During  Indo-
 Pakistan  conflict,  the  loss  to  the  Gov-
 ermnent  property  was  about  Rs.  618
 lakhs  and  the  loss  to  private  property
 that  was  destroyed  was  about
 Rg.  299°33  lakhs,  the  total  being
 Rs.  305°5]  lakhs.  In  accordance  with
 the  approved  pattern  of  essistance.  the
 emount  that  has  been  spent  on  reljef
 ang  rehabilitation  measures  that  have
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 been  taken  by  Government  is  more  मेरा  द  उन्होंने than  Rs.  4  crores.  दूसरा  प्रश्न  यह  है  कि  उन्होंने  फहा

 श्री  बलराज.मधोक  :  अध्यक्ष  महोदय
 मैं  प्रभो  खेंमकरन  से  होकर  आया  हूं  भौर  वहां
 पर  आपने  जो  कुछ  फाम  किया  है  उसको
 देखा  है  ।  यह  काम  केवल  शहरी  मकानों  तक
 ही  सीमित  है  जबकि  मुख्य  रूप  से  एप्रीकल्चरल
 इलाका  है  शोर  पाकिस्तान  की  सोमा  तक
 जितनी  भूमि  है  वह  बहुत  उपजाऊ  है  श्रौर
 उस  सा  भूमि  को  जेर  काश्त  लाने  के  लिए
 श्रावश्यकता  है  कि  उन  लोगों  को,  जोफि
 वहां  पर  काम  करते  हैं,  कुछ  परमानेन्ट  बैनि-

 किट्स  दिये  जायें,  कुछ  टैक्स  बेनिफिट्स  भ्रौर

 कुछ  डेवलपमेन्ट  करने  के  लिए  ।  इस  मामले
 में  एस्कार्टस न ेकुछ  काम  किया  है,  कछ  ट्रैक्स
 भेजे  हैं  जोकि  काम  कर  रहें  हें  ।  में  महँ
 ज-नना  चाहत  हुं  कि  सरकार  की  आर  से
 इस  भाभल  में  कपा  उनको  प्रतानेन्ट  बेलि-
 फिन  देते  की  कोई  स्कीम  हे  ताकि
 पापिस्तान'  की  सीभा  तक  हभारी  एक  इंच

 भूमि  भी  बिना  काश्त  के  नरहे,  सारी  जमीन
 कोश्त  में  श्रा  जाये  ?

 SHRI  0.  R.  CHAVAN:  It  is  only
 about  a  month  back  that  I  paid  a  visit
 to  Khem  Karan,  not  only  to  Khem
 Karan  but  to  the  border  also.  I  may
 state  for  the  information  of  the  House
 that  upto  the  border  not  even  an  inch
 of  ‘land  has  been  left  over  by  these
 persons  and  that  they  are  cultivating
 all  the  land.  I  have  seen  it  actuaily,
 Concerning  special  benefits,  Ido  not
 understand  what  special  benefits  are  to
 be  given.

 श्री  प्रेम  चन्द  वर्मा  :  अध्यक्ष  महोदय
 स्टेटमेन्ट  के  पेज  ।  पर  श्रौर  पंज  4  पर  दो  बातें

 हैं  7  ए5  पर  go  लाख  रुपये  का  खर्च  बताया
 है  ।  मैं  जानना  चाहता  हूं  इस  सिलसिले  में  कि
 -खेमकरन,  बरकी  श्रौर  डेरा  बाबा  नानक  पर
 अलग  झलग  कितना  खरवा  हुआ  है  ?  यह

 दि  ईइतलिये  जोनना  चाहता  हूं  क्योंकि  एक  झोर
 के  लोग  कहते  हैं  धज  उससे  हमें  फायदा  नहीं

 हुआ  है,  दूसरी  ओर  के  लोगों  अधिक
 फायदा  हुँमा  है  ।

 है  कि  एक्स  ग्रेशिया  ग्रान्ट  सेंग्न  करते  हैं  तो
 में  जानना  चाहता  हुं  कि  जो  प्रान्ट  सेंक्शन  की
 है  उसमें  से  डिस्ट्रीब्यूट  कितना  किया  है  ?
 इस  सिलसिले  में  जहां  तक  मे  इत्तला  है
 वह  एक्स  ग्रेशिया  ग्रान्ट  पूरी  तक्‍्सीम  नहीं  हुई
 है  और  वह  रुपया  पड़ा  हुआ  है  इसलिए  मैं  यह
 जानना  चाहता  हूं  ।

 SHRI  ७,  R.  CHAVAN:  As  regards
 the  distribution  and  disbursement  of
 ex-gratia  grants,  I  had  a  meeting  with
 the  Rehabilitation  Minister  there  in
 Amritsar  and,  concerning  that,  practi-
 cally  99  per  cent  of  the  schemes  which
 are  grant  schemes  have  been  imple-
 mented.  Concerning  the  break-up  of
 the  figu-es  of  expenditure  as  to  how
 much  has  been  spent  in  Burki  and
 how  much  has  been  spent  in  other
 areas,  that  break-up  is  not  there.  But
 more  than  Rs.  4  crores  have  becn
 spent.

 ain  feat  का  पुनंगठन

 *i054  श्री  बलराज  मधोक  :  क्या
 संसद-ऊरूार्य  मंत्री  यह  बताने  की  कृपा  करेंगे
 किः

 कु)  क्या  प्रतिपक्षी  नेताओं  ने  विभिन्न
 मंत्रालयों  से  सम्बन्धित  संसद  की  अ्रनौपचारिक
 परामशंदात्री  समितियों  के  पुनर्गठन,
 उनकी  गतिविधियों  के  क्षेत्र  को  विस्तृत  बनाने
 तथा  उन्ह  प्रधिक  प्रभात्री  बनाने  के  बारे  में,.
 सरकार  को  कुछ  सुझार्व  दिये  हैं,  और

 (ख)  यदि  हां,  तो  वे  सुझाव  क्‍या  हैं
 शौर  उनपर  सरकार  द्वारा  क्या  निर्णय  लिया
 गया  है  ?  4

 संसब-हाय  तथासंचार  कंत्रो  To  राम
 सुभाग  सिंह)  :  (क)  झौर  (ख)
 प्रतिपक्षी  ८  नेताओं  से  थिभिन्न  मंत्रालयीं  की
 अनौपचारिक  सलाहकार  समितियों  के  पुनर्गठन:
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 के  लिये  निम्नलिखित  सुझाव  प्राप्त  हुए
 थे  —

 (1)  इन  समितियों  के  प्रतिवेदन,  ,जिन
 में  समितियों  द्वांरा  लिये  गये  निर्णय  और
 निष्करय  हों,  समय-समय  पर  सभा  पटल  पर
 रखे  जाने  चाहिए  ;

 (7)  इन  समितियों  के  सभापति  गैर-
 सरकारी  सदस्य  (कांग्रेस  दल  तथा  विरोधी
 दल  दोनों  लंगभग  समान  संख्या  में)  होने
 चौहिंए  ;  तथा

 (I)  कुछ  विभागों  के  लिए  विशेष
 प्रबन्ध  किया  जाना  चाहिये।  रक्षा,  वाणिज्य,
 श्रौद्योग्कि  विकास  तथा  संमवाय  कौर्य,
 श्रौर  निर्माण  श्रावासा  तथा  पूर्ति
 मंत्रालयों  के  लिए  स्थयी  समितियां  या
 संसदीय  समितियां  ,  गठन  को  जानी
 चाहियें  और  उन्‍हें  जब  प्रावश्यक  हो,
 गवाहों  को  बुलाने  अथवा  सरकारी  का्गजातों
 के  मंगाने  वा  भ्रधिकार  होना  चाहिये  |

 इन  सुझावों  को  दृष्टिगत  रखते  हुए  अनौप-
 चारिक  सलाहकार  समितियों  के  कार्य
 चालन  में  कुछ  सुधार  किये  गये  हैं  द्रौर
 एक  बं  की  अ्रवधि  समाप्ति  के  पश्चात्‌
 इनके  कार्प  चालन  का  पुनविलं,कन  किया
 जायगा  ।

 शो  बलराज  मथोक  :  प्रध्यक्ष  महोदय
 प्रभी  मत्नी  महोदय  ने  बताया  कि  कुछ  सुझाव
 दिये  गये  थे,  उन  सुझावों  को  स्वीकार  नहीं
 किया  गया,  केवल  यह  कहा  गया  है  कि  जो
 कंमेटियां  है  उत  के  कार्यक्रम  में,  उनके
 कोम  के  ढंग  में  कुछ  सुधार  किया  गया  है,
 तो  में  जानना  चाहता  हूं  कि  वें  क्‍या  सुधार
 किये  गये  है  ?

 डा०  राम  सुभग  सिंह  :  सुधार  यह  किया
 गया,  है  जिसकी  इत्तला  प्रतिपक्षी
 नेताधों को दे को  दे  दी  गई  है,  कि  भ्रगर  किसी
 कमेटी  में  यह्‌  प्रोम  विचार  हो  कि  ए  क  खास
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 निर्णय  लिया  जाय  और  उसको  क्रियान्दित
 करने  का  निर्णय  हो  लेकित  अगर  किप्ती
 कारणवश  मंत्रालय  उसे  क्रियान्वित  करने
 में  प्रसमर्य  हो  तो  उसकी  इत्तला  .४स'  कमेटी
 को  दे  दी  जायेगी  ग्रथवा  फिर  उसे  क्रिया-
 न्वित  ही  किया  जायेगा  ।  दूसरे  कि  कोर्ये-
 वाही  को  प्रचालित  करने  के  लिए  श्वे  हर  सदस्य
 के  पास  भेजा  जायेगा  ।

 श्री  बलराज  संधोक  :  हनारी  संसदू  में
 520  सदस्य  लोकसभा  कके  भोर  करीब
 250  सदस्य  राज्य  सभा  के हैं।  इतने

 बड़े  देश  की  सारी  बातें  यहां  पर.डिस्कस
 नहीं  हो  पाती  हैं  इसलिए  संसद  की  कार्यवाही
 ठीक  ढंग  से  चलाने  के  लिए  शौर  जो  सदस्य  हैं
 वे  ठीक  ढंग  से  श्रपने  सुझाव  दे  सकें  ,  इस
 के  लिए  श्रावश्यकः  है  कि  ये  कमेटियां  हों
 ब्रौर  इसी  आधार  पर  इन  समितियों  का
 गठन  भी  किप  गया  था  लेकिन  जिस
 प्रकार  सेग्राज  यह  कम्रेटियां  हैं  बे  कोई
 यूजफुल  पेज  सर्व  नहीं  करती  on  the
 (व्य-घाम॑)  तो  मेँ  यहेँ  जानना  चाहता

 हूं.  कि  जो  सुझा  दिया  गया  है  कि  इनको
 स्टेंडिंग  कमेटीज़  द  रूप  दिया  जाय  -जँसाकि
 यू०  एस०  ए  में  है  या  और  मुल्कों  ,में  है,
 उस  में  क्‍या  भ्रापत्ति  2?  चंकि  सुझा  नहीं
 माना  गया  है  ,  अ्पोजीशन  पार्दीक्ष  के
 मैम्बस  इन  कमेटियों  का  बायकाट्ट  ष्  रहे
 रहे  हैं  ?

 Bo  रास  सुभग  सिंह  :  यू०  एस०  ए०
 की  जो  चर्चा  की  गई  कि  जिस  प्रकार  से  वहां
 पर  कम्रेटियां  हैं,  उसी  प्रदार  प्से  यहां  प्यी
 कमेंटियां  हों  तो  जो  वह्दां  पर  व्यधस्था  हैं.  सें
 यहां  पर  भिन्न  व्यवस्था  है,  यूनाइटेड
 स्टेट्स  में  मंत्रिमंडल  कांग्रेस  के  प्रति
 दायित्व  नहीं  रखता  परन्तु  यहाँ  के  मंत्ित्त
 मंडल॑  का  सीधा  दायित  लोक  सभा  के
 प्रति  है  ।  oe (REY)  .
 दोनों  की  विधियां  भ्रलग  प्लग  हैं  ny  sear
 महोदय,  झापके  पूर्वाधिकारी  श्री  मावलंकर



 2737  Oral  Answers

 जी के समक्ष  यह  बात  रखी  गई  थी  शौर
 डा०  राधाकृष्णत्‌  के  समक्ष  भी  रखी  गई  थी

 कहत  इस  की  वाबत  (व्यवधान)
 यूक  यूताइटरेड  स्टेटत  की  चर्वा  की
 -गई  थी  इसलिए  मैं यह  बता  रहा  था।
 तो  उत  को मछेतजर  रखते  हुए  यहां  परतव्शीली
 झाई 1  प्रीर  उत  में  सुधार  करने  की  बात
 में  से  पहले  बताई  क्योंकि  सत्र  को  एक  साथ
 चलाने  का  काम  हम  लं,ग  ही  करते  हैं  ।

 हमारी  यह  इच्छा  नहीं  है  कि  किर्त  की
 “उपेक्षा  की  जाय।

 शी  बलराज  मबोक:  :  भा  दूपरा  प्रश्न
 जिपमें  मैं।  कहा  था  कि  विरोधी  पक्
 बालों  ते  इन  अ्रनौपचारिवा  परामशंदात्री
 समितियों  का  बायकाट  यार  रफ्खा  है
 शर  उनसे  त्यागपत्र  दे  रहे  हैं  उसका
 उत्तर  मंत्री  महदय  ने  नहीं  दिया  है  ।

 Blo  राम  सुभग  सिह  :  कुछ  त्यागपत्र
 झवश्य  मिले  हूँ  वैसे  मैं  उन  त्वागपत्नों  की
 उपेक्ष।  नहीं  करना  चाहत  लेकित  में
 इतना  झवश्य  कहता  चाहूंगा  कि  इन
 कृनटियों  की  मीटिष्स  बाफ़ा  सफल  हुई
 हैं।  (स्यवध,न)

 :  20  साल  से
 यहू  ड्रामा  करने

 एक  माननीय  सदस्य
 ड्रामा  करते  भा  रहे  हैं  ।
 में  बड़े  हाशियार  हैं  t

 SHRI  CHINTAMANI  PANIGRAHI:
 The  hon.  Minister  may  please  try  to
 urderstand  the  anxiety  of  the  hon.
 members  of  this  House.  I  would  like  to
 know  this  from  the  hon,  Minister.
 Though  the  immediate  reference  was
 not  available  with  me,  he  referred  to
 it.  I  remember,  this  was  referred  ‘to
 ‘at  the  time  of  Mr.  Mavalankar  and
 algo  Dr.  Radhakrishnan.  May  I  know
 what  were  their  opinions  on  the  sub-
 ject?

 DR.  RAM.  SUBHAG  SINGH:  Dr.
 Radhakrishnan  said;
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 “In  the  present  context,  the  case
 for  a  Standing  Committee
 seems  to  be  very  feeble.”

 Mr.  Mavalankar  said:

 “In  the  form  of  Government  in
 which  the  exe-utive  is  wholly
 responsible  to  the  House,  no
 Ministry  can  function  effec-
 tively.  and  with  one  mind  if
 it  has  to  consult  the  different
 sections  of  the  House  through
 Standing  Committees  in  the
 details  of  administration.”

 SHRI  RANGA:  When  late  Shri
 Mavalankar  and  Dr.  Radhakrishnan
 were  considering  this  matter,  at  that
 time,  90  per  cent  of  the  House  was
 under  the  control  of  one  Party.  Pre-
 vious  to  the  achievement  of  freedom,
 we  used  to  have  these  committees  and
 at  that  time  we  considered  all  these
 things  it  never  came  in  the  way  of  the
 then  administration  which  was  more
 bureaucratic  and  which,  at  the  same
 time,  used  to  receive  the  Resolutions
 of  those  committees,  The  present
 p%sition  is  that,  as  my  hon.  friend
 said,  they  wanted  to  give  one  year’s
 trial.  They  have  given  that  one  year.
 Last  year  they  started  it.  Since  last
 year,  the  correspondence  has  been  go-
 ing  on  and  the  Opposition  Parties  have
 been  non-cooperating  with  these  com-
 mittees.  Some  of  the  members  at  that
 time  when  they  did  not  know  that  the
 Opposition  leaders  were  taking  this
 view,  had  expressed  their  wish  to  be
 members  of  those  committees,  but,
 thereafter,  they  informed  the  Minis-
 tries  concerned  and  also  my  _  hon.
 friend  their  unwillingness  to  continue
 to  be  associated  with  those  committees,

 I  know  personally  my  hon.  friend,
 Tir.  Ram  Subhag  Singh,  is  not  keen  on
 differing  from  us,  but  then  he  happens
 to  be  the  Minister  now.  Earlier  both
 of  us  were  Secretaries—I  was  the
 senior  Secretary  and  he  wag  the
 junior  Secretary—of  the  Congress
 Party.  The  Congress  Party  has  had  a
 very  good  system,  They  have  their
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 ewn  informal  committees  to  which
 they  invite  the  Ministers.  The  Minis-
 ters  used  to  be  good  enough  to  be
 present  there  and  try  to  listen  to  their
 views.  In  addition  to  that,  there  used
 to  be  these  consultative  committees  to
 satisfy  the  opposition  parties.

 In  the  light  of  these  things,  since
 that  one  year  which  they  wanted  to
 give  for  trial  is  almost  over  now  and
 the  new  year  is  going  to  be  started,
 may  I  know  whether  they  would  now
 try  and  accede  to  those  suggestions
 and  demands  that  have  been  placed
 before  them  unanimously  by  all  the

 ‘Opposition  leaders.  After  all,  we  have
 not  asked  for  too  much;  we  have
 asked  for  only  five  committees,  out
 of  which  three  could  be  presided  over
 by  the  Congress  and  two  could  be  pre-
 ‘sided  over  by  the  Opposition.  Already
 they  have  one  Opposition  member  as
 the  Chairman  of  one  of  the  three  very
 important  Financial  Committees.  It  is
 not  too  much  out  of  the  way,  when
 there  is  this  Cabinet  monopoly  of
 power  here,  that  the  Opposition  has
 asked  for,  and  it  is  only  our  privilege
 that  we  have  asked  this  from  the  Par-
 liamentary  point  of  view,  with  your
 protection,  Sir,  only  to  be  able  to  give
 greater  consideration  to  those  various
 ‘demands,  various  administrative
 matters,  for  which  the  House  is  not
 in  a  position  to  give  sufficient  time.
 ‘That  is  why  I  would  urge  upon  you
 to  use  your  good  offices  also  not  only
 with  this  poor  Minister  but  also  with
 the  whole  Cabinet  and  see  that  the
 Cabinet  behaves  in  a  democratic  man-
 ner  and  accedes  to  the  demands  made
 by  the  Opposition  leaders.

 DR.  RAM  SUBHAG  SINGH:  There
 is  no  question  of  our  behaving  in  an
 undemocratic  manner.  We  are  res-

 ponsive  to  every  idea  and  we  propose
 to  function  ag  democratically  as  one
 can  conceive  of.  Therefore,  I  say
 that  we  have  now  tried  for  about  a
 year  and  we  propose  to  consult  the
 leaders  of  the  Opposition,  and  virtually
 the  entire  Parliament;  we  will  also

 ‘take  your  guidance,  Sir,  and  come  to
 a@  decision.
 757  (Ai)  LS—2.
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 sit  शिव  नारायण  :  इस  सरकार  को
 विरोधी  दलों  के  प्रति  कितनी  उदारता  है  इसका
 प्रमाण  इस  बात  से  साफ़  मिल  जाता  है  कि
 सबसे  बड़ी  कमेटी  जिसका  कि  नाम  पब्लिक

 एकाऊन्ट्ध  कमेटी  है  उसके  चेयरमैन  विरोधी
 दल के  हैं।  मैं  चाहूंगा  कि  सं  तद्‌-कार्य  मंत्री  इस
 हाउस  की  जो  सुप्रीम  एयारिटी  है  भ्रध्यक्ष  की
 तो  भ्रध्यक्ष  महोदय  के  प्रोडीसैसर  स्वर्गीय
 श्री  मावलंकर  ने  इस  _सम्पन्ध  में  जो  रूलिंग  दी

 हुई  है  उसे  मेहरबानी  करके  पढ़  दें  ताकि  उन
 सब  को  सैटिसफक्शन  हो  सके  ।

 डा०  राम  सुभग  सिंह  :  श्रीमन्‌,  प्रभी  जो
 पहले  प्रश्न  किया  गया  था  तो  उसके  उत्तर  में
 मैंने  मावलंकर  जो  को  उस  रूलिग  का  पहला
 वाक्य  पढ़ा  था|  दूसरा  वाक्य  उनका  यह  है

 “The  Ministry  comes  with  a  defi-
 nite  policy  and  it  is  being
 accepted  by  the  majority  of

 the  House.  It  will  not  lead
 to  smooth  working  to  have
 heterogeneous  committees,
 even  though  they  may  be
 advisory,  which  have  to  be
 consulted  on  almost  every
 matter  or  act  of  administra-
 tion.”  -

 SHRI  SURENDRANATH  DWI-
 VEDY:  It  has  nothing  to  do  with
 financial  committees.  We  are  con-
 cerned  with  the  rights  of  the  House,
 with  the  rights  of  the  members  of
 the  House.  It  is  not  a  matter  be-
 tween  the  Congress  and  the  Opposi-
 tion.  So  far  as  the  Informal  Consul-
 tative  Committees  are  concerned,  our
 experience,  not  only  of  the  last  year
 but  of  all  these  years,  is  that  they  are
 almost  useless  committees,  serving
 no  purpose  whatsoever.  Therefore,  if
 Parliament  has  to  function  through
 committees,  we  have  suggested  that
 there  should  be  a  better  and  active
 association  of  members  in  scrutinising
 the  activities  of  the  Ministry.  For
 that  purpose,  Standing  Committee
 for  only  four  Ministries  were  sug-
 gested.  It  is  not  that  we  wanted
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 Standing  Committees  for  all  the
 Ministries.  To  begin  with,  we  wanted
 Standing  Committees  for  four  Minis-
 tries  and  Consultative  Committees,
 not  Informal  Consultative  Commit-
 tees  but  Parliamentary  Committees
 of  consultative  nature,  for  other
 Ministries.  I  want  to  know  what  pre-
 vented  the  Government  from  accept-
 ing  this  stand.  Let  the  Congress
 members  not  think  that  it  is  only  the
 Opposition  which  is  pleading  for  it.
 It  is  for  the  entire  members  of  the
 House  to  be  associated  like  this.  Is
 this  not  the  experience  of  the  Minis-
 ter?  The  entire  Opposition  has  boy-
 cotted  these  committees  and,  therefore,
 these  are  merely  Congress  committees
 which  are  known  as  Informal  Consul-
 tative  Committees.  Sometimes  the
 Ministers  say  that  the  Consultative
 Committees  have  given  this  advice.
 Let  us  stop  this  altogether.

 DR.  RAM  SUBHAG  SINGH:  Actual-
 ly  there  is  no  question  of  any  differ-
 ence  of  opinion  between  the  Congress
 and  the  Opposition  in  this  matter  be-
 cause  we  ali  want  to  function  in  an
 effective  manner.  It  is  not  true  that
 these  committees,  which  came  into
 being  in  954  and  which  have  been
 functioning  since  then  have  functioned
 uselessly,  because  they  have  contri-
 buted  a  lot.

 Regarding  the  constitution  of  four
 Parliamentary  Committees  in  res-
 pect  of  four  Ministries,  we.did  consult
 the  concerned  Ministries  and  we  also
 tried  to  pursue  the  system  _  that
 obtains  in  U.K.,  and  as  the  House
 knows,  30  far,  it  has  not  been  agreed
 to  constitute  Parliamentary  Commit-
 tees,  but  we  are  open  and  we  are
 going  to  consult  these  leaders.  My
 esteemed  friend.  Mr,  Surendranath
 Dwivedy,  is  also  one  of  the  leaders,
 We  will  be  consulting  them  very  soon.

 SHRI  6.  VISWANATHAN:  From
 the  reply  of  the  Minister  it  seems  that
 he  wants  to  do  something  but  there  are
 legal  and  Constitutiona]  hurdles  in  the
 way..  (Interruptions)  May  I  inform
 him  that  In  Australia.  where  the  form
 of  Government  is  the  same  as  ours,
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 the  Parliamentary  Committee  is
 given  the  power  to  summon  even  Am-
 bassadors  as  witnesses?  Why  can  the
 hon.  Minister  not  gracefully  and
 straightway  concede  the  request  of  the
 Opposition?

 DR.  RAM  SUBHAG  SINGH:  How
 can  I  accede  to  emulating  the  pattern
 of  Australia  gracefully  and  instan-
 eously?  It  shall  hae  to  be  gone
 into  by  the  entire  House  and  every-
 body  concerned.  For,  this  system
 was  decided  upon  by  the  Constituent
 Assembly  and  it  has  come  into  prac-
 tice  later  with  the  consent  of  the  Lok
 Sabha  and  the  Rajya  Sabha.  So,  it
 shall  have  to  be  gone  into  again.

 MR.  SPEAKER:  Now,  Shri  Madhu
 Limaye.

 SHRI  BEDABRATA  BARUA  rose—

 MR.  SPEAKER:  It  is  the  demand  of
 the  Opposition,  Why  should  the  hon.
 Member  get  up  and  take  the  time  of
 the  House?  I  do  not  mind  calling  him,
 but  the  hon.  Minister  is  absolutely
 capable  of  defending  himself.

 श्री  मधु  लिसये  :  तीन-चार  रोज  पहले
 छः:  सात  घंटे  की  बहस  के  बाद  हम  लोगों  ने
 I0i5  करोड़  रुपये  सुरक्षा  के  लिये  मंजूर

 किये  ।  सारा  देश  हंस  रहा  है  श्र  हमारे
 मतदाता  हम  से  पूछ  रहे  हैं  कि  क्‍या  इसी
 तरह  हम  सरकारी  खर्वे  पर  नियन्वणः
 रखते  हैं?  000  करोड़  से  ऊपर  की
 रकम  हम  छः  घंटों  में  मंजूर  कर  देते
 हैं।  मैं  मंत्री  महोदय  से  कहना  चाहता  हुं  कि
 सभी  विरोधी  दलों  ने  जिस  मांग  को  उठाया  हैं
 श्रगर  वह  उसको  मंजूर  करने  के  लिये  तैयार

 नहीं  हैं  तो वह  श्र  हम  मिल  कर  जनता  के
 पास  जायें  भौर  जनता  इस  बारे  में  फैसला  दे  t
 वह  खद  इस्सीफा  दे  कर  इस  मुद्दे  पर  चुनाव
 लड़ें  और  जनता  की  राय  मांगे  ।

 MR.  SPEAKER:  This  is  not  the
 occasion  for  that.
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 att  मथ  लिसये  :  भ्रगर  जनता  इसके  पक्ष  में
 बोट  देती  है  कि  डा०  राम  सुभग  सिंह  को  राय

 सही  है  तो  ठीक  है  लेकिन  अगर  वह  हार
 जाते  हैं  तो  वह  स्थायी  समितियों  की  मांग  को

 कबूल  करें  शौर  इस  देश  में  प्रजातंत्र  को जीवित
 करने  का  काम  करें  I

 डा०  रास  सुभग  सिह  :  मैं  इसके  लिये
 तैयार  हुं  बशतें  श्री  मधु  लिमये  दूसरे  विपक्षी
 दलों  के  नेताओं  से  यह  स्वीकार  करा  लें  कि

 यह  इतना  अहम  मसला  है  जिस  पर  उनके
 त्याग-पत्न  देने  की  जरूरत  हैं  |

 श्री  मधु  लिमये  :  इस  पर  मजाक  नहीं
 करना  चाहिये  |

 Bo  राम  सुभग  सिह  :  उनके  मस्तिष्क  में
 इतनी  उ्रा  शक्ति  भरी  हुई  है  कि  वह  छोटी
 छोटी  बातें  ले  कर  परेशान  रहते  हैं श्रौर  बड़ी
 बात  उनकी  समझ  में  झ्रा  हूँ;  नहीं  सकती  है  ।

 श्री  बधु  लिमये  :  य८  छटी  बात  नहीं
 है । ग्रा'र्क:  बत  को  जनता  नहीं  मानेगी  ?

 MR.  SPEAKER:  All  the  Members  of
 the  Opposition  are  agreed  on  this.
 There  is  no  difference  of  opinion
 among  the  Members  of  the  Opposi-
 tion;  all  of  them  are  united  on  this;
 from  the  first  group  to  the  last  group
 all  of  them  are  united.

 SHRI  NATH  PAI:  So  are  you.

 MR.  SPEAKER:  They  have  been
 asking  for  this  for  the  last  one  year.
 Government,  of  course,  has  to  consider
 it.  The  hon,  Minister  has  agreed  that
 he  will  consult  the  Leaders  of  the
 Opposition  groups  again.  Then,  let  us
 see  a  step  further  and  see  if  we  can
 do  anything  like  that.

 श्री  मु  लिमये  :  श्राप  जरा  ताकत  के
 साथ  लोक  सभा  शौर  प्रजातन्त्र  की  रक्षा
 कीजिये  ।

 भी  रवि  राय  :  श्राप  पालियामेंट्री  कमेटी
 बना  दीजिये  t
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 MR.  SPEAKER:  I  am  here  always  to
 help...

 भी  मथ  लिसये  :  झ्ाप  उन  पर  दजाद
 डालिये  ।

 SHRI  8,  KANDAPPAN:  You  should
 help  us  on  this.

 MR.  SPEAKER:  Now,  the  Question
 Hour  is  over...

 SHRI  S.  M.  BANERJEE:  I  have  been
 rising,  but  I  have  not  been  allowed.
 This  is  a  question  which  has  been  put
 which  concerns  the  Members  of  Par-
 liament  as  such.

 During  the  conference  of  the  Chief
 Whips  which  was  held  recently  at
 Simla,  there  was  unanimity  of  views
 whether  on  the  Congress  side  or  on
 the  Opposition  side,  that  such  in-
 formal  consultative  committees
 should  be  abolished  and  there  should
 be  standing  committees  instead.  The
 conference  was  presided  over  by  the
 hon.  Minister  himself.  I  am  not  in
 favour  of  bye-elections,  and  I  do  not
 want  a  bye-election  immediately  on
 this  issue.  But  I  woulq  only  submit
 that  if  such  a  unanimous  decision  of
 the  Chief  Whips’  Conference  is  going
 to  be  violated  like  this,  then  in  future
 we  shall  think  a  thousand  times  before
 attending  such  conferences.

 DR.  RAM  SUBHAG  SINGH:  That
 is  not  a  fact,  because  the  Chief  Whips’
 Conference  never  said  that  the  con-
 sultative  committees  should  be  abo-
 lished.

 SHRI  S.  M.  BANERJEE:  Informal-
 ly  it  was  said.

 DR.  RAM  SUBHAG  SINGH:  I  am
 reading  out  the  recommendation,  which
 was  as  follows:

 “The  Conference,  while  appreci-
 ating  the  recent  changes  made
 in  the  working  of  the  infor-
 mal  consultative  committees
 at  the  Centre  with  a  view  to
 make  them  more  effective  re-
 commends  that  similar  com-
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 mittees  may  also  be  set  up  in
 all  States,  Union  Terri-

 So,  I  do  not  know  wherefrom  the
 hon,  Member  got  that  impression.

 SHRI  S.  M.  BANERJEE:  Let  him
 read  out  the  whole  thing.

 MR.  SPEAKER:  Before  going  to  the
 short  notice  question,  I  would  like  to
 say  one  thing.  Yesterday,  I  had  said
 that  Shri  Samar  Guha  and  the  Educa-
 tion  Minister  had  agreed  to  some-
 thing.  There  is  nothing  wrong  in  that.
 I  want  that  there  should  be  agreement
 between  the  Minister  and  hon.  Mem-
 bers.  My  work  would  become  easy  if
 that  type  of  agreement  is  there,  There-
 fore,  there  is  nothing  wrong  in  that.
 If  a  short  notice  question  can  be  put
 and  the  hon.  Minister  agrees  to  answer
 it,  that  would  be  a  very  good  thing.
 There  is  nothing  wrong  in  that.

 Today  also,  there  is  a  short  notice
 question  in  the  name  of  Shri  Samar
 Guha.  Let  him  put  it  now.

 SHORT  NOTICE  QUESTION

 “Gherao”  in  Jadavpur  University

 S.N.Q.  1.  SHRI  SAMAR  GUHA:
 Will  the  Minister  of  EDUCATION  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  recent-
 ly  the  Vice-Chancellor,  Registrar  and
 50  Members  of  the  teaching  staff  of
 Jadavpur  University  were  “gheraoed”
 by  the  students  for  over  a  whole  day
 and  night;

 (b)  if  so,  the  reasons  therefor;  and

 (c)  the  steps  taken  by  Government
 to  ensure  honour,  dignity  and  security
 of  the  University  teachers  of  the  said
 University  in  particular  and  of  the
 other  Universities  in  general;  and

 ६9)  whether  Government  have  any
 plan  to  improve  the  teacher-student
 relations  with  a  view  to  tackle  the
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 problems  of  students’  discipline  in
 Universities  and  other  educational  ins-
 titutions?

 THE  MINISTER  OF  EDUCATION
 (DR.  TRIGUNA  SEN):  (a)  A  section
 of  students  of  Jadavpur  University
 “gheraoed”  the  Vice-Chancellor,  some
 teachers  and  members  of  the  Govern-
 ing  Body  on  March  49  upto  !I-30
 p.m.  Again  on  the  30th  March,  1968,
 the  Vice-Chancellor,  with  46  teachers,
 officers  and  office  staff,  was  confined  to
 the  Committee  Room  from  5-30  p.m.  on
 that  day  to  3  P.M.  on  the  following
 day,

 (b)  The  students  of  the  Faculty  of
 Engineering  and  Technology  demand-
 ed  the  postponement  of  University
 examinations  from  700  Apri]  to  29th
 April,  1968,

 (c)  The  matter  primarily  concerns
 the  State  Governments.

 (a)  The  Education  Commission
 has,  in  its  report,  recommended  setting
 up  of  Joint  Committees  of  staff  and
 students  for  discussion  of  common
 problems  and  difficulties.  It  has  also
 recommended  that  efforts  may  be
 made  to  remove  educational  deficien-
 cies  that  contribute  to  students  un-
 rest  and  the  setting  up  of  an  ade-
 quate  consultative  and  administrative
 machinery  to  prevent  the  occurrence
 of  acts  of  indiscipline.  The  recom-
 mendations  of  the  Education  Commis-
 sion  have  been  forwarded  to  the  State
 Governments  and  Universities  for
 consideration  and  implementation  to
 the  extent  considered  feasible.

 SHRI  SAMAR  GUHA:  In  view  of
 the  fact  that  students’  strikes,  de-
 monstrations,  gheraos  and  other  forms
 of  expressing  grievances  of  the  stu-
 dents  are  almost  plaguing  the  educa-
 tional  life  of  our  country  and  also
 creating  a  lot  of  trouble  for  the  pro-
 gress,  peace  and  dignity  of  our  educa-
 tional  institutions,  and  keeping  in
 view  the  recommendation  made  by  the
 Education  Commission,  will  the  hon.
 Minister  convene  a  national  convention
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 of  the  representatives  of  the  students’
 unions  of  all  the  universities  of  India
 to  evolve  a  code  of  conduct  and  discip-
 line  for  the  students  to  be  observed  in-
 side  their  educational  institutions  and
 to  implement  this  code  of  conduct  to
 devise  some  sort  of  students’  court  of
 honour  so  that  they  can  themselves
 share  the  responsibility  of  enforcing
 the  code  of  conduct  that  they  will
 agree  to?

 DR.  TRIGUNA  SEN:  We  do  not  pro-
 pose  to  convene  any  convention  of  this
 type.  As  a  matter  of  fact,  the  UGC
 organises  these  meetings  often.

 SHRI  SAMAR  GUHA:  In  view  of
 the  telegram  sent  by  the  vice-chan-
 cellor  of  the  Jadavpur  University  to
 the  Education  Minister  and  also  in
 view  of  a  deputation  on  behalf  of  the
 teachers  of  schools,  colleges  and  uni-
 versities  in  West  Bengal  which  recent-
 ly  waited  upon  the  Prime  Minister
 and  also  the  Education  Minister  to
 ventilate  their  grievances  about  police
 atrocities  in  educational  institutions
 in  West  Bengal,  particularly  in  Uttar-
 para  College  where  out  of  26  profes-
 sors,  6  professors  were  assaulted  by
 the  police,  will  the  hon.  Minister  tell
 us  the  reaction  of  the  Minister  about
 police  violation  of  the  sanctity  of  edu-
 cational  institutions,  and  whether  he
 has  any  scheme  or  plan  to  maintain
 the  sanctity  of  educational  institutions?

 DR.  TRIGUNA  SEN:  The  views  of
 the  Education  Ministry  which  we  have
 communicated  to  all  the  institutions
 are  as  follows:

 “We  wish  to  stress  that  the  res-
 ponsibility  for  maintaining
 peace  in  the  institution  is  not
 unilateral.  It  is  a  joint  res-
 ponsibility  of  the  students,
 parents,  teachers,  Govern-
 ment  and  political  parties  etc.
 Every  institution  should  do
 its  best  to  ensure  sound
 arrangement  for  work  and  be
 prompt  in  redressing  any
 legitimate  grievances  that  the
 students  may  have,  The  head
 of  the  institution,  particularly,
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 should  be  sympathetic  and
 understanding.  He  should,  at
 the  same  time,  be  also  firm,
 that  when  the  situation  de-
 mands  it,  the  students  who
 disturb  the  peace  of  the  ins-
 titution  and  do  not  observe  the
 code  of  behaviour  should  have
 no  place  in  an  educational  ins-
 titution  where  young  people
 are  being  trained  in  a  discip-
 lined  way  of  life.  There  seems
 no  reason  why  an  educated
 person  who  has_  had  better
 training  than  others  at  the
 expense  of  society  should  be
 dealt  with  differently  by  the
 law.  It  should  be  impressed
 upon  the  students  that  there
 are  certain  areas  pertaining
 to  the  duties  ang  responsibili-
 ties  of  the  institution  which
 cannot  be  interfereq  with,  as
 for  instance,  courses  of  study,
 examinations,  academic  stand-
 ards,  appointment  of  teachers
 etc.”

 SHRI  SAMAR  GUHA:  My  specific
 question  about  police  violation  of  the
 sanctity  of  Jadavpur  University,  of
 which  our  hon.  Minister  had  the  great
 privilege  to  be  Vice-Chancellor
 once,  and  similar  incidents  occurring
 in  various  educational  institutions  in
 W.  Bengal  has  not  been  answered.
 What  steps  are  Government  going  to
 take  to  maintain  the  sanctity  of  edu-
 cational  institutions  against  police
 raid  and  police  violence  unimpaired?

 DR.  TRIGUNA  SEN:  The  view  of
 Government  as  regards  police  inter-
 vention  is  that  if  at  any  time  the  in-
 tervention  of  the  police  became  neces-
 sary  in  dealing  with  a  violent  situation
 in  an  educational  campus,  the  entry of  the  police  into  the  campus  and  their
 exit  should,  ordinarily,  be  at  the  re-
 quest  of  the  educational  authorities.

 SHRI  MADHU  LIMAYE:  Why
 ordinarily?

 DR.  TRIGUNA  SEN:  ....who  are
 the  best  judge  of  the  temper  and  gra-
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 vity  of  the  situation,  surely  the  any  kind  of  proposal  to  go  into  this
 teachers.  question,  study  it  more  intensively  and

 SHRI  SAMAR  GUHA:  Neither  in
 Jadavpur  nor  in  Uttarpara  did  the  edu-
 cational  authorities  ask  for  the  police,

 SHRI  R.  K.  SINHA:  The  problem  of
 indiscipline  among  students  is  only
 one  problem.  The  other  problem  which
 has  to  be  tackled  sympathetically
 is  the  problem  of  the  student  commu-
 nity  in  general  in  the  country.  For
 the  last  few  years,  all  over  the  coun-
 try  we  have  seen  student  and  youth
 agitations.  Why  not  the  Ministry  help
 in  setting  up  a  National  Union  of
 Students  where  a  national  leadership
 of  students  emerges  and  helping  them
 to  have  an  outlook  on  life  which  might
 be  useful  to  us?  When  they  are  left
 leaderless,  it  is  outside  parties  and
 outside  agencies,  and  sometimes  anti-
 national  forces  also,  which  take  ad-
 vantage  of  the  situation.  There  is  a
 lot  of  loss  of  property,  discipline.
 morale  etc.  What  is  the  opinion  of
 the  Minister  on  this?

 DR.  TRIGUNA  SEN:  The  leaders  of
 the  Society,  the  heads  of  the  institu-
 tions  andthe  teaching  community
 should  guide  the  students.

 SHRI  INDRAJIT  GUPTA:  This  un-
 fortunate  incident  which  took  place  at
 Jadavpur,  I  mean  the  gherao  of  the
 Vice-Chancellor  and  other  teachers,
 was  based  on  an  alleged  grievance  of
 the  students  regarding  postponement
 of  ‘the  exams.  They  wanted  the
 exams.  date  to  be  postponed,  The
 Minister  is  surely  aware  of  the  fact
 that  a  very  large  number  of  these
 student  disturbances  taking  place  in
 various  parts  of  the  country  is  based
 on  similar  types  of  grievances  relating
 particularly  to  examinations,  allega-
 tions  about  setting  papers,  the  ques-
 tions  themselves,  the  invigilators,  the
 system  of  marking  the  papers  and  80
 on.  Some  of  these  grievances  may  be
 baseless,  but  some  of  them  may  have
 some  basis  of  legitimate  grievance.
 Particularly  regarding  all  these
 matters  connected  with  examinations,
 have  Government  or  the  Ministry  got

 see  whether  anything  can  be  done  to
 improve  the  situation?

 DR.  TRIGUNA  SEN:  We  have
 studied  most  of  the  cases.  As  I  have
 said,  we  have  conveyed  our  opinion  to
 all  institutions  and  asked  them  to  act
 accordingly.  I  do  not  think  it  is  a
 legitimate  grievance  of  students  to
 postpone  the  date  of  examinations.  I
 was  always  in  contact  over  the  tele-
 phone.  It  is  always  only  a  few  stu-
 den’s  who  do  not  study  who  want
 postponement  of  the  date  of  examina-
 tion.  I  am  happy  that  all  the  teachers
 were  of  the  opinion  tha‘  demands  of
 the  students  were  not  justified.  They
 were  unitcd.  The  majority  of  the  stu-
 dents  were  also  of  the  same  opinion.
 If  the  teachers  had  remained  in  the
 room  fcr  a  few  hours,  the  gherao
 would  have  been  dissolved  by  itself.
 It  was  not  necessary  to  call  the  police.

 SHRI  INDRAJIT  GUPTA:  What  re-
 ply  has  he  given?  I  had  not  said  that
 that  was  a  legitimate  grievance.

 MR.  SPEAKER:  He  has  said  they
 have  studied  it.

 SHRI  INDRAJIT  GUPTA:  I  asked
 about  the  whole  method  and  procedure
 of  examinations,  setting  of  papers  etc.
 He  did  not  reply  to  that.  All  he  said
 was  that  they  have  forwarded  the  Edu-
 cation  Commission’s  report  to  every-
 body  like  a  post  office.

 SHRI  D.  C.  SHARMA:  A  bad  example
 [8  more  infectious  than  a  good  example.
 This  bad  example  of  gherao  has  been
 set  by  the  University  of  which  our
 Education  Minister  was  a  Vice-Chancel-
 lor.  What  is  he  going  to  do  to  see  that
 the  infection  of  gherao  which  was  there
 so  far  as  factories  were  concerned,  and
 which  had  done  a  lot  of  damage,  does
 not  spread  to  any  other  University?

 DR,  TRIGUNA  SEN:  My  experience
 is  that  there  is  gherao  only  when  there
 is  party  politics.  amongst  members  of
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 ‘the  teaching  staff,  when  they  are  divi-
 ‘ded.  Then  political  parties  also  take
 cadvantage  of  the  situation.

 SHRI  HEM  BARUA:  Gherao  is  a  new
 instrument  of  coercion  evolved  in  the
 field  of  industrial  relations,  Now  they
 have  shifted  their  field  of  operations  to
 educational  institutions.  This  is  a  very
 disturbing  phenomenon  in  our  educa-
 tional  life.  In  this  context,  besides  send-
 ing  or  forwarding  copies  of  the  Educa-
 tion  Commission  Report  to  educational
 institutions  like  a  good  post  office...

 SHRI  UMANATH:  Bad  post  office.

 SHRI  HEM  BARUA:  ...or  bad  post
 office,  did  Government  find  out  whether
 in  anticipation  of  gheraOs  the  Educa-
 tion  Commission  made  certain  recom-
 mendations?  Have  Government  also
 ‘evolved  any  suggestions  to  ensure
 discipline  and  cordial  relations  bet-
 ‘ween  teachers  and  students  in  our
 -eudcational  institutions?

 DR,  TRIGUNA  SEN:  In  many  univer-
 -sities,  they  have  joint  councils  of  teach-
 ers  and  students  for  dealing  with  prob-
 lems  that  arise.  There  will  be  no  diffi-
 ‘culty  in  such  cases.  But  in  some  of  the
 States  where  unfortunately  they  have
 invented  this  gherao  business,  there  is
 some  contamination  in  the  educational
 institutions.  But  in  the  universities,
 where  the  teachers  and  students  have
 got  joint  committees  to  deal  with  day-
 to-day  problems  so  that  there  should
 not  be  any  misunderstanding,  it  is
 working  very  wel]  and,  there  igs  no
 ‘problem  of  student  unrest.

 SHRI  HEM  BARUA:  My  question  is
 not  replied  to.

 DR.  TRIGUNA  SEN:  I  have  answered.

 MR.  SPEAKER:  Whether  it  is  a  good
 Post  office  or  bad  post  office?

 SHRI  HEM  BARUA:  Instead  of  acting
 -as  a  g0od  or  bad  post  office,  has  he  him-
 self  evolved  some  policies  to  ensure

 -discipline  and  also  good  relations  bet-
 ween  the  teachers  and  students?
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 DR.  TRIGUNA  SEN:  Yes,  I  have  done
 it  in  practice  and  I  have  discussed  it
 with  the  Vice-Chancellors.

 SHRI  C,  छू.  BHATTACHARYYA:  It
 has  appeared  in  the  papers  that  after
 having  been  confined  for  long  nours,
 the  Vice-Chancellor,  Registrar  and
 other  members  of  the  staff  at  last  de-
 cided  to  break  through  the  cordon  and
 in  that  attempt,  the  Vice-Chancellor,
 Registrar  ang  others  were  manhandl-
 led  by  the  students  and  received  in-
 juries.  I  request  the  Education  Minis-
 ter  to  say  whether  what  has  been  pub-
 lished  in  the  papers  are  facts.

 DR.  TRIGUNA  SEN:  What  the  hon.
 Member  said  is  not  correct.  At  about
 2  O'clock,  all  the  teachers  met  together
 and  decided  to  support  the  Vice-Chan-
 cellor  and  the  teachers.  Generally  that
 does  not  happen  in  many  institutions.

 SHRI  C.  K.  BHATTACHARYYA:  It
 haq  not  been  contradicteg  either  by
 the  Education  Department  or  the  Vice-
 (Shar.cellor.

 DR.  TRIGUNA  SEN:  How  can  you
 contradict  everything  that  appears  in
 the  Press.....-  (Interruptions.)

 MR.  SPEAKER:  He  _  has  stated  that.
 it  is  not  true.

 sit  रवि  राय  :  क्‍या  कुछ  महीने  पहले
 पश्चिमी  बंगाल  की  कालेज  टीचर्ज  एसोसियेशन
 का  एक  डे  न्रीथशन  मंत्री  महोदय  से  मिला  था
 श्रौर  उसने  उनके  साथ  खासकर  पश्चिमी  बंगाल
 में  पुलिस  वालों  के  नाजायज  ढंग  से  शिक्षा
 संस्थाओं  में  प्रवेश  और  छात्रों  की  भ्रनुशासन-
 हीनता  के  सिलसिले  में  बातचीत  की  थी  ?
 क्या  उन  प्रोफ़परों  ने  यह  वायदा  किया  था  कि

 इस  सम्बन्ध  में  वे  भ्रपनी  जिम्मेदारी  को  निभाने
 के  लिये  तैयार  हैं;  वे  छात्रों  के  साथ  भपने
 सम्बन्धों  को  श्रघकि  गहरा  बनायेंगे:  उनकी
 मांगों  को समझ  कर  उनके  साथ  बातचात  करके

 कोई  हल  निकालने  का  प्रयत्न  करेंगे  शौर

 छात्रों  की  प्रनुशासनहीनता  को  ख़त्म  करने  क॑
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 सम्बन्ध  में  पूरा  सहयोग  देंगे,  परन्तु  उनको
 शिक्षा  संस्था्मों  के  मैनेजमेंट  में  यथोचित
 झ्रधिकार  श्र  प्रतिनिधित्व  दिया  जाये  ?
 क्या  मंत्री  महोदय  बतायेंगे  कि  इस  बारे  में
 क्या  बातचीत  हुई  थी  और  इन  सुझावों  के
 सम्बन्ध  में  उनकी  प्रतिक्रिया  क्‍या  हैं  ?

 DR.  TRIGUNA:  SEN:  Yes,  Sir,  I  had
 discussion  with  the  members  of  the
 delegation  who  came  from  Bengal  and
 it  is  a  very  good  thing.  Perhaps  for  the
 first  time  the  association  of  teachers  of
 colleges  also  decried  these  activities  of
 tae  students  and  they  came  forward
 to  have  this  consulative  committees,

 and  I  approved  of  it.  मैंने  |  उनका
 बधाई  भी  दी  है  If  they  establish  this

 relationship  between  the  teachers  and
 students,  I  am  sure  the  instrument  of
 gherao  that  you  had  evolved  will  not
 be  heard  of  in  educational  institutions.

 भी  तुलशीदास  जाधव  :  हाई  स्कूलों  श्रौर
 कालेजों  में  पढ़ने  वाले  विद्यार्थियों  की  मांगों  की
 तरफ़  ध्यान  न  देने  से  उनमें  अशांति  पैदा  होती
 है  जिसके  परिणामस्वरूप  उनके  द्वारा  य ेघिराव
 भौर  श्र्न्य  कार्य  होते  हैं।  क्या  सरकार  ने  कोई
 ठोस  प्रोग्राम  तैयार  किया  है  जिसके  श्रन्तगंत
 स्कूलों  कालेजों  श्रौर  यूनिवर्सिटीज़  के  भ्रधि-
 कारियों  द्वारा  विद्यार्थियों  की  उचित  मांगों
 की  तरफ़  ध्यान  दिया  जाये;  उनको  आफ़िशली
 और  नान-श्राफ़िशली  समझाया  जाये  और  ऐसा
 वातावरण  पैदा  किया  जाये  जिस  में  बे  श्रपना
 दिल  अपनी  स्टडी  और  अभ्यास  में  लगा  सकें  ?

 Bo  fay  सेन  :  हां,  किया  हैं  ।

 SHRI  HEM  BARUA:  Why  should  the
 Minister  sit  there?  It  is  not  his  seat.

 MR.  SPEAKER:  You  can  ask  him
 after  the  House  adjourns  .(Inter-
 ruptions.)

 झी  सुहम्भवद  इस्माइल  :  एजूकेशनल  इंस्टी-
 ट्यूशन्ज  में  पुलिस  की  नाजायज्ञ  दखल-
 भ्रंदाजी  भ्राज  से  नहीं  बहुत  दिनों  से  चल
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 रही  है  भश्रौर  इसी  सिलसिले  में  बंगाल  के

 कुछ  प्रोफ़सर्ज़  श्र  'टीचज़  इस  बात  को
 मिनिस्टर  साहब  के  सामने  रखने  के  लिये
 शाये  थे।  मैं  यह  जानना  चाहता  हूं  कि  जब
 मिनिस्टर  साहब  इस  मसले  को  हल  करना

 चाहते  हैं  तो  क्या  वह  किसी  कमेटी  के  जरिये
 उसकी  जांच  करा  कर  इस  मसले  का  हल
 निकालना  चाहते  हैं  या  नहीं  ।

 DR.  TRIGUNA  SEN:  It  is  a  very
 good  suggestion.

 SHRI  MANUBHAI  PATEL:  The  hon.
 Minister  says  that  this  problem  can  be
 solved  by  the  co-operation  of  students,
 parents,  teachers  and  political  parties.
 On  the  contrary,  it  is  really  the  politi-
 cal  parties  from  outside  the  ranks  of
 students  who  try  to  exploit  the  student
 union.  Will  the  Education  Minister
 prepare  a  scheme  and  put  some  res-
 trictions  on  such  political  parties  which
 introduces  trade  unionism  in  the  uni-
 versities  .(Interruptions.)

 SHRI  UMANATH:  In  Madras,  Kam-
 raj  is  doing  that.

 DR.  TRIGUNA  SEN:  I  do  not  think
 I  will  have  that  opportunity  when  poli-
 tical  parties  will  listen  to  my  order.

 SHRI  A.  K.  KISKU:  Gherao  in  an
 educational  institution  is  a  very  serious
 matter.  It  goes  into  breaking  the
 morale  of  the  institution.  The  Minister
 has  indicated  that  he  has  consulted  the
 Vice-Chancellors.  May  I  know  from
 him  whether  he  would  like  to  have  &
 convention  of  the  Vice-Chancellors  and
 political  leaders,  so  that  some  way  can
 be  found  out  to  stop  permanently  ghe-
 raos  in  educational  institutions?

 DR.  TRIGUNA  SEN:  He  was  Educa-
 tion  Minister  of  West  Bengal  for  some
 time.  It  was  his  suggestion  and  I  told
 him  that  he  could  meet  the  opposition
 members  and  come  to  a  decision.  I
 am  waiting  for  his  experience.
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 SHRIMATI  SUSHILA  ROHATGI:
 Gherao  is  just  a  symptom  of  the  frus-
 tration  and  economic  instability  among
 the  students.  Is  the  minister  prepared
 to  form  immediately  an  institute  or
 directorate  of  youth  in  which  the  saner
 and  balanced  section  will  be  prepared
 to  harness  the  energies  of  the  younger
 generations  and  to  bring  the  Govern-
 ment  and  the  youth  together  on  a  cons-
 tructive  basis?

 DR.  TRIGUNA  SEN:  We  have  asked
 the  universities  to  appoint  directors  of
 youth  welfare  and  many  universities
 have  done  so.  They  are  trying  their
 best  to  improve  the  situation.  We  find
 also  in  several  institutions  that  the
 saner  section  of  students  who  are  in  a
 majority,  are  trying  to  assert  them-
 selves.

 श्री  मोलहू  प्रसाद  :  विद्यार्थियों  में  जो

 अनुशासनहीनता  फैलती  है,  उस  के  पीछे  खास
 कारण  है  ।  विद्यार्थी  स्कूल  में  पूरा  बरस  पढ़
 कर  परीक्षा  में  बैठते  हैं  ।  शिक्षा  बोर्ड  के  डाय-
 रेक्टर  का  गोपनीय  परिपत्र  जारी  हो  जाता
 है  कि  30  या  40  फीसदी  विद्यार्थी  पास  किये
 जायें  ।  भ्रगर  वास्तव  में  60  फीसदी  विद्यार्थी
 पास  हुए,  लेकिन  सकुलंर  के  अनुसार  केवल
 30  फोसदी  विद्यार्थी  पास  किये  गये,  तो  बाकी

 के  30  फीसदी  विद्यार्थियों  का  तो  कत्ल  हो
 जाता  है  सो  कारण  श्रनुशासनहीनता
 पैदा  होती  है  ।  मैं  यह  जानना  चाहता  हूं
 कि  इस  बारे  में  मंत्री  महोदय  की  प्रतिक्रिया
 क्या  है  और  क्‍या  वह  इस  बारे  में  उचित  पग
 उठायेंगे  |

 DR.  TRIGUNA  SEN:  It  is  very  bad
 if  it  has  happened  anywhere.  If  the
 hon.  member  gives  me  the  information,
 surely  I  will  do  whatever  is  possible.
 It  is  absolutely  wrong.

 SHRI  BEDABRATA  BARUA:  While
 politiclans  have  to  take  their  share  of
 the  blame  for  the  indiscipline  in  the
 universities,  will  the  minister  kindly
 give  us  an  assessment  about  the  influ-
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 ence  of  academic  politics  on  the  indis-
 cipline  of  the  students?

 DR.  TRIGUNA  SEN:  Academy  poli
 tics?

 SHRI  BEDABRATA  BARUA:  Yes;  I
 mean  the  governing  bodies  of  the  uni-
 versities  like  the  senate  and  the.
 syndicate,

 DR.  TRIGUNA  SEN:  They  play  &
 great  role;  you  know  it  better.

 ett  भोगेन्द्र  Bis  :  मंत्री  महोदय  ने  कहा
 है  कि  इस  मामले  में  भी  पुलिस  को  बुलाने
 की  जरूरत  नहीं  थी  श्र  श्रधिकाँश  विद्यार्थी
 उस  घेराव  में  शरीक  नहीं  थे  ।  इस  बात  को
 ध्यान  में  रखते  हुए  कि  श्रगर  कहीं  कोई  शाँति-
 पूर्ण  घेराव  किया  भी  जाता  है,  तो  भ्रधिकाँश
 विद्यार्थी  उस  में  साथ  नहीं  देते  हैं  औ्लौर  शिक्षक
 भी  साथ  नहीं  देते  हैं,  वहाँ  पर  पुलिस  के  हस्त-
 क्षेप  की  जरूरत  नहीं  है  ।  मंत्री  महोदय  की
 राय  है  कि  साधारणतया  पुलिस  शिक्षालयों
 के  अधिकारियों  के  बुलाए  बगैर  न  जाये  ny
 लेकिन  “साधारणतया”  के  संबंध मे ंतय  करना
 पुलिस  के  लिए  कठिन  है  t  इस  हालत  में
 क्या  सरकार  यह  हिदायत  देगी  कि  हैडमास्टर,
 प्रिसीपल  या  सुपरिल्टेंडेंट  द्वारा  बुलाए  जाने
 के  बगैर  पुलिस  किसी  शिक्षा  संस्था  में  नहीं
 जायेगी  ?  श्रगर  सरकार  इस  के  लिए  तैयार
 नहीं  है,  तो  सरकार  क्‍या  यह  नियम  बनाने
 के  लिए  तैयार  है  कि  भ्रगर  पुलिस  किसी  खास
 हालत  में  किसी  शिक्षा  संस्था  में  जाये,  तो  उस
 को  प्रनिवार्यतः  जवाब  देना  पड़े  कि  वह  क्‍यों
 बिना  बुलाएं  गई  ?

 DR.  TRIGUNA  SEN:  My  viewpoint
 is  very  clear.  The  responsibility  of
 maintaining  discipline  in  an  educational
 institution  rests  with  the  head  of  the
 institution  and  the  teachers.  They
 must  deal  with  all  problems  of  indisci-
 pline  in  the  Institution  itself  and
 should  not  ask  for  police  help.  Buf
 if  there  is  an-  exceptionally  violent
 situation,  well,  perhaps  the  head  of
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 ‘the  institution  is  best  suited  to  decide
 to  take  the  help  of  the  police.

 aft  भोग  झा  :  भगर  हैड  नहीं  बुलावे,
 बिना  बुलाए  पुलिस  जाय  तो  उस  पर  जवाबतलब
 करें  यह  मैं  ने  कहा  ।

 SHRI  BAL  RAJ’  MADHOK:  There
 are  two  kinds  of  problems—there  are
 problems  concerning  the  amenities  and
 ‘welfare  of  students  and  there  are  aca-
 .demic  problems.  May  I  know  whe-
 ther  it  is  mot  a  fact  that,  apart  from
 shaving  the  final  word  in  academic  mat-
 ters,  our  educational  administrators
 have  taken  to  adopting  a  bureaucratic
 attitude  in  regard  to  those  problems
 which  concern  student  amenities  and
 student  welfare  and  it  is  this  kind  of
 bureaucratic  attitude  and  the  lack  of
 touch  between  the  Vice-Chancellors
 and  Principals  with  the  boys  on  equal
 terms—they  think  that  they  are  big
 bosses  and  that  they  must  not  deal
 with  the  students  directly—that  is  the
 real  cause  for  this  worsening  situation
 in  regard  to  student  indiscipline?  Is
 it  not  a  fact  that  even  in  the  ancient
 times,  even  in  the  Nalanda  University,
 non-administrative  matters  were  left
 to  the  students  ang  the  Acharyas  re-
 tained  only  academic  control?  Will
 this  practice  be  adopted  in  our  country
 now  also  and  the  administrators  of  the
 universities  will  be  told  that  they  will
 deal  only  with  academic  matters  and
 on  all  matters  concerning  student  wel-
 fare  and  student  amenities  they  will
 deal  with  the  students  on  equal  terms?

 DR.  TRIGUNA  SEN:  I  agree  with
 Shri  Madhok.  Wherever  there  is  a
 trouble  I  always  tell  them  that  there
 is  something  wrong  with  the  adminis-
 tration.  It  is  known  to  all  of  us.  Do
 you  think  that  it  is  necessary  for  us  to
 tell  people  like  you  that  the  adminis-
 tration  should  run  like  this  and  that
 you  should  have  sympathy  for  the  stu-
 dents?  There  is  no  use  of  giving  these
 lectures  to  elders  and  administrators.

 MR  SPEAKER:  Now,  Papers  to  be
 laid  on  the  Table.  Shri  Hathi.
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 श्री  मबु  लिमये  :  मुझे  शाट  नोटिस  के
 बारे  में  एक  बात  प्रज॑  करनी  थी।  मैं  सवाल
 नहीं  पूछ  रहा  हूं

 MR.  SPEAKER:  It  is  too  late.  I  have
 passed  on  to  the  next  item.

 श्री  मधु  लिमये  :  शार्ट  नोटिस  के  बारे  में
 अर्ज  करनी  थी  ।

 MR.  SPEAKER:  It  has  already  been
 answered.

 —

 WRITTEN  ANSWERS  TO  QUESTIONS
 Construction  of  tube-wells  and  drilling

 of  wells

 #1049.  SHRI  G.  C.  DIXIT:  Will  the
 Minister  of  FOOD  AND  AGRICUL-
 TURE  be  pleased  to  state:

 (a)  whether  the  Government  of
 Madhya  Pradesh  have  approached  the
 Central  Government  for  assistance  for
 executing  a  scheme  for  the  construc-
 tion  of  tube-wells  and  drilling  of  wells
 every  year  from  960  to  967  in  various
 parts  of  Madhya  Pradesh  for  drinking
 water  supply  and  for  cultivation;

 (b)  if  so,  the  amount  of  assistance
 sought  by  the  Madhya  Pradesh  Govern-
 ment  from  the  Centre;  and

 (c)  the  action  taken  by  Government
 thereon?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICUL-
 TURE,  COMMUNITY  DEVELOPMENT
 AND  COOPERATION  (SHRI  ANNA-
 SAHIB  SHINDE):

 (a)  to  (c).  The  State  Government
 of  Madhya  Pradesh  sought  approval  of
 the  Government  of  India  to  the  utili-
 sation  of  Tribal  Development  Block
 Funds  to  the  extent  of  Rs,  80  lakhs
 for  sinking  2,500  wells  (open  wells  and
 tubewells)  for  drinking  water  purpose
 in  about  the  same  number  of  villages
 over  a  perlod  of  5  years,  commencing
 from  1966-67.  The  proposal  was
 agreed  to.
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 As  regards  construction  of  tubewells
 for  cultivation,  it  was  only  in  1967-68
 ‘that  the  State  Government  formulated
 8  proposal  for  sinking  7,000  tubewells
 tor  irrigation  purposes  within  the  next
 few  years.  The  tubewells  under  this

 :scheme  are  to  be  constructed  by  the
 Government  on  behalf  of  the  cultiva-
 tors  and  the  amount  spent  would  be
 treated  as  loan  to  the  cultivation  and
 financed  through  Land  Mortgage  Banks.
 ‘The  State  Government  has  agreed  to
 take  up  the  construction  of  tubewells
 in  compact  areas  with  the  assistance

 -of  Agriculture  Refinance  Corporation.

 The  Government  of  Madhya  Pradesh
 indicated  a  requirement  of  Rs,  20
 ‘crores  for  financing  this  scheme  of
 “7,000,  tubewells.  This  amount  Is  pro-
 posed  to  be  financed  through  Land
 Mortgage  Banks/Agricultural  Refinance
 ‘Corporation.  The  Government  of
 Madhya  Pradesh  required  the  help  of
 the  Central  Government  in  two  mat-
 ters:—  (a)  in  carrying  out  ground-
 water  surveys  and  investigations;  and
 (b)  in  sharing  the  subsidy  proposed  to

 ‘be  given  by  the  State  Government  on
 the  failed  tubewells,

 It  has  since  been  decided  that  the
 Exploratory  Tubewells  Organisation  of
 the  Government  of  India  will  take  up
 exploratory  work  in  the  State  during
 1968-69.  Three  drilling  rigs  are  pro-
 posed  to  be  deployed  for  this  purpose.
 A  team  of  the  Exploratory  Tubewells
 Organisation  has  already  visited  the
 State  in  order  to  assist  it  in  the  formu-
 lation  of  compact  area  schemes  for
 development  of  groundwater  in  Morena
 and  Bhind  districts.  The  scheme  5
 under  preparation.  In  addition,  it  has
 been  agreed  to  set  up  a  Groundwater
 Investigation  Cell  in  the  State  Depart-
 ment  itself  with  50  per  cent.  grant  from
 the  Government  of  India  to  undertake
 surveys  and  investigations  on  their
 own.  A  proposal  for  sharing  of  the
 subsidy  on  failed  tubewells  s  under
 active  consideration  of  the  Government
 of  India.
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 कार्मिक  संघ

 #1055.  श्री  कंबर  लाल  गण्त:
 श्री  श्री्बोग़ाल  स  व्‌  :

 क्या  अम  तथा  पुनर्वास  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  अखिल  भारतीय  प्राघार  पर
 सरकार  ने  कितने  कामिक  संघों  को  मान्यता
 प्रदान  की  है  ;  शौर

 (ख)  सरकार  ने  मान्यता  प्रदान  करने
 के  लिये  क्‍या  क्या  शर्ते  निर्धारित  की  हैं  ?

 श्रम  तय  पुनर्वास  संत्रो  (श्र  हाथ)  :

 (क)  भारत  सरकार  द्वारा  ट्रेड  यूनियनों
 को  मान्यता  दिये  जाने  के  बारे  में  कोई  विधान

 नहीं  है  ।  यदि  इस  प्रश्न  का  संबंध  ऐसे  केन्द्रथ
 श्रमिक  संगठनों  से  है  जिन्हें  भारत  सरकार
 ने  मान्यता  दी  है,  तो  उनकी  संख्या  चार

 है

 (ख)  भारतीय  श्रम  सम्मेलन,  स्थायी
 श्रम  सिधि,  श्रौद्योगिक  समितियों,  झादि
 जैसे  ति-पक्ष  थ  निकायों  में  प्रतिनिधित्व  देने
 के  बारे  में  सरकार  ने  जुलाई,  959  के
 भारतीय  सम्मेलन  द्वारा  सिफारिश  किये  गये
 निम्न  सिद्धांत  को  भ्रपनाया  है  —

 प्रतिनिधित्व  माँगने  वाले  संगठन  प्रखिल
 भारतीय  स्तर  के  होने  चाहिये  श्रौर  विभिन्न
 राज्यों  मे ंउनकी  कम  से  कम  सदस्य  संख्या

 एक  लाख  होनी  चाहिये  भर  भ्रधिकाँश  उद्योगों
 में  भी  उनकी  सदस्यता  काफी  होनी  चाहिए  |

 Advocates  Act

 #1056.  SHRI  8.  KUNDU:  Will  the
 Minister  of  LAW  be  pleased  to  state:

 (a)  whether  Government  is  aware
 that  rules  framed  under  the  Advocates
 Act  prohibit  law  graduates  who  have
 passed  law  as  private  candidates  to
 enter  into  legal  profession;  and

 (b)  if  so,  whether  Government  pro-
 pose  to  change  such  rule?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW  (SHRI  M.  YUNUS
 SALEEM):

 (a)  Yes.  There  is  such  a  prohibi-
 tion  in  respect  of  persons  who  have  he-
 gun  their  course  of  study  in  law  on  or
 after  the  l0th  of  April  1965.

 (b)  No,  Sir.

 All  India  Postal  Employees  Union,
 Gujarat  Region,  Ahmedabad

 #1057.  SHRI  D.  R.  PARMAR:
 SHRI  R.  K,  AMIN:

 Will  the  Minister  of  COMMUNICA-
 TIONS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the  All
 India  Postal  Employees  Union,  Guja-
 rat  Region,  Ahmedabad  had  made  _re-
 Presentations  about  their  grievances
 and  demands  during  his  last  visit  to
 Ahmedabad  and  subsequent  represen-
 tations  thereafter;

 (b)  if  so,  the  nature  thereof;  and
 (c)  the  action  taken  by  Government

 to  meet  their  demands?

 THE  MINISTER  OF  STATE  IN  THE
 DEPARTMENTS  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  COMMUNICA-
 TIONS  (SHRI  I.  K.  GUJRAL):  (a)
 Yes,  Sir.  he  All  India  Posta]  Em-
 ployees  Union,  Class  III,  Gujarat
 Circle.  Ahmedabad  submitted  a  memo-
 randum  to  the  Minister  of  Communi-
 cations  and  Parliamentary  Affairs
 when  he  visited  Ahmedabad  on  24th
 September  1967.

 (b)  The  Union  made  the  following
 tepresentations:—

 (l)  Difficulties  experienced  in
 the  P&T  Dispensary  at  Ahmeda-
 bad,

 (2)  Opening  of  Zonal  Offices
 ‘(Telegraphs).

 (3)  Formation  of  additional
 Postal  Divisions  in  Gujarat  Circle.

 (4)  Indifferent  and  unhelpful
 attitude  of  PMG  Gujarat  Circle  in
 monthly  meetings  and  in’  union

 |  correspondence.
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 (०)  The  position  in  regard  to  ९४९४८
 item  is  indicated  in  the  statement  laid.
 on  the  Table  of  the  House,  [Placed  in
 Library.  See  No,  LT-746/68].

 Sale  of  wheat  ang  rice  in  Calcutta

 #1058.  SHRI  8.  C.  SAMANTA:  Will
 the  Minister  of  FOOD  AND  AGRICUL-
 TURE  be  pleased  to  state:

 (a)  whether  Government  propose  to.
 allow  the  open  sale  of  wheat  and  rice
 in  the  Metropolitan  town  of  Calcutta;
 and

 (b)  if  so,  since  when?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICUL-
 TURE,  COMMUNITY  DEVELOPMENT™
 AND  COOPERATION  (SHRI  ANNA-
 SAHIB  SHINDE):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Wheat  crop

 #1060.  SHRI  MADHU  LIMAYE:  Will.
 the  Minister  of  FOOD  AND  AGRICUL-
 TURE  be  pleased  to  state:

 (a)  whether  Government  have  made
 any  estimate  of  the  wheat  crop  in  the
 Rabi  season  of  1967-68;

 (b)  the  procurement
 State-wise;

 targets  fixed,

 (c)  whether  Government  propose  to
 issue  a  directive  that  all  holdings  be-
 low  5  acres  (irrigated)  and  0  acres.
 (non-irrigated)  will  be  exempt  from:
 grain  levy;  and

 (d)  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICUL-
 TURE,  COMMUNITY  DEVELOPMENT
 AND  COOPERATION  (SHRI  ANNA-
 SAHIB  SHINDE):  (a)  Firm  estimates
 of  production  of  wheat  for  1967-68
 crop  have  not  yet  been  made.  It
 would  be  finalised  within  a  few
 months.
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 (c)  No,  Sir.

 (d)  The  methods  of  procurement
 “have  been  left  to  the  State  Govern-
 ments  to  decide  keeping  in  view  the
 local  conditions.

 (b)  A  statement  is  laid  on  the  Table
 sof  the  House.

 STATEMENT

 Procurement  Target  for  Wheat,
 1968-69

 State  Procurement  target
 for  1968-69,  Season.

 (in  000  tonnes)

 Bihar  25
 Gujarat.  25
 Haryana  I00
 Madhya  Pradesh  225
 Maharashtra’.  25
 Punjab  I,200
 Rajasthan  5
 Uttar  Pradesh  400

 TOTAL  2,075,

 सहकारी  क्षेत्र  में  कृषि  प्रधान  उद्योग

 *106  श्री  रघुवोर  सिह  शास्त्री:  क्या

 खाद्य  तथा  कृषि  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्या  राष्ट्रीय  सहकारी  विकास

 निगम  द्वारा  नियुक्त  विशेषज्ञ  समिति  ने
 सिफारिश  की  है  कि  सहकारी  क्षेत्र  में  वर्ष

 1970-71  तक  कृषि  प्रधान  194  नये

 उद्योग  स्थापित  क्यें  जाने  चाहियें  ;

 (ख)  इस  समति  ने  झौर  क्या-क्या
 सिफारिशें  की  हैं  ;  शौर

 (ग)  उन  पर  सरकार  ने  क्या  निर्णय
 “किया  है  ?

 खास,  कृषि,  सामुदायिक  विकास  तथा

 -सहुकार  मन्तालय  भें  राज्य  मन्त्र  (अं  एस ०.
 सन्स  युरुपाव  स्वार्भ:)  :  (क)  जी  हाँ  y
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 (ख)  समिति  ने  जो  श्रन्य  सिफारिशें
 की  हैं  वे  सभा  पटल  पर  रखे  गये  विवरण  में
 दी  गई  हैं  ।  [पुस्तकालय  भें  रख  दिया  गया  ।
 देशिये  संख्या  एल०  टी  747/68]

 (ग)  सरकार  ने  अभी  कोई  निर्णय
 नहीं  किया  है  t  इस  रिपोर्ट  पर  अभी  तक
 राष्ट्रीय  सहकारी  विकास  निगम  द्वारा  विचार
 किया  जा  रहा  है  ।

 National  Seeds  Corporation

 *1062,  SHRI  SITARAM  KESRI:  Will
 the  Minister  of  FOOD  AND  AGRI-
 CULTURE  be  pleased  to  state:

 (a)  whether  the  National  Seeds  Cor-
 poration  has  opened  its  units  in  the
 rural  areas  to  supply  improved  seeds
 to  the  agriculturists;  ang

 (b)  if  so,  the  number  of  Centres
 opened  and  the  total  quantity  of  seeds
 supplied  to  the  agriculturists  during
 1967-68?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICUL-
 ‘TURE,  COMMUNITY  DEVELOPMENT
 AND  COOPERATION  (SHRI  ANNA-
 SAHIB  SHINDE):  (a)  and  (b).  A
 scheme  for  direct  sale  of  improved
 seeds  to  farmers  is  under  considera-
 tion  of  the  National  Seeds  Corpora-
 tion.  For  the  present  the  Corporation
 is  selling  improved  seeds  through
 their  zonal|regional|sub-regiona]  offices
 direct  to  cultivators,  but  such  sales  876
 nominal.  Total  sales  during  the  period
 Ministe  kindly  tell  us  whether  voc™!
 from  June,  967  to  January,  1968,
 amounted  to  925  quintals.

 Food  Smuggling  into  Delhi.

 #1063.  SHRI  BENI  SHANKER
 SHARMA:  Will  the  Minister  of  FOOD
 AND  AGRICULTURE  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  food-
 grains  worth  more  than  Rs.  25  lakhs
 are  reported  to  have  been  smuggled
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 into  Delhi  from  Haryana  during  the
 first  two  weeks  of  March,  1968;

 (b)  whether  it  is  a  fact  that  the
 smuggled  foodgrains  are  being  sold  in
 the  local  markets  openly  and  the  Delhi
 Administration  is  reluctant  to  take  any
 action  against  smugglers  because  the
 smuggled  foodgrains  have  helped  to
 bring  down  the  prices  in  Delhi;  and

 (c)  if  so,  the  reaction  of  Government
 thereto  and  the  steps  taken  or  proposed
 to  be  taken  in  the  matter?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICUL-
 TURE,  COMMUNITY  DEVELOPMENT
 AND  COOPERATION  (SHRI  ANNA-
 SAHIB  SHINDE):  (a)  No  Sir,  9.90
 quintals  foodgrains  are  reported  to
 have  been  seized  while  being  brought
 into  Delhi  from  Haryana  unauthoris-
 edly.

 (b)  It  has  been  reported  by  Delhi
 Administration  that  no  such  case  has
 come  to  notice.

 (c)  Does  not  arise.

 Agricultural  Implements

 #1064.  SHRI  SAMAR  GUHA:  Will
 the  Minister  of  FOOD  AND  AGRICUL-
 TURE  be  pleased  to  state:

 (a)  whether  Government  initiated  a
 scheme  under  the  Third  Plan  for  the
 indigenous  manufacture  of  some
 improved  form  of  agricultural  imple-
 ments;

 (b)  if  so,  the  kind  of  implements
 manufactures  so  far  by  the  Central  and
 State  agencies  and  the  cost  involved
 therein;

 (c)  how  many  of  these  implements
 have  so  far  been  utilised  by  the  culti-
 vators  and  the  price  paid  for  such
 implements;

 (d)  whether  it  is  a  fact  that  in  some
 States,  the  scheme  of  manufacturing
 agricultural  implements  failed  to
 achieve  its  objective  and  the  State
 Governments  incurred,  as  a  result,  huge
 loss;  and
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 (e)  if  so,  the  details  about  manufac--
 turing  and  utilisation  of  such  agricul-
 tural  implements  and  the  total  loss  in-
 curred  by  the  State  Governments  and.
 the  remaining  quantities  of  unused
 implements  and  the  reasons  for  the
 failure  of  such  scheme?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICUL-
 TURE,  COMMUNITY  DEVELOPMENT™
 AND  COOPERATION  (SHRI  ANNA-
 SAHIB  SHINDE):

 (a)  There  was  no  Centrally  Sponsor-
 ed  Scheme  for  indigenous  manufacture
 of  improved  agricultural  implements.
 in  States  under  the  Third  Plan.

 (b)  to  (e).  Do  not  arise.

 उत्तर  प्रदेश  में  सहकारी  बैंकों  के  प्रबन्धक
 निवेशक

 *l065.  श्री  मोलहू  प्रसाद  :  क्या
 खाद्य  तथा  कृषि  मंत्री  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  उत्तर  प्रदेश  सरकार  द्वारा  श्रक्तूबर
 967  4  जारी  किय  गये  ग्रध्यादेश  के  भ्रन्तर्गत

 सहकारी  बैंकों  के  कितने  प्रबन्धक  निदेशकों
 के  विरुद्ध  जाँच  की  गई  है  ;

 (ख)  क्‍या  यह  सच  है  कि  प्रबन्धक
 निदेशकों  द्वारा  बैंकों के  धन  का  दुरूपयोग
 किये  जाने  के  आरोप  कुछ  मामलों  में  सिद्ध
 हो  गये  हैं  ;

 (ग)  यदि  हाँ,  तो  क्‍या  सरकार  का
 विचार  उनके  विरुद्ध  कोई  कार्यवाही  करने
 का  है  ;  यदि  नहीं,  तो  इसके  क्‍या  कारण
 हैं  ;  और

 (घ)  यदि  हाँ,  तो  कब  तक  कार्यवाही
 करने  का  विचार  है  ?

 खाद्य,  कृषि,  सामुदायिक  विकास  तथा
 सहकार  मंत्रालय  में  राज्य  मंत्रो  (भो  एम०
 एस ०  गुरुपाद  स्वामो)  :

 (क)  से  (घ).  जानकारी  एकतिकः
 की  जा  रही  है
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 Project  Allowance  to  P,  &  T.  Staff  in
 Dandakaranya  Project.

 *l066.  SHRI  SRADHAKAR  SUPA-
 KAR:  Will  the  Minister  of  COMMU-
 NICATIONS  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question  No.
 344  on  the  7th  March,  968  and  state:

 (a)  whether  the  Project  Allowance
 has  since  been  sanctioned  to  the  Post
 and  Telegraph  employees  working  in
 the  Dandakaranya  Project  area  of
 Korapur  district  in  Orissa;

 (b)  if  so,  the  details  thereof;  and

 (c)  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN  THE
 DEPARTMENTS  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  COMMUNICA-
 TIONS  (SHRI  I.  छू,  GUJRAL):

 (a)  Yes,  Sir.

 (b)  Sanction  for  the  grant  of  project
 allowance  with  effect  from  lst  October
 966  at  the  same  rates  and  on  the  same
 terms  and  conditions  as  admissible  to
 the  Dandakaranya  project  staff  has
 been  issued  on  l4th  March  1968.

 (c)  Does  not  arise.

 Disparity  in  distribution  of  sugar.

 *1067.  SHRI  RABI  RAY:  Will  the
 Minister  of  FOOD  AND  AGRICUL-
 TURE  be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  there  is  too  much  disparity  in  the
 distribution  of  sugar  all  over  the  coun-
 try;

 (b)  if  so,  the  steps  taken  by  Govern-
 ment  to  reduce  this  disparity;  and

 (c)  the  details  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICUL-
 TURE,  COMMUNITY  DEVELOPMENT
 AND  COOPERATION  (SHRI  ANNA-
 SAHIB  SHINDE):  (a)  Yes,  there  is
 some  disparity.
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 (b)  and  (c).  The  present  distribu-
 tion  system  is  based  on  the  consump-
 tion  pattern  in  various  States  during.
 the  period  when  the  supply  position.
 was  easy.  It  is  proposed  to  revise  the
 pattern  after  taking  into  account  the
 population  factor  also.  This  will  -be
 done  when  sugar  production  has  im-
 proved.

 दिल्‍ली  दुग्ध  योजना  द्वारा  हर्ष  की  सप्लाई

 *r  068.  शी  निहाल  सिह  :  क्‍या  खाद्य
 तथा  कृषि  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  दिल्‍ली  में  कितने  व्यक्तियों  की
 दिल्ली  दुग्ध  योजना  से  दूध  मिलता  हैं  भौर
 कितने  व्यक्तियों  को  नहीं  मिलता  ।

 (ख)  क्या  यह  सच  है  कि  बाफों  लोग
 दिल्‍ली  -में  छोटी-छोटी  निजी  दुग्वशालाशों  से

 दूध  खरीदते  हैं  *;

 (ग)  यदि  हाँ,  तो  ऐसी  दुग्धशालाशों
 के  नाम  क्‍या  हैं  और  उनकी  संख्या  कितनी  है
 ब्रौर  इन  दुग्धशालाझ्रों  की  हालत  में  सुधार
 करने  के  लिये  सरकार  क्‍या  कार्यवाही  कर
 रही  है  ;  शर

 (घ)  क्‍या  सरकार  ने  छोटी-छोटी

 दृग्धशालाएं  खोलने  की  कोई  योजना  बनाई
 है  श्रौर  यदि  हाँ,  तो  इसका  व्यौरा  क्‍या  है  ?

 खाद्य,  कृषि,  सामुदायिक  विकस  तथा
 सहकार  मंत्रालय  में  राज्य  मंत्री  (श्री
 अ्रश्चासा हिब  दिये) :  (क)  कोई  ठीक  दित्ता
 उपलब्ध  नहीं  है  t  प्रति  दिन  दूध  की
 4.  50  लाख  बोलतलें  बेची  जाती  हैं  ny

 (ख)  हो  सकता  है  ।

 (ग)  नई  दिल्ली  में  8  म्युनिस्पल  डेरियाँ
 हैं  ।  छोटी  डेरियों  के  विषय  में  जानकारी
 उपलब्ध  नहीं  है  1  दिल्‍ली  नगर  निगम  प्रषि-:
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 नियम  के  श्रन्तर्गत  सफाई  की  जिम्मेदारी

 :स्युनिस्पल  निकायों  की  है  |

 (घ)  जी  नहीं

 Purchase  of  Plots  by  Employees’
 Provident  Fund  Organisation

 1069.  SHRI  SHASHIBHUSAN
 BAJPAI:  Will  the  Minister  of  LA-
 BOUR  AND  REHABILITATION  be
 pleased  to  state:

 (a)  the  number  of  plots  purchased
 by  the  Employees’  Provident  Fund
 Organisation  and  the  date  of  pur-
 chase  of  each  plot,  its  area  and  the
 amount  paid  therefor;  and

 (b)  whether  construction  work  has
 not  started  on  any  of  the  plots  and  if
 so,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR,  EMPLOY-
 MENT  AND  REHABILITATION
 (SHRI  S.  0,  JAMIR):  (a)  A  state-
 ment  is  laid  on  the  Table  of  the
 House.  [Placed  in  Library.  See  No.
 LT-748/68}].

 (b)  The  construction  work  on  2
 plots  has  already  started.  The  other

 ‘cases  had  to  be  processed  from  time
 to  time  in  the  light  of  the  changing
 circumstances  like  the  growth  of  the
 offices,  necessitating  the  provision  of
 larger  accommodation  than  original-
 ly  visualised,  considerations  of  prior-
 ity  as  determnied  by  the  Board,  re-
 presentations  of  the  staff,  and  policy
 proposals  on  administrative  merger

 ‘of  the  Employees’  State  Insurance
 ~Corporation  and  the  Employees’  Pro-
 ~vident  Fund.

 Accumulation  of  Foodgrains  in  Pan-
 jab  and  Haryana

 *1070.  SHRI  BABURAO  PATEL:
 “Will  the  Minister  of  FOOD  AND
 AGRICULTURE  be  pleased  to  state:

 (a)  Whether  there  is  likely  to  be
 :an  accumulation  of  stocks  of  food-

 wgrains  in  the  Punjab  and  Haryana
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 markets  which  the  Food  Corporation
 of  India  is  not  in  a  position  to  absorb
 because  of  a  better  harvest  of  4.5  mil-
 lion  tonnes  in  April,  968  as  against
 3  million  tonnes  in  1967;

 (b)  if  so,  the  steps  proposed  by
 Government  to  dispose  of  the  surplus
 food;  and

 (c)  the  reasons  why  Government
 do  not  remove  zonal  restrictions  on
 movement  of  foodgrains  with  the
 present  glut  of  foodgrains  in  the
 market  and  allow  the  prices  to  estab-
 lish  themselves?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FOOD,  AGRI-
 CULTURE,  COMMUNITY  DEVE-
 LOPMENT  AND  CO-OPERATION
 (SHRI  ANNASAHIB-  SHINDE):
 (a)  to  (c).  There  is  a  possibility  of

 a  large  surplus  of  foodgrains  in
 Punjab  and  Haryana  due  to  the  ex-
 pected  bumper  Rabi  harvest.  No
 difficulty  is,  however,  expected  on
 the  part  of  the  Food  Corporation  and
 other  Governmental  agencies  to
 handle  the  situation.  Restrictions  on
 the  movement  of  gram  and_  barley
 have  also  been  removed  throughout
 the  country  with  effect  from  28-3-
 1968,  Free  movement  of  jowar,
 bajra  and  maize  from  Punjab,  Har-
 yana  and  Rajasthan  to  any  part  of
 India  has  also  been  allowed  from
 that  date.  Punjab,  Haryana,  Chandi-
 garh,  Delhi,  Jammu  &  Kashmir  and
 Himachal  Pradesh  have  also  been  in-
 cluded  in  a  single  zone  for  rice  and
 wheat.  There  is  no  glut  of  food-
 grains  in  the  market  at  present  and
 any  further  relaxation  of  zonal  res-
 trictions  is  not  considered  advisable
 for  the  time  being.

 रबी  को  फप्तल

 *1071  श्री  रामावतार  शास्त्री  :  क्‍या
 खाद्य  तथा  कृषि  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  इस  वर्ष  किन  किन  राज्यों  में
 रबी  की  बहुत  बढ़िया  फल  होने  की
 आशा  है?
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 ate,  कृषि,  सामुदायिक्त  विकास  तथा

 दकार  मंजावय  में  राज्य  मंत्री |  प्रझासाहिय
 खिस्दे) :  वतंमान  संकेतों  के  प्रनुपार  महाराष्ट्र
 झोर  मध्य  प्रदेश  को  छोड़कर  जहां  पर  कुछ

 प्ण्बी  फपलों  के  खराब  होने  की  खबर  मिलो  है,
 सभी  महत्वपूर्ण  रबी  राज्यों  में  कुन  मिला  कर
 रबी  फपलों  का  उत्पादन  भ्रत्यधिक  होने  की
 संभावना  है  ।

 “Trade  Unions’  Influence  on  General
 Elections

 *1072.  SHRI  SHIVA  CHANDRA
 JHA:  Will  the  Minister  of  Law  be
 ‘pleased  to  sfate:

 (a)  whether  it  is  a  fact  that  the
 ‘frade  unions  exercised  any  influence
 fm  the  last  General  Elections,  1967;
 -and

 @)  if  so,  in  what  way?

 THE  DEPUTY  MINISTER  IN  THE
 ‘MINISTRY  OF  LAW  (SHRI  M.
 YUNUS  SALEEM):  (a)  and  (b).
 Government  have  no  information.

 Family  Pension  to  Industrial
 Workers

 *1073.  SHRI  RAMACHANDRA
 LAKA:  Will  the  Minister  of  LA-
 BOUR  AND  REHABILITATION  be

 ‘pleased  to  refer  to  the  reply  given  to
 ‘Starred  Question  No.  48  on  the  ‘14th
 November,  967  and  state:

 (a)  whether  the  report  of  the
 working  group  on  family  pension  to
 industrial  workers  has  since  been  re-

 ‘eeived  by  Government;  and

 ‘(b)  if  so,  the  details  thereof  and
 ‘the  action  taken  thereon?

 ‘THE  DEPUTY  MINISTER  IN  THE
 WHINISTRY  OF  LABOUR,  EMPLOY-
 MENT  AND  REHABILITATION
 (SHERI  S.  om  JAMIR):  (a)  The  Re-

 sport  of  the  Working  Group  is  still
 areraited.

 (b)  Does  not  arise.
 487  (ai)  LS—3.
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 Strike  in  Telco'’s  Auto  Division

 #1074,  SHRI  SRI  CHAND  GOEL:  will
 the  Minister  of  LABOUR  AND  REHA-
 BILITATION  be  pleased  to  state:

 (a)  whether  ‘1,600  workers  of  Telco’s
 Auto  Division  have  gone  on  strike  from
 the  llth  March,  1968;

 (b)  if  so,  the  steps  taken  to  end  the
 strike;  and

 (c)  the  loss  per  day  from  the  strike?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  HATHI):

 (a)  to  (c).  The  matter  falls  in  the
 State  sphere.

 महाराष्ट्र  में  कान्‌ती  राशन  व्यवस्था

 *1075  भरी  देवराव  पाटिल  :  क्‍या
 खाद्य  तथा  कृषि  मंत्रो  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  महाराष्ट्र  सरकार  ने  हाल
 ही  में  केन्द्रीय  सरकार  से  अ्रतरोध  किया  है
 कि  उन्हें  नागपुर,  शोलापुर,  पूना  तथा  बम्बई
 में  अनाज  को  कानूती  राशन  व्यवस्था  को
 समाप्त  करने  की  भ्रनुमति  दो  जाये  ;  श्र

 (ख)  यदि  हां  तो  इस  बारे  में  क्या  निर्णय
 किया  गया  है  ?

 साथ,  कृषि,  सामुदायिक  विकास  तथा
 सहकार  मंत्रालय  में  राज्य  मंत्री  (भी
 झ्न्नासाहिब  किन्दे )  :  (क)  जो  नहीं  t

 (ख)  प्रश्न  ही  नहीं  उठता  ।

 Rationing  in  Delhi

 *1076,  SHRI  D.  N.  PATODIA:  Will
 the  Minister  of  FOOD  AND  AGRI-
 CULTURE  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  propose  to  lift  rationing  in
 Delhi;
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 (b¥  whether  steps  have’  been
 taken  to  ensure  that  the  prices  of
 foddgrdihis  do'  riot  shoot  high’  ad  &  re-
 silt  theredf;  and

 (c)  when  a  decision  is  likely  to  be
 taken’  in’  thts  regard?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FOOD,  AGRI-
 CULTURE,  COMMUNITY  DEVE-
 LOPMENT  AND  COOPERATION
 (SHRI  ANNASAHIB-  SHINDE):
 fa):  With  the  giving  of  permission

 to’  sell  wheat  and  rice  in  the  open
 market  and_  the  inclusion  of  the
 Union  Territory  of  Delhi  in  the
 Northern  Food  Zone  rationing  hes
 virtually  been  lifted  in  Delhi.

 (0)  and  (c):  Wheat,  Rice  and
 Atta  would  continue  to  be  available
 to  consumers  against  ration  cards
 which  would  ensure  that  prices  of
 foodgrains  do  not  shoot  high.

 Agro-Industries  Corporation  in
 Kerala

 °077.  SHRI  VASUDEVAN  NAIR:
 Will  the  Minister  of  FOOD  AND
 AGRICULTURE  be  pleased  to  state:

 (a)  whether  Government  propose to  join  the  Kerala  Government  in
 establishing  an  Agro-Industries  Cor-
 Poration  in  the  State;  and

 (b)  if  so,  the  scope  and  functions
 of  this  Corporation?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FOOD,  AGRI-
 CULTURE,  COMMUNITY  DEVE.
 LOPMENT  AND  COOPERATION
 (SHRI  ANNASAHIB  SHINDE):

 (a)  The  Government  of  India  has already  joined  the  Kerala  Agro-In-
 dustries  Corporation  it  has  contri- buted  an  amount  of  Rs.  6,786,500,  to- wards  the  share  capital  of  this  Cor-
 poration  during  1967-68,

 (b)  The  main  objects  of  the  Cor-
 poration  ure  as  under:
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 a  To  anguire,
 ee

 ase,  give
 or  sell  agricult  machi-
 néry  and  implérehts  os
 ‘wéll  as  poultry  and  fither-
 ies  equipment.
 To  organise,  conduct  or
 manage  Centres  for  repairs
 and  workshops.

 dil)

 To  manufacture,  import,
 export,  buy,  sell,  or  other-
 wise  deal  in  workshop
 machinery,  machine  tools
 and  metals  of  all  kinds;
 To  hire  out  ugricultural
 implémerits  and’  machinery
 aid  éqiiipfrient.

 (v)  To  undertake  efficient  dis-
 tribution  of  various  inputs
 for  agriculfiral  and  alliiéa
 &ctivities.
 To  undertake  or  assist  in
 manufacture  of  farm
 machinery  and  implements,.
 pesticides,  fertilizers  and
 equipment  for  fishery,
 dairy,  poultry  farming,
 animal  husbandry,  pro-
 cessing  and  _  preservation
 of  agricultural  produce,
 fruits  and  various  food
 articles.

 (vii)  Execution  and  promotion
 ot  industries  having  a  bear-
 ing  on  production,  preser-
 vation  and  supply  of  food.

 (iii)

 (iv)

 (vi)

 Expenditure  on  Telephones  in  res-
 pect  of  Ministers

 6302.  SHRI  BABURAO  PATEL:
 Will  the  Minister  of  COMMUNICA-
 TIONS  be  pleased  to  state  thé
 amount  of  charges  in  rupees  spent  by
 each  member  of  the  Central  Cabines
 by  way  of  telephone  charges  in  the
 six  months  ending  the  30th  Septem-
 bez,  7967  with  the  names  of  the
 Cabiniét  ftinisters  concerned?

 गहलाद  MINISTER  OF  STATE  IN  THE
 DEPARTMENTS  OF  PARLIAMENT-
 ARY  AFFAIRS  &  COMMUNICA-
 TIONS  (SHRI  I..  K.  GUJRAL): It  is  the  business  of  the  respective
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 Ministries  eencerned  whh  989९7
 for  telephones  to  render  accounts  of
 expenditure  on  them.  The  accounts
 in  P.  &  T.  are  maintained  telephone-
 wise  and  not  according  to  categories
 of  subscribers  like  Ministers  etc.
 However,  on  the  basis  of  known  in-
 formation  a  statement  of  amounts
 billed  for  during  the  period  in  ques.
 tion  on  account  of  telephones  work-
 ing  in  Delhi  for  the  Cabinet  Minis-
 ters,  has  been  prepared  and  the  same
 is  placed  on  the  Table  of  the  Lok
 Sabha.  [Placed  in  Library.  See  No.
 LT—749/68}.

 Soi]  Conservation  in  Orissa

 6303.  SHRI  RAMACHANDRA
 ULAKA:  Will  the  Minister  of  FOOD
 AND  AGRICULTURE  be  pleased  to
 state:

 (a)  the  amount  allotted  to  Orissa
 State  for  Soil  Conservation  during
 1967-68;  and

 (b)  the  amount  spent  thereon
 during  the  above  period?

 THE  MINISTER  OF  STATEIN  THE
 MINISTRY  OF  FOOD,  AGRICUL-
 TURE,  COMMUNITY  DEVELOP-
 MENT  &  CO-OPERATION  (SHRI
 ANNASAHIB  [SHINDE):  (a)
 For  schemes  of  soil  conservation
 under  the  State  Plan,  a  total  outlay
 of  Rs.  25.00  lakhs  was  approved  for
 1967-68,  In  addition,  under  the  Cen-
 trally-sponsored  scheme  of  soil  con-
 servation  in  the  catchment  of  river
 valley  projects  of  Hirakud  &  Match-
 kund,  a  sum  of  Rs.  25.00  lakhs  was
 allotted  to  Orissa.

 (b)  According  to  the  reports  re-
 ceived  from  the  State  Government,
 the  total  anticipated  utilization  is  of
 the  order  of  Rs.  25  lakhs  in  execu-
 tion  of  State  Plan  schemes  and
 Rs.  26.95  lakhs  under  the  Centrally
 eponsored  scheme.
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 Assistance  for.  Bhubancahwar
 University  of  Agriculture

 6304.  SHRI  RAMACHANDRA
 ULAKA:  Wil  the  Minister  of  FOOD
 AND  AGRICULTURE  be  pleted!  to
 state:

 (a)  the  nature  and  extent  of  Cen-
 tral  assistance  actually  given  to  the
 University  and  College  of  Agricul-
 ture  at  Bhubaneshwar  (Orissa)  dur-
 ing  1967-68  and

 4b}  the  amount  proposed  to  be
 given  during  3968-607,

 THE  MINISTER  OF  STATE  IN  THE

 ery
 OF  FOOD,  AGRICUL-

 COMMUNITY  DEVELOP-
 MENT  &  CO-OPERATION  (SHRI
 ANNASAHIB  SHINDE)  (8)
 During  the  year  1967-68  grant  in-aid
 amounting  to  Rs.  13.00.6000  00
 (Rupees  thirteen  lakhs)  has  bee
 given  to  the  Orissa  University  of
 Agriculture  and  Technology,  Bhuba-
 neswar  Agricultural  College,  Bhu-
 baneswar  is  one  of  the  constituent
 cnlleges  of  the  University.  The  above
 mentioned  grant  has  been  given  te-
 wards  items  of  developmental  nature
 viz.  University  Library  building,  hos-
 tels,  Staff  Quarters,  Basic  Sciences
 and  Humanities  College  Building,
 Health  centre,  books  for  library  and
 equipment  for  Agriculture,  Veterie
 nary  and  Agricultural  Engineering
 Colleges.

 (b)  The  final  decision  with  regard
 to  the  grants  to  be  released  during
 68-69  is  still  to  be  taken  in  consulta-
 tion  with  the  Ministry  of  Finance,  on
 the  basis  of  the  report  of  the  Visit-
 ing  Team  of  LC.A.R.  The  team  have
 recommended  a  grant  of  Rs.  21-59
 lakhs  from  the  LC.AR.  if  the  Uni-
 versity/State  Government  of  Orissa
 are  able  to  provide  the  matching
 grant  and  execute  the  items  recom-
 mended.

 Cooperative  Sugar  factories  in  Orissa

 6305.  SHRI  RAMACHANDRA
 ULAKA:  Will  the  Minister  of  FOOD
 AND  AGRICULTURE  be  pleased  to
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 state  the  number  of  co-operativa
 sugar  factories  proposed  to  be  opened
 in  Orissa  State  during  1968-69?

 ‘THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICUL-
 TURE,  COMMUNITY  DEVELOP-
 MENT  &  CO-OPERATION  (SHRI
 ANNASAHIB  SHINDE):  No  new  co-
 operative  sugar  factory  in  expected  to
 go  into  production  in  Orissa  during
 1968-69,

 Potatoes  and  High  Yielding  varieties
 of  Paddy  Seeds  for  Madhya  Pradesh

 6306.  SHRI  G.  C.  DIXIT:  Will
 the  Minister  of  FOOD  AND
 AGRICULTURE  be  pleased_to
 state  the  quantity  of  seeds  of  paddy
 including  high  yielding  varieties  and
 potatoes  requisitioned  by  the  Govern-
 ment  of  Madhya  Pradesh  during  the
 years  1966-67,  and  1967-68  together
 with  the  cost  thereof,  year-wise?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICUL-
 TURE,  COMMUNITY  DEVELOP-
 MENT  &  CO-OPERATION  (SHRI
 ANNASAHIB  SHINDE):
 6  statement  is  laid  on  the  Table  of
 the  House.  [Placed  in  Library,  See
 No.  LT-750/68].

 weg  प्रदेश  में  डायल  घुमा  कर  सीधा  ट॑  लोफोन
 करने  को  व्यवस्था

 6307  शोगं०  qo  दोक्षित  :  क्‍या
 संचार  मंत्रो  यह  बताने  को  कृपा  करेंगे  कि  :

 (क)  कथा  सरकार  का  विचार  मध्य
 प्रदेश  में  डायल  घुमा  कर  सो  वा  ट ैलोफोन  करने
 को  व्यवस्था  करने  का  है  ;

 (ख)  यदि  हां,  तो  कब  ;  जोर

 (ग)  मध्य  प्रदेश  में  किन-कित  स्थार्नों
 में  डायल  घुमा  कर  सोधा  टेलफोन  करने  की
 उयवस्था  को  जायेगी  ?
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 संसद-कार्य  बिभाग  त्या  संचार  विभाग  सें
 राज्य-मंत्रो  घी  इ०  कु०  गुजराल  )  :  (क)
 जीहां।

 (ख)  तथा  (7).  लगभग  5  वर्ष  की
 भ्रवधि  में  इन्दौर  तथा  भोपाल  में  उपभोक्ता

 ट्रक  डायल  प्र  ताली  चालू  हो  जाने  को  सं  भावना
 है,  बशर्ते  कि  अपेक्षित  विदेशों  मुद्रा  उपलब्ध

 हो  सके  ।

 सध्य  प्ररेश  फो  चोनी  की  प्रावक््यकता

 6308  श्री  गं०  wo  इ क्षत  :  क्‍या
 खाद्य  तथ।  कृषि  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  मध्य  प्रदेश  को  चोनों  को  कु
 कितनों  आवश्यकता  है  ;

 (ख)  मध्य  प्रदेश  में  चोतो  की  मिलों
 के  नाम  क्या  हैं  ;

 (ग)  966-67  के  सोजन  में  इन
 मिलों  ने  कितनी  अवधि  तक  कार्य  किया  और
 उक्त  अवधि  में  इन  मिलों  द्वारा  कितनी  चोनी
 का  उत्पादन  किया  गया  ;  और

 (घ)  चालू  सीजन  में  इन  मिलों  के
 कितनो  अवधि  तक  कार्य  करने  को  सं  मावना

 है  और  ्  शअ्रवधि  में  अप्रनुमानतः  चीनी  का
 कितना  उत्पादन  होगा  ?

 खाद्य,  कृषि,  सामुद/यिक  विकास  तथा

 सहकार  अंत्रालय  में  राज्य-मंत्री  (श्री
 अ्रग्मासाहिब  वन्दे)  (क)  चीनी
 संबंधी  भ्रावश्यकताश्रों  का  पश्ननुमान  देता

 संभव॒  नहीं  है  लेकिन  मध्य  प्रदेश

 के  लिये  इस  समय  सूवो  चोती  का  मासिक
 कोटा  5.932  मीटरी  टन  है  ।  'प्रबाघ  बिक्रो
 के  लिये  चोनो  मांग  के  भ्रनुमार  उपलब्ध  होती
 हे

 -(ख)  से  (घ)-  अपेक्षित  जानकारी  देने

 वाला  एक  विवरण  सभा  पटल  पर  रखा  गया

 है  ।  [पुस्तकालय  में  रखा  गया  |  देखिये  संख्या

 एल०  eto—75/68]
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 भध्य  प्रदेश  में  बोज  फा्न  शौर

 अनुसंधान  केन्द्र

 6309.  श्री  शं०  wo  दोक्षित  :  क्या  खाद्य
 तथा  कृषि  मंत्री  यह  बताने  की  कृपा  करेंगे  :

 (क)  क्या  यह  सच  हें  कि  मध्य  प्रदेश  के
 प्रत्येक  जिले  में  करंद्रीय  सहायता  से  बीज  फार्म
 तथा  श्नुम्ंघान  केन्द्र  स्थाप्ति  गिये  जा  रहे  हैं;

 (ख)  ध््दि  हां,  तो  तत्पम्बन्धी  ब्यौरा
 वर  हैं;  श्रौर

 (ग)यदि  नहीं,  तो  क्या  कारण  हैं  ?

 खाद्य,  कृषि,  सामुदायिक  विकास  तथा

 सहकार  मंत्रालय  में  राज्य-मंत्री  (शो
 अन्नासाहब  चिन्दे ) :  (क)  और  (ख).
 चार  संलग्न  खंडों  की  बीज  विषयक
 आवश्यकताओं  की  पूति  के  लिए
 केन्द्रीय  सहायता  से  केवल  00-100  एकड
 के  बीज  बधन  फार्मों  की  स्थापना  की  जा  रही
 है  ।  ग्रव  तक  ऐसे  93  फार्मों  की  स्थापना
 हो  चुकी  है  v

 भारतीय  कृषि  प्रतुसंधान  परिषद्‌  की
 सहायता  के  केवल  होशंगाबाद,  पश्चिम  निमाड,
 इन्दौर,  .  छिन्दवाड़ा,  रायपुर,  ग्वालियर
 रीवा,  मन्दसूर  तथा  जबलपुर  जिलों  में  अनु-
 संघान  केन्द्रों  की  स्थापना  की  गई  है।  भारतीय
 कृषि  झनुसंधान  परिषद्‌  द्वारा  अनुसंधान  केन्द्रों
 की  स्थापना  होना  कृषि  जलवायु
 क्षेत्रों  पर  निभर  करता  है  ।

 (ग)  प्रश्न  ही  नहीं  उठता  ।

 निर्वाचन  झायोग  में  हिन्दी  का  प्रयोग

 63i0.  st  चअन्नजेलर  सिह  :  क्या
 विधि  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  भारत  के
 निर्वाचन  भ्रायोग  में  हिन्दी  में  प्राप्त  पत्रों  के
 उत्तर  हिन्दी  में  ही  भेजे  जाते  हैं  ;

 (ख)  यदि  नहीं,  तो  इसके  क्या  कारण
 हैं  ;  भौर
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 (ग)  यह  सुनिश्चित  करने  के  लिए
 क्‍या  कार्यवाही  की  जा  रही  है  कि  भविष्य  में
 हिन्दी  में  प्राप्त  पन्नों  के  उत्तर  हिन्दी  में  ही  भेजे
 जाएंगे  ?

 विधि  मंत्रालय  में  उपमंत्रो  (जी  सू०
 यूनस  सलीस  )  :

 (क)  जहां  तक  संभव  होता  है,  हिन्दी  में
 प्राप्त  पत्रों  के  उत्तर  हिन्दी  में  ही  भेजे  जाते
 हैं  1

 (ख)  शौर  (ग)  श्रायोग  के  स्थापन  में
 एक  हिन्दी  यूनिट  है  जिसमें  हिन्दी  का  कार्य
 करने  के  लिये  एक  अ्नुवादक  शौर  दो  हिन्दी
 सहायक  हैं  ।  एक  अनुभाग  झआफिसर  अपने
 श्न्य  कर्त्तव्यों  के  ग्रतिरिक्त  इस  यूनिट  के  कार्य
 का  सर्वोपरि  भारसाधाक  है  |

 Land  Mortgage  Banks  in  Orissa

 12,  SHRI  RAMACHANDRA
 OLAKA:  Will  the  Minister  of  FOOD
 AND  AGRICULTURE  be  pleased  to
 state:

 (a)  the  programme  of  Land  Mort-
 gage  Banks  in  Orissa  State  for  the
 issue  of  loans  and  debentures  for  the
 year  1968-69;  and

 (b)  the  total  assistance  given  to
 these  banks  during  the  year  1967-68?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICUL-
 TURE,  COMMUNITY  DEVELOP-
 MENT  AND  CO-OPERATION  (SHRI
 M.  8,  GURUPADASWAMY):  (a)
 The  likely  programme  for  the  issue
 of  ordinary  debentures  during  1968-
 69  is  Rs.  30  lakhs.  On  this  basis  a
 programme  of  loan  issues  of  the
 order  of  Rs.  50  lakhs  is  considered
 feasible.

 (b)  Assistance  provided  during
 1967-68  is  as  follows: —

 (a)  From  LIC,  SBI  and
 the  R.B.I.  Re.  40.00  lakhs.



 2  0  3  Written  Anpwers

 (b)  From  State
 Government  Rs.  3.00  lakhs.

 (c)  From  Com-
 mercial  Banks  Rs.  68.7  lakhs.

 (Figures  given  are  provisional).

 “वर्षा  झोर  झोले  पड ़ने  से  कबलों  को  हर्सन

 63  3.  ह ।  निहाल  सिह  :
 श्री  देवराप्  पाटिल  :
 श्री  रामचनल  वीरप्पा  :

 कया  खाय,  तथा  कृषि  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  हाल  में  वर्षा

 होने  और  झोले  पड़ते  से  फसलों  को  व्यापक

 हानि  हुई  है  ;

 (ख)  यदि  हां  तो  फसलों  को  अनुमानतः
 कितनी  हानि  हुई  है  ;  श््रौर

 (ग)  किसानों  की  सहायता  करने  के
 प्लिये  सरकार  ने  प्रत्येक  राज्य  को  कितना
 धन  मंजूर  किया  है  ?

 खाद्य,  कृषि,  सामुदायिक  विकास
 तथा  सहकार  मंत्रालय  में  राज्य-मंत्री

 (क)  तथा  (ख).  मा,  968  के
 दौरान  हाल  ही  में  हुई  बर्षा  और  झ्रोलावृष्टि
 से  महत्वपूर्ण  रबी  वाले  राज्यों  में  रबी  फसलों
 को  मामूली  हानि  हुई  है  7  फिर  भो  महाराष्ट्र
 राज्य  से  पता  चला  है  कि  दिसम्बर  967
 से  मान,  i968  तक  शअ्सामयिक  वर्षा

 औओलाकुष्टि  सथा  पाला  से  खरीफ  रबी  फपलों
 तथा  फलोद्ानों  को  भारी  हामि  हुई  है  ।
 महाराष्ट्र  में  फसलों  फलोद्यानों  ज्ादि  को

 अनुमानित  हानि  679  लाश  रुपये  की  हुई
 है।

 (ग)  कोई  राशि  स्वीकृति  नहीं  को  गई

 है  ।  महाराष्ट्र  सरकार  ते  भी  इस  संबंध  में
 केन्द्र  से कोई  rere  हीं  मांगी  है  ।
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 Public  Telephone  Booths  in  States

 6314.  SHRI  BABURAO  PATEL:
 Will  the  Minister  of  COMMUNICA-
 TIONS  be  pleased  to  state:

 (a)  the  number  of  publie  tele.
 phone  booths,  State-wise  and  the
 cost  of  maintaining  them;

 (b)  the  number  of  booths  which
 are  out  of  order  or  damaged  and  the
 reasons  for  the  telephone  booths
 being  in  this  condition,  the  annual
 loss  by  way  of  theft  and  rough  handl-
 ing  of  receivers;
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 (c)  the  steps  taken
 ment  to  maintain  the  public
 phone  booths  in  order;  and

 (d)  the  number  of  offenders  who
 have  been  caught  stealing  telephone
 receivers,  telephone  wires,  dials,  etc.,
 during  the  last  3  years  and  the  steps
 taken  against  them  and  the  results
 thereof?

 by  Govern-
 tele-

 THE  MINISTER  OF  STATE  IN  THE
 DEPARTMENTS  OF  PARLIAMENT-
 ARY  AFFAIRS  &  COMMUNICA-
 TIONS  (SHRI  I.  K.  GUJRAL):
 (a)  to  (d).  The  information  is  being
 collected  and  will  be  laid  on  the  table
 of  the  Lok  Sabha  as  soon  as  it  is
 compiled.

 Poultry  Development  Projects

 6315.  SHRI  BABURAO  PATEL:
 Will  the  Minister  of  FOOD
 AND  AGRICULTURE  be  pleased  to
 state:

 (a)  the  number  of  poultry  develop-
 ment  projects  in  the  country  and  the
 places  where  they  are  located;

 (b)  the  names  of  those  owned  by
 foreigners  or  set  up  with  foreign
 collaborations;

 (c)  the  quantity  and  value  of  maize
 or  other  foodgrains  required  by  the
 poultry  industry  in  India  annually;

 (d)  the  quantity  and  value  of  the
 gift  of  maize  received  from  F.A.O.
 for  poultry  development;



 2783

 (९)  the  average  annual  consiwAP-
 tion  of  eggs  per  head  of  the  popula
 tien  and  if  not  known,  the  reasons
 therefor;  and

 (f)  the  steps  Government  propose
 to  take  in  the  near  future  to  help  the
 poultry  industry  to  develop  and
 thrive  and  if  not,  the  reasons
 therefor?

 ‘THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICUL-
 ‘PURE,  COMMUNITY  DEVELOP-
 MENT  &  CO-OPERATION  (SHRI
 ANNASAHIB  SHINDE):  (a)
 There  are  92  Intensive  Poultry
 Development  Projects  set  up  in  the
 various  States.  A  list  giving  the
 names  of  these  projects  is  laid  on  the
 ‘Fable  of  the  House.  [Placed  in
 (Library.  See  No.  LT-752/68}.

 (b)  The  above  projects  are  all
 State-owned,  There  are,  however,  3
 commercial  hatcheries  set  up  under
 foreign  collaboration  viz.

 l.  Ranishaver  Poultry  Breeding
 Farm,  Gurgaon  (Haryana)

 2.  Arbor  Acres  Poultry  Breeding
 Farm,  Poona  (Maharashtra).

 3.  M/s.  Hi-Bred  Poultry  Farm,
 Karnal  (Haryana).

 (c)  The  estimated  annual  require-
 ments  of  grains  for  about  75  million
 birds  reared  under  intensive  system
 of  farming  is  about  3.6  lakh  tonnes
 valued  at  about  Rs.  23  crores  at  the
 rate  of  the  present  price  of  about
 Rs.  650/-  a  tonne.

 (d)  8,747  MT  of  maize  worth
 Rs.  30.61.450  have  been  received  for
 Poultry  development  from  United
 Nations-FAO,  World  Food  Program-
 te.”  A  further  quantity  of  64253
 tonnes  is  expected  to  be  received  in
 the  next  five-year  period  under  the
 game  programme.

 (e)  The  estimated  average  annual
 availability  of  eggs  per  head  of  the
 population  is  about  9.4

 Written  Answers  CHAITRA  ‘$5,  899  (SAKA)  Written  Anewers  2794

 2)  Saverpment.  js  helping  povltry
 farming/industry  through  "6  gatab-
 lishment  of  Intensive  Poultry  .Deye-
 lopment  Projects  where  all  facilities
 Will  bé  provided  to  the  poultry  keep-
 ers  in  the  form  of  a  package  pro-
 gramme  (ii)  Setting  up  of  poultry
 breeding  farms  for  the  supply  of
 genetically  superior  stock  to  the
 farmers,  (iii)  organising  poultry
 marketing  on  scientific  lines  by
 setting  up  Egg  Collection  and  Market-
 ing’Centres  and  Cold  Storages’  and
 connecting  them  through  insulatedY
 referigerated  transport,  (iv)  Ensur-
 ing  balanced  poultry  feed  at  economic
 price  (v)  disease  control  measures
 (vi)  extension  services  and  (vil)
 credit  facilities.

 Cotton  Production

 6316.  SHRI  BABURAO  PATEL:
 Will  the  Minister  of  FOOD  AND
 AGRICULTURE  be  pleased  to  state:

 (a)  the  quantity,  type  and  value
 of  cotton  crop  grown  jn  the  country
 during  the  last  3  years  ending  the
 3lst  March,  1967  with  State  and  Dis-
 trict-wise  acreage;

 (b)  how  much  of  this  cotton  in
 tonnes  and  value  is  consumed  by  our
 textile  industry  annually  and  _  the
 description  of  the  textiles  for  which
 particular  varieties  are  consumed;

 (c)  the  measures  taken  by  Gov-
 ernment  to  improve  the  staple  value
 of  our  cotton  crop  and  particulars  of
 the  progress  made  _  in  this  direction
 during  the  last  five  years  and  the
 areas  where  the  progress  has  been
 made  with  results  of  the  same;  and

 (d)  the  quantity  of  cotton,  with  its
 description  and  value  which  we  im-
 ported  during  the  year  ending  the  3ist
 March,  967  with  names  of  countries
 from  which  the  imports  came?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICUL-
 TURE,  COMMUNITY  DEVELOP-
 MENT  &  CO-OPERATION  (SHRI
 ANNASAHIB  SHINDE):  (a)
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 The  figures  of  cotton  production  dur-
 ing  1964-65,  1965-66  and  1966-67  are
 given  below:—

 Year  Production  of  Cotton
 lint  (thousand  bales
 of  380  kgs.  each)

 1964—65,  5663°8
 1965—66  4762°0
 I966—67  (49310

 The  information  regarding  type  and
 value  of  cotton  for  the  last  three
 years  is  not  available.

 A  statement  indicating  State-wise
 acreage  from  1964-65  to  1966-67  is
 given  in  Annexure  No.  |  laid  on  the
 Table  of  the  House.  [Placed  in
 Library.  See  No,  LT-753/68].

 District-wise  acreage  figures  are
 available  only  for  1964-65,  and  a
 statement  is  given  in  Annexure
 No.  II  laid  on  the  Table  of  the  House.
 [Placeqd  in  Library.  See  No.  LT-
 753/68).

 (b)  The  figures  giving  the  con-
 sumption  of  the  Indian  Cotton  by
 Textile  Mills  during  the  last  three
 years  are  as  follows:—

 Year  Quantity  consumed
 (in  lakh  metric

 tonnes)

 3964—65  I'00
 955—66  0°93
 1796667,  द  0°96

 The  information  regarding  the
 value  of  cotton  consumed  by  the
 mills  and  the  description  of  the  tex-
 tiles  for  which  particular  varieties  of
 cotton  are  consumed  is  not  available.
 However,  Indian  cottons  are  used  in
 the  manufacture  of  yarns  upto  38
 counts  which,  by  and  large  are  used
 in  the  manufacture  of  fabrics  upto
 higher  medium  varieties.

 cc)  During  the  last  decade,  a
 number  of  research  projects,  financed
 by  the  erstwhile  Indian  Central  Cot-
 ton  Committee,  were  in  progress  in
 the  different  States  for  breeding
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 varieties  of  extra  long  staple  cottom
 possessing  staple  length  of  ‘116th  of
 an  inch  and  above,  Recently  ‘the
 Indian  Council  of  Agricdltural  Re-
 search  has  sanctioned  an  All-India
 Co-ordinated  Research  Project  om
 Cotton  for  intensifying  the  researda.
 work  along  these  lines  throughout.
 the  country.

 As  a  result  of  work  already  dome
 some  promising  varieties  such  as
 MCU  4  in  Madras,  8.  1007,  Deviraj,
 Devtej  and  Gujarat  67  in  Gujarat
 and  adjoining  areas,  and  some  other
 have  already  been  released  for  cam-
 mercial  cultivation.  In  addition  to
 these  a  number  of  superior  long-
 staple  strains  are  currently  being:
 tested  all  over  the  country  for  yield
 performance  and  quality  under  the
 All-India  Co-ordinated  Cotton  Im.
 provement  Project.  On  the  develop-
 ment  side,  measures  to  increase  the
 Production  of  cotton  in  general  and:
 long  staple  varieties  of  cotton  in  par-
 ticular,  have  been  taken  under  the
 Cotton  Development  Schemes  and@
 the  State  and  Central  Cotton  pack-
 age  programmes  and  Centrally  Span-.
 sored  Schemes  for  the  production  of
 Nucleus  and  Foundation  Seed  of
 Cotton  in  operation  in  the  major
 cotton  growing  States.

 A  statement  indicating  the  pro- gress  made  in  increasing  the  prodac-
 tion  of  long  staple  cotton  during  the
 last  five  years  is  given  in  Annexure
 III  laid  on  the  Table  of  the  House
 [Placed  in  Library,  See  No.  L&®-
 153/68).  This  shows  the  produe~.
 tion  of  long,  medium  and_  short:
 Staple  cotton  in  each  State  during:
 each  of  the  three  cotton  years  ending
 83lst  August,  1965,  The  States
 where  production  of  long  staple  cot-
 ton  has  increased  in  1964-65  as  com-
 pared  with  1962-63,  are  Madhya  Pra-
 desh,  Madras,  Maharashtra,  Rajas—
 than,  Punjab  and  Uttar  Pradesh.

 (१)  The  required  informetion  i
 given  in  the  statement  (Amexure
 No.  IV)  laid  on  the  Table  of  the
 House.  [Placed  in  Library.  See
 No.  LT-753/68).
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 अध्य  प्रदेश  में  रोजगार  विलाऊ  केन्द्र

 ह
 63] 7.  भी  दरकम  नव  कछुवाय  :  क्‍या

 अमर  तथा  पुनर्वास  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  मध्य  प्रदेश  में  रोजगार  दिलाऊ
 केन्द्रों  की  संख्या  कितनी  है  ;

 (ख)  उनमें  काम  करने  वाले  राजपत्रित
 श्र  ्रराजपत्रित  श्रधिकारियों  की  संख्या
 फितनी  है  ;

 (ग)  सरकारी  और  किराये  की  इमारतों
 में  काम  फरने  वाले  रोजगार  दिलाऊ  केन्द्रों
 की  संख्या  कितनी-कितनी  है  ;  और

 (घ)  प्रतिवर्ष  कितना  किराया  दिया
 जा  रहा  है?

 थम,  रोजगार  तथा  पुनर्वास  मंत्रालय  में
 में उपमंत्री  श्री  स०  Yo  जमोर  )  :

 (क)  52

 (ख)  राजपत्रित--64
 प्रराजपत्रित---  574

 (ग)  पांच  नियोजन  फार्यालय  सरकारी
 भवनों  में  तीन  विश्व  विद्यालयों  द्वारा  प्रदत्त
 भवनों  में  श्रौर  44  किराए  पर  लिए  भवनों
 में  फायं  कर  रहे  हैं  ।

 (घ)  रू०  70  550/-

 श्रमिक  क्षेत्रों  में  दंगे

 6318.  भी  हुकम  बन्द  कछवाय  :  क्‍या
 ह्म  तथा  पुनर्वास  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (फ)  मध्य  प्रदेश  उत्तर  प्रदेश  और
 पश्चिम  बंताल  में  श्रमिक  क्षेत्रों  में  967  से
 लेकर  श्रब  तक  कितने  उपद्रव  हुए  ;  श्रौर

 (ख)  उपयुक्त  राज्यों  में  इस  संबंध
 में  कितने  व्यक्तियों  को  गिरफ्तार  किया  गया  ?

 2188:

 अम  तथा  पुनर्वास  संत्री  (ओ  हाथी)  :

 (क)  झौर  (ख).  सूचना  एकत्र  की
 जा  रही  है  शौर  सभा  की  मेज  पर  रख  दी
 जायेगी  ।

 Prices  of  Foodgrains  in  Delhi

 6319.  SHRI  P.  RAMAMOORTHY:
 SHRI  PILOO  MODY:
 SHRI  N.  K.  SOMANT:
 SHRI  LOBO  PRABHU:
 SHRI  GADILINGANA

 GOWD:

 Will  the  Minister  of  FOOD  AND-
 AGRICULTURE  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 prices  of  foodgrains  are  falling  in
 Delhi  in  expectation  of  the  removal
 of  zonal  restrictions  in  the  neigh-
 bouring  States;

 (b)  whether  Government  are  also
 aware  that  forward  sales  are  being
 secretly  made  in  U.P.  for  sale  of
 wheat  at  Rs.  50—60  per  quintal;  and

 (c)  if  so,  whether  Government
 have  considered  the  measures  neces-
 sary  to  prevent  a  precipitious  fall  in
 prices?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICUL-
 TURE,  COMMUNITY  DEVELOP-
 MENT  &  CO-OPERATION  (SHRI
 ANNASAHIB  SHINDE):  (a)  During
 the  month  of  March,  68  the  prices  of
 rice  and  bajra  remained  more  or  less
 steady  and  that  of  wheat  and  gram
 showed  a  mixed  behavious.

 (9)  No  such  instance  has  come  to
 the  notice  of  the  Government.

 (०)  The  announcement  of  the  Gov-
 ernment  to  buy’  all  foodgrains
 brought  for  sale  at  the  procurement
 prices  fixed  by  Government  will  have
 a  healthy  check  on  the  fall  of  prices.
 The  procurement  prices  are  higher
 than  the  minimum  support  prices.
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 which  are  in  the  nature  of  guaran-
 teed  price  to  the  producers.

 महराष्ट्र  में  लाख  मित्र  और  व्याज
 की  लरीद

 6320.  श्रो  देवराव  पटिल  :  कया
 ब्लास  तथा  कृषि  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  सरकार  श्रथवा  भारतीय
 खाद  निगम  को  महाराष्ट्र  से  कोई  प्रतिवेदन
 मिला  है  जिसमें  राज्यों  से  प्याज  शौर  लाल
 मिचं  को  खरोद  का  सूझाव  दिया  गया  है  ;
 और

 (ख)  यदि  हां  तो  इस  बारे  में  क्‍या
 कार्यवाहं|  की  गई  है  ?

 ara,  कृषि  सामुदायिक  विकास  तथा
 सहकर  मंत्रालय  में  राज्प-पमंत्री  ष्ली
 अश्लासाहव  दविन्वे )  :

 (क)  जी  नहीं  ।

 (ख)  प्रश्न  ही  नहीं  होता  ।

 अध्य  प्रदेश  में  दाहरी  शौर  देहाती
 क्षेत्रों  में  उप-हाकघर

 632l.  श्री  हुकुम  चन्द  कछवाय  :  क्‍या
 संचार  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि:

 (क)  मध्य  प्रदेश  के  प्रत्येक  जिले  में
 शहरी  शौर  देहाती  क्षव्रों  में  कितने  कितने
 उप-डाकघर  काम  कर  रहे  हैं  तथा  इनमें  से
 “कितने  कितने  उप-डाकधर  पहली  दूसरी
 शौर  तीसरी  पंबवर्षीय  योजनाओं  में  खोले
 गये  थे  ;

 (ख)  इनमें  से  कितने  उप-डाकषरों

 में मथी  तक  तार  सेवा  व्यवस्था  नहीं  की  गई
 है  ;  भौर

 (ग)  सृध्य  प्रदेश  में  ऐसे  कितने  उप-
 /शाकषर..हैं  ज़िनमें  i969-69  में  तार  सेवा
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 की  व्यवस्था  फरने  का  सरकार  का  विचार
 है?

 संसद-कार्य  विभाग  तया  संचार  विभाग
 में  राज्य-पंजी  (जी  इ०  go  मुअरशाल):
 (क)  सूचमा  एंकल्ित  की  जा  शही है
 और  यया  समय  सभा-पटल  पर  रख  दी
 जाएगी  ।

 (@)  20

 (ग)  यह  संख्या  30  है  बचते  कि  विभा-
 गीय  मानकों  की  पूति  हो  और  फंड  उपलब्ध
 हों  1

 Telephone  Connections  in  Madras

 6322.  उप्तप्ठा  KIRUTTINAN:  Will
 the  Minister  of  COMMUNICATIONS
 be  pleased  to  state:

 (a)  the  number  of  persons  who
 have  applied  for  telephone  connec-
 tions  in  Madras  State  till  December,
 1967;

 (b)  how  many  of  them  have  been
 provided  with  telephones  so  far;  and

 (c)  the  reasons  for  delay?

 THE  MINISTER  OF  STATE  IN  THE
 DEPARTMENTS  OF  PARLIAMENT-
 ARY  AFFAIRS  &  COMMUNICA-
 TIONS  (SHRI  I.  K.  GUJRAL):

 (a)  29584  as  on  3l-2-967.

 (b)  About  2800  new  connections
 were  installed  between  -l-68  and
 28-3-68.

 (c)  Shortage  of  exchange  capacity
 and  of  certain  essential  stores.

 Post  Offices  in  Ramanathapuram
 (Madras)

 6328.  SHRI  KIRUTTINAN:  Will
 the  Minister  of  COMMUNICATIONS
 be  pleased  to  state:

 (a)  the  number  of  Post  Offices  in
 Ramanathapuram  District  of  Madras
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 State  fumetioning  in  ,reated  -huildings
 at  present;  and

 (b)  the  amoynt  of  rent  pald  by
 ,Government  during  ‘1967-687

 THE  MINISTER  OF  STATE  IN  THE
 DEPARTMENTS  OF  PARLIAMENT-
 ARY  AFFAIRS  &  COMMUNICA-
 TIONS  (SHRI  I.  K.  GUJRAL):

 (a)  112,

 (b)  ‘Rs.  98,835/-.

 Reserve  forest  in  Andaman

 6324.  SHRI  KIRUTTINAN:  Will  the
 Minister  of  FOOD  AND  AGRICUL-

 ‘TURE  be  pleased  to  state:
 (a)  the  extent  of  area  under  Reserve

 Forest  in  Andaman  and  Nicobar  Is-
 lands;

 (b)  the  extent  of  area  under  culti-
 vation;  and

 (c)  the  extent  of  area  proposed  to
 be  brought  under  cultivation  in  the
 Island  in  1968-69?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICUL-
 TURE,  COMMUNITY  DEVELOP-
 MENT  &  CO-OPERATION  (SHRI
 ANNASAHIB  SHINDE):  (a)
 2,43,574  hectares.

 (b)  9687.45  Hectares  excluding  Ni-
 eobar  Islands  as  no  survey  of  Nicobar
 Is}ands  has  yet  been  undertaken.

 (c)  704.94  Hectares  in  addition  to
 the  area  already  under  cultivation.

 Super  Bazars

 6325.  SHRI  DHIRESWAR  KALITA:
 Will  the  Minister  of  FOOD  AND
 AIZRICULTURE  be  pleased  to  state:

 (a)  whether  Government  have  re-
 viewed  the  working  of  the  Super
 Bnzars;  and

 (b)  if  so,  the  results  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICUL-
 TURE,  COMMUNITY  DEVELOP-
 MENT  &  CO-OPERATION  (SHRI
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 M.  5,  GURUPADASWAMY):  (a)  and
 (b).  No  specific  review  ef  the  working

 of  super  bazars  has  been  made  by  the
 Central  Government.  However,  the
 performance  of  the  super  bazars  is
 being  periofically  assessed.  As  a
 result,  suggestions  for  improving  the
 working  of  super  bazars  have  bean

 _gommpypnicated  to  the  State  Goverp-
 nents.

 Commodity  Committees

 6826.  SHRI  5.  C.  SAMANTA:  Will
 the  Minister  of  FOOD  AND  AGRICUL-
 TURE  be  pleased  to  state:

 (a)  whether  some  Development  Ad-
 visory  Committees  have  been  set  up
 in  place  of  Commodity  Committees;

 (b)  if  so,  the  compesition  and  func-
 tion  of  these  Committees;  and

 (c)  how  far  the  research  work  done
 by  the  former  Commodity  Committees
 has  been  done  by  the  new  Advisory
 Committees?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICUL-
 TURE,  COMMUNITY  DEVELOP-
 MENT  &  CO-OPERATION  (SHRI
 #ANNASAHIB  6HINDE):  (a)

 Y  28,  the  following  Development  Coyn-
 cils  have  been  set  up:—

 l.  Indian  Cotton  Development
 Council.

 2.  Indian  Oilseeds  Development
 Council.

 3,  Indian  Sugarcane  Development
 Council.

 4.  Indian  Jute  Development
 Council.

 5.  Indian  Tobacco  Develapment
 Council

 6.  Indian  Lac  Development  Coun-
 cil

 7.  Indian  Coconut  Development
 Council.

 8.  Indian  Arecaaut  Development
 Council.
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 9.  Indian  Spices  Development
 Council.

 10.  Indian  Cashenut  Development
 Council.

 (b)  A  copy  each  of  the  Resolutions
 einbodying  the  composition  and  func-
 thons  of  these  Councils  is  laid  on  the
 Table  of  the  House.  [Placed  in  Lib-
 rary.  See  No,  LT-754/68]

 (c)  Research  work  is  now  the  res-
 ponsibility  of  the  Indian  Council  of
 Agricultural  Research.  The  Develop-
 ment  Councils  are  not  responsible  for
 research.

 Import  of  fertilisers  from  Japan

 6327,  SHRI  SHIVA  CHANDRA
 JHA:  Will  the  Minister  of  FOOD  AND
 AGRICULTURE  be  pleased  to  refer  to
 the  reply  given  to  Unstarred  Question
 Mo.  92  on  the  9th  February,  968
 and  state:

 (a)  the  foreign  exchange  that  would
 be  spent  on  the  purchases  of  fertilisers
 from  Japan  per  year;  and

 (b)  the  estimated  increase  of  agri-
 cultural  produce  therefrom  per  year?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICUL-
 ‘TURE,  COMMUNITY  DEVELOP-
 MENT  &  CO-OPERATION  (SHRI
 ANNASAHIB  (SHINDE):  (a)
 Foreign  Exchange  allocations  for  fer-
 tilisers  are  made  on  yearly  basis.  The
 allocation  of  total  Yen  Credit  (in-
 cluding  Food  Production  Aid  Pro-
 gramme)  for  meeting  import  require- ments  of  fertilisers  for  the  year 1968-69  is  $27  million.  The  amount of  foreign  exchange  that  may  be  spent in  subsequent  years  on  purchases  of
 fertilisers  from  Japan  under  Aid  Pro-
 grammes  will  depend  upon  the  quan- tum  of  aid  which  is  made  available  by Japan  for  fertilisers  in  each  of  the future  years.  The  purchases  of  ferti- lisers  from  Japan  from  our  own foreign  exchange  resources  wil]  de- pend  upon  the  competitiveness  of  the
 price  offered  for  the  types  of  fertili-
 sers  to  be  purchased  in  each  of  the
 future  years.
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 (b)  During  the  year  1968-69  the
 total  purchases  of  fertilisers  from.
 Japan  in  terms  of  Nitrogen  and  P205
 would  be  about  .46  lakh  tonnes  and
 0.0224  lakh  tonnes  respectively.  A
 precise  estimate  of  increase  in  agri-
 cultural  production  resulting  from.
 fertiliser  use  cannot  be  given  because
 fertiliser  is  generally  used  in  combi-
 nation  with  other  inputs.  In  a  broad
 way,  however,  it  is  estimated  that  on:
 an  average,  the  use  of  one  tonne  of
 nitrogen  gives  0  tonnes  of  additional
 foodgrains  production  and  one  tonne
 of  P205  contributes  about  6  tonnes  of
 atlditional  foodgrains  production.
 Based  on  these  yard-sticks  and  assum-
 ivg  that  the  entire  tonnage  would  be
 used  for  food  crops,  the  total  extra  pro-
 duction  from  the  above  imports  is  esti-
 mated  at  .47  million  tonnes  of  food
 grains.

 महाराष्ट्र  मे ंकपास  उत्पादन  झनुसंघान
 केन्द्र

 6328  श्री  देवराव  पाटिल  :  क्‍या
 खाद्य  तथा  कृषि  मंत्री  यह  बताने  की  कृपा
 फरेंगे  कि  :

 (क)  महाराष्ट्र  राज्य  के  उन  महत्वपूर्ण
 केन्द्रों  और  उप-केन्द्रों  के  नाम  क्‍या  हैं  जहां
 समन्वित  श्रनुसंधान  के  लिये  भारतीय  कृषि
 अनुसंधान  परिषद्‌  की  योजना  के  श्रन्तर्गत
 अच्छी  किस्मों  की  कपास  के  उत्पादन,  फप्तल
 के  रोगों  और  कीड़ों  की  रोकथाम  और  रेशेदार
 कपास  के  बीज  सूधारने  के  बारे  में  ग्रनुसंधान
 कियाजा  रहा  है  ;  और

 (ख)  इस  अनुसंघान  कार्य  पर  967—
 68  में  कितना  घन  व्यय  किया  जा  चुका  है
 तथा  97  तक  कितना  धन  व्यय  किये  जाने.
 की  संभावना  है  ?

 खाद्य,  कृषि,  सममुदायिक  विकास  तथा

 सहकार  मंत्रालय  सें  राज्य-मंत्री  (थी
 झ्रश्नासाहब  चिन्वे )  :

 (क)  भारतीय  कृषि  प्रनुसंधान  परिषद्‌
 ने  i-4-67  से  कपास  विषयक  भखिल
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 भारतीय  समन्वित  भ्रनुसंधान  परियोजना  को

 मंजूर  किया  है  जिससे  कि  भ्रच्छे  रेशे  व  कताई
 की  भ्रधिक  उत्पादनशोल  भ्रच्छी  किस्मों  का
 विकास  करके  उसे  बुतवाई  के  लिये  जा)  किया
 जा  सके  |  महाराष्ट्र  राज्य  में  इस  समन्वित
 परियोजना  के  भ्रन्तगंत  निम्न  केन्द्र  खोले  गये
 हैं

 श्रकोला  --मुख्य  केन्द्र
 नन्दिद---उपकेन्द्र

 अचलपुर---उपकेन्द्र

 श्रकोला  का  केन्द्र  प्रजनन,  सस्य  विज्ञान
 “व  कपास  की  बीमारी  के  कीड़ों  के  नियंत्रण

 के  बारे  में  काम  करेगा  |  यह  केन्द्र  अमरीकी
 व  देसी  दोनों  प्रकार  की  किस्मों  के  बारे  में
 काम  करेगा  |

 नन्दिद  केन्द्र  में  देसी  किस्म  व  प्रचलपुर
 में  ग्रमरीकी  किस्म  के  बारे  में  काम  होगा  ।

 (ख)  महाराष्ट्र  विस्तृत  योजना  के  बारे
 में  जांच  कर  रही  है  बौर  शी  प्र  ही राज्य  सरकार
 प  योजना  को  कार्यरूप  देगी।  1967-68
 और  3  मार्च  97  के  ग्नन्त  तक  महाराष्ट्र
 में  मूख्य  व  उपकेन्द्रों  क ेलिये  निम्नलिखित
 रकम  करा  उपबन्ध  किया  गया  है  :--

 —_—r—.

 केन्द्र  967—68  के  लिये  124-67  से
 जितनी  रकम  की  31-3-6  8  तक
 व्यवस्था  की गई.  की  ग्रवश्रि  के

 लिये  जितनी
 रकम की  व्य-
 वस्था की  गई

 रुपये  रुपये
 अकोला  65,000  2,72,000
 नन्दिद  31,000  1,27,000
 अचलपुर  32,000  1,28 ,000
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 झखिल  भारतीम  कांग्रेस  समिति  के  पटना
 झ्षिवेशन  (1962)  की  स्वागत  समिति

 के  पदाधिकारियों  द्वारा  देय  ठेलोफोन
 बिलो  की  बकाया  राशि

 6329.  शी  रामावतार  शास्त्री  :  क्‍या
 संचार  मंत्र:  यह  बताने  की  कृपा  करेंगे
 कि  :

 (क)  क्‍या  यह  सच  है  कि  बिहार  के
 भूतपूर्व  मुख्य  मंत्री  श्री  कृष्णवबल्लभ  सहाय,
 जो  जनवरी.  .962  में  पटना  में  हुए  झखिल
 भारतीय  कांग्रेत  समिति  के  पूर्ण  प्रधिवेशन  की
 स्वागत  समिति  के  मन्नी  थे  उनके  नाम  से  तथा
 उस  अधिवेशन के  प्रबन्ध  निकाय के  प्रन्य  कांग्रेसी
 नेताओों  के  नाम  से  टेलोफोन  लगाये  गये
 थे;

 (ख)  क्‍या  टलीफोन  बिलों  की  राशि
 उनकी  शोर  तथा  स्वागत  समिति  की  शोर
 अभी  तक  बकाया  है  ;

 (ग)  प्रत्येक  नाम  में  टेलीफोन  बिलों
 की  कितनी  कितनी  राशि  बकाया  है  ;
 श्र

 (4)  उनसे  टेलीफोन  बिलों  की  बकाया
 राशि  प्राप्त  करने  के  लिये  सरकार  द्वारा  क्या
 फार्यवाही  की  गई  है  ?

 संसद्‌ू-फार्य  विभाग  तथा  संचार  विभाग
 में  राज्य  मंत्री  (शो  fo  Fo  गुजराल  )  :

 (क)  जी  हां  ।

 (ख)  जीहां।

 (4)  स्वागत  समिति  के  भ्रष्यक्ष  266
 डपये  50  पैसे  ;  श्री  के०  बी०  सहाय  महामंत्री

 2,  204  रुपये  73  पैसे  जौर  बिहार  के  मुख्य
 मंत्री--214  रुपये  5  पैसे  t

 (a)  नियमों  के  प्रनुसार  कार्यवाई  की
 जा  रही  है|
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 चू  सिचीई  वोज॑धायें

 6330.  थी  झोकोर  लाल  बेरवा  :  क्या
 खाद्य  तथा  कृषि  मंत्री  यह  बंताने  की  कृपा
 करेंगे  कि  :

 (कं)  उन  लघु  सिंचाई  योजनाश्रों  की
 संख्या  कितनी  है  जिनके  बारे  में  राजस्थान
 के  कोटा  जिला  के  भूतपर्व  शासक  द्वारा  सर्वेक्षण
 कराया  गया  था  ;  और

 (@)  हमें  योजनाओं  के  बारे  में  केन्द्रीय
 सरकार  ने  राजस्थान  सरकार  को  श्रब  तक
 किंसनी  धनराशि  दीं  है  ?

 साध,  हथि,  सामदाधिक  जिकास  तथा

 सहकारिता  मंत्रालय  से  राज्य-  मंत्री
 (शी  भ्र्नासाहिब  शिन्‍्दें)  :  (क)  तथा
 (ख).  जानकारी  राज्य  सरकार  से  इक्ट्ठी

 की  जा  रही  है  और  मिलते  ही  सभा  के  पटल
 पर  रख  दी  जायेगी  ।

 सोनाई  गिरि  में  टेलीफोन  सुविधा

 6331.  श्री  यध्ञवःत सह  हुशवाहू  :  क्‍्य
 संचार  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  :

 (क)  मध्य  प्रदेश  के  दतिया  जिले  में
 सोनाईगिरी  में,  जो  एक  तीर्थ  स्थान  है,  टेलीफोन
 सुविधा  प्रदान  करने  के  लिये  क्‍या  कार्यवाही
 की  जा  रही  है  ;  और

 (ख)  यंह  कार्य  कब  पूरा  हो  जाने  की
 सम्भावना  है  ?

 संसद-कार्य  विभाग  तथा  संचार  विभाग

 में  राज्य-संत्री  (ओ  इ०  Ho  गुजराल  )
 (क)  सोनाईगिरिं  में  टेलीफोन  सुविधा

 की  व्यवस्था  करने  का  प्रस्ताव  विचाराधीन
 है  ।  विभाग  की  मौजूदा  नींति  के  ढांचे  में  यदि
 इस  योण्ना  को  कार्यरूप  देना  संभव  हो  सका
 तो  इसे  मंजूरी  देने  की  दिशा  में  कदम  उठाये
 जाएंगे  ।
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 (ख)  इस  कार्य  की  समाप्ति  की  संभावित
 तारीख,  योजना  के  मंजूर  हों  जानें  पर  ही
 बताई  जो  सकती  है

 उत्तर  प्रदंश  में  लधु  सिचाई
 योजनाएं

 6332.  श्री  भौसहु  बरसाद :  क्‍या  साथ
 तथा  क््चि  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  3  श्रप्नैल,  से  3]  दिसम्बर,  967
 तक  उत्तर  प्रदेश  में  लघु  सिंचाई  योजनाझों
 के  भप्रन्तगंत  जिलाबार  कितने  कितने  व्यक्तियों
 को  ऋण  दिया  गया  हूँ  ;

 (ख)  क्‍या  कोई  ऐसी  शिकायतें  प्राप्त

 हुई  हैं  कि  ऋण  देने  में  पक्षपात  किया  गया
 है;

 (ग)  यदि  हाँ,  तो  इसका  जिलावार
 ब्योरा  क्या  है  ;  और

 (घ)  इस  मामले  में  क्‍या  कार्यवाही
 की  गई  है  ?

 खाद्य,  कृषि,  सामुदायिक  विकास  तथा
 सहकारिता  मंत्रालय  में  राज्य-संत्री  (थ्री
 प्रश्नासाहव  दिन्दे ) :  (क)  से  (घ):
 राज्य  सरकार  से  जानकारी  मांगी  जा
 रही  है  और  मिलते  ही  सभा  पटल  पर  रखः
 दी  जायेगी  ।

 दिल्ली  में  सरकारी  वकील

 6333.  भी  महन्त  दिग्विजय  नाथ  :  क्‍या:
 विधि  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  दिल्ली  में
 सरकारी  वकीलों  ककी  बहुत  कमी  है  ;

 (ख)  क्‍या  यह  भी  सच  है  कि  सरकारी
 बकीलों  की  कमी  के  कारण  दिल्‍ली  के  न्यायालयों
 में  बड़ी  लम्बी  भ्रवधि  तक  मुकदमे  प्ननिर्णीतः
 पड़े  रहते  हैं  ;
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 (7)  क्‍या  यह,  भी  सच  है  कि  दिल्ली

 प्रश्लासन  वकील  नियुक्त  करने  की  स्थिति  में
 नहीं  है  ;  भौर

 (थं)  यदि  हाँ,  तो  सरकारी  वफील
 नियुक्त  करने  के  लियें  सरकार  क्‍या  कार्यवाही
 कर  रही  है  ?

 विधि  मंत्रालय  में  उपमंत्री  ी  मु०  पनुस
 सलीम)  :  (क)  जी  नहीं  t

 (ख)  दिल्ली  के  न्यायालयों  में  मुकदमे
 सरकारी  वकीलों  की  कमी  के  कारण  नहीं  बल्कि
 कुछ  श्रन्य  बातों  के  कारण  लम्बित  रहते
 हैं

 (ग)  दिल्‍ली  प्रशासन.  वकीलों  को
 दाण्डिक  मामलों  में  श्रौर  कुछ  श्रन्य  प्रकार  के
 मामलों  में  लगाता  या  नियुक्त  करता  है  ।
 वित्तीय  नियमों  के  भ्रधीन  सिविल  मामलों  में,
 उसे  विधि  मंत्रालय  द्वारा  रखे  गए  पेनल  वकीलों
 की  सेवाए  अभिप्राप्त  करनी  होती  हैं

 (घ)  प्रश्न  ही  नहीं  उठता  ।

 नई  विम्ल्ली  सहकारी  बेक

 6334.  थ्री  बलराज  मधोक  :  क्या
 खाद्य  तथा  कृषि  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  संच  है  कि  नई  दिल्ली
 सहकारी  बैंक  ने  दिंवालों  निकाल  दिया  है  ;

 (ख)  क्‍या  यह  भी  सच  है  कि  बैंक  के
 मंत्री  श्र  इसकी  प्रबन्ध  समिति  ने  इस  निर्णय
 का  भनुमोदन  कर  दिया  है  ;  और

 (ग)  यदि  हाँ,  तो  इसके  क्‍या  कारण
 है?

 संत,  कृति,  सामुदायिक  विकास  तथा

 सहकारिता  मंत्रालय  में  राज्य-मंत्री  (जी

 ड
 ऐस०  गृर्पादेश्वाती  )  :  (क)  जी

 t

 (ख)  तथा  (ग)  प्रश्न  नहीं  उठते  ।

 दिल्ली  में  ह,  व  तार  घर

 6335.  भी  कंवर  लाल  यूच्त :  क्या
 संचार  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  दिल्ली  में  कितने  डाक  व  तार
 घर  रात  में  काम  करते  हैं  ;

 (@)  क्‍या  यह  सच  है  कि  दिल्ली  की
 बढ़ती  हुई  जनसंख्या  को  दृष्टि  में  रखते  हुए
 उनकी  संख्या  पर्याप्त  नहीं  है  ;  शौर

 (ग)  यदि  हाँ,  तो  क्‍या  सरकार  का
 विचार  सब्जी  मंडी,  सदर  बाजार  तथा  न्य
 इलाकों  में  ऐसे  डाक  व  तार  घर  खोलने  का
 है?

 संसद्‌ू-कार्य  विभाग  तथा  संचार  भाषा
 में  राज्य-मंत्री  (भी  fo  go  गुजराल  )  :

 (क)  सात  रात्रि  डाकचर  तथा  9
 तारघर  |

 (ख)  जी  नहीं  7  देश  में  श्रन्य  किसी  भी

 शहर  की  तुलना  में  दिल्ली  में  रात्रि  डाकघकों
 की  संख्या  सबसे  अधिक  है।  बम्बई  शौर  कलकत्ता
 में  रात  को  काम  करन  वाले  तारघरों  की  संख्या
 ग्रधिक  है।  फिर  भी  यह  विचार  है  कि  बिल्ली
 में  मोजूदा  सुविधाएं  संतोषजनक  हैं  ।

 (ग)  सदर  बाजार  भ्रौर  सब्जी  भण्डी
 के  डाक  व  तार  घरों  में  तार  सुविधाएं  पहले
 से  ही  मौजूद  हैं।  जहाँ  तक  डाक  सुविधा्रों
 का  प्रश्न  है  इन  डाक  व  तारधरों  को  राबिं
 डाकघरों  में  परिवर्तित  करने  के  प्रश्न  की  जाँच
 की  जाएगी  ।
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 गो-सदन

 6336.  भी  कंवर  लाल  गुप्त  :
 भरी  श्रीगोपाल  साब्‌  :
 श्री  रा०  स्व०  विद्यार्थो  :

 क्या  खाद्य  तथा  कृषि  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  सरकार  ने  देश  में  कितने  गो-
 सदन  खोले  हैं  वे  कहाँ  कहाँ  पर  खोले  गये  हैं

 “श्रौर  उनमें  कितनी  गाय  हैं  ;

 (ख)  इस  बारे  में  सरकार  प्रतिवर्ष  कितना
 व्यय  करती  हैं  ;  और

 (ग)  अगले  दो  वर्षो  में  द्रौर  कितने
 गो-सदन  खोलने  का  विचार  है  और  वे  कहाँ-
 कहाँ  पर  खो  जायेंगे  ?

 खाद्य  कृषि,  सामुदायिक  विकास  तथा
 सहकारिता  संत्रालय  में  राज्य-मंत्री
 थी  प्रन्नासाहिब  छ्िग्दे  )  :  (क)  देश
 में  80  गो-सदन  खोले  गए  हैं  ।  इनमें
 से  48  गो  सदन  स्टेट  एनीमल  हस्ब॑न्डी
 डिपार्टमेंट्स  द्वारा  स्थापित  किए  गए  हैं,  शेष
 32  गो-सदन  राज्य  सरकारों  की  सहायता  से
 गैर-सरकारी  संस्थाओं  द्वारा  स्थापित  किए
 गए  हैं  ।  इन  गो-सदनों  के  नाम  तथा  स्थानों
 को  दर्शाने  वाला  एक  विवरण  सभा  पटल  पर
 रखा  गया  है  1  [पुस्तकालय  में  रखा  गया
 बेखियं  संख्या  LT-75/68)  i  इन
 गोसदनों  में  पशुभ्रों  की  संख्या  हर  वर्ष
 झलग  झलग  होती  है  ।  गत  तीन  वर्षों  में  इन
 गो  सदनों  में  जितने  पश्‌  रखे  गए  हैं  वह  निम्न
 प्रकार  हैं

 बष  रखे  गये  पशुत्रों
 की  संख्या

 39  64-65  28,167
 1965-66  23,777
 (1966-67  21,482
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 (@)  पशुपालन  के  राजकीय  विभागों
 द्वारा  इन  गो-सदनों  पर  किये  गये  वाधिक  खर्च
 के झाकड़े  उपलब्ध  नहीं  है  ।  केंन्द्रीय  गोसम्बर्धन
 परिषद्‌  द्वारा  प्रशासित  यू०  पी०  में  गुलरभोज
 तथा  मध्य  प्रदेश  में  दिलावरी  वाले  दो  गो-सदनों
 पर  सन्‌  i966-67  में  हुआ  खर्च  निम्न
 प्रकार  है  —

 खर्च  श्राय

 रुपये  रुपये
 गुलरभोज  85,075,28  83,220.  46
 दिलावरी  =  64,164.29  41,047.75

 (ग)  सन्‌  i968-69  में  अतिरिक्त
 गोसदन  स्थापित  करने  का  कोई  प्रस्ताव  नहीं
 है।  सन्‌  969—70  के  लिए  प्रस्तावों  को  श्रभी
 अ्रन्तिम  रूप  नहीं  दिया  गया  ।

 Overseas  Communications  Department

 6337.  SHRI  PREM  CHAND  VERMA:
 Will  the  Minister  of  COMMUNICA-
 TIONS  be  pleased  to  state:

 (a)  the  amount  of  foreign  exchange
 earned  and  spent  by  the  Overseas
 Communications  Department  during
 the  years  1965-66  and  1966-67;

 (b)  the  steps  taken  by  the  Overseas
 Communications  Department  to  earn
 the  maximum  foreign  exchange;  and

 (c)  the  target  amount  of  net  foreign
 exchange  to  be  earned  during  1968-697

 STATE  IN
 PARLIA-

 MENTARY  AFFAIRS  AND  COMMU-
 NICATIONS  (SHRI  I,  K.  GUJRAL):
 (a)  The  amounts  of  foreign  excharige
 earned  and  spent  by  the  Overseas
 Communications  Service  during  the

 THE  MINISTER  OF
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 years  1965-66  and  1906-67,  were  as  follows:—

 Year  Foreign  Exchange  earned  Foreign  Exch  spent
 (The  amounts  represent  traffic  (The  amounts  E—|  La  traffic
 revenue  in  foreign  exchang  out  payments  p! is  ¢ revenue
 earned)  and  capital  expenditure  in

 foregin  exchange)
 1965—66  Rs.  28  a7  lakhs  Rs.  43°65  lakhs

 3966—67.  Rs.  3778  lakhs  Rs.  118-55,  lakhs

 (b)  India’s  telecommunications  tra-
 fic  with  Overseas  countries  is  handled
 mainly  through  Commonwealth  Tele-
 communications  Network  supplement-
 ed  by  direct  circuits  wherever  traffic
 demands  are  heavy  and  financially
 viable.  This  arrangement  ensures
 ininimum  foreign  exchange  liabilities
 and  most  favourable  balance  of  pay-
 ments  position.

 (९)  During  the  year  1968-69,  a  net
 foreign  exchange  liability  of  Rs.  33-62
 lakhs  approximately  is  estimated  in
 respect  of  telecommunications  _  traffic
 outpayments  and  over  Rs.  300:00  lakhs
 ef  foreign  exchange  is  likely  to  be
 spent  under  revenue  and  capital  heads,
 fhe  major  amount  being  in  respect  of
 equipments  for  Satellite  Communica-
 tions  Ground  Station  project.

 सोयाबीन  शोर  जिम  कन्य  की  खेती

 6338  श्री  यद्यवन्त  सिह  कुशवाह  :
 कया  खाद्य  तथा  कृषि  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  क्या  देश  में  सोयाबीन  तथा
 जिमीकन्द  की  खेती  तथा  उनका  उत्पादन

 बढ़ाने  के  लिए  सरकार  ने  कोई  कार्य  क्रम
 तैयार  किया  है;  श्लौर

 ब्यौरा (ख)  यदि  हां  तो  उसका

 बया है ?

 खाद्य,  कृषि,  सामुदायिक  विकास  तथा

 झुहकारिता  मंत्रालय  में  राज्य-मंत्री  (भी
 झनासाहिब  चिन्वे )  :  (क)  जी  हां,
 97  (ai)  LSD—4.

 देश  में  सोयाबीन  की  बती  तथा  उसका
 उत्पादन  बढ़ाने  के  लिये  एक  कायंक्रम
 तैयार  किया  गया  है  और  9672

 ८
 इस  पर  कार्य  हों  रहा  है।  जिमीकद  का
 उत्पादन  बढ़ाने  के  लिये  कोई  पिशेष
 कार्यक्रम  नहीं  है  ।

 न

 (ख)  1967  %  उत्तर:  प्रैदेश  शौर
 हिमाचल  प्रदेश  की  शैज्य  सरकारों  से  अनुरोध
 किया  गया  था  कि  वे  श्रपने  पास  उपलब्ध
 सोयाबीन  की  किस्मों  के  उत्पादन  के  कार्यक्रम
 को  मकई  के  साथ  खरीफ॑  की  फसल
 के  रूप  में  उगायें,  इन  राज्यों  द्वारा
 सोयाबीन  का  उत्पादन  लगभग  000
 एकड़  में  किये  जाने  की  श्राशा  थी  ।  पतत-
 नगर  कृषि  विश्वविद्यालय  के  लिये  संयुक्त
 राज्य  ग्रमेरिका  फें 12मीदट्रिक  टन  सोयाबीन
 के  बोजों  का  श्रायात  किया  गया  |  किन्तु
 स्वेज  नटर॒के  बन्द  हो  जाने  से  बीज
 l967  की  खरीफ  के  फसल  में  बोने  के

 लिए  समय  पर  भारत  नहीं  पहुंच  सका

 सन  ices  a  संयकक्‍त  राज्य  भ्रमेरीका
 सें  रोयाबीन  की  भ्रधिक  उपज  देने  वाली
 किस्म  के  20  टन  बीजों  का  भ्रायात  करने
 का  प्रस्ताव  है  ।  राष्ट्रीय  बीज  निगम  द्वारा
 खरीफ  i968  की  फसल  में  केप्द्रीय
 राजकीय  फार्म  सूरतगढ़  (राजस्थन)  में
 शौर  पुनः  69-69  में  शीत  /  प्रीष्म
 फसल  के  रुप  में  दक्षिण  में  इनका  बहुगुणन
 किया  जायेंगा।
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 उत्तर  प्रदेश,  हिमाचल  प्रदेश  भौर
 '

 जम्मू  काश्मीर  की  राज्य  सरकारों  ने  968
 में  झपने  क्षेत्र  में  उपलब्ध  वतंमान  किस्म
 के  40सें  50  मीट्रिक  टन  बीजों  से  सोया-
 बीन  के  उत्पादन  का  कायंक्रम  भी  शुरू
 किया  है  1

 RMS.  OFFICE  AT  PANSKURA
 STATION

 6389.  SHRI  S.  C.  SAMANTA:  Will
 the  Minister  of  COMMUNICATIONS
 be  pleased  to  state:

 (a)  whether  a  decision  to  open  a
 R.M.S.  Office  at  Panskura  Railway
 Station  (South-Eastern  Railway)  was
 taken  sometime  back;

 (0)  if  so,  when;  and

 (c)  the  reasons  for  the  delay?

 THE  MINISTER  .OF  STATE  IN
 THE,  DEPARTMENTS  OF  PARLIA-
 MENTARY  AFFAIRS  AND  COMMU-
 NICATIONS  (SHRI  I,  K.  GUJRAL):

 (a)  Yes.

 (b)  In  December,  1960.

 4c)  The  proposal  for  construction  of
 a  building  for  the  purpose  by  the
 Railways  is  under  correspondence  with
 the  Railways.

 STORAGE  OF  FOODGRAINS  AND
 SEEDS

 6340.  SHRI  CHENGALRAYA
 NAIDU:  Will  the  Minister  of  FOOD
 AND  AGRICULTURE  be  pleased  to
 State:

 (a)  whether  it  is  a  fact  that  the
 Indien  Agricultural  Research  Insti-
 tute  proposed  to  conduct  training
 course  on  safe  storage  of  foodgrains
 and  seeds  by  farmers;

 (b)  if  8०,  the  main  features  thereof;
 (c)  when  it  will  start  ang,  what  will

 be  its  duration;  and
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 (d)  how  far  the  training  will  help
 the  farmers?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICUL-
 TURE,  COMMUNITY  DEVELOP-
 MENT  &  COOPERATION  (SHRI
 ANNASAHIB  SHINDE):  (a)  ‘The
 Indian  Agricultural  Research  Insti-
 tute  has  already  conducted  a  training
 course  in  safe  storage  of  grain  in
 villages  from  7th  to  2th  March,  1968.

 (b)  The  maino  feature  of  this  course
 was  to  give  a  very  brief  idea  about  the
 existing  storage  structures  used  in
 the  country  and  then  to  demonstrate
 and  explain  the  construction  and  use
 of  the  Pusa  Bin,  which  has  been
 developed  at  LA.R.I.

 (c)  Information  furnished  at  (a)
 above.

 (d)  It  is  expected  that  the  progres-
 sive  farmers  who  attended  these
 courses  will  not  only  construct  these
 storage  structures  for  their  own  use
 but  will  also  influence  theiy  neigh-
 bours  to  do  50  and  also  that  the  ex-
 tension  personnel,  upto  village  level
 workers,  who  attended  these  courses
 will  spread  the  necessary  know-how
 and  the  advantages  of  these  new  inno-
 vations  in  their  respective  blocks  and
 villages.

 RICE  IMPORT  FROM  U.A.R.

 SHRI  CHENGALRAYA
 NAIDU:

 SHRI  ANBUCHEZHIAN:
 SHRI  DEIVEEKAN:

 634l.

 Will  the  Minister  of  FOOD  AND
 AGRICULTURE  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  UAR.
 Government  has  agreed  to  supply  rice
 to  India;

 (b)  whether  an  agreement  has  bega
 signed  in  this  regard;

 (c)  if  so,  the  total  quantity  of  डिक
 to.  be  supplied;  and

 (da)  when  it  ia  Wkely  to  arrive  ip
 India?
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 THE  MINISTER  OF  STATE  IN  THE’
 MINISTRY  OF  FOOD,  AGRICUL-’
 TURE,  COMMUNITY  DEVELOPMENT
 AND  COOPERATION  (SHRI  ANNA-
 SAHIB  SHINDE):  (a)  Yes,  Sir.

 (b)  Yes,  Sir.

 (०)  40,000  metric  tons.

 (ad)  Shipment  of  the  entire  quantity
 is  to  be  effected  by  July,  1968.

 UNEMPLOYMENT

 6342,  SHRI  S.  KUNDU:  Will  the
 Minister  of  LABOUR  AND  REHABI-
 LITATION  be  pleased  to  state:

 (a)  whether  the  number  of  urban
 and  rural  uncmployed  persons  during
 the  last  five  years  has  increased;

 (b)  if  so,  the  figures  of  unemployed
 men  and  women  year-wise;  and

 (c)  the  number  of  unemployed  tech-
 nic‘ans,  d'ploma-holders  and  engineers
 in  the  country  at  present?

 ‘THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR,  EMPLOY-
 MENT  AND  REHABILITATION
 (SHRI  S.  C,  JAMIR):  (a)  No  precise
 information  is  available  in  regard  to
 the  extent  of  increase  in  unemploy-
 ment.  Unemployment  at  the  end  of
 the  Third  Five  Year  Plan  was  roughly
 estimated  by  the  Planning  Commis-
 sion  at  9  to  0  million  of  which  three
 fourths  belonged  to  rural  areas.  No
 subsequent  estimates  of  unemploy-
 ment  are  available,  but  it  is  likely
 that  the  unemployment  position  has
 undergone  some  deterioration  during
 1966-67,  and  1967-68  due  to  the  slack-
 ening  in  the  tempo  of  economy  affect-
 ing  almost  all  the  employment-gene-
 rating  sectors.

 (b)  and  (c)  The  only  information
 available  in  this  regard  relates  to  the
 ntfribér  of  work-seekers  on  the  live

 i
 er  of  employment  exchanges

 ch  is  given  in  the  statenieéfits  ldld
 ithe  Tablé  of  the  Howse.’  [Placed  in
 Laptary.  Ste  No.  ए-56/ हा,
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 SALE  OF  WHEAT  AND  RICE  IN
 DELHI

 6348,  SHRI  8,  0.  SAMANTA:  °  Will
 the  Minister  of  FOOD  AND  AGRI-
 CULTURE  be  pleased  to  state:

 (a)  whether  the  restrictions  on  the
 movement  of  foodgrains  to  and  from
 Delhi  have  been  partially  or  fufly
 lifted  since  the  decision  to  allow  sale
 of  wheat  and  rice  in  open  market  was
 taken;  and

 (b)  if  not,  how  the  flow  of  tood-
 grains  into  Delhi  will  be  affected?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICUL-
 TURE,  COMMUNITY  DEVELOP-
 MENT  &  COOPERATION  (SHRI,
 ANNASAHIB  SHINDE):  (a)  and  (b)
 For  the  purpose  of  movement  of  wheat
 and  rice,  Delhi  forms  a  part  of  the
 zone  consisting  of  Punjab,  Haryana,
 Jammu  and  Kashmir,  Himachal  Pra-
 desh  and  Chandigarh  w.e.f,  28-38-1968.

 SUGAR  PRICES  IN  OPEN  MARKRT

 6344.  SHRI  S.  C.  SAMANTA;
 SHRI  BENI  SHANKER

 SHARMA:

 Will  the  Minister  of  FOOD  AND
 AGRICULTURE  be  pleased  to  state:

 (a)  the  steps  being  taken  to  bring
 down  the  prices  of  sugar  being  soid  in
 the  open  market  which  have  almogt
 stabilised  at  about  Rs.  4  per  Kilo;  and

 (b)  whether  there  is  any  proposal
 for  either  total  control  or  decontrol  of
 sugar  in  view  of  its  high  prices  in  the
 open  market  and  exorbitant  profit
 being  made  by  the  sugar  manufae-
 turers?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICUL-

 COMMUNITY.  DEVELQOR-
 MENT  &  COOPERATION  ,(  |
 ANNASAHIB  SHINDE):.  (a)
 matter  is  under  the  consideration  of
 the  Government.

 (9)  No  Sir,  nof  at  present.
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 चीनी  की  उत्पादन  लागत

 6345.  श्री  भोगेख  झा:  क्‍या  लाश
 ew  कृषि  मती  7  मार्च  i968  %  प्रतारां-
 कित  प्रश्न  संख्या  3224  के  उत्तर  के
 सम्पन्घ  में  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  क्‍या  सरकार  को  पता  है  कि
 प्रोफेसर  घोष  ने  मई  967  के  बाद  बिजली
 हारा  चोनो  साफ  करने  के  श्रपने  तरीके
 में  और  सुधार  किया  है,  जिससे  चीनी
 की  उदपादन  लागत  घट  जायेगी;

 (ख)  क्या  सरकार  ने  पुराने  तरीके
 तथा  नये  तरीक  से  प्रति  मीटरी  टन  चीनी
 को  तुलनात्मक  उत्पादन  लागतों  का  पता
 लगाया  है;  प्रोर

 (ग)  यदि  हां,  तो  इप  का  ब्यौरा
 क्या  है  तथा  इप  सम्बंध  में  सरकार  की
 क्या  प्रतिक्रिपा  है  ?

 "खाद्य,  कृषि,  सामुदायिक  विकास  तथा
 सहुकार  मंत्रालय  में  राज्य-मंत्री  (श्री
 अन्नासहिब  दिन्दे ) :  (क)  यह  मालूम  हुमा
 है  कि  द्प  प्रक्रिया  में  संशोधन  किया  गया  है  t

 (ख)  शौर  (ग).  एक  तकनीकी
 विशेषज्ञ  को  इस  संशोधित  प्रक्रिया  का
 अध्ययन  करने  के  लिये  नियुक्त  किया
 जा  रहा  है।  उसकी  रिपोर्ट  प्राप्त  होने
 पर  लागत  सम्बन्धी  आंकड़े  उपलब्ध
 होंगे  ।

 New  Experimental  Sugar  Factory  at
 Kanpur

 6346.  SHRI  BHOGENDRA  JHA:  Will
 the  Minister  of  FOOD  AND  AGRICUL-
 TURE  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the  Na-
 ffonal  Sugar  Institute  is  planning  to
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 start  a  new  experimental  Sugar  Factory
 at  Kanpur  equipped  with  modern
 machinery  to  ensure  a  higher  produc-
 tion  capacity;

 (b)  if  80,  the  details  thereof;  and

 (c)  whether  it  is  also  proposed  to
 start  such  factories  elsewhere  also  and
 if  not,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN  THB
 MINISTRY  OF  FOOD,  AGRICUL-
 TURE,  COMMUNITY  DEVELOPMENT
 AND  COOPERATION  (SHRI  ANNA-
 SAHIB  SHINDE):  (a)  ang  (b).  An  ex-
 perimental  Sugar  Factory  of  55  tons
 cane  crushing  capacity  per  dav  was
 attached  to  the  National  Sugar  Insti-
 tute,  Kanpur,  for  the  purpose  of  im-
 parting  practical  training  to  lhe  stu-
 dents,  carrying  out  research  and  con-
 ductin  factory  scale  trials.  As  the
 machinery  of  that  factory  hag  bsco3me
 old,  outmoded  and  unserviceable,.  it
 was  decideg  to  set  up  a  new  experi-
 mental  Sugar  Factory  of  00  tons  per
 day  crushing  capacity.

 (c)  No  Sir.  Only  one  factory  for
 the  National  Sugar  Institute  is  being
 set  up.

 Central  Labour  Welfare  Fund

 6347.  SHRI  BHOGENDRA  JHA:  Will
 the  Minister  of  LABOUR  AND  RE-
 HABILITATION  be  pleased  to  state:

 (a)  whether  there  is  a  proposal  to
 set  up  a  Central  Labour  Welfare  Fund
 to  provide  amenities  to  the  workers
 through  levy  of  a  cess;  and

 (b)  if  so,  the  details  thereof?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  HATHI):
 (a)  and  (b).  There  is  no  proposal  to
 set  up  a  Common  Welfare  Fund  for
 workers  in  all  industries.  Statutory
 welfare  funds  exist  for  workers  in  coal,
 mica  and  fron  ore  mines.  Such  a  fund
 is  proposed  to  be  set  up  for  workers  in
 dolomite  and  limestone  mines.  There
 was  a  proposal  to  set  up  a  Common.



 ‘2211  Written  Answers  CHAITRA  15,  890  (SAKA)  Written  Anewers  32378

 Welfare  Fung  for  workers  in  all  the
 other  mines.  But  it  has  been  decided
 to  await  the  recommendations  of  the
 committee  on  Labour  Welfare  and  of
 the  National  Commission  on  Labour
 in  this  regard.

 सूरतगढ़  प्रक्षेत्र

 63438-  शो  भोगेय  झा  :  क्या  खान
 सतचा  कृषि  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  उन्होंने
 9  मार्च  968  को  सूरतगढ़  प्रभ्षेत्र  का

 निरीक्षण  किया  थ।  :  प्रौर

 (ख)  यदि  हां  तो  उह्होंने  प्रक्षेत्र  को
 किस  स्थिति  में  पाया  ?

 वाद्य,  कृषि,  सामुवायिक  विकास  तथा

 संहकार  मंत्रालय  में  राज्य-मंत्री  (श्री
 झन्नासाहिब  दिन्वे  )  (क)  जी  हां  1

 (ख)  केन्द्रीय  खाद्य  तथा  कृषि  मंत्री
 मे  फाम  के  कुछ  भागों  का  दौरा  क्रिया
 था।  फामें  कीप्यिति  अच्छी  थी।  उन्होंने
 संगठन  के  विषय  में  कुछ  सूझाव  दिये  हैं
 जिन  पर  सरकार  विचार  कर  रही
 है।

 ये  बोजों  के  विकास  पर  पुरस्कार

 6349.  श्री  प्रो?  wo  त्यागी  :  क्‍या
 चा  तथा  कृषि  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  सरकार  ने  उन  वैज्ञानिकों
 तथा  कृषि  विशेषज्ञों  को  पुरस्कार  दिये

 हैं  जिन्होंने  गेहूं  के  नये  बोजों  का  विकास
 किया  है  ;

 (ख)  यदि  हाँ,  तो  क्‍या  पुरस्कार
 दिये  गये  ;  भौर

 (ग)  उन  व्यक्तियों  के  नाम  क्‍या
 हैं  ?

 खाद्य,  कृषि,  सामुदायिक  विकास  तथा
 सहकार  मंत्रालय  में  राज्य-मंत्री  (भी
 भन्नासाहिब  शिन्दे  )  :  (क)  जी  हाँ  ।

 (ख)  भोर  (प)«  गेहूं  की  नयी
 किस्मों  का  विकास  भारत  में  एक
 लम्बी  अवधि  में  किया  गया  है  भौर  इन
 में  से  कुछ  की  निर्मुक्ति  के  समय
 महश्वपूणं  योगदान  के  रूप  में  प्रज्नंसा
 फीो  गयी  ।  भारतीय  कृषि  प्रनुसंघान
 परिषद  के  महा-निदेशक  डा०  बी०  पी०
 पाल  को  राष्ट्रपति  द्वारा  6958  में
 पदमश्री  ब्रौर  iv60  में  कृषि  वनस्पति
 के  लिये  रफी  श्रहमद  किदवई  पुरस्कार
 प्रदान  किया  गया।  इन  दोनों  ही  मामलों
 में  पुरस्कार  उनके  द्वारा  गेहूं  के  क्षेत्र
 में  किये  गये  कार्य  तक  ही  सीमित  न
 था।  हाल  ही  में  बोने  और  उदवंरक  रैस्पीं-
 सिव  गेहूं  पर  बल  दिया  गया  जिसकी
 सामग्री  सर्वप्रथनण  मैंक्‍्सीको  से  प्राप्त  की
 गई  थी  भारतीय  'कृषि  प्रनुसंधान
 संस्थान,  पंजाब  कृषि  विश्व-
 विद्यालय  श्रौर  उत्तर  प्रदेश  कृषि  विश्व-
 विद्यालय  में  गेहूं  के  श्रजनकों  द्वारा  पुनः
 इस  सामग्री  में  से  भी  निर्वाचन  किया  गया  t
 भ्रायात  किये  हुये  सोनारा  64  किस्म  के
 विकिरण  शोधन  द्वारा  शरवती  सोनारा  के
 विकार  का  श्रेय  भारतीय  कृषि  धनु
 झंछाद  हॉरचाद  के  विदेशकडा०  एम०  एस०
 स्वामीनाथन  को  है  ny  डा०  स्व  मीनाथन
 को  i967%  पदम  श्री  शौर  i963
 विज्ञान-उद्योग  प्रनुसंघधान  परिषद  हारा
 शान्ति  स्वरूप  भटनागर  स्मृति  पुरस्कार
 प्रदाना  किया  गया।  थे. दोनों  ही
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 पुरस्कार  उन्हें  गेंहूं  मात्र  पर  कार्य  करने

 के  लिये  नहीं  बल्कि  शोध  वैज्ञानिक  के  रूप

 भें  असाधारण  योगदान  के  लिये  प्रदान  किये

 गये  हैं  । हाल  ही  में  मैक्सीकन  गेहूं  का  सर्वोत्तम

 भारतीय  मेड  के  राय  संक्रण  कर  गेहूं  की

 नर्था  किस्मा  के  विकास  के  लिसघन

 कार्यक्रम  को  क्रिपा वत  किया  जा

 है.  जिसके  परिणाम  निकट  भविष्य  में

 उपलब्ध  होंगे  ।  उस  रमन  गेहूं  के  सम्बन्ध  में

 और  पु  <स्कार  दिये  जाने  के  प्रश्न  पर  विचार

 किया  जायेगा  ।

 Bharat  Sewak  Samaj

 6350.  SHRI  MADHU  LIMAYE:  Will
 she  Minister  of  FOOD  AND  AGRICUL-

 “TURE  be  pleased  to  state:

 met  (a)  the  grants  made  after  Septem-
 ber,  1966,  the  deadline  set  by  the  Gov-
 ermment  itself  in  the  Action  taken  Re-
 port  on  the  34th  Report  of  the  Public
 Atécounts  Committee  (Third  Lok
 Sabha);  and

 violating  the
 Committee  of

 (b)  the  reasons  for
 assurances  given  to  a
 ‘Parliament?

 {HE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  M.  S.  GURU-
 PADASWAMY):  (a)  and  (b).  The  in-
 formation  is  being  collected  and  will
 86  placed  on  the  Table  of  the  House
 om  receipt.

 Construction  of  Warehouses  and  Silos

 6351.  SHRI  MADHU  LIMAYE:  Will
 thé  Minister  of  FOOD  AND  AGRICUL-
 TURE  be  pleased  to  state:

 (a)  whether  the  Central  and  State
 G3vernments  have  drawn  up  a  pro-
 eramme  for  the  construction  of  ware-
 Houses  and  silos;

 (b)  the  total  outlay  of  the  Centre
 wand  States  in  the  next  financial  year;
 and

 APRIL  4,  968  Written  Answers  2274

 (c)  whether  the  outlay  is  proposed
 to  be  revised  upwards?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COCPERATION  (SHRI  ANNASAHIB
 SH:NDE):  (a)  to  (c).  A  programme
 for  1958-69  has  been  drawn  up  by  the
 Food  Department,  the  Food  Corpota-
 tion  of  India  ang  the  Central  Ware-
 housing  Corporation,  The  to.  9]  provi-
 sion  made  in  the  Central  Budgat  Usti-
 mates  tor  $68-69  is  K:.  202  lakhs.  The
 question  of  revis'ng  this  provision  up-
 wards  is  at  present  under  considera-
 tion.  Information  relating  to  program-
 mes  of  and  the  provisions  made  by
 the  State  Governments  in  this  behalf
 is  not  available.

 Section  80  of  Civil  Procedure  Code.

 6352.  SHRI  MADHU  LIMAYE:  Will
 the  Minister  of  LAW  be  _  pleased  to
 state:

 (a)  whether  Government’s  attention
 has  been  drawn  to  the  observations  on
 the  validity  of  Section  80  of  the  Civil
 Procedure  Code  in  the  Third  Report  of
 the  Petitions  Committee  (Third  Lok
 Sabha)  and  the  Law  Commission's  Re-
 port  Nos.  4  and  27.

 (b)  if  so,  whether  Government  pro-
 poses  to  introduce  a  bill  to  repeal  this
 Section;  and

 (९)  if  so,  when?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW  (SHRI  M.  YUNUS
 SALEEM):  (a)  Yes,  Sir.

 (b)  and  (c).  The  matter  is
 examined  by  the  Government,

 being

 Abolition  of  post  of  Block  Development
 Officer  in  Madhya  Pradesh

 6353.  SHRI  MADHU  LIMAYE:  will
 the  Minister  of  FOOD  AND  AGRICUL-
 TURE  be  pleased  to  state:

 {a)  whether  Government  have  re-
 ceived  any  assessment  report  from  the
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 Madhya  Pradesh  Government  on  the
 results  of  the  abolition  of  the  post  of
 Bléck  Development  Officer  in  the
 State;

 (b)  whether  similar  moves  are  under
 consideration  in  other  States;  and

 (c)  if  so,  the  details  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  M.  S.  GURU-
 PADASWAMY):  (a)  No,  Sir.

 (a)  and  (c).  No  specic  propysals
 for  the  abolition  of  the  post  of  the
 Block  Development  Officer  have  been
 received  at  the  Centre  from  any  State.

 चहों  का  उत्पात

 6354.  श्री  रघुवर  सिंह  शास्त्रों  :
 क्या  खाद्य  तथा  कृषि  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  चहों  के  उत्पात  की  समस्या  को

 हल  करने  के  लिये  विदेशों  से  कोई  सहायता
 प्राप्त  हुई  है;  शौर

 (ख)  यदि  हां,  तो  उसका  व्यौरा  क्‍या
 है  ?

 खाद्य,  कवि,  सःमदायिक  विकास  तथा
 सहकार  संत्रालय  में  राज्य-संत्रो  (श्री  प्रश्ना-

 साहिब  शिन्दे)  :  (क)  विदेशों  स ेसाज-सामान
 या  धन  के  रूप  में  कोई  सहायता  प्राप्त  नहीं
 हुई  है  ।  फिर  भी  कुछ  विषेय  विशेषज्ञों  ने
 समय  समय  पर  देश  का  दोरा  किया  है  |

 (ख)  जहां  तक  साज-सामान  या  घन  के
 रूप  में  प्राप्त  होने  वाली  सहायता  का  प्रश्न  है
 उत्तर  'नहीं'  है  |  जहां  तक  विशेषज्ञों  का
 सम्बन्ध  है  उन्होंने  विचार  गोष्ठियों  में  भाग

 लिया  है  भ्रौर  दो  विदेशी  विशेष  सलाहकारों
 के  रूप  में  थोड़ी  थोड़ी  भ्रवर्धियाँ  के  लिये  देश  में

 रहें  हैं

 अन्नपुरां  ्रत्पाहारगृह(कंफेटेरिया  ),  मई  दिल्ली

 6355.  श्री  रघुवोर  सिंह  शास्त्री  :
 क्या.  खाद्य  तथा  कृषि  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :  >

 (क)  पिछले  तीन  वर्षों  में  प्न्नपूर्ण
 जलपानगृह  (कैफेंटेरिया)  जनपथ,  नई  दिल्ली

 को  कितना  लाभ  श्रथवा  हानि  हुई;

 (ख)  यह  जलपानगृह  किस  उद्देश्य  के
 लिये  खोला  गया  था;

 (ग)  इस  उद्देश्य  की  पूति  कहां  तक

 हुई  है;  भौर

 (घ)  उसके  भावी  कार्यक्रम  के  बारे  में
 क्या  निर्णय  किया  गया  है  ?

 खाद्य,  कृषि,  सामुदामिक  विकास  हया:
 सहकार  मंत्रालय  में  राज्य  मंत्रों  (श्री  TUT.

 साहिब  शिन्दे)  :  (क)  से  (घ).  शन्नपूर्ण
 भ्ल्पाहारगृह  (कैफेटेरिया)  को  भ्रखिल  भार-
 तीय  महिला  खाद्य  परिषद्‌  चलाती  हैं  जोकि,
 एक  पंजीबद्ध  गैर-सरफारी  संस्था  है  1  भ्रखिल-
 भारतीय  महिला  खाद्य  परिषद  जिस  उद्देश्य
 के  लिये  स्थापित  की  गयी  थी  वह  कम  प्राय  के;
 लोगों  के  लाभ  के  लिये  भ्रनाजरहित  कम  खर्च.
 के  पौष्टिक  भ्राहार  लोकप्रिय  बनाना  तथा
 सुलभ  करना  था।  सरकार  का  इस  भ्रत्पाहार-.
 गृह  भ्रथवा  परिषद्‌  से  कोई  सम्बन्ध  नहीं  है
 भौर  इसलिये  सरकार  के  पास  इस  सम्बन्ध  में
 कोई  सूचना  उपलब्ध  नहीं  है  ।

 ग्रामोरा  क्षेत्र  में  पृथक  क्लब

 6356.  थी  रघुवर  (सह  शास्त्री  :  क्या
 खाल  तबा  कृषि  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  सामुदायिक  विकास
 कार्यक्रमों  में  ग्रामीण  क्षेत्र  में  युवकों  को
 सहायता  प्राप्त  करने  के  सम्बस्ध  में
 योजना  प्रायोग  के  कार्यक्रम  मूल्यार्कत
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 संगठन  ने  कोई  प्रतिवेदन  प्रस्तुत  किया

 है!

 (ख)  यदि  हाँ,  तो  इसकी  मुख्य
 सिफारिशें  क्‍या  हैं  ;  शौर

 (ग)  युवक  क्लबों  के  विस्तार  के
 झम्बन्ध  में  सरकार  ने  क्‍या  निर्णय  किया

 है?

 खाद्य,  कृषि,  सामुदायिक  विकास  तथा

 सहिकार  संत्रालय  भ्॑  राज्यमंत्री  (  शी
 एम ०  एस०  गुरुपदस्वाभों)  (क)  तथा  (ख).
 जी  हाँ  ।  योजना  प्रायोग  के  कार्यक्रम  मूल्याँ-
 कन  संगठन  ने  966  में  उन  i:  राज्यों
 में  सिलसिलेवार  एक  एक  केस  भ्रध्ययन
 किया  था  जिन  में  युवक  कार्यक्रम  नें  कुछ
 प्रगति  की  थी  ।  रिपोर्ट  झभी  हाल  ही  में

 मिली  है  ।  इस  में  सफलता  के  लिये  जिन
 कारणों  को  भ्रत्यावश्यक  बताया  गया  है  उनमें  ये
 हन  केवल  सामाजिक,  सॉँस्कृतिक  तथा  मनो-
 रंजनात्मक  बल्कि  प्राथिक  गतिविधियों
 के  बारे  में  भी  राज्य  की  निश्चित  नीति
 तथा  सुस्पष्ट  कार्यक्रम  :  क्षेत्र  विकास
 एजेन्सियों  तथा  पंचायती  राज  संस्थात्मों
 को  कार्यक्रम  में पर्ण  रूप  से  सम्मिलित
 करना;  नेतृत्व  तथा  दल-गतिविधि  में  युवकों
 को  उचित  प्रशिक्षण  देना  ;  श्रच्छे  काम  के
 लिये  उपयुक्त  मान्यता  तथा  प्रोत्साहन;
 शौर  युवक  श्रान्दोलन  को  राजनीतिक
 गठबंधन  तथा  प्रभाव  से  मुक्त  रखने  की
 झावश्यकता  ।  रिपोर्ट  में  इस  बात  पर
 भी  बल  दिया  गया  है  कि  इस  कार्यक्रम
 को  जागे  बढ़ाने  के  लिये  रणेकालिक
 झमाज  शिक्षा  संगठनों  के  पदों  की  प्रावश्य-
 कता  है  |

 (ग)  युवक  क्लबों  की  संड्या  या  गति-
 विधियों  में  विस्तार  करना  झन्य  बातों
 के  साथ-साथ  उपलब्ध  संस्थानों  पर  निर्भर
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 करेगा  ।  चोथी  योजना  में  युवक  कार्यक्रम
 के  लिये  उपागम  तैयार  करते  समय  इसे
 तथा  अध्ययन  द्वारा  सामने  लाई  गई
 ्झ्न्य  बातों  को  ध्यान  में  रखा  जाएगा  ।

 कृषि  विभाग  में  सहायकों,  ध्रपर  डिवोजन
 बलकों  क।  स्थायोक्षरण

 6357.  श्री  रघुदोर  सिह  हास्त्रो  :

 क्या  खाद  तथा  कृषि  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि  :

 (क)  कृषि  विभाग  में  (एक)  तीन
 वर्षो  से उसी  पद  पर  काम  कर  रहे

 सहायकों/प्रपप  डिवीजन  बलकों  की
 संख्या  i  मई,  1968  को  कितनी  थी  ;

 (ख)  वर्ष  967  में  कितने  सहायकॉ/
 भ्पर  डिवीजन  क्लर्कों  को  इन  पद  पर
 स्थायी  किया  गया  ;

 (ग)  उन  सहायकों/श्रपर  डिवीजन
 क्लर्कों  को,  जिन्हें  नौकरी  करते  पाँच  वर्ष

 पूरे  हो  जाते  है,  स्थायी  करने  में  कितने  समय
 साधारणतया  लगता  है;

 (घ)  क्‍या  यह  सच  है  कि  झन्य
 कार्यालयों  में  उनके  तत्समान  पदधारी
 जो  वर्ष  i962  में  हुए  विकेन्द्रीकरण
 के  पूर्व  उन  से  कनिष्ट  थे,  स्थायी  कर
 दिये  गये  है।  भौर

 (=)  यदि  हाँ,  तो.  क्‍या  कृषि  विभाग
 में  सहायकों/पपर  डिविजन  क्लर्कों  पर
 पदोन्नति  भ्रादि  को  दृष्टि  से  इस  भेदभाव
 का  प्रशिकल  प्रभाव  नहीं  पड़ेगा।
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 खाद,  कृषि,  सामुदायिक  बिकास  तथा

 झहुकार  मंत्रालय  में  राज्य  मंत्री  (ओ  झनना-

 साहिब  द्िन्दे)  :

 (क)  3वर्ष  5वर्ष  (पर-  8 बर्ष  कुल
 (परन्तु  न्तु 6 वर्ष  (शौर
 5  वर्ष  से  से  कम  उससे  चिक

 कम )

 सहायक  21  0  4  382  27
 झपर
 डिवीजन
 क्लक॑  9५  35  90  34

 217  सहायकों  श्रौर  134  प्रपर
 डिवीजन  क््लकों  में  &  i29  सहायक  तथा  9५
 झपर  डिवीजन  क्लकों  को  सन  3967  से

 पहले  ही  स्थायी  बना  दिया  गया  ।

 (ख)  एक  सहायक  शौर  तीन  श्रपर
 डिवीजन  वलक  सन  967  में  स्थायी  कर
 दिये  गए  ।  सहायकों /श्रपर  डिवीजन
 क्लर्कों  के  ग्रेड  में  प्रधिकारियों  का  स्थायित्व
 प्रत्येक  ग्रेड  के  लिये  स्वीकृत  स्थायी  पदों
 के  मुकाबले  मे  किया  जाता  है  ।  सन  967
 में  श्रौर॒अभ्रधिक  स्थायी  पद  नहीं  थे
 जिन  के  मुकाबले  श्रधिक  व्यक्तियों  को
 स्थायी  किया  जाता  1

 (ग)  यह  पद  निवृत्ति/मृत्य  |
 उच्चत्तर  ग्रेडों  में  स्थायित्व  के  कारण

 हुए  स्थायी  खाली  पदों  की  संख्या  पर
 निर्भर  करता  है  स्थायी  प्रधरिकृत  संख्या
 में  वृद्धि  करने  का  प्रश्न  गृह  तथा
 वित्त  मंत्रालयों  के  सामने  रखा  गया  जो  सन
 968  में  20  सहायकों  तथा  5  श्रपर

 डिविजन  कलर्कों  की  संख्या  बढ़ाने  के  लिये
 सहमत  हुए  |  इन  पदों  पर  सहायकों  तथा
 झपर  डिविजन  क्लकोँ  को  स्थायी  बनाने  के

 ज्ेतु  झादेश  बहुत  शीघ्र  जारी  किए
 जाएंगे  |
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 (=)  ऐसा  कोई  रिकार्ड  नहीं  रखा
 जाता  है  क्‍योंकि  भ्रधिकारी  विभिन्न
 कैडरों  के  होते  हैं

 (डः)  सन  962  में  सी०  एस०  एस०
 सी०  एस०  एस०  एस०  फे  ज़िकेन्द्रीकरण  के  बाद
 इन  ग्रेडों  में  अधिकारियों  के  विभिन्न
 मंत्रालयों  /  विभागों  के  कैडरों  में  निर्धारित
 किया  गया  है।  प्रत्येक  विभाग  में  उपलब्ध
 खाली  पदों  की  संख्या  के  भ्रनुसार  सद्दायकों  /
 झपर  डिविजन  क्लकों  के  ग्रेड़ों  में  पदो-
 न्‍नति  की  जाती  है।  विभिन्‍न  कंडरों  के
 के  अधिकारियों  में  भेदभाव  का  प्रश्न

 ही  नहीं  हो  सकता।

 Liquidation  of  Co-operatives

 6358.  SHRI  SITARAM  KESRI:  Wil
 the  Minister  of  FOOD  AND  AGRICUL-
 TURE  be  pleased  to  state:

 (a)  the  number  of  Thrift  and  Credit
 Co-operatives  that  were  under  liquida-
 tion  in  each  State  during  the  year
 ‘1967-68  and  the  number  of  new  So-
 cleties  registered  during  the  period;

 (b)  the  total  financial  outlay  of  the
 Co-operatives  that  were  under  liquida-
 tion;

 (c)  whether  any  attempt  has  been
 made  to  find  out  the  causes  for  the
 failure  of  these  Societies;  and

 (d)  if  so,  the  results  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  M,  S.  GURU-
 PADASWAMY):  (a)  to  (d).  The  in-
 formation  is  being  collected  from  the
 State  Governments  and  Union  Terri-
 tories  and  will  be  placed  on  the  Table
 of  the  House.

 Purchase  of  irrigation  accessories

 6359.  SHRI  G.  S.  MISHRA:  Will  the
 Minister  of  FOOD  AND  AGRICUL-
 TURE  be  pleased  to  state  the  ह... उ
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 of  the  State  Governments  which  are
 subsidising  the  purchase  of  irrigation
 accessories  by  farmers,  item-wise,  and
 percentage  of  subsidy  granted  on  each
 item,  respectively?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICUL-
 TURE,  COMMUNITY  DEVELOPMENT
 AND  COOPERATION  (SHRI  ANNA-
 SAHIB  SHINDE):  The  informatiyn  is
 bieng  collected  and  will  be  placed  on
 the  Table  of  the  Sabha  as  soon  as  it  is
 available.

 Deconirol  of  sugar

 6360.  SHRI  BENI  SHANKAR
 SHARMA:  Will  the  Minister  of  FOOD
 AND  AGRICULTURE  be  pleased  to
 state:

 (a)  whether  the  Managing  Director
 of  the  Nizam  Sugar  Factory  has  urged
 ‘upon  the  Central  Government  to  de-
 control  sugar  immediately  as  the  sum-
 mer  months  would  otherwise  witness
 an  upsurge  in  the  price  of  sugar;  and

 (b)  if  so,  the  reaction  of  Government
 thereto?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICUL-
 TURE,  COMMUNITY  DEVELOPMENT
 AND  COOPERATION  (SHRI  ANNA-
 SAHIB  SHINDE):  (a)  No,  Sir.  but
 there  was  a  news  item  in  the  papers  in
 this  connection.

 (b)  Government  does  not  propose  to
 remove  control  completely  at  present.

 Sugarcane  crop

 6361.  SHRI  BENI  SHANKAR
 SHARMA:  Will  the  Minister  of  FOOD
 AND  AGRICULTURE  be  pleased  to
 state:

 (a)  whether  a  bumper  crop  of  sugar-
 cane  is  expected  next  year;  and

 (b)  if  so,  the  estimated  production
 on  the  basis  of  the  areas  sown?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
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 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE):

 (a)  and  (b).  Plantings  for  the  next
 i968-69  sugarcane  crop  have  just  been
 taken  up  and  are  in  progress  over
 different  parts  of  the  country.  Preli-
 minary  estimates  of  the  area  sown
 under  sugarcane  during  1968-69  are  ex-
 pected  to  become  available  in  July,.
 1968.  It  is,  therefore.  too  early  to  indi-
 cate  the  area  and  estimated  production
 of  sugarcane  during  1968-69  at  this
 stage.

 Printing  of  Commemorative  Postal
 Stamps

 6362.  SHRI  SAMAR  GUHA:  Will
 the  Minister  of  COMMUNICATIONS
 be  pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No.  483l  on  the
 l9th  December,  967  and  state:

 (a)  the  reasons  for  variations  in  the
 figures  of  printed  postal  stamps  on.
 Mahatma  Gandhi,  Shri  Jawahar  Lal
 Nehru  and  Netaji  Subhas  Chandra
 Bose;

 (b)  whether  stamps  on  Netaji  re
 mained  in  circulation  for  the  same
 period  as  the  stamps  on  Gandhiji  and
 Nehruji;

 (c)  whether  it  is  a  fact  that  some  of
 the  postal  stamps  on  Netaji  Subhas
 Chandra  Bose  remained  unsold  because
 of  their  high  denominational  value;  and

 (da)  whether  Government  propose  to
 print  stamps  on  Netaji  of  lower  deno-
 minations  for  fresh  circulation  and  re-
 circulate  the  unsold  stamps  of  55  paise
 price?

 THE  MINISTER  OF  STATE  IN  THE
 DEPARTMENTS  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  COMMUNICA-
 TIONS  (SHRI  I.  K.  GUJRAL):  (a)
 Normally,  2  million  stamps  are
 printed  for  each  issue  of  Special/
 Commemorative  Postage  Stamp.  This
 number,  however,  may  vary  depending
 on  the  likely  demand,  the  occasion  and
 the  availability  ef  gummed  paper
 which  is  imported  from  abroad.

 >>  दी  .  शक  शशि  शशि  _
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 4b)  The  information  is  not  collected
 ang  maintained.  All  special/comme-
 morative  postage  stamps  are  kept  on
 sale  until  the  stock  printed  is  exhaust-
 ed.

 (c)  No.

 (d)  Commemorative  stamps  are  not
 teprinted  for  re-circulation.  The  stock
 of  55  paise  stamp  has  since  been
 exhausted.

 Andhra  Steel  Corporation,
 Visakhapatnam

 6363.  SHRI  C.  JANARDHANAN:
 Will  the  Minister  of  LABOUR  AND
 REHABILITATION  be  _  pleased  to
 state:

 (a)  the  number  of  workers  employ- ed  in  Andhra  Steel  Corporation,  Visa-
 khapatnam  during  the  year  967  direct-
 ly  by  the  management  and  _  through
 contractors  separately;

 (b)  the  number  out  of  them  admitted
 to  the  Employees’  Provident  Fund
 Scheme  separately;

 (c)  how  many  of  them  are  covered
 by  the  Employees’  State  Insurance;

 (d)  whether  any  complaint  has  been
 received  by  Government  from  Andhra
 Steel  Corporation  Workers’  Union  in
 December,  ‘1967;  and

 (e)  if  so,  the  nature  thereof  and  the
 action  taken  by  Government  thereon?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATIONS  (SHRI  HATHI):
 (a)  As  on  3lst  March  1967,  224  work-

 ers  were  employed  by  the  management
 directly.  The  number  of  workers  em-
 Ployed  through  contractors  is  being
 determined;  the  records  relating  to
 them  have  not  been  produced  by  the
 employer  so  far.

 (b)  445  employed  directly;  no  con-
 tractors’  workers  have  been  admitted
 so  far  and  the  matter  is  being  investi-
 gated.

 220  emplqyed  directly;  no  con- tractors’  workers  have  been.  admitted
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 so  far  and  the  matter  is  being  investi-
 gated.

 (d)  The  complaint  was  made  by  the
 workers’  Union  to  the  Andhra  Pradesn
 Government,  but  a  copy  thereot  was
 sent  to  the  Government  of  Inala.

 (e)  The  complaint  referred  to  non-
 implementation  of  certain  labour  laws
 and  the  industrial  relations  situation  at
 the  enterprise.

 The  industrial  relations  fall  within
 the  State  sphere  and  as  such  the  State
 Government  has  been  requested  to  take
 necessary  action.

 So  far  as  the  non-implementation  of
 the  Employees’  Provident  Funds  Act,
 952  and  the  Employees’  State  Insur-
 ance  Act,  948  is  concerned,  steps  are
 being  taken  to  cover  the  contractors’
 workers.

 उत्तर  प्रवेश  में  खद्य  विभाग  के  मामलों  को
 जांच

 6364.  श्री  मौलहू  प्रसव  :  क्‍या
 खाद्य  तथा  क॒षि  मंत्री  यह  बताने  की  कृपा
 फरेंगे कि  :

 (क)  क्‍या  यह  सच  है  कि  उत्तर  प्रदेश
 सरकार  ने  खःद्य  विभाग  से  संबंधित  मामलों
 की  जांच  करने  के  लिये  प्रपराध  जांच  विभाग
 की  श्राठ  शाखायें  मेरठ,  बरेली,  कानपुर
 श्रागरा  लखनऊ  वाराणसी  गोरखपुर  श्रौर
 इलाहाबाद  में  स्थापित  की  है  1

 (ख)  यदि  हां,  तो  इन  शाखाश्ों  ने
 खाद्यान्नों  की  तस्करी,  जमाखोरी  प्रादि  के
 जिलाबार  कितने  मामलों  का  पता  लगाया
 है;  पभ्रौर

 (ग)  इस  मामले  में  सरकार  ने  क्या:
 कार्यवाही  की  है  ?

 खड़ा,  कृषि,  सामुदायिक  विकास  तथा

 सहुकार  मं  ज्ालय  में  राज्य-मंत्रो  (थी  प्रन्सा-
 डि  क्षिम्द ):  (क)  से  (ग).  राज्य  सरकार:

 से  सूचना  एकलितकी  जा  रही  है  भौर  प्राप्त
 होते  ही  सभा  के  पटल  पर  रख  दी  रयेगी  Re
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 खसर  प्रदेवा  में  ग्रम  समाओझों  को  भूमिश्नों  को

 पट्ट  पर  दिया  जाना

 6365.  शो  मोनह  प्रस-द :  क्‍या
 खाद्य  तया  कृषि  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  उत्तर  प्रदेश  में  ग्राम  सभाश्रों  की

 भूमि  को  पट्टे  पर  दिये  जाने  के  बारे  में
 पक्षपात  किये  जाने  के  संबंध  में  3  भ्रप्रैल  से
 31  दिसम्व्र,  1967  तक  कितनी  शिकायतें

 प्राप्त  हुई  हैं;

 (ख)  इस  मामले  के  दोषी  पाये  गये
 'प्रघानों,  के  विरूद्ध  क्या  कार्यवाही  की  गई
 है;

 (ग)  क्‍या  यह  सच  है  कि  पिछले  तीन
 वर्षों  में  जिला  बुलन्दशहर  में  पवसारा  गांव
 के  'प्रधान'  के  विरुद्ध  भी  ऐसी  शिकायतें
 प्राप्त  हुई  है  ;  और

 (घ)  यदि  हां,  तो  उसके  विरुद्ध
 क्या  कार्यवाही  की  गई  है?

 खाद्य,  कृषि,  सामुदायिक  विकास  तथा

 सहकार  मंत्लय  में  राज्य-मंत्री  (श्री  एम०
 एस०  गुरुपदस्वामो  )  :  (क)  से
 (घ)  :  उत्तर  प्रदेश  सरकार  से
 जानकारी  एकत्वित  की  जा  रही  है  श्र
 प्राप्त  होने  पर  सभा-पटल  पर  रख  दी  जायेगी  |

 गोरखपुर  के  कृषकों  ऊ॑  लिए  पश्चि  सेट

 6366.  शी  भोलहू  प्रसाद  :  क्या  साथ
 तथा  कृषि  मंत्री  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  उन  कृषकों  की  संख्या  कितनी  है
 जिन्हें  गोरखपुर  भायोजना  कार्यालय  के
 माध्यम  से  |  966-67  में  उस  जिले  में  पम्पिंग

 सेट  लगाने  तथा  छिद्रण  कार्य  के  लिए  सहायता
 दीगईबी;
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 (ख)  उन  दुकानदारों  के  माम  क्या  हैं
 जिन्होंने  पम्पिग  सैट  तथा  छिद्रण  सामग्री

 सप्लाई  की  और  उन्हें  विभिन्न  खण्डों  सें
 खंडबार  लगवाया  ;

 (ग)  कया  यह  सच  है  कि  इन  दुकानदारों
 ने  उक्त  माल  सप्लाई  किये  बिना  ही  ्रथवा
 छिद्रग  कार्य  अादि  किये  बिना  ही  इसका
 भुगतान  ले  लिया  है  ;  और

 (घ)  यदि  हाँ,  तो  संबंधित  भ्रधिफारी
 द्वारा  इन  राशियों  का  भुगतान  किये  जाने  के
 कारण  उसके  विरुद्ध  क्या  कार्यवाही  की  गई
 है  ?

 ख्,  कृषि,  समुद  -यिक  विकास  तथा
 सहकार  मंत्रलय  में  राज्य  मंत्रों

 (  भरी  प्रन्तान्स।हिब  शिन्दें  t  (क)
 से  (घ).  जानकारी  राज्य  सरकार
 से  इक्ट्ठी  की  जा  रही  है  और  भिलते
 1-16  सभा  के  पटल  पर  रख  दी  जायेगीं।

 Agricultura]  Research  and  Training
 Grant

 6367.  SHRI  SRADHAKAR  SUPA-
 KAR:  Will  the  Minister  of  FOOD
 AND  AGRICULTURE  be  pleased  to
 rtate:

 (a)  the  amount  annually  being
 yranted  to  each  of  the  Agricultural
 'Jniversittes  of  the  country  for  azricul-
 ‘ural  resvaich  and  training;  and

 (b)  the  percentage  of  amcunt  spent
 (n  extension  work  in  bringing  the  re-
 tiults  of  the  research  to  the  farmer?

 THE  MINISTER  OF  STATS  IN  THE
 MINISTRY  OF  FOOD,  AGRICUL-
 TURE  COMMUNITY  DEVELOP-
 WENT  &  COOPERATION  (SHRI
 ANMASAUIR  SUINDE):  (2)  A  state
 ment  is  laid  on  the  Table  of  the  House.
 [Placed  in  Library  See  No.  I  T-757/

 03).
 (b)  The  question  does  not  arise  as

 extension  does  not  fall  under  the  pur-
 view  of  the  Indian  Council  of  Agrioul-
 ‘ural  Research,
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 Printing  of  postal  stamps

 6868.  SHRI  RABI  RAY:  Will  the
 Minister  of  COMMUNICATIONS  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  Govern-
 ment  have  decided  to  print  postal
 stamps  in  all  the  languages  enume-
 rated  in  the  Eighth  Schedule  to  the
 Constitution;

 (b)  if  so,  when  they  are  going  to  be
 printed;  and

 (c)  the  details  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 DEPARTMENTS  OF  PARLIAMENT-
 ARY  AFFAIRS  AND  COMMUNICA-
 TIONS  (SHRI  I.  K.  GUJRAL):  (a)  In
 accordance  with  the  present  policy  of
 tthe  Government  postage  stamps  are
 ‘printed  bilingually  i.e.  in  Hindi  and
 English  only.

 (b)  and  (c).  Do  not  arise.

 Rural  Electrification

 6369.  SHRI  G.  S.  MISHRA:  Will  the
 WWinister  of  FOOD  AND  AGRICUL-
 TURE  be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  after  rural  electrification  pro-
 gramme,  the  demand  for  galvanized
 pipes,  rubber  pipes,  and  its  acces-
 sories,  fencing  material,  pumping
 sets  and  its  controlling  system  and  its
 spares  have  considerably  increased
 and  consequently  the  prices  have  also
 risen;

 (b)  if  so,  the  steps  which  Govern-
 ment  have  taken  to  provide  these
 items  to  farmers  at  lower  initial  cost
 and  without  any  difficulty;

 (c)  whether  Government  are  also
 eonsidering  to  earmark  a  definite
 quota  for  each  State  of  their  agricul-
 tural  requirements  and  to  adopt  a
 uniform  pricing  policy  for  the  whole
 of  India;  and

 (d)  if  so,  the  details  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICUL-

 TURE,  COMMUNITY  DEVELOP-
 MENT  &  COOPERATION  (SHRI
 ANNASAHIB  SHINDE):  (a)  Yes,  Sir.

 (b)  In  order  to  regulate  the  offtake
 of  pumpsets  and  their  accessories  so
 that  there  was  no  concentration  of  de-
 mand  at  a  particular  point  of  time  re-
 sulting  in  black-marketing,  mal-prac-
 tices,  etc,  several  measures  were
 taken  by  the  Government  as  indicated
 below:

 (i)  The  State  Governments  were
 requested  to  assess  their  an-
 nual  requirements  in  respect
 of  both  electrically  and  diesel
 operated  pumpsets  and  their
 accessories;
 The  manufacturing  capacity
 of  various  manufacturers  was
 ascertained  to  step  up  the  in-
 dizenous  production,  if  neces-
 sary;

 (ii)

 (iii)  Arrangements  were  made  to
 ensure  that  the  State  Gov-
 ernments  phased  their  ree
 quirements  in  such  a  manner
 that  these  were  evenly  spread
 throughout  the  year;

 (iv)  Agro-Industries  Corporations
 set  up  in  the  States  were  re-
 quested  to  extend  hire-
 purchase  facilities  to  the  cul-
 tivators  for  purchase  of  pump-
 sets  of  their  own  choice;

 (v)  All  manufacturers  were  urged
 to  provide  necessary  guaran-
 tees  and  repair  facilities  to
 the  farmers.

 The  above  mentioned  steps  created
 competition  among  the  manufacturers
 und  tended  to  curb  the  rise  in  prices,

 (c)  and  (d).  In  view  of  the  keen
 competion  created  by  the  adoption  of
 various  measures  enumerated  above,
 there  is  a  free  market  for  pumpsets
 which  has  enabled  every  farmer  to
 get  a  pumpset  of  his  own  choice  at
 competitive  rates.  The  quota  system
 is  not  considered  necessary  as  the  in-
 digenous  manufacturing  capacity  is
 sufficient  to  meet  the  demands  of  all
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 the  State  Governments  and  no  com-
 plaints  in  ‘this  regard  have  been  re-

 -céived  so  far.

 रूस  से  ट्रेक्टरों  का  झायाल

 6370.  भी  निहाल  लि:  क्‍या  खाद्य
 जया  कृषि  मंत्री  22  फरवरी  968  के
 झतारांकित  प्रश्न  संख्या  1522  के  उत्तर
 के  संबंध  में  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  सरकार  ने  इस  व्षं  कितने  रूसी
 ट्रैक्टरों  के लिए  रूस  को  क्रयादेश  दिया  है;
 शौर

 (ख)  विभिन्न  राज्यों  को  इन  ट्रैक्‍्टरों
 का  वितरण  किन  बातों  को  ध्यान  में  रखकर
 किया  जायेगा  और  किस  अ्रनुपात  में  उनका
 वितरण  किया  जायेगा  ?

 खाद्य,  कृषि,  सामुदायिक  विकास  तथा

 सहकार  मंत्रालय  में  राज्यमंत्री  (भी  श्रश्नासाहब
 छिन्दे  ):  (क)  चालू  वर्ष  की  अवधि  में  रूसी

 ट्रैक्टरों  के  लिए  रूस  को  कोई  ऋपादेश  नहीं
 दिया  गया  है।

 (ख)  आयात  के  विषय  में  निर्णय  होने
 पर  ही  रूसी  ट्रेक्‍्टरों  के  वितरण  के  विषय  में
 विचार  किया  जायेगा  |

 637).  भी  तिहाल  सिह:  क्‍या  खाद्य
 तथा  कृषि  मंधी  यह  बताने  की  कृपा  करेंगे  कि:

 (क)  क्‍या  यह  सच  है  कि  दिल्ली  दुग्ध
 योजना  के  ग्रश्चिकारियों  ने  जनवरी,  .v688
 गूलावठी  दुग्ध  संग्रह  केन्द्र  पर  दूध  के  क्र  मूल्य
 बढ़ा  कर  ii0  रुपये  प्रति  क्विंटल  कर  दिये
 हैं  जिसके  परिणामस्वरूप  उत्तर  प्रदेश,  पंजाब
 तथा  हरियाणा  के  ग्रन्य  दग्ध  संग्रह  केन्द्रो  पर  दूध
 सप्लाई  करने  वाले  लोगों  ने  भी  म्‌ल्य  बढ़ाने
 की  मांग  की  है  भौर  हड़ताल  भी  कर  दी  है;
 और
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 (a)  यदि  हा,  तो  स्थिति  सूधांरने  के
 लिये  सरकार  ने  क्‍या  कार्यवाही  की  है?

 खाद्य,  कृषि,  सामुदायिक  बिकास  तथा
 सहकार  मंत्रालय  में  राज्य-संत्री  भी
 अंखासाहिय शिम्दे  )  )  :  (क)  गुसावठी
 दुग्घ  संग्रह  केन्द्र  पर
 दिल्ली  दुग्ध  योजना  को  निजी  व्यापार
 की  कड़ी  प्रतियोगिता  वा  सामना  करना
 पड़ा  जिसके  परिणामस्वरूप  काफी  दूध
 की  हानि  हुई।  इस  केन्द्र  पर  दूध  खरीदने  के
 लिए  निम्नलिखित  ऊंचे  दर  देने  पड़े

 2B:

 wer  केन्द्रों  गुलावढठी
 तिथि  की  दरें  की  द्र

 प्रति  प्रति

 क्विंटल  क्विंटल

 रुपये  रुपये

 17-1-68  से
 24-l-l968  90  100
 25-1-68  से
 8-2-  968  85  i00
 9-2-68  से
 6—2-—968  85  ll6

 17-2-68  से  गुलावढी  केन्द्र  पर.
 वही  दरें  85  रु०  प्रति  क्विंटल  निश्चित
 की  गई  जो  भ्रन्य  केन्द्रों  पर  थी  ।  फरवरी,
 968  में  कुछ  दूधियों  (साइकिल  पर  लाने

 वाले)  द्वारा  द््घ  संग्रह  चार  दिन  तक
 दादरी,  दनकौर  तथा  भौन  पर,  6  दिन  तफ
 सियाना  पर  श्र  7  दिन  तक  पिलाकूझा  पर
 रोक  दिया  गया  ।  25-i-3968  से
 90  रु०  से  85  रु०  प्रति  क्विंटन  मूल्य  में
 कमी  किए  जाने  के  कारण  विरोध  प्रकंटे
 करने  के  लिये  दुग्ध  संग्रह  रोक  दियां  गया  थी।
 25-2-68  से  समस्त  केन्द्रों  क ेलिए  जिसमें

 गु  गुल़ाजटी  शामिल  &  89  रु०  प्रति

 मूल्ये  निश्चित  किया  गया  i  Re
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 oe  (@)  गुलावढी  पर  मूल्यों  के  बढ़ाए

 जाने  को  विशेष  परिस्थितियों  के  बारे  में

 परियों  को  जातकाही  दी  गई  जिसके  बाद
 :
 उन्होंने  पूरी  सप्लाई  फिर  शुरू  कर  दी।

 Employees’  Provident  Fund
 Organisation

 6372,  SHRI  SHASHIBHUSHAN
 BAJSPAI:  Will  the  Minister  of
 LABOUR  AND  REHABILITATION  be
 pleased  to  state:

 (a)  the  total  number  of  Class  I  and
 II  Officers  in  the  Employees’  Provi-
 dent  Fund  Organisation  and  the  total
 number  of  Class  III  and  Class  IV  em-
 ployees;

 *  (9)  how  many  of  these  Officers  are
 on  deputation  to  the  Employees’  Pro-
 vident  Fund  Organisation;  and

 (c)  the  justification  for  employing
 80  many  deputationists  with  the  Orga-
 nisation  which  has  already  completed
 5  years  of  its  existence?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  HATHI):
 (a)  The  total  number  of  employces  in

 the  Employees’  Provident  Fund  Or-
 ganisation  as  on  ‘1-3-1968,  is  as_  fol-
 lows:

 Class  of  Emplovees
 Class  I,  37
 Class  IT.  7
 Class  HII  3,yor
 Class  IV  534

 Total.  45589
 (b)  The  total  number  of  employees

 who  are  on  deputation  in  the  Em-
 ployees’  Provident  Fund  Organisation
 if  as  follows:

 Class—I  >  ९  i’
 Class—II  42

 “(e)  Appojntment  of
 affiogrs  of

 on  depu-

 pine
 lon  is  made,  in  accordance  with Foved  Récruitment  rules,  for  main

 Employees’
 Misi

 Fund

 6373.  SHRI  SHASHIBHUSHAN
 BAJPAI:  Will  the  Minister  of
 LABOUR  AND  REHABILITATION  ‘be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Central  Board  of  Trustees,  Employes’
 Provident  Fund  Organisation  decided
 in  963  to  provide  staff  quarters  in  due
 course  to  50  per  cent  of  the  staff  and
 with  immediate  effect  to  0  per  cent
 of  the  permanent  Officers  and  members
 of  staff  of  the  Organisation;

 (b)  if  so,  the  total  number  of  such
 Officers  and  number  of  those  who
 have  been  provided  with  residential
 accommodation;

 (c)  the  total  number  of  such  staff
 and  number  of  those  provided  with
 residential  accommodation;  and

 (9)  whether  the  Board’s  decision
 has  not  be:n  implemented  so  far  af
 allotment  of  residential  accommodation
 to  the  staff  is  concerned  and  if  sa
 reasons  therefor?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  HATHI):
 (a)  In  May,  1963,  the  Board  approv-
 ed  in  principle  and  subject  to  the  exa-
 mination  of  its  financial  implications
 the  construction  of  staff  quarters
 according  to  8  phased  programme  for
 50  per  cent  cf  the  permanent  staff  in
 places  like  Delhi,  Calcutta,  Madras,
 Bombay,  Kanpur  and  Chandigarh.
 Pending  construction  of  quarters,  the
 Board  agreed  to  the  hiring  of  residen-
 tial  accommodation  at  the  above  places
 for  Regional  Commissioners,  officera
 of  the  Central  and  State  Gavernments
 on  deputation  and  0  per  cent  of  the
 permanent  staff  on  the  analogy  of  the
 system  in  vogue  for  Government  em~:
 ployees.

 (b)  to  (d).  The  construction  of  some:
 staff  quarters  is  already  in  progress  in
 Kanpur.  Land  has  been  purchased for
 construction  of  staff  quarters  ek
 Bomibay  and  Calcutta  and  a  proposal
 to  purchase  land  in  Madras  is  under
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 consideration.  The  Board  has  also
 been  in  correspondence  with  the  autho.
 rities  for  suitable  land  in  Delhi,  The
 number  of  Regional  Commissioners
 and  Central  and  State  Government
 officers  on  deputation  is  63  and  0  per
 cent  of  the  permanent  staff  of  the
 Organisation  comes  to  22l.  Hired
 accommodation  has  been  provided  to
 the  Central  Provident  Fund  Commis-
 sioners  two  Regional  Provident  Fund
 Commissioners  and  eight  other  officers
 on  deputation.  Large  scale  hiring  of
 accommodation  on  a  subsidised  basis
 bas  not  been  done  on  account  of  the
 heavy  expenditure  involved  and  the
 limited  number  of  employees  to  whom
 the  concession  of  subsidised  housing
 could  be  extended  in  any  case;  it  is
 only  in  exceptional  circumstances  and
 for  key  oificers  who  are  liable  to
 transfer  in  the  normal  course  that
 residential  accommodation  has  been
 hired.  The  question  of  providing  hired
 residential  accommodation  has  to  be
 considered  in  the  context  of  the  policy
 followed  by  the  Central  Government;
 in  the  meanwhile  house  rent  allow-
 ance  is  being  paid  to  all  employees  as
 admissible  to  Central  Government  ser-
 vants  from  time  to  time,

 Central  Board  of  Trustees  of
 Employees’  Provident  Fund

 6374.  SHRI  SHASHIBHUSHAN
 BAJPAI:  Will  the  Minister  of
 LABOUR  AND  REHABILITATION  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  there
 is  a  demand  from  the  All-India  Em-
 ployees’  Provident  Fund  Staff  Federa-
 tion  for  giving  it  representation  on
 the  Central  Board  of  Trustees  of  the
 Employees’  Provident  Fund;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto  especially  in  view  of
 Government’s  policy  to  encourage
 participation  of  employees  in  the
 affairs  of  the  management?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  HATHI):

 (a)  Yes.
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 (b)  The  demand  cannot  be  accept-
 ed.  Under  Section  5A  of  the  Em-
 ployees’  Provident  Funds  Act,  4953
 the  Central  Board  of  Trustees  con-
 sists  only  of  representatives  of  Cen-
 tral  and  State  Governments  and  of
 employers  and  employees  in  the
 establishments  to  which  the  Em-
 ployees’  Provident  Funds  Scheme
 applies.  Government’s  policy  to  en-
 courage  employees’  participations  in
 management  applies  to  industrial
 enterprises  and  not  to  an  organisation
 like  the  Employees’  Provident  Fund
 intended  to  render’  service  to  the
 workers  and  managed  by  a  Board  con-
 sisting  of  representatives  of  workers,
 employers  and  Central  and  State  Gov-
 ernments.  However,  the  question  of
 setting  up  a  Consultative  Machinery
 with  representation  to  employees  to
 deal  with  service  matters  and  other
 grievances  of  employees  of  the  Em-
 ployees’  Provident  Fund  Organisa-
 tion  on  the  lines  of  similar  machinery
 for  Central  Government  employces  is
 under  consideration.

 Employees’  Provident  Fund
 Scheme

 6375.  SHRI  SHASHIBHUSHAN
 BAJPA!:  Will  the  Minister  of
 LABOUR  AND  REHABILITATION  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  under
 the  Employees’  Provident  Fund  Act,
 1952,  the  Regional  Provident  Fund
 Commissioners  have  been  given  powers
 to  cover  industries/establishments
 under  the  Act  and  to  determine  the
 date  of  coverage  in  certain  circum-
 stances;

 (b)  if  so.  the  scales  of  pay  of  such
 Regional  Provident  Fund  Commis-
 sioners  and  whether  the  powers  gives
 to  them  are  commensurate  with  the
 scales  of  pay  attached  to  the  posts;

 (c)  whether  there  is  any  Vigilance
 machinery  to  check  against  the  mis-
 use  of  powers  by  the  Regional  Provi-
 dent  Fund  Commissioners;  and
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 (d)  if  so,  the  number  of  cases  which
 have  so  far  been  handed  by  the  vigi-
 lance  machinery  considering  the
 numerous  complaints  received  from
 both  the  industries  and  the  subscribers
 against  working  of  the  Employees’
 Provident  Funds  Act?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  HATHI):
 (a)  The  power  to  extend  the  Em-
 ployees’  Provident  Funds  Act,  952  to
 industries/establishments  vests  in  the
 Central  Government.  After  taking
 into  oonsideration  the  date  from
 which  an  establishment  has  been  set
 up  and  has  completed  the  infancy
 period,  the  Regional  Provident  Fund
 Commissioners  can  determine  its  date
 of  coverage  under  the  Act.

 (b)  The  scales.  of  pay  of  the  Re-
 gional  Provident  Fund  Commissioners
 are  as  follows: —

 ‘i)  Grade  I—Rs.  ¥100-50-1400.
 ‘ii)  Grade  II—Rs.  900-40-1100-50/

 2-1250,
 dii)  Grade  III—Rs.  700-40-1100-

 50/2-1150.

 .iv)  Grade  IV—Rs.  40
 SAbo-450- 30-600-35-670-EB-35-950.

 The  above  scales  have  been  laid  down
 after  taking  into  consideration  the
 nature  and  volume  of  work  involved
 in  each  Regional  Office.

 (९)  and  (१).  The  Central  Provident
 Fund  Organisation  has  a_  Vigilance
 Officer.  Moreover,  in  the  case  of  a
 difficulty  or  doubt  as  regards  coverage
 of  an  establishment,  the  Central  Gov-
 ernment  can  be  approached  under  Sec-
 tion  9A  of  the  E.P.F.  Act,  1952,  to
 give  a  direction  for  removal  of  the
 doubt  or  difficulty  and  directions  were
 issued  by  the  Central  Government  in
 ever  00  cases  during  the  years  966
 and  1967,  The  cases  are  referred  to
 the  Vigilance  machinery  only  if  dis-
 ciplinary  proceedings  are  likely  ta  be
 involved.  There  have  been  no  such
 cases,
 357  (Ai)  LS—.

 Buffer  stock  of  Foodgrains  in  States

 6376.  SHRI  RAMAVATAR  SHAS-
 TRI:  Will  the  Minister  of  FOOD  AND
 AGRICULTURE  be  pleased  to  state:

 (a)  whether  there  is  a  scheme  to
 build  up  buffer  stocks  in  States  also;
 and

 (b)  if  so,  the  names  of  such  States
 and  the  outline  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICUL-
 TURE,  COMMUNITY  DEVELOP-
 MENT  &  COOPERATION  (SHRI
 ANNASAHIB  SHINDE):  (a)  and  (b).
 The  intention  is  that  the  buffer  stock
 in  the  country  should  be  held  partly
 by  the  Centre  and  partly  by  the
 States.  Individual  statewise  targets  of
 buffer  stock  holding  have  not  been
 laid  down.

 बिहार  में  सहकारों  समितियां

 6377.  श्री  रामादतार  शास्त्री  :  क्‍या
 खाद्य  तथा  कूछि  मंत्री  यह  बताने  की  कृपा
 करेंगे"  कि  :

 (क)  गैर-कांग्रेसी  सरकार  के  शासन
 काल  में  बिहार  में  विभिन्न  प्रकार  की  कितनी
 सहकारी  झमितियां  बनाई  गई  ;

 (ख)  क्‍या  इन  समितियों  का  शीघ्र
 विकास  करने  के  लिए  राज्य  सरकार  को  कुछ
 विशेष  प्रोत्साहन  देने  का  सरकार  का  विचार
 है;  और

 (ग)  यदि  नहीं,  तो  इसके  क्‍या  कारण
 हैं

 खाद्य,  कृषि  सामुदायिक  विकास  तथा
 सहकार  मंत्रालय  में  राज्य  संत्रो

 (  शी  एस०  एस०  गुरुपादस्थामो  )  :

 (क)  से  (ग).  सहकारिता  राज्य

 सूची  में  शामिल  विंषय  है  श्रौर  उनसे  संबंधित
 मामले  राज्य  सरकार  क  क्षेत्र  में  श्ाते  हैं।
 अश्न  में  पूछी  गई  बातों  क॑  बारे  में  केन्द्रीय
 सरकार  को  कोई  जानकारी  नहीं  है.
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 *  श्लीर न  ही  विशेष  प्रोत्साहनों  के  लिए  शज्य

 सरकार  से  कोई  प्रथ्नना  ही  प्राप्त  हुई  है

 बिहार  में  शिक्षित  बेकार  व्यक्ति

 6378.  श्री  रामावतार  शास्त्रो  :  क्‍या
 असल  तथा  पुनर्वास  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  बिहार  में  शिक्षित  तथा  ग्रशि-
 क्षत  बकार  व्यक्तियों  को  पृथक-पृथक
 संख्या  कितनी  है  ;

 (ख)  द्वितीय  पंचवर्षोष  योजना  की

 तुलना  में  तृतीय  पंचवर्षीय  योजना
 बेकार  व्यक्तियों  की  संख्या  बढ़ी  है  ग्रथवा
 घटी  और  कितनी  बढ़ी  है  अथवा  घटी  है  ;

 (ग)  क्‍या  सरकार  का  विचार  बंकारी
 को  समस्या  हल  करने  की  दृष्टि  से  राज्य
 सरकार  को  सहायता  देने  का  है;  और

 (च)  यदि  हां,  तो  उनका  व्यौरा  क्‍या
 है  यदि  नहीं,  तो  उसके  क्या  कारण  हे  ?

 श्रम  रोजगार  तथा  पुनर्वास  मंत्रालय
 में  उपनंत्रो  (घी  स०  qo  जमोर):(क)  और
 (ख).  इस  बारे  में  उपलब्ध  जानकारी,
 बिहार  के  नियोजन  कार्यालयों  के  चालू
 रजिस्टरों  में  नियुक्ति  सहायता  के  लिए  नाम
 दर्ज  कराने  वालों  की  संख्या  ही  है,  जिसका
 उल्लेख  विवरण  में  किया  गया  है  जो  सभा
 पटल  पर  रखा  गया  है।  [पुस्तकालय  में  रखा
 गया ।  देखिये  संख्या  LT—758/  8/68).

 (7)  शौर  (4).  प्राशा  है  बिहार
 में  राज्यकोय  झोर  केन्द्रीय
 योजनाओं  के  आधीन,  उद्योग,  सिचाई,
 बिजली,  यातयात  व  संचार  तथा  शिक्षा
 स्वास्थ्य  शौर  समाज  कल्याण  के  क्षेत्रों  के
 किश्रिन्न  विकास  कायंत्रमों  द्वारा,  राज्य  में  बढ़े
 हुए  नियोजन  अवसर  प्राप्त  होंगे  ।  नियोजन

 \
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 झबसरों  के  विस्तार  के  प्रश्न  को,  अप्रल,
 969  से  आरम्भ  हूं।ने  वाली  राज्य  की

 च्ौभी  बंचवर्धोय  यो  जना  तैयार  करते  समय.  भी
 यान  में  रखा  जाएगा।

 पक्षियों  का  अध्ययन

 6379.  श्रो  महाराज  सिह  भारतो:  क्या
 लाश  तथा  कृषि  मंत्रों  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  फसलों  के  लिए  लाभकारी  तथा
 हानिकारक  पक्षियों  का  श्रष्ययत  करने  के
 लिए  सरकार  द्वारा  बनाई  गई  योजना  के
 बारे  में ग्य  तक  कितनी  प्रगति  हुई  है  ;

 (ख)  क्या  चौथी  पंचवर्थबीय  योजना  में

 हानिकारक  पक्षियों  से  फसलों  को  बचान
 के  लिए  कोई  योजता  बनाई  गई  है;  और

 (ग)  यदि  हां,  तो  उसका  ब्पौरा  क्‍या

 है?

 खाद्य,  कृषि  साम्ुदाधिक  विक्रास  तथा

 सहकार  मंत्रालय  में  राज्य  मंत्री  थ्रो
 प्रस्वास।हिय  वन्दे):  (क)  और  (ख'!
 भारतीय  कृषि  अनुसंधान  संस्थान  के
 इन्टोमौलौजी  प्रभाग  में  कृषि  के  औऔनिथयोलौजी
 व ग्न्य  किस्म  के  कीटों  के  विषय  में  एक  नया

 अनुभाग  खोलने  की  एक  योजना  तैबार  की
 गई  है  |  भारतीय  कृषि  अ्नुसंधात
 परिषद्‌  इस  योजना  पर  सक्ति4  रूप  से  विचार
 कर.  रही  है  ।

 (ग)  कृषि  व  बागबानी  की  फससों...
 को  पहुंचाने  वाले  विभिन्न  प्रकार  के  पक्षियों”
 के  बारे  में  सघन  जांच  शुरू  करने  का  प्रस्ताव,  .
 है  ।  इस  योजता  के  प्रन्तर्गत  ऐसे  पक्षियों  पर::

 कांब  पाने  के  तरीकों  का  अध्ययन  भी  किया
 जायेगा  |  ला
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 जारे  को  फसल

 6380.  भी  महाराज  ्  भारतों:
 क्या  खाल  तथा  कृषि  मंत्री  यह  बताने  की
 करेंगे कि  :

 (क)  पशुन्नों  क ेचारे  की  फसल  के  बारे
 में  अखिल  भारतीय  शभ्राधार  पर  सरकार
 द्वारा  तयार  किये  गये  अनुसंधान
 कार्यक्रम  का  ब्यौरा  क्‍या  है  ;

 (ख)  एक  ही  मद  पर  ग्नुसंधान  करने
 वाले  विभिन्न  केन्द्रों  क ेस्थान  पर,  जैसा  कि  पहले
 होता  था,  श्र्ब  श्रनुसंघान  कार्य  की  में  भिन्न
 भिन्न  अनुसंधान  केन्द्रों  क ेलिए  नियत  कर
 दी  गई  है  ;

 (ग)  श्र  तक  किये  गये  अनुसंधान  का
 क्या  परिणाम  निकला  है  ;

 (घ)इसके  परिणामस्वरूप  चारे  की
 कौन-कौन  सी  नई  किसमें  निकासी  गई  है  ;
 श्र

 (डः)  क्‍या  इस  चारे  के  बीज  बोने  के
 लिए  किसानों  को  दिये  गये  हैं  और  यदि  हां
 तो  ये  बोज  कितने  एकड़  भूमि  में  बोय  गये
 हैं  श्रौर  किसानों  की  इस  वारे  में  क्या  प्रति-
 क्रिया  है  ?

 तवा,  कृषि,  सामुदाधिक  विकास  तथा
 सहकपर  मंबालय  में  राज्य  मंत्रो  (श्री
 अन्मासाहिब  शिन्द):  (क)  भारतीय  कृषि
 अनुसंधांन  परिषद  द्वारा  पग्रखिल  भारतीय
 तर  पर  एक  “चारे  की  फसलों  पर  ग्रनुसंधान
 की  एक  समन्वित  परियोजना  बनायी  जा
 रही  है  -  इसके  श्रन्तर्गत  निम्न  शोध  कार्य
 किये  जायेंगे।

 (1)  विभिना  कृषि-जलवाय  की
 परिस्थितियों  के  ग्रनुरुष  किस्त्रीं  का  चुनाव,

 प्रेजैनन  और  प्रचार  करता;

 (2)  विभिन्‍न  कृषि  नवायु  की
 परिस्थितियों  क॑  अन्तर्गत  खाद  शौर  फसल

 कटाई  की  अन्‌कूलतम  कृषि  सारिणी  मिर्षाण
 के  लिए  राश्य  दिज्ञान  शम्वन्वी  जांच  पड़ताल
 करना  ;

 (3)  प्राकृतिक  घास  के  मंदानों  में
 घास  पात  के  उत्पादन,  सुधार  श्लौर  प्रबन्ध
 के  मूल्यांकन  का  श्रध्ययन  करना  ;

 (4)  सूखी  घास  और  सिलेज  बनाने
 की  तकनीक  के  विकास  के  लिए  चारे  का
 आरक्षण  करना  ;  श्रौर

 (5)  बज  उत्पादन  का  ग्रध्ययल  करना

 (ख)  प्रस्तावित  योजना  के  श्रन्तगंत
 चार  की  चूनी  हुई  विभिन्‍्त  फलों  पर

 अनुसंधान  फा  कार्य  विभिन्‍न  कृषि-जलवाय्‌
 के  क्षत्रों  से  संबंधित  6  मुख्य  केन्द्रों  श्लौर  8
 उप-केन्द्रों  का  नियत  कर  दिया  गया  है  1

 (ग)  अभी  तक  परियोजना  स्वीकृत
 नहीं  हुई  हँ!  फिर  भी  झभों  तक  चार  की
 फसलों  पर  किया  गया  कार्य  सभा  पटल  पर
 रखे  गये  नोट  में  दे  दिवा  गया  हैं।
 [पुस्तकालय  में  रख  दिया  गया।  देखिये
 संध्या  LT-758/68]

 (%)  देश  में  किये  गये  पुव-कार्य  के  परि-
 णाभस्त्रसप  चार  की  फपलों  की  कई  नयी  शौर
 सुधरी  फ्स्में  विकसित  की  गयी  हैं।  नेपियर
 घास,  गिनी.  घात,  पारा  घात,  सूडान  घास।
 टियोसिंटी  रोडस  घास,  एम0  पी0  चारी
 श्रौर  बरसोम  पहले  विकरित  की  गयो  घास
 है  संकर  नेपरियर,  जई,  पूरा  जाईट  भ्रंजन,
 दोनानाथ  घात  श्रौर  कुडज  वाइन  कुछ  झभी
 विकसित  को  गयी  घास  हैँ  -  भारतीय  कृषि
 श्रनुसंधान  परिषद  ने  दंद्राप्लायड  बरसाम  फा
 विकास  किया  &  जो  कि  विशेष  कर  प्रथम  दो
 कटांइयाँ  में  चार  की  प्रत्यध्िक  उपज
 दती  है।

 (ड्)  चारे  की  उपयुक्त  प्रथ्िंकांश
 फसलों  के  बीज  राज्यीं  के  पशु  पालन  विभाग
 द्वारा  किसानों  को  नियमित  रूप  से  वितरित
 किये  जा  रहे  हैं  ।
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 सलों  Central  assistance  for  rehabilitation चारे चारे  की
 इन  सुधरी  हुई

 फ
 के  प्रन्तगंत  for  teak  forests,  plum  forest  and  the

 कितना  क्षेत्र  है  इसके  विषय  में  जानकारी
 उपलब्ध  नहीं  है  ।

 उन्नत  बीजों  /  पौध  सामग्री,  विशेषकर
 वरसीम,  लोबिया,  जई  संकर  नैंपियर  आदि
 की  मांग  बढ़ती  जा  रही  है  जो  कि  कृषकों  की

 अनुकल  प्रक्रियों  का  सूचक  है  ।

 उबं  रकों  को  झावहयकता

 6381.  श्री  महाराज  सिह  भारतो:  क्‍या
 खाद्य  तया  कृषि  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क )  संकर  मक्का,  ज्वार  और  मोटे
 अनाज  की  पूरी  उपज  प्राप्त  करने
 के  लिये  प्रति  एकड़  नाइट्रोजन,  फास्फेट
 और  पोटाश  की  अ्रधिक  से  अधिक  कितनी
 मात्रा  में  श्रावश्यकता  होती  है  और  सामान्य

 किन्तु  उन्नत  बीजों  से  मक्का,  ज्वार  और  मोटे
 अनाज  की  पैदावार  के  लिए  कितनी
 मात्रा  में  उर्व  रकों  की  आवश्यकता  होती  है;
 और

 (ख)  1970-71  में  अनुमानत  :
 कितने  एकड़  भूमि  में  संकर  मक्का,  मोटे
 अनाज  और  ज्वार  की  खेती  करने  का  विचार
 है.।

 साथ,  कृषि,  सामुदायिक  विकास
 लया  सहकार  मंत्रालय  में  राज्य  मंत्रों  (श्री
 प्रश्नासाहिब  दिल्दे )  :(क)  एक  विवरण
 पटल  पर  रखा  गया  है।  [पुस्तकालय  में
 रखा  गया  ।  देखिये  जख्या  LT-759/68.]

 Central  assistance  for  forestry
 schemes  in  Madhya  Pradesh

 6382,  SHRI  HIMATSINGKA:  Will
 the  Minister  of  FOOD  AND  AGRI-
 CULTURE  be  pleased  to  refer  to  reply
 given  to  Unstarred  Question  No.  293
 on  the  4th  November,  967  and  state
 the  decision  taken  on  the  request  from
 the  Madhya  Pradesh  Government  for

 afforestation  programme  of  quick
 growing  species?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICUL-
 TURE,  COMMUNITY  DEVELOP-
 MENT  &  CO-OPERATION  (SHRI
 ANNASAHIB  SHINDE):  The  Chief
 Minister,  Madhya  Pradesh  requested
 Government  of  India’  to  provide  assist-
 ance  for  the  following  forestry  deve-
 lopment  programmes:

 (i)  Rs.  20  lakhs  for  rehabilitation
 of  teak  forests  on  10,000  acres.

 (ii)  Rs.  0  lakhs  for  Farm  Fores-
 try.

 (iii)  Raising  of  subsidy  under  the
 scheme  of  “Quick  Growing
 Species”  from  the  present
 rate  of  Rs.  200  per  acre  to
 Rs.  250  per  acre  and  Rs,  50
 per  acre  in  the  shape  of  loan.

 The  Government  of  Madhya  Pradesh
 however,  in  their  Annual  Plan  Pro-
 posals  of  Forestry  for  1968-69,  pro-
 posed  for  the  scheme  of  Rehabilita-
 tion  of  the  Degraded  Forests  (which
 included  Teak  Forests  also)  a  provi-
 sion  of  Rs.  °3  lakhs  only.  For  Farm
 Forestry  no  provision  was  proposed
 by  the  State  Government  for  1968-69.
 As  against  these  specific  financial  pro-
 posals  related  to  the  Plan  Schemes,
 the  Madhya  Pradesh  Government
 had  also  suggested  that  in  addition
 funds  may  be  made  available  for  the
 items  suggested  in  the  Chief  Minis-
 ter’s  letter.  But  these  amounts  were
 not  included  by  them  in  the  total
 Annual  Plan  for  the  State  for  the
 year  1968-69.

 This  position  was  discussed  by  the
 Working  Group  on  Forestry  in  Decem-
 ber,  967  at  the  time  of  Annual  Plan
 Discussions  along  with  the  State  Re-
 presentative  and  the  following  recom-
 mendations  were  made:

 (i)  For  Rehabilitation  of  Teak
 Forests,  which  is  covered  by
 the  Scheme  of  “Rehabilita-
 tion  of  Degrated  Forests”,  an
 amount  of  Rs.  °33  lakhs  was
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 recommended  for  the  year
 1968-69.  It  was  felt  that  with
 this  beginning  it  might  be
 possible  to  rehabilitate  10,000
 aeree  of  Teak  Forests  during
 the  Plan  period.  (The  pat-
 tern  of  Central  Assistance  for
 this  scheme  is  20  per  cent
 grant  and  30  per  cent  loan),
 For  “Farm  Forestry”  scheme,
 although  no  provision  was
 proposed  by  the  State  Govern-
 ment  for  1968-69,  a  sum  of
 Rs.  3  lakhs  was  recommended
 as  Central  assistance  for  this
 scheme  during  1968-69.

 (ii)

 It  has  not  been  possible  for
 the  Government  of  India  to
 agree  to  an  upward  revision
 of  the  present  rate  of  assist-
 ance  upto  Rs.  200  per  acre  for
 the  scheme  of  “Quick  Growing
 Species”.

 (iii)

 Buffer  stocks  of  foodgrains

 6383.  SHRI  HIMATSINGKA:  Will
 the  Minister  of  FOOD  AND  AGRI-
 CULTURE  be  pleased  to  state:

 (a)  whether  the  scheme  to  build
 the  buffer  stock  of  3  million  tons  is
 being  reduced;  and

 (9)  if  so,  to  what  extent  and  the
 reasons  therefor?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICUL-
 TURE,  COMMUNITY  DEVELOP-
 MENT  &  CO-OPERATION  (SHRI
 ANNASAHIB  SHINDE):  (a)  No.  Sir.

 (b)  Does  not  arisa

 Aid  for  Almora  Project

 6384.  SHRI  HIMATSINGKA:
 SHRI  BAL  RAJ  MADHOK:
 SHRI  ONKAR  LAL  BERWA:

 Will  the  Minister  of  FOOD  AND
 AGRICULTURE  be  pleased  to  state:

 (a)  the  details  of  the  Project  in-
 augurated  in  Almora  with  FAO.  and
 German  collaboration  indicating  the
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 acreage  of  the  farm  to  be  set  up,  the
 nature  of  crops  to  be  cultivated  there
 and  the  major  extent  of  foreign  aid
 expected  under  the  project;  and

 (b)  the  foreign  exchange  content  of
 this  project  and  how  much  of  the  pro-
 fits  arising  from  there  are  proposed  to
 be  repatriated  by  the  foreign  collabo-
 rators?

 THE  MINISTER  OF  STATE  IN  THB
 MINISTRY  OF  FOOD,  AGRICUL-
 TURE,  COMMUNITY  DEVELOP-
 MENT  AND  COOPERATION  (SHRI
 ANNASAHIB  SHINDE):  .(a)  Under
 the  Indo-German  F.A.O.  Project  in-
 augurated  at  Almora  on  the  4th  March,
 1968,  it  is  proposed  to  cover  initially
 an  area  of  about  4,000  acres  of  irrigat-
 ed  land  lying  in  three  development
 blocks  of  Garur,  Bageshwar  and
 Kapkote  in  the  District  of  Almora.
 All  the  farm  families  in  the  selected
 area  will  be  covered  under  the  pro-
 ject.  High  Yielding  Varieties  of  paddy,
 wheat  and  potato  are  being  introduc-
 ed  in  the  project  area.  Arrangements
 are  being  made  to  ensure  necessary
 supplies  of  seeds,  fertilizers,  plant  pro-
 tection  equipment,  agricultural  im-
 plements  and  machinery  as  well  as
 extension  and  improvement  of  irriga-
 tion  facilities.  Training  of  farmers
 and  popularisation  of  improved  me-
 thods  of  cultivation  through  demons-
 trations  of  package  of  practices  will
 also  be  undertaken.

 The  Government  of  Federal  Repub-
 lic  of  Germany  will  make  available
 070  tonnes  of  fertilizers  of  the  value
 of  DMs.  271.510  i.e.  about  Rs.  5°l
 Jakhs  during  1967-68,  There  are  in-
 dications  that  the  West  German  Gov-
 ernment  might  extend  further  assist-
 ance  in  the  shape  of  means  of  produc-
 tion,  machinery  and  their  experts  to
 develop  above  project  into  a  full-
 fledged  project  during  the  next  2-3
 years,

 (b)  The  scheme  as  envisaged  at
 present  does  not  involve  any  foreign
 exchange  expenditure  to  the  Govern-
 ment  of  India  or  Governmest  of  Uttar
 Pradesh.  The  fertilizers  inade  avail-
 able  by  the  Federal  Republie  of  Ger-
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 many  will  be  in  the  nature  of  gift.  As
 such  the  question  of  repattistion  of
 profit  does  not  arise.

 Mango  Farming

 6385.  SHRI  SHIV  CHANDRA  JHA:
 Will  the  Minister  of  FOOD  AND
 AGRICULTURE  be  pleased  to  state:

 (a)  whether  Government  have  any
 programme  for  the  scientific  farming
 of  mango;

 (b)  if  30,  the  details  thereof;  and

 (c)  if  nof,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICUL-
 TURE,  COMMUNITY  DEVELOP-
 MENT  &  CO-OPERATION  (SHRI
 ANNASAHIB  SHINDE):  (a)  Yes,  Sir.

 (b)  In  the  past  a  number  of  re-
 search  schemes  on  mango  were  financ-
 ed  by  the  Indian  Council  of  Agricul-
 tural  Research  on  various  aspects  of
 crop  production  and  results  obtained
 were  also  tested  on  pilot  basis  under
 @  scheme  ‘Scheme  for  the  trials  on
 improved  cultural  and  manurial  prac-
 tices  in  fruits’  in  certain  selected
 States.

 Results  of  research  were  passed  on
 to  State  Governments  for  dissemina-
 tion.

 Recently  an  All  India  Co-ordination
 Research  Project  on  fruits  including
 mango,  has  been  formulated.  This
 project  will  tackle  a  wide  variety  of
 production  problems  and  thus  would
 go  a  long  way  in  the  scientific  farm-
 ing  of  mango.

 (c)  Does  not  arise.

 Trade  Unions  under  influence  of
 political  parties

 6386.  SHRI  SHIV  CHANDRA  JHA:
 ‘Will  the  Minister  of  LABOUR  AND
 REHANILITATION  be  pleased  to
 atate:.
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 (a)  the  names  and  number  of  trade
 unions  in  India  which  are  under  the
 influence  of  political  parties;

 (b)  which  they  are  and  under  which
 political  party’s  influence  they  are;

 (c)  the  total  membership  of  those
 political  party-affiliated  trade  unions,
 separately;

 (d)  the  number  of  recognized  trade
 unions  which  are  not  under  the  influ-
 ence  of  any  party  in  the  country  and
 their  total  membership;  and

 (e)  the  financial  status  of  the  re-
 cognized  trade  unions,  both  under
 and  not  under  any  party’s  influence?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  HATHI):
 (a)  Government  do  not  have  the  in-
 formation,

 (b)  to  (e).  Do  not  arise.

 Arrest  of  Poachers  by  Delhi
 Zoo  Authorities

 6387.  SHRI  M.  L.  SONDHI:  Will
 the  Minister  of  FOOD  AND  AGRI-
 CULTURE  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  gang
 of  three  armed  poachers  was  held  re-
 cently  after  a  hot  pursuit  by  Delhi
 Zoo  Officials;

 (b)  whether  the  said  gang  has  been
 responsible  for  the  missing  of  birds
 from  Delhi  Zoo;  and

 (c)  the  safeguards  which  are  being
 taken  to  provide  security  to  the  birds
 in  future?

 THE  MINISTER  OF  STATE  IN  THB
 MINISTRY  OF  FOOD,  AGRICUL-
 TURE,  COMMUNITY  DEVELOP-
 MENT  &  COOPERATION  (SHRI
 ANNASAHIB  SHINDE):  (a)  A
 party.  shooting  at  the  migratory  birds
 flying  out  of  Delhi  Zoo  pond  was  re-
 cently  caught  outside  the  Zoo  premises
 by  the  officials  of  the  Zoo.  with.  the
 help  of  the  police.

 (b)  No  birds  belonging  to  the  Delhi
 Zoo  have  been  found  missing.  How-.
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 ever,  some  migratory  birds  were
 noticed  to  have  been  shot  by’  one  party.

 (c)  The  Delhi  Administration  has
 been  requested  to  declare  the  area  of
 the  Zoo  and  its:neighbourhood  as  a
 protected  area  so  as  to  prohibit  shoot-
 ing  in  this  area.

 Auction  sale  of  evacuee  Property  in
 Haryana

 6388.  SHRI  SURAJ  BHAN:  Will
 the  Minister  of  LABOUR  AND
 REHABILITATION  ४९  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the
 auction  of  rural  evacuee  land  in  Har-
 yana  is  restricted  to  Harijans  only;

 (b)  whether  an  exception  to  this
 standing  policy  of  the  Haryana  Gov-
 ernment  was  made  in  Village  Sewani,
 tehsil  Bhiwani  in  Hissar  District,
 where  land  reserved  for  auction  res-
 tricted  to  Harijans  was  transferred
 to  unauthorised  occupants  at  reserv-
 ed  price  ignoring  the  right  and  claim
 cf  the  Harijans  in  November,  ‘1967;

 (९)  whether  it  is  also  a  fact  that
 the  Government  of  Haryana  instead
 of  rescinding  the  said  orders,  have
 extended  them  to  the  whole  of  Sis-
 wani  Kanago  Circle  consisting  of
 more  than  00  villages  and  thus  de-
 priving  the  llarijans  of  about  40,000
 acres  of  land;  and

 (d)  if  so,  the  steps  proposed  to  be
 taken  to  get  the  wrong  done  to  the
 Harijans  set  aside?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR,  EMPLOY-
 MENT  AND  REHABILITATION
 (SHRI  D.  R.  CHAVAN):  (a)
 Yes,  with  the  exception  of  small
 fragments  of  land  not  exceeding  one
 acre  surrounded  by  holdings  of  own-
 ers  who  are  not  members  of  Sche-
 duleq  Castes.

 (b)  to  (d).  Surplus  evacuee  lands
 in  the  erstwhile  State  of  Punjab
 ‘were  transferred  to  the  State  Gov-
 ernment  in  a  package  deal  in  June,
 1968.  The  Punjab  Government  de.
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 cided  thereafter  (on  2-5-1962)  that
 all  rural  evacuee  lands  which  had
 been  in  continuous  cultivatory  pos-
 session  of  ‘authorised  and  unauthori.
 sed’  occupants  including  Harijans
 since  Kharif  960  or  earlier,  should  be
 transferred  to  them  subject  to  a
 maximum  of  5  standard  acres,  in-
 cluding  their  own  holdings,  if  any,
 at  the  specified  rates.  The  lands  in
 village  Sewani  are  being  transferred
 by  the  State  Government  to  the
 occupants  in  pursuance  of  that  deci-
 sion.  No  question  of  any  exception
 to  the  policy  referred  to  under  (a)
 above,  is  therefore  involved  in  these
 transfers.

 Chairman,  Food  Corporation  of  India

 6389.  SHRI  DEIVEEKAN:
 SHRI  DURAIRASU:
 SHRI  SUBRAVELU:
 SHRI  KAMALANATHAN:
 SHRI  MAYAVAN:

 Will  the  Minister  of  FOOD  AND
 AGRICULTURE  be  pleased  to  state:

 (a)  whether  the  Chairman  of  the
 Food  Corporation  of  India  has  offer-
 ed  to  resign;  and

 (9)  if  so,  the  circumstances  that
 have  precipitated  the  resignation?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICUL-
 TURE,  COMMUNITY  DEVELOP-
 MENT  &  CO-OPERATION  (SHRI
 ANNASAHIB  SHINDE):  (a) and  (b).  The  Chairman  of  the  Food
 Corporation  of  India  has  intimated
 to  Government  his  desire  to  relin-
 quish  his  post  but  has  not  indicated
 the  circumstances  under  which  he
 wishes  to  do  so,

 तार  द्वारा  शोक  संदेश

 6390.  श्री  प्रॉकार  लाल  बेरवा:
 क्या  संचार  मंत्री  यह  वताने  की  कपा  करेंगे
 कि  :

 (क)  क्‍या  बधाई  तारों  के  समान
 तार  द्वारा  शोक  संदेश  भेजने  की  सुविधा
 प्रदान  करने  का  सरकार  का  विचार  है  ;
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 (ख)  यदि  हां,  तो  यह  कब  लागू  ककी
 जायेगी  ;  शौर

 (ग)  यदि  नहीं,  तो  इसके  या  कारण

 हें?

 संसद-कार्य  विभाग  तथा  संचार  विभाग

 में  राज्य  प्रत्री  (ह  Go  Ro  गुजराल)  :  (फ)
 तथा  (ख).  इस  संबंध  में  एक  सुझाव
 विचाराधीन  है  1

 (ग)  प्रश्न  ही  नहीं  उठता  |

 Seitlement  of  Landless  Labourers  in
 Yeotmal  District  in  Maharashtra

 State

 6391.  SHRI  DEORAO  PATIL:
 Will  the  Minister  of  FOOD  AND
 AGRICULTURE  be  pleased  to  state:

 (a)  the  details  of  the  centrally-
 sponsored  scheme  under  which  the
 landless  labourers  are  being  settled
 in  Yeotmal  District  in  Maharashtra
 State;  and

 (b)  the  number  of  persons  and  land
 given  to  them  and  the  amount  spent
 on  this  scheme  so  far?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICUL-
 TURE,  COMMUNITY  DEVELOP-
 MENT  &  CO-OPERATION  (SHRI
 ANNASAHIB  SHINDE):  (a)
 The  Centrally  sponsored  scheme
 under  which  Central  assistance  is
 given  for  reclamation  of  wastelands
 and  resettlement  of  landless  agricul-
 tural  labourers  is  in  operation  in
 almost  all  States  including  Yeotmal
 District  of  Maharashtra,  The  pattern
 of  Central  assistance  for  the  scheme
 is  as  under: —

 (i)  Cost  of  Reclamation

 The  Central  Government  shares
 the  grant  and  loan  portion
 equally  with  the  State  Gov-
 ernment,  subject  to  a  ceiling
 of  Rs.  300/-  per  acre  of  land
 allotted.
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 (ii)  Initial  expenses  in  resettle-
 ment
 Grant  «+,  75%
 Loan  25%
 subject  to  a  ceiling  of
 Rs.  750/-  per  family.

 (b)  According  to  the  latest  infor-
 mation  available,  an  area  of  about
 18,788  acres  has  been  allotted  in
 Yeotmal  District  to  2475  families  at
 a  cost  of  about  Rs.  4I,3,630.

 Brick  Silo

 6392.  SHRI  D.  N.  PATODIA:
 Will  the  Minister  of  FOOD
 AND  AGRICULTURE  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the
 ‘Indian  Agricultural  Research  Insti-
 tute  has  developed  a  mud  brick  silo
 for  storing  foodgrains;

 (b)  whether  adequate  tests  have
 been  conducted  to  satisfy  that  the
 silo  will  suit  the  local  conditions  in
 the  different  States;

 (c)  whether  the  cost  of  the  silo
 would  be  economical  and  within  the
 means  of  the  farmers;  and

 (d)  if  so,  the  steps  which  are  pro-
 posed  to  be  taken  to  popularise  it  in
 the  rural  areas?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICUL-
 TURE,  COMMUNITY  DEVELOP-
 MENT  &  CO-OPERATION  (SHRI
 ANNASAHIB  SHINDE):  (a)
 The  Indian  Agricultural  Research  Ins-
 titute  has  developed  what  is  called
 the  ‘Pusa  Bin’  for  safe  storage  of
 grain  in  the  villages.  The  informa.
 tion  about  this  structure  has
 appeared  in  some  newspapers  under
 the  heading  ‘Mud  Brick  Silo  to
 Store  Grain’,

 (b)  This  storage  structure  has  been
 under  test  for  various  periods  at
 various  places  since  959  when  its
 first  account  was  published  in  a
 scientific  journal,  It  has  been  tried
 in  seven  villages  of  Delhi  State,  at
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 the  Institute’s  Botanical  Sub-Station,
 Pusa  (Bihar),  in  four  villages  in  dis-
 trict  Burdwan  (West  Bengal),  at  the
 State  ‘Farm  at  Bhubaneshwar
 (Orissa)  and  in  two  villages  of  Tan-
 jore  District  in  South  India,

 (c)  The  cost  of  this  structure  is
 very  economical  and  is  within  the
 means  of  all  the  farmers,

 _(d)  A  training  course  for  the  ex-
 tension  personnel  and  the  progres-
 sive  farmers  of  the  Delhi  State  was
 held  from  7th  to  2th  March,  968  at
 LARI,  This  training  course  was
 mainly  to  demonstrate  the  construc-
 tion  and  the  use  of  the  Pusa  Bin.  The
 construction  and  use  of  this  storage
 structure  were  also  explained  to  press
 representatives  who  visited  the  Insti-
 tute  on  2th  March,  968  and  an  ac-
 count  of  this  structure  has  appeared
 in  a  number  of  newspapers  in  diff-
 erent  parts  of  the  country.

 जबलपुर  में  टेलोफोन  लगाना

 6393.  श्री  राम  संबक  यादव  :  क्‍या
 संचार  मंत्री  यह  बताने  की  कृपा  करेंगे  कि:

 (क)  जबलपुर  में  टेलीफोन  लगाने
 के  कितने  आवेदन  -पत्र  इस  समय  विचारा-
 धीन  पड़े  हैं  ;

 (ख)  सब  से  लम्बी  अ्रवधि  के  कितने
 आवेदन  पत्र  अनिर्णीत  पड़े  हैं  और  कितने
 भ्रवधि  से  ;

 (ग)  इन  मामलों  में  अप्र  तक  टेलीफोन
 न  लगाये  जाने  के  क्‍या  कारण  हें;

 (घ)  क्‍या  सरकार  को  जबलपुर  से
 ऐसी  भी  शिकायतें  मिली  हे  कि  बाद  के
 झावेदकों  को  टेलीफोन  दे  दिये  गये  हैं  जबकि
 पुराने  भ्रावेदन-पत्र॒  अ्रभी  ब्लनिर्णीत  ही
 पड़े  हैं  ;  और

 (&)  यदि  हां,  तो  इसके  क्‍या  कारण
 हैं  भौर  क्‍या  इसके  लिये  जिम्मेदार  भ्रधिकारियों
 के  बिरूद  कार्यवाढटी  की  जायेगी  ?

 संसद-कार्य  विभाग  तथा  संचार  विभाग
 में  राज्य-मंत्रो  (भी  ह क  Fo  गुजराल)
 (क)  1,2081

 (ख)  सबसे  पुराना
 25  फरवरी,  963  का  है।

 झावेदन-पत्र

 (ग)  एक्सचेंज  क्षमता  की  कमी  भ्रौर
 प्रावश्यक  सामान  के  उपलब्ध  न  होने  के
 कारण।

 (घ)  इस  प्रकार  की  कोई  शिकायतें
 प्राप्त  नहीं  हुई,  किन्तु  टेलीफोन  सलाहकार
 समिति  की  सिफारिश  पर  बिना  बारी  के
 कनेक्शन  देने  के  लिए  नियमों  के  श्रन्तर्गत
 व्यवस्था  है  ।

 (=)  प्रश्न  ही  नहीं  उठता  |

 Telex  Exchange  at  Cochin

 6394.  SHRI  VASUDEVAN  NAIR:
 Will  the  Minister  of  COMMUNICA-
 TIONS  be  pleased  to  state:

 (a)  whether  telex-exchange  has
 started  functioning  at  Cochin;

 (b)  whether  there  is  any  proposal
 to  have  a  similar  exchange  at  Tri-
 vandrum;  and

 (c)  if  so,  when  it  is  likely  to  start
 working  there?

 THE  MINISTER  OF  STATE  IN
 THE  DEPARTMENTS  OF  PARLIA-
 MENTARY  AFFAIRS  &  COMMUNI-
 CATIONS  (SHRI  I,  K.  GUJRAL):
 (a)  Yes.  A  00  line  Telex  system
 has  been  commissioned  on  8th  March
 this  year.

 (b)  Yes.

 (c)  December,  1970.

 Rice  Allotment  to  Kerala

 6395.  SHRI  VASUDEVAN  NAIR:
 Will  the  Minister  of  FOOD
 AND  AGRICULTURE  be  pleased  to
 state:

 (a)  the  allotment  of  rice  to  Kerala
 for  March,  1968;  and
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 (b)  how  much  of  it  is  from  inter-
 mal  sources  and  how  much  from  im-
 ports?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICUL-
 ‘TURE,  COMMUNITY  DEVELOP-
 MENT  &  CO-OPERATION  (SHRI
 ANNASAHIB  SHINDE):  (a)
 and  (b).  The  total  quantity  of  rice
 allotted  to  Food  Corporation  of  India
 depots  in  Kerala  for  March,  968  was
 76,557  tonnes.  Of  this  61,334  tonnes
 was  from  internal  sources  and,
 15,223  tonnes  from  imports.  500  ton-
 nes  rice  was  also  allotted  direct  to
 Kerala  Government  from  Pondi-
 cherry,

 Retrenchment  of  staff  by  foreign  oil
 companies

 6387,  SHRI  JUGAL  MONDAL:  Will
 the  Minister  of  LABOUR  AND
 REHABILITATION  pe  pleased  to  re-
 fer  to  the  reply  given  to  starred  ques-
 tion  No.  58  on  the  7th  December,
 967  and  state:

 (a)  whether  the  Gokhale  Commis-
 sion  of  Inquiry  has  since  examined
 the  retrenchment  of  staff  by  the
 foreign  Oil  Companies;  and

 (b)  if  so,  the  recommendations
 made  and  the  reaction  of  Govern-
 ment  thereto?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  HATHI):
 (a)  The  Commission’s  report  has  not
 yet  been  received;  it  is  expected  by
 ‘the  beginning  of  June  1968.

 (b)  Does  not  arise.

 Post  Master  of  Kalinoil  post  office

 6898,  SHRI  C.  छू,  BHATTACHARY-
 YA:  Will  the.  Minister  of  COMMUNI-
 CATIONS  be  pleased  to  state:

 @  whether:  the  Post:  Master  of
 Kalinoli  Post  Office  Midnapur,  West
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 Bengal  hag:  defaleated  a  sum  of
 about  8  lakh  of  rupees  from  the.
 Savings  Bank;

 (b)  whether:  he
 Pakistan;  and

 (c)  if  so,  the  steps  taken  to  com-
 pensate  the  depositors?

 THE  MINISTER  OF  STATE  IN.
 THE  DEPARTMENTS  OF  PARLIA-
 MENTARY  AFFAIRS’  &  COMMUNI-
 CATIONS  (SHRI  I,  K.  GUJRAL):

 (a)  Mirza  Shamsuddin  Beg,  Extra
 Departmental  Branch  Postmaster  of
 Kalindi  (not  Kalinoli)  branch  post
 office  (West  Bengal)  is  reported  to
 have  defalcated  a  sum  of  about
 Rs.  23,488/-  from  the  Savings  Bank.

 has  escaped  to

 (b)  The  Extra  Departmental
 Branch  Post  Master  is  absconding
 and  the  case  is  under  invesigation
 with  the  police,  There  is  no  report
 that  he  has  escaped  to  Pakistan.

 (c)  Claims  of  the  depositors  are
 being  examined  and  such  of  those  as
 are  found  genuine  will  be  settled.

 Unemployment

 6399,  ‘SHRI  RANJIT  SINGH:  Will
 the  Minister  of  LABOUR  AND  RE-
 HABILITATION  be  pleased  to  state:

 (a)  the  number  of  unemployed
 persons  registered  with  the  Employ-
 ment  Exchanges  over  the  last  0
 years;

 (b)  the  number  out  of  them  pro-
 vided  with  employment  so  far;

 (c)  the  total  number  of  ex-service-
 men  among  them  and  the  number  of
 those  ex-servicemen  who  have  been
 provided  employment  so  far;  and

 (d)  the  number  of  non-technical
 persons  employed  in  the  Heavy
 Electricals,  Hardwar  and  Hindustan
 Anti-Biotics,  Rishikesh  through  Em-
 ployment  Exchanges  and  number  of
 ex-servicemen  among  them?
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 THE  DEPUTY
 MINIS

 TER  IN  THE
 MINISTRY  OF  LABOUR,  EMPLOY-
 MENT  AND  REHABILITATION
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 (SHRI  S,  C.  JAMIR):  (a)  to  (c).
 The  information  is  given  below:—

 (In  thousands)

 Type  of  applicants  Number  of  place-
 ments’  effected

 during  I958—967  during  1958—1967

 Te  All  categories  of  job-seekers  .
 2.  Ex-service  personnel

 2  3

 34,207  261

 64I  306

 (da)  Information  in  respect  of  in-
 dividual  establishments  is  not  col-
 lected.

 Agricultural  Prices  Commission  Re-
 Port  on  procurement  of  Rabi  Crop
 6400.  SHRI  HEM  RAJ:

 SHRI  K,  P,  SINGH  DEO:
 Will  the  Minister  of  FOOD

 AND  AGRICULTURE  be  pleased  to
 state:

 (a)  whether  the  report  of  the
 Agricultural  Prices  Commission  has
 been  received  for  the  procurement
 and  fixation  of  flour  prices  of  rabi
 crop;  and

 (b)  if  so,  the  main  recommenda- tions  thereof  and  which  of  them  have been  accepted  by  Government?

 THE  MINISTER  OF  STATE  IN  THE MINISTRY  OF  FOOD,  AGRICUL- TURE,  COMMUNITY  DEVELOP- MENT  &  CO-OPERATION  (SHRI ANNASAHIB  SHINDE):  (a) Yes,  Sir,

 (b)  A  statement  is  laid  on  the Table  of  the  House.  [Placeq  in Library.  See  No,  LT-760/68].

 Rice  Mills

 6401.  SHRI  v.  NARASIMHA  RAO: Will  the  Minister  of  FOOD  AND
 AGRICULTURE  be  Pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  started  Rubber  roller
 grinding  sheller  Rice  Mills  under  the
 control  of  the  States;

 (b)  the  names  and  amount.  af
 machinery  imported  from  abroad;
 and

 (c)  the  number  of  mills  and  places
 where  they  are  located?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICUL-
 TURE,  COMMUNITY  DEVELOP-
 MENT  &  CO-OPERATION  (SHRI
 ANNASAHIB  SHINDE):  (a).
 Yes,

 (b)  and  (c).  Seven  Modern  rice
 mills  (including  of  rubber  roller
 shellers)  were  imported  and  installed
 as  a  part  of  a  programme  of  pilot
 study  and  evaluation.  Six  of  these
 are  in  the  co-operative  sector  and
 one  at  Bikramganj  (Bihar)  in  the
 public  sector  under  the  control  of State  Government,  The  location  of these  mills  are  as  follows:

 (1)  Tiruvarur  (Madras).
 (2)  Tadepalligudem

 Pradesh).
 (3)  Mandya  (Mysore),
 (4)  Raipur  (Madhya  Pradesh),
 (5)  Bargarh  (Orissa).
 (6)  Memari  (West  Bengal),
 (7)  Bikramganj  (Bihar).

 (Andhra
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 Milk  Supply  by  B.M:S.

 6402.  SHRI  D.  N.  PATODIA:
 SHRI  K.  P.  SINGH  DEO:
 SHRI  RABI  RAY:
 SHRI  MAYAVAN:
 SHRI  DHANDAPANTI:
 SHRI  DEIVEEKAN:

 Will  the  Minister  of  FOOD  AND
 AGRICULTURE  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the  Sec-
 retary  of  the  Mazdoor  Samaj  Kendra
 and  some  ex-officials  of  the  Delhi  Milk
 Scheme  in  a  press  conference  recent-
 ly  stated  that  even  though  new  cards
 are  not  being  issued  by  the  Delhi
 Milk  Scheme  to  the  public,  milk  is
 issued  through  chits  issued  by  the
 officials;

 (b)  whether  it  is  also  a  fact  that
 the  both  boys  and  girls  working  in
 milk  booths  are  harassed  if  they  do
 not  issue  milk  against  such  chits;

 (c)  whether  the  Kendra  has  sent  a
 memorandum  to  him  urging  a  full  en-
 quiry  into  the  various  malpractices  in
 the  working  of  the  Delhi  Milk  Scheme;
 and

 (da)  if  so,  the  action  taken  thereon?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICUL-
 TURE,  COMMUNITY  DEVELOP-
 MENT  &  COQ-OPERATION  (SHRI
 ANNASAHIB  SHINDE):  (a)  Yes,  Sir.
 Temporary  slips  are  issued  under
 special  circumstances,  on  medical
 grounds  etc.

 (b)  No,  Sir.  If  specific  cases  are
 brought  to.the  notice  of  the  Chair-
 man,  disciplinary  action  will  be  taken
 against  the  person  found  at  fault.

 (c)  A  memorandum  regarding  con-
 ditions  of  employment  of  part-time
 employees  at  milk  depots  of  DMS,
 has  been  received.

 (d)  The  matter  is  under  examina-
 tion.
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 Storage  of  foedgrains:

 6403.  SHRI  D.  एप.  PATODIA:  Will
 the  Minister  of  FOOD  AND  AGRI-
 CULTURE  be  pleased  to  state:

 (a)  the  main  recommendations  of
 the  Agricultural  Prices  Commission
 with  regard  to  the  storage  of  food-
 grains;

 (b)  the  action  taken  to
 them;  and

 (c)  the  efforts  being  made  to  make
 the  agriculturists  conscious  of  the
 benefits  of  proper  storage?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICUL-
 TURE,  COMMUNITY  DEVELOP-
 MENT  &  CO-OPERATION  (SHRI
 ANNASAHIB  SHINDE):  (a)  The
 main  recommendation  in  this  regard  is
 that  the  programme  of  building  stor-
 age  capacity  in  the  public  sector
 should  be  enlarged  and  rationalised
 and  there  should  now  be  a  shift  in
 emphasis  on  expanding  storage  capa-
 city  in  the  interior,  specially  in  the
 surplus  States  and  in  areas  where  the
 high  yielding  varieties  are  spreading.

 (b)  Action  is  already  in  hand  to
 increase  the  storage  capacity  avail-
 able  with  the  Government,  especially
 in  the  procurement  areas  and  in  this
 connection  a  crash  programme  of  cons-
 truction  in  the  Punjab  and  Haryana
 has  already  been  taken  up.  Proposals
 for  immediate  increasing  the  stor-
 age  capacity,  wherever  inadequate,
 in  other  surplus  areas  are  also  under
 consideration.

 implement

 (c)  A  statement  showing  the  steps
 taken  in  this  behalf  is  attached.

 Statement
 The  efforts  being  made  to  make  the

 agriculturists  conscious  of  the  benefits
 of  proper  storage  are  given;  in  brief,
 below:

 (i)  Demonstrations  were  arrang-
 ed  on  the  methods  of  proper
 storage  during  the  pilot  pro-
 ject  of  “Save  Grain  Cam-
 paign”  in  seme  selected  rural
 areas  in  different  parts  of  the
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 country,  Technical  advice
 and  Jiterature/instructions  on
 the  subject  are  also  being
 rendered  /supplied.
 Regular  training  courses  are
 being  conducted  at  the  Grain
 Storage  Research  and  Train-
 ing  Centre,  Mapur,  for  im-
 parting  training  in  different
 aspects  of  scientific  storage  of
 foodgrains.

 Designs
 containers

 for  metal  storage
 have  since  ‘been

 developed  including  the
 “Hlapur  Thekka”’  which  are
 suited  for  use  by  the  farmers
 ‘and  these  are  being  pepula-
 rised.  A  number  ef  commer-
 cial  firms  have  taken  up  pro-
 ductions  and  supply  of  steel
 bins  to  the  agriculturists  on
 ihe  basis  of  designs  develop-
 ed  by  Government.  A  seminar
 on  “Storage  of  Foodgrains”
 was  organised  at  Chandigarh
 during  ‘March,  1968,  attended
 by  representative  of  farmers,
 traders,  cooperatives,  re-
 search  institutions  etc.  for
 discussing  the  ways  and
 means  to  promote  scientific
 storage  of  foodgrains  at  differ-
 ent  levels  of  handling  and
 popularise  metal  sterage  hins
 at  farmer’s  level  for  -avoiding
 damage  to  foodgrains  while  in
 their  custody.

 In  the  field  of  rat  control,  an-
 ticoagulants  for  use  as  bait
 and  Aluminium  phosphide
 tablets  for  fumigation  of  rat
 burrows  have  been  found
 effective.  The  State  Govern-
 ments  have  been  advised  to
 introduce  these  techniques  in
 the  Government  Agricultu-
 ral  Farms  to  serve  as  a  model
 for  the  agriculturists,  traders,
 ete.

 For  inseet  control  in  ‘rural
 storage,  “Hepur  Fume”  (fthy-
 lene  dibromoede  fumigart
 packed  in  ampoules)  devdlep-
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 ed  at  the  Training  Centra
 Hapur,  are.  being  popularised.

 Training  of  village  level
 workers  and  other  Extension
 Officials  is  bemg  carried  out  at
 Regional  centres  at  Nabha,
 Simla,  Bichpuri  (Agra)  and
 Udaipur.  -About  350  workers
 have  been  trained  so  far  at
 these  centres  in  techniques  of
 tural  storage.

 (vi)

 As  a  long  term  ‘Measure,  &
 project  Yor  “Farm  and  Com-
 munity  Grain  Sterage  Deve-
 lopment”  has  been  taken  in
 jhhand  with  assistance  from
 the  United  Nations  Special
 Wund  for  undertaking  applied
 esearch,  demonstration  and
 training  programmes  in  grain
 storage,

 (vii)

 Provident  Fund  Contributions

 6404.  SHRI  K.  M.  KOUSHIK:  Will
 the  Minister  of  LABOUR  AND  REHA-
 BILITATION  be  leased  to  state:

 (a)  the  compulsory  rate  of  Provi-
 dent  Fund  contribution  by  the  em-
 ployers  and  the  employees  at  present;

 (b)  whether  Government  propose
 to  raise  the  rate  of  such  contributions;
 and

 (९)  the  industries  which  are  con-
 ternplated  in  such  compu'sory  provi-
 dent  fund  schemes?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  HATHI):
 €a)  qd)  ‘Coal  Mines  Provitent  Fund:

 8  per  cent  of  total  emoluments.

 (2)  Employees’  Provident  Fund:

 (i)  8  per  cent  of  pay  in  7
 out  of  2  industries/
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 classes  of  establishments
 covered  thereunder.

 (ii)  64  per  cent  of  pay  in  the
 remaining  industries/
 classes  of  establishments
 covered  thereunder.

 (b)  A  proposal  to  raise  the  rate  of
 contributions  to  8  per  cent  in  4  more
 industries/classes  of  establishments
 under  the  Employees’  Provident  Fund
 is  now  under  Government’s  consider-
 ation.

 (c)  A  statement  is  laid  on  the  Table
 of  the  House,  [Placed  in  Library.
 See  No.  LT-76/68].

 Post  offices  in  Gorakhpur  District

 6405,  SHRI  MAHANT  DIGVIJAI
 NATH:  Will  the  Minister  of  COM-
 MUNICATIONS  be  pleased  to  state:

 (a)  the  total  number  of  Post  Offices
 in  Gordkhpur  District,  Uttar  Pradesh;

 (b)  the  number  of  Posts  Offices
 epened  in  the  District  during  the  last
 three  years;  and

 (c)  -the  number  of  Post  Offices  pro-
 posed  to  be  opened  by  Government
 during  the  next  five  years  in  that  Dis-
 trict  and  the  location  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 DEPARTMENTS  OF  PARLIAMENT-
 ARY  AFFAIRS  &  COMMUNICA-
 TIONS  (SHRI  I.  K.  GUJRAL):  (a)
 395.

 (b)  25.

 (c)  Plans  for  opening  post  offices
 during  the  next  five  years  have  not  yet
 been  drawn  up.

 Taxes  on  farming  machinery

 6407.  SHRI  G.  S.  MISHRA:  Will
 the  Minister  of  FOOD  AND  AGRI-
 CULTURE  be  pleased  to  state:

 (a)  the  duties  and  taxes  levied  on
 the  purchase  of  farming  machineries,
 irrigation  equipments  and  transport  by
 a  farmer  in  different  States;
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 (b)  whether  it  is  a  fact  that  the
 F.O.R.  destination:  prices  of  agricul-
 tural  machineries  and  equipments,
 particularly  in  the  remote  places  situ-
 ated  away  from  the  industrial  region,
 are  exhorbitant  and  are  beyond  the
 purchasing  capacity  of  a  farmer;  and

 (c)  if  so,  the  steps  Government  pro-
 pose  to  take  to  bring  parity  in  prices
 of  machineries  and  equipments?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICUL-
 TURE,  COMMUNITY  DEVELOP-
 MENT  &  CO-OPERATION  (SHRI
 ANNASAHIB  SHINDE):  (a)  to  (c).
 The  required  information  is  being  col-
 lected  and  will  be  placed  on  the  Table
 of  the  Sabha  as  soon  as  it  is  available.

 Rates  fixea  by  agricultural  prices
 Commission

 6408.  SHRI  5.  5.  MISHRA:  Will
 the  Minister  of  FOOD  AND  AGRI-
 CULTURE  be  pleased  to  state:

 (a)  whether  the  rates  fixed  by  the
 Agriculture  Prices  Commission  for
 different  commodities  are  different
 for  different  States;

 (b)  if  so,  the  reasons  therefor;  and.

 (c)  the  basic  constituents  taken  into.
 account  while  fixing  up  the  prices  of
 foodgrains  by  the  Commission  and  _  the-
 details  thereof?

 THE  MINISTER  OF  STATE  IN  THE:
 MINISTRY  OF  FOOD,  AGRICUL-
 TURE,  COMMUNITY  DEVELOP-
 MENT  &  CO-OPERATION  (SHRI
 ANNASAHIB  SHINDE):  (a)  Mini-
 mum  prices  are  recommended  by  the
 Agricultural  Prices  Commission  for
 paddy,  wheat,  jowar,  bajra,  maize
 Yagi,  gram,  jute,  cotton  and  sugar-
 cane.  These  prices  are  different  for
 different  States  in  the  case  of  paddy
 and  wheat  and  same  in  the  case  of
 other  foodgrains.  In  the  case  of  Jute,
 minimum  price  recommended  by  the
 Commission  relates  to  Assam  Bottom
 at  Calcutta;  the  grade  differentials
 and  the  derivative  minimum  prices  for-
 the  up-country  markets  are  to  be
 worked  out  by  the  Government.  For
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 cotton,  minimum  support  price  is  re-
 commended  for  basic  variety,  viz.,
 MP,  Virnar-fine  27/32”.  For  sugarcane
 the  minimum  price  is  linked  to  the
 percentage  recovery  of  sugar.

 In  addition  to  minimum  prices,  pro-
 curement  prices  are  also  recommended
 in  the  case  of  paddy,  rice,  wheat,
 jowar,  bajra,  maize  and  ragi.  These
 prices  are  different  for  different  States.

 (b)  The  inter-State  differentials  in
 minimum  support/procurement  prices
 take  into  account,  inter  alia,  the  sur-
 plus  or  deficit  nature  of  a  State,  the
 need  for  giving  special  incentives  for
 increasing  production  in  deficit  States
 and  the  need  for  reducing  inter-State
 price  disparities.

 (c)  While  recommending  minimum
 procurement  prices  for  foodgrains,
 various  factors,  such,  as  recent  trends
 of  open  market  prices  and  expenses  of
 cultivation  and  inter-State,  inter-crop,
 inter-grain  and  inter-seasonal  parities
 consistent  with  the  overall  goal  of
 national  development  are  taken  into
 account.

 Import  of  tractors  from  U.S.S.R.  and
 Cxechosiovakia

 6409.  SHRI  A,  S.  SAIGAL:
 SHRI  NATHU  RAM  AHIR-

 WAR:
 SHRI  HUKAM  CHAND

 KACHWAI:

 Will  the  Minister  of  FOOD  AND
 AGRICULTURE  be  pleased  to  state:

 (a)  whether  in  addition  to  the  im-
 port  of  tractors  from  U.SS.R.  and
 Czechoslovakia,  there  are  other  offers
 available  on  rupee  payment  basis;  and

 (b)  if  so,  the  details  thereof  and  the
 decision  taken  thereon?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICUL-
 TURE,

 ANNASAHIB  SHINDE):
 Sir.  (a)  Yes,

 (b)  There  has  been  an  offer  for  the
 supply  of  Rumanian  wheel  tractors  of
 different  models  having  h.p.  between
 45  and  65.  No  final  decision  has  been
 taken  on  the  offer.

 संक्सिम  गोकको  को  स्मृति  में  डाक-टिकट

 6410.  1 7  जि०  सिह  :  क्‍या  संचार
 मंत्री  27  मार्च,  i968  के  ग्रतारांकित
 प्रश्न-संख्या  4638  के  उत्तर  के  संबधं  में

 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  मैक्सिम  गोर्की  के  चित्र  वाले
 डाक-टिकटों  के  जारी  किये  जाने  के  प्रथम
 दिन  दिल्ली  में  विभिन्न  डाकघरों  द्वारा  बचे
 गये  टिकटों  की  संख्या  कितनी  है  t

 (ख)  इन  टिकटों  की  बिक्री  से  कूल
 कितनी  आय  हुई  है  ;  और

 (ग)  गत  पांच  वर्षों  में  प्रसिद्ध  विदे-
 शियों  की  स्मृति  में  एंसे  कितने  डाक-टिकट
 जारी  किये  गये  हैं?

 संसर-हर्य  विभाग  तथा  संचार  विभाग

 में  राज्य  मंत्रों  (झ इर  Fo  awa)  :

 (क)  0392  रुपये  के  मल्य  Feo280.
 डाक  टिकट।

 (ख)  बिक्रों  के  कूल  आंकड़,  एकत्तित
 किये  जा  रहे  हैं  श्रौर  इन्हें  बाद  में  सभा-पटल
 पर  रखा  जाएगा  |

 (ग)  छ:।

 स्वर्गोंध  पंडित  दोन  याल  उपाध्याय
 को  स्मृति  में  डाक  टिकट

 64I.  शी  जो०  ब०  सिह  :
 श्री  शारवानन्द  :

 क्या  संच.र  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  कया  यह  सच  है  कि  सरकार  को
 मध्य  प्रदेश  के  कुछ  स्थानों  में  पारित  इन
 प्रस्तावों  की  प्रतियां  प्राप्त  हुई  हैं  जिनमें:
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 मांग  की  गई  है  कि  स्वर्गीय  पोडित  दीन  इयाल
 उपाध्याय  की  स्मृति  में  एक  डाक  टिकट
 जांरी  किया  जाये  जिस  पर  उसका  चित्र  अंकित
 हो;

 (ख)  यदि  हां,  तो  क्‍या  सरकार  का
 “विचार  स्मृति  डाक  टिकट  जारी  करने  का

 ज;  भौर

 (ग)  यदि  हां,  तो  कब  ?

 संसद  काम  विभाग  तथा  संचार  विभाग
 में  राज्य  मंत्रो  (ओ  इ०  कु  ०  गुजराज)  :  (क)
 से  (ग)  स्क्गीय  श्री  दीन  दयाल  उपा-
 'ध्याय  के  सम्मान  में  स्मारक  डाक  टिकट
 जारी  करने  की  मांग  के  पक्ष  में  हमें  मध्य
 प्रदेश  से  किसी  प्रस्ताव  की  प्रतिलिपि  नहीं
 मिली  ।  तथापि  इत  संबंध  में  लखनऊ  से
 एक  प्रस्ताव  प्राप्त  हुआ  है  जो  डाक-टिकट
 सलाहकार  समिति  के  सामने  विचारार्थ  रख
 “दिया  जाएगा।

 Shortage  of  milk  and  ghee

 6412,  SHRI  MAHANT  DIGVIJAI
 NATH:  Will  the  Minister  of  FOOD
 AND  AGRICULTURE  be  pleased  to
 State:

 (a)  whether  it  is  a  fact  that  there  is
 an  acute  shortage  of  milk  and  ghee  in
 the  country;  and

 (b)  if  so,  the  steps  which  Govern-
 ment  are  taking  in  the  matter?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICUL-
 TURE,  COMMUNITY  DEVELOP-
 MENT  &  CO-OPERATION  (SHRI
 ANNASAHIB  SHINDE):  (a)  As
 against  a  daily  per  capita  requirement
 of  284  grams  of  milk  and  milk  pro-
 ducts  recommended  for  a  balanced

 diet,  the  availability  of  milk  including
 products  from  indigenous  sources  is
 l9  grams.

 (b)  The  State  Governments  have
 taken  a  number  of  cattle  and  dairy
 development  schemes  under  the  Five
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 Year  Plans  to  suit  their  respective
 areas.  The  Central  Goverament  have
 iso  sponsored  several  Cattle  Deve-
 japment  Schemes  which  have  a  direct
 bearing  on  augmenting  milk  produc-
 tion.  The  more  important  schemes,  in
 this  connection,  are  as  under:

 Ld  Key  Village  Scheme:

 This  scheme  aims  at  improving  the
 milking  as  well  as  working  efficiency
 of  cattle.  The  scheme  envisages  estab-
 lishment  of  key  village  blocks  im
 selecterl  compact  areas  for  all  round
 cattle  development  programme.  Each
 ‘block  covers  a  breedable  bovine  popu-
 lation  of  about  10,000  and  provides
 simultaneous  attention  to  all  aspects  of
 Cattle  Development  Programmes,  such
 as  controlled  breeding,  adequate  feed-
 ing,  ‘castration  of  scrub  bulls,  subsi-e
 dised  rearing  of  calves  and  effective
 disease  control,  etc.  Under  this  scheme,
 479  Key  Village  Blocks  covering  a
 total  of  about  5  millions  of  breedable
 female  bovine  population  are  in  ope-
 ration  in  the  various  States  of  the
 country.  In  addition,  ‘52,123  selected
 calves  have  been  taken  up  for  subsi-
 dised  rearing

 2.  Intensive  Cattle
 Scheme:  Development

 With  a  view  to  creating  an  impact
 on  Cattle  Development  rapidly,  27
 Intensive  Cattle  Development  Pro-
 jects  have  been  set  up  in  the  milk
 sheds  of  the  large  dairy  projects  in
 various  parts  of  the  country.  These
 are  comprehensive  projects  and  at-
 tend  to  all  aspects  of  cattle  develop-
 ment  such  as  controlied  breeding,
 adequate  feeding,  effective  disense
 control,  mass  castration af  scrub  buts,
 sesuial  ‘health  control,  preper  man-
 agement  and  marketing  facilities  duly
 supported  by  feeds  and  fodder  deve-
 lopment  and  rural  dairy  extention
 activities  in  a  planned  and  coordinated
 manner.  Each  project  covers  about
 l  lakh  cows/she  buffaloes  of  breedabie
 age  and  is  linked  up  with  a  large  dairy
 project  to  ensure  ready  and  remunere-
 tive  market  for  milk  and  milk  pro~
 ducts.
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 3.  Cross  Breeding  Scheme:  हैं

 To  bring  about  a  rapid  increase  in
 the  milk  productivity  of  our  cattle  an
 extensive  programme  for  cross-breed-
 ing  of  indigenous  cattle  with  exotic
 dairy  breeds  has  been  taken  up.  Apart
 from  arranging  import  of  cattle  of
 these  breeds  from  various  countries
 for  distributions  to  the  States,  2  Cen-
 tral  Jersy  Farms  and  3  International
 Collaboration  Farms,  viz.  Indo-Swiss
 Project  for  Brown  Swiss,  Indo-German
 Project  for  Spotted  High-lander  and
 Indo-Danish  Project  for  Red  Dane
 Cattle  have  been  established  for  pro-
 duction  of  bulls  of  these  breeds  within
 the  country  in  Kerala,  Himachal  Pre-
 desh  and  Mysore,  respectively.

 4.  Gaushala  Development  Scheme:

 Under  the  Scheme  selected  Gau-
 shalas  are  taken  up  for  development
 with  a  view  to  converting  them  info
 cattle  breeding-cum-milk  production
 centres.  379  gaushalas  have  been
 taken  up  for  development  in  various
 States  since  the  inception  of  the
 scheme  in  the  Second  Plan.

 5.  Feeds  and  Fodder  Development
 Scheme:

 To  ensure  better  nutrition  for  milch
 animals  and  thereby  increasing  milk
 output,  improved  feeds  and  fodder
 supply  has  been  initiated.

 6.  Co-ordinated  Cattle  Breeding  Pro-
 gramme:

 Under  this  programme  it  is  proposed
 to  set  up  six  Central  Cattle  Breeding
 Farms  one  each  for  Red  Sindhi,  ‘Thar-
 parkar,  Murrah,  Surti  and  two  for
 exotic  cattle.  These  farms  will  also
 supply  bulls  of  proven  genetic  merit
 ta  the  selected  State  farms,  which  in
 turn,  are  also  proposed  to  be  expand-
 ed  so  that  progeny  testing  programme
 can  also  be  taken  up  there.

 %,  Co-operatives:
 A  net  work  of  dairy  co-operatives

 has  been  organised.  These  co-opera-
 tives  are  assisting  milk  producers  by
 giving  financial  assistance  in  the  form
 I57  (ai)  LSD—6
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 of  loans  for  purchase  of  milch  animals
 and  cattle  feeds,  etc.  Incentive  is
 provided  to  the  producers  by  ensuring
 prompt  payment  for  milk  based  on
 quality.  Suporting  dairy  equipment
 industry  and  facilities  of  equipments
 for  processing  milk  and  for  manufac-
 ture  of  cattle  feeds  have  been  deve-
 loped.

 8.  Other  Schemes:

 In  addition,  there  are  other  schemes
 like,  (i)  strengthening  and  expansion
 of  State  Live  stock  Farms,  (ii)  Calf
 Rearing  Scheme,  (iii)  Cattle  Shows
 and  Milk  Yield  Competition  and  (iv)
 Progeny  Testing  Scheme  for  helping
 in  cattle  development  and  milk  pro-
 duction  programmes,

 9,  Import  of  skim  milk  powder:

 Public  sector  dairies  are  supplied
 skim  milk  powder  to  enable  them  to
 prepare  toned  milk  and  double  toned
 milk  to  augment  the  supply  of  low  cost
 milk  in  important  cities.  During  the
 year  1967-63,  about  4,776  tonnes  of
 skim  milk  powder  has  been  supplied
 and  for  the  year  1968-69,  0,83l  tonnes
 are  expected  to  be  supplied.

 It  will  be  thus  seen  that  an  effective
 programme  for  increasing  production
 of  milk  in  the  country  has  been  taken
 ap  and  it  is  expected  that  all  these
 measures  will  go  a  long  way  in  miti-
 gating  the  shortage  of  milk  in  the
 country  substantially.

 Import  of  Milk  Powder

 (6413,  SHRI  MAHANT  DIGVIJAI
 NATH:  Will  the  Minister  of  FOOD
 AND  AGRICULTURE  be  pleased  to
 state:

 (a)  the  foreign  exchange  spent  to
 procure  milk  powder  from  foreign
 countries  during  the  last  year;  and
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 (b)  whether  it  is  a  fact  that  such
 powder  is  injurious  to  the  health  of

 ‘the  people?
 THE  MINISTER  OF  STATE  IN  THE

 ‘MINISTRY  OF  FOOD,  AGRICUL-
 ‘TURE,  COMMUNITY  DEVELOP-
 “MENT  AND  CO-OPERATION  (SHRI
 -ANNASAHIB  SHINDE):  (a)
 2Rs.  261-14  lakhs.

 (b)  No.  Sir.

 “Delegation  of  Nepal  Labour  Organisa-
 tion

 6414.  SHRI  MAHANT  DIGVIJAI
 NATH:  Will  the  Minister  of  LABOUR
 AND  REHABILITATION  be  pleased
 “to  state:

 (a)  whether  it  is  a  fact  that  a  five-
 ‘member  delegation  of  the  Nepal
 Labour  Organisation  visited  India  re=
 cently;

 (b)  if  so,  whether  the  Delegation
 ‘came  to  India  on  the  invitation  of  the
 Central  Government  or  on  the  request
 made  by  the  Government  of  Nepal;
 and

 (c)  the  details  of  the  discussions
 which  the  delegation  held  with  the
 ‘Government  of  India?

 THE  MINISTRY  OF  LABOUR  AND
 REHABILITATION  (SHRI  HATHI):
 (a)  A  five-member  delegation  of  the
 Nepal  Labour  Organisation  arrived
 in  India  on  the  20th  March,  1968.  The
 delegation  is  scheduled  to  stay  in
 ‘India  till  the  6th  April,  1968.

 (b)  The  Nepalese  delegation  is  visit-
 ing  India  on  the  invitation  of  the
 Government  of  India.

 (c)  No  discussions  are  scheduled  to
 be  eld  with  the  delegation.  The
 object  of  the  visit  is  to  show  them
 important  industrial  enterprises,  both
 large  scale  and  small  scale,  and
 selected  institutions  run  by  the  Minis-
 try  of  Labour
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 राधायतिक  उरकों  को  खरोब  झोर  बिक्रो  के

 लिये  ल  इसेंस

 6415.  जो नच  राम  ग्रहिरवार  :  क्या
 खाद्य  तथा  क्षि  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि:

 (क)  उन  व्यक्तियों  तथा  कम्पनियों
 की  राज्यवार  संख्या  कितनी  है  जिन्हें  रासा-
 यनिक  उवंरकों  की  खरीद  और  बिक्री  के  लिये
 केन्द्रीय  सरकार  द्वारा  लाइसेंस  दिये  गये  है;
 और

 (ख)  ऐसे  लाइसेंस  देने  कौ  शर्ते  तथा
 निबन्ध्रन  कया  है  ?

 खाद्य,  फृषि  सामृदायिक  विकास  तथा

 सहकार  मंत्रालय  में  राज्य-मंत्री  (श्री
 अप्लासाहिब  विन्दु ):  (क)  केन्द्रीय  सरकार
 रासायनिक  उवंरकों  की  खरीद  और  बिक्री
 के  लिए  लाइसेंस  जारी  नहीं  करती  ।  ऐसे
 लाइसेंस  राज्य  सरकारों  द्वारा  दिए  जाते  हैं  ।

 (ख)  प्रश्न  ही  नहीं  होता

 Food  deficiency  in  India

 6416,  SHRI  PREM  CHAND
 VERMA:  Will  the  Minister  of  FOOD
 AND  AGRICULTURE  be  piease  to
 state:

 (a)  the  countries  from  which  the
 import  of  foodgrains  to  meet  the  defi-
 ciency  in  food  in  1968-69,  will  be  made
 and  how  much  from  each  country;  and

 (b)  how  much  of  the  cost  will  be
 payable  in  sterling  and  in  rupee
 account?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICUL-
 TURE,  COMMUNITY  DEVELOP-
 MENT  &  CO-OPERATION  (SHRI
 ANNASAHIB  SHINDE):  (a)
 Arrangements  have  so  far  been  made
 for  importing  foodgrains  during  the
 financial  year  1968-69  from  Burma,
 Canada,  U.A.R.  and  the  U.S.A.  The
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 quantities  proposed  to  be  izhported  aregiven  below:

 (In  thousand  tonnes)

 “Name  of  country  wheat  Milo  rice  Total

 Burma  94  94

 ‘Canada  263  263

 UA.R  40  40
 U.S.A  2979  332  2557

 Toraz  332  134  2948 2482

 The  import  requirements  for  1968-69
 are  assessed  at  65  lakh  tonnes.  Sour-
 ces  from  which  the  balance  quantity
 will  be  imported  have  net  yet  been
 settled.

 (b)  It  is  not  possible  to  indicate  at
 present  how  much  would  be  payable
 in  sterling  and  in  rupees  for  the  total
 imports  during  the  financial  year
 1968-69  since  the  sources  from  which
 the  balance  quantity  of  foodgrains
 will  be  imported  and  the  prices  and
 the  freight  which  may  have  to  be
 paid  are  not  yet  known.

 Section  Officers  in  Labour  Ministry

 6417.  SHRI  YASHPAL  SINGH:  Will
 the  Minister  of  LABOUR  AND  REHA-
 BILITATION  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  some
 Section  Officers,  allocated  to  other
 cadres,  are  working  in  his  Ministry;

 (b)  if  so,  their  number  and  their
 special  qualifications;  and

 (९)  the  reasons  for  their  continu-
 ance?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  HATHI)
 (a)  Yes,

 (b)  In  the  Department  of  Labour
 and  Employment—5,

 In  the  Department  of  Rehabilita-
 tion—3.

 All  these  officers  have  been  included
 in  the  Select  Lists  of  Section  Officers
 issued  by  the  Ministry  of  Home  Affairs.

 (c)  There  is  a  shortage  of  Section
 Officers  in  the  cadres  of  these  two  De-
 partments.  The  services  of  these  offi-
 cers  have  been  loaned  by  the  Ministry
 of  Home  Affairs  temporarily  from
 their  respective  cadres  and  they  will
 be  returned  to  their  own  cadres  as
 soon  as  regular  Section  Officers
 approved  by  the  Ministry  of  Home
 Affairs,  are  made  available  to  the  two
 Departments.

 Bharat  Sadhu  Samaj

 6418.  SHRI  BENI  SHANKAR
 SHARMA:  Will  the  Minister  of  FOOD
 AND  AGRICULTURE  be  pleased  to
 state:

 (a)  when  the  Bharat  Sadhu  Samaj
 was  constituted  and  its  main  objec-
 tives;

 (b)  whether  it  has  been  able  to
 achieve  the  objects  for  which  it  was
 founded;  and

 (c)  the  amount  of  help  given  in  the
 shape  of  cash  and  kind  by  Govern-
 ment  upto  date  and  the  recurring
 grant  being  given  at  present  if  any?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICUL-
 TURE,  COMMUNITY  DEVELOP-
 MENT  AND  CO-OPERATION  (SHRI
 M.  8.  GURUPADASWAMI):  (a)  and
 (b).  Government  has  no  information

 on  the  subject.
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 (c)  No  Government  assistance  is  re-
 ported  to  have  been  given  to  this  orga-
 nisation,  a  |

 Gazetted  posts  in  P  &  T  cepartment

 6419.  SHRI  SURAJ  BHAN:  Will  the
 Minister  of  COMMUNICATIONS  be
 pleased  to  state:

 (a)  the  total  number  of  Gazetted
 posts  in  the  Posts  and  Telegraph  De-
 partment  in  Delhi  with  which  resi-
 dential  accommodation  is  attached;

 (b)  the  number  of  Scheduled  Castes
 and  Scheduled  Tribes  Officers,  sepa-
 rately,  working  against  such  posts;
 and

 (c)  whether  it  is  proposed  to  post
 the  Scheduled  Castes  and  Scheduled
 Tribes  officers  on  such  posts  in  future?

 THE  MINISTER  OF  STATE  IN
 THE  DEPARTMENTS  OF  PARLIA-
 MENTARY  AFFAIRS  AND  COM-
 MUNICATIONS  (SHRI  I.  K,  GUJ-
 RAL):  (a)  42.

 (b)  Nil.

 (c)  The  posting  of  the  officers
 against  specified  posts  is  made  on  the
 basis  of  suitability  and  in  the  interest
 of  service.  Caste  and  community  are
 not  taken  into  account.

 T.E.W.S.  Class  II  Officers  in  Delhi

 6420.  SHRI  SURAJ  BHAN:  Will  the
 Minister  of  COMMUNICATIONS  be
 pleased  to  state:

 (a)  the  number  of  T.E.W.S.  Class
 II  Officers  who  are  working  in  Delhi
 for  more  than  6  years;

 (b)  the  reasons  for  their  overstay
 beyond  the  period  of  tenure  of  6  years;
 and

 (c)  when  it  is  proposed  to  transfer
 them  from  Delhi?

 THE  MINISTER  OF  STATE  IN
 THE  DEPARTMENTS  OF  PARLIA-
 MENTARY  AFFAIRS  AND  COM-
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 MUNICATIONS  (SHRI  I.  K,  GUJ-
 RAL):  (a)  36  as  on  ‘148-68,  out~  of’
 which  9  have  become  due  for  transfer
 this  year.

 (b)  In  the  exigencies  of  service,  on
 compassionate  grounds  and  impending
 retirement.

 (c)  The  question  of  their  transfer
 will  be  considered  in  April-May  this
 year.

 Recruitment  of  Linemen  in  Delhi
 Telephone  District

 6421.  SHRI  SURAJ  BHAN:  Will
 the  Minister  of  COMMUNICATIONS
 be  pleased  to  state:

 (a)  whether  any  recruitment  of
 linemen  has  been  made  in  the  Delhi.
 Telephone  District  recently;

 (b)  if  so,  the  total  number  of  vacan-
 cies  of  linemen;

 (c)  the  number  of  vacancies  reserv-
 ed  for  the  Scheduled  Castes  and
 Scheduled  Tribes  separately;

 ५  (१)  the  number  of  the  Scheduled
 Castes  and  the  Scheduled  Tribes  who
 applied  for  and  were  selected  against
 them;  and

 (e)  the  reasons  for  the  non-selection
 of  the  Scheduled  Castes  and  Scheduled
 Tribes  candidates  against  the  reserved
 posts?

 THE  MINISTER  OF  STATE  IN
 THE.  DEPARTMENTS  OF  PARLIA-
 MENTARY  AFFAIRS  AND  COM-
 MUNICATIONS  (SHRI  I.  छू  GUJ-
 RAL):  (a)  Yes,  in  January  and  Feb-
 ruary,  1968.

 (b)  00  vacancies  were  notified—50
 for  departmental  candidates  and  50
 for  outsiders.

 (०)  Scheduled  ‘Caste—15.
 Scheduled  Tribe—2

 (d)  None.

 (e)  Reservation  of  S/C  and  S/T  is
 against  outsiders’  quota  viz.  50  vacan-
 cies.  The  Employment  Exchanges
 could  not  sponsor  any  S/C  and  S/T
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 candidate.  8  S/C  candidates  were,
 however  approved  from  amongst  de-
 partmental  candidates,

 Gazetted  posts  in  Posts  and  Telegraphs
 Department,  Delhi

 6422.  SHRI  SURAJ  BHAN:  Will
 the  Minister  cf  COMMUNICATIONS
 be  pleased  to  state:

 (a)  the  number  of  Gazetted  posts  in
 the  Posts  and  Telegraphs  Department
 in  Delhi  in  the  following  Wings  (i)

 :Postal,  (ii)  RM.S.,  (iii)  Telegraph,
 and  (iv),  Engineering,  separately;

 >  (b)  the  number  of  Scheduled  Castes
 Officers  working  against  them;  and

 (c)  the  steps  Government  propose
 to  take  to  make  up  the  deficiency  and
 in  what  period?

 THE  MINISTER  OF  STATE  IN
 THE  DEPARTMENTS  OF  PARLIA-
 MENTARY  AFFAIRS  AND  COM-
 MUNICATIONS  (SHRI  I.  K,  GUJ-
 RAL):  (a)  to  (c).  The  information  is
 being  collected  and  will  be  laid  on  the
 Table  of  the  Lok  Sabha.

 Free  sale  of  Weevilled  Wheat  to
 Roller  Flour  Mills  in  Haryana

 6423.  SHRI  GAJRAJ  SINGH  RAO:
 Will  the  Minister  of  FOOD  AND
 AGRICULTURE  be  pleased  to  refer  to
 the  reply  given  to  Starred  Question
 No.  655  on  the  4th  March,  968  and
 state:

 (a)  whether  Government  have  since
 taken  any  decision  on  the  proposal  of
 the  Haryana  Government  to  allow  the
 ‘free  sale  of  weevilled  wheat  to  the
 Roller  Flour  Mills  in  view  of  the  im-
 pending  fresh  arrivals  of  the  crops  in
 the  market  during  this  month;  and

 (b)  if  not,  the  reasons  therefor  and
 at  what  stage  the  matter  stands?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICUL-
 TURE,  COMMUNITY  DEVELOP-
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 MENT.  AND  CO-OPERATION  (SHRI
 ANNASAHIB  SHINDE):  (a)  No,  Sir,

 (9)  The  matter  is  still  under  con-
 sideration.

 Interpretation  of  Article  209  of  the
 Constitution

 6424.  SHRI  RABI  RAY:  Will  the
 Minister  of  LAW  be  pleased  to  state:

 (a)  whether  he  gave  a  public  inter-
 pretation  of  Article  209  of  the  consti-
 tution  of  Article  under  which  the  Pun-
 jab  Governor  can  issue  an  Ordinance
 to  resolve  the  deadlock  there;  and

 (b)  if  so,  who  are  the  people  who
 asked  him  for  his  legal  advice  in  this
 connection  and  what  was  his  advice?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW  (SHRI  M.  YUNUS
 SALEEM):  (a)  and  (b).  The  repre-
 sentatives  of  the  Press  sought  my
 views  on  certain  Constitutional  issues
 arising  from  the  adjournment  of  the
 Punjab  Legilative  Assembly  by  the
 Speaker  for  two  months  in  the  midst
 of  its  Budget  Session.

 I  explained  the  relevant  Constitu-
 tional  provisions  having  a  bearing  on
 the  matter  and  expressed  the  view  that
 the  Governor  can  promulgate  an  Ordi-
 nance  for  regulating  the  procedure  in
 the  Legislature  in  relation  to  financial
 business.

 D.M.S.  Milk  Booth  for  R.  K.  Puram,
 New  Delhi

 6425.  SHRI  MANIBHAI  J.  PATEL:
 Will  the  Minister  of  FOOD  AND
 AGRICULTURE  be  pleased  to  state:

 (a)  whether  any  request  has  been
 received  from  the  residents  of  Sector
 9,  Ramakrishnapuram,  New  Delhi  for
 opening  a  D.M.S.  Milk  Booth  for  dis-
 tribution  of  milk  in  that  Sector;

 (b)  if  so,  the  action  taken  by  Gov-
 ernment  in  the  matter;  and
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 (c)  the  time  likely  to  be  taken  to

 open  a  booth  there?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICUL-
 TURE,  COMMUNITY  DEVELOPMENT
 AND  COOPERATION  (SHRI  ANNA-
 SAHIB  SHINDE):  (a)  Yes,  Sir.

 (b)  and  (c).  A  milk  booth  is  being
 set  up  in  temporary  accommodation.
 Selection  of  a  suitable  site  for  perma-
 nent  installation  of  the  booth  is  under
 consideration.

 Importeg  Wheat  with  Ration  Shops  in
 Delhi.

 6426.  SHRI  S.  R.  DAMANI:  Will  the
 Minister  of  FOOD  AND  AGRICUL-
 TURE  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Food  Corporation  of  India  has  been
 asked  to  take  back  the  stocks  of  im-
 ported  wheat  lying  in  Ration  Shops  in
 Delhi;  and

 (b)  if  so,  the  action  Government
 propose  to  take  in  the  matter?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICUL-
 TURE,  COMMUNITY  DEVELOPMENT
 AND  COOPERATION  (SHRI  ANNA-
 SAHIB  SHINDE):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Strike  by  Foog  Corporation  of  India
 Employees.

 6427.  SHRI  S.  M.  BANERJEE:
 SHRI  SAMAR  GUHA:
 SHRI  TENNETI  VISHWA-

 NATHAM:
 SHRI  NATH  PAI:
 SHRIMATI  TARKESHWARI

 SINHA:
 SHRIMATI  SUCHETA  KRI-

 PALANI:
 SHRI  MOHAMMAD  ISMAIL;
 SHRI  P,  GOPALAN:
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 SHRI  VISHWANATHA
 MENON:

 SHRI  M.  L.  SONDHI:

 Will  the  Minister  of  FOOD  AND
 AGRICULTURE  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 employees  of  Fooq  Corporation  of
 India  have  decided  to  go  on  a  strike  on
 the  28th  March,  1968;

 (b)  whether  some  employees  have
 already  started  hunger-strike  in  batches
 in  all  important  centres;  and

 (c)  if  so,  the  steps  taken  by  Govern-
 ment  to  meet  their  demands  and  avert
 the  crisis?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICUL-
 TURE,  COMMUNITY  DEVELOPMENT
 AND  COOPERATION  (SHRI  ANNA-
 SAHIB  SHINDB):  (a)  to  (c).  The
 All-India  Central  Government  Food
 Employees’  Association  had  communi-
 cated  their  decision  to  go  on  a  token
 strike  on  the  28th  March,  1968.  A
 small  number  of  employees  had  also
 commenced  a  hunger-strike  in  batches
 in  various  units  of  the  Food  Depart-
 Ment  and  the  Food  Corporation  of
 India  in  different  parts  of  the  country.
 Meetings  were  held  with  the  repre-
 sentatives  of  the  Association  and  it  was
 decided  to  examine  further  their  de-
 manis  sympathetically.  As  a  result,
 the  strike  notice  given  by  the  Associa-
 tion  for  a  token  strike  on  the  28th
 March,  968  was  withdrawn.

 Directorate  of  Plant  Protection,
 Quarantine  and  Storage.

 6428.  SHRI  M.  L.  SONDHI:
 SHRI  AMRIT  NAHATA:

 Will  the  Minister  of  FOOD  AND
 AC:RICULTURE  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Directorate  of  Plant  Protection,  Qua-
 rantine  and  Storage  is  being  shifted  to
 Faridabad  involving  an  expenditure  of
 about  Rs.  4  lakhs;

 (b)  whether  Government  have  re-
 ceived  any  representation  from  the
 staff  in  this  regard;  and
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 (c)  if.so,  the  action  taken  on  their
 representation?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICUL-
 TURE,  COMMUNITY  DEVELOPMENT
 AND  COOPERATION  (SHRI  ANNA-
 SAHIB  SHINDE);  (a)  and  (b).  Yes
 Sir.

 (c)  A  representation  was  received
 from  the  staff  of  the  Directorate  of
 Plant  Protection  Quarantine  and  Sto-
 rage  ang  after  careful  consideration,  it
 was  decided  not  to  change  the  decision
 about  the  shifting  of  the  Directorate.

 2.32  hours

 PAPERS  LAID  ON  THE  TABLE

 NOTIFICATION  UNDER  EMPLOYEES  PROVI-
 DENT  Funps  AcT

 THE  MINISTER  OF  LABUUR  AND

 890  (SAKA)  Papers  Laid  2280:

 REHABILITATION  (SHRI  HATHI)::
 I  beg  to  lay  on  the  Table  a  copy  of"
 the  Employees’  Provident  Funds  (Se--
 cond  Amendment)  Scheme,  1968,  pub-
 lished  in  Notification  No.  G.S.R.  499  in
 Gazette  of  India  dated  the  l6th  March,.
 1968,  under  sub-section  (2)  of  section  7
 of  the  Employees’  Provident  Funds  Act,
 1952,  [Placed  in  Library.  See  No,  LT-.
 738/68.) ]

 =
 STATEMENTS  SHOWING  ACTION  TAKEN  BY

 GOVERNMENT  ON  ASSURANCES

 THE  MINISTER  OF  STATE  IN  THE
 DEPAKTMENTS  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  COMMUNICA-.
 TIONS  (SHRI  I.  K.  GUJRAL):
 I  beg  to  lay  on  the  Table  the  follow-.
 ing  statements  showing  the  action  taken:
 by  Government  on  various  assurances,
 Promises  and  undertakings  given  by
 the  Ministers  during  the  various  ses-.
 sions  of  the  Lok  Sabha  shown  against.
 each:—

 @®  Statement  No.  ra

 CC)  Supplementary  Statement  No.  IV

 Gi)  Supplementary  Statement  No.  XII

 nt  No.  X Gv)  Suppl  tary  st

 (v)  Supplementary  Statement  No.  XII

 Fourth  Session,  3968  (Fourth  Lok
 Sabha)

 Third  Session,  1967  (Fourth  Lok
 Sabha)

 Second  Session,  3967  (Fourth  Lok
 Sabha

 First  Session,  73967  (Fourth  Lok
 Sabha)

 Sixteenth  Session,  3966  (Third  Lok
 Sabha

 [Placed  in  Library.  See  No.  LT-739/
 68.]

 NOTIFICATIONS  UNDER  ESSENTIAL  Com-
 Moorties  AcT

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  AND  OF  SOCIAL  WEL-
 FARE  (SHRI  RAGHU  RAMAIAH):
 I  beg  to  lay  on  the  Table:

 (l)  A  copy  each  of  the  following
 Notifications  under  sub-section
 (6)  of  section  3  of  the  Essential
 Commodities  Act,  955:—

 (i)  The  Kerosene  (Fixation  of
 Ceiling  Prices)  Amend-
 ment  Order,  1968,  publish-
 ed  in  Notification  No.
 GS.R.  363  in  Gazette  of:
 India  dated  the  28  Feb-
 ruary,  1968,

 (ii)  The  Kerosene  (Fixation  of
 Ceiling  Prices)  Second:
 Amendment  Order,  1968,
 published  in  Notification
 No.  G.S.R.  42  in  Gazette
 of  India  dated  the  ist
 March,  1968,
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 [Shri  Raghu  Ramaiah]
 (2)  A  statement  showing  reasons

 for  delay  in  laying  the  above
 Notifications,

 [Placed  in  Library.  See  No.  LT-740/
 68.]
 NOTIFICATIONS  UNDER  THE  Foop  CoRPO-

 RaTIONS  Act,  964

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE):  I  beg  to  lay  on  the  Table
 a  copy  of  the  Food  Corporations
 ‘(Thirteenth  Amendment)  Rules,  1968,
 published  in  Notification  No.  G.S.R.
 579  in  Gazette  of  India  dated  the  28
 March,  1968,  under  sub-section  (3)
 ‘of  section  44  of  the  Food  Corporations
 Act,  1964,  [Placed  in  Library.  See
 No.  LT-74/68].

 SHRI  8.  M.  BANERJEE  (Kanpur):
 Sir,  if  you  look  at  this  item,  it  refers
 to  a  copy  of  the  Food  Corporations
 (Thirteenth  Amendment)  Rules,  968
 published  in  Notification  No.  G.S.R.  579
 in  Gazette  of  India  dateq  the  25६
 March,  1968,  under  sub-section  (3)  of
 section  44  of  the  Food  Corporations
 Act.  Last  time  I  asked  this  question
 and  today  I  am  repeating  it.  I  would
 like  to  know  whether  the  hon.  Minister
 hhas  been  able  to  take  a  decision  re-
 garding  bringing  in  a  legislation  for
 safeguarding  the  interests  of  the  em-
 ployees  who  have  gone  over  to  the
 _Food  Corporation  of  India,  about  which
 there  was  a  hunger  strike  and  so  on.
 I  would  like  to  know  from  him  whether
 that  legislation  will  be  brought  forward
 in  this  House  during  this  session  or  not.

 MR.  SPEAKER:  He  can  take  some
 other  occasion  for  raising  it.  The  De-
 mands  of  the  Ministry  of  Food  are  go-
 ing  to  come  up.  He  can  take  it  up  at
 that  time.  I  cannot  allow  this  now.

 SHRI  S.  M.  BANERJEE:  This  is  a
 specific  question.
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 MR,  SPEAKER:  I  know.  But  now
 only  papers  are  being  laid  on  the
 Table.  At  that  stage  you  cannot  ask  a
 question.

 SHRI  S.  M.  BANERJEE:  I  may  be
 allowed  today.  I  am  not  arguing  every-
 day.

 MR.  SPEAKER:  I  am  sorry.
 NOTIFICATIONS  UNDER  THE  COAL  MINES
 PRovmENT  FuND  AND  30505  SCHEMES

 Act

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR,  EMPLOY-
 MENT  AND  REHABILITATION
 (SHRI  S.  C.  JAMIR):  I  beg  to  lay  on
 the  Table—

 qd)  (i)  A  copy  each  of  the  follow-
 ing  Notifications  under  section  7A  of
 the  Coal  Mines  Provident  Fund  and
 Bonus  Schemes  Act,  948:—

 (a)  The  Andhra  Pradesh  Coal
 Mines  Bonus  (Second  Amend-
 ment)  Scheme,  1968,  publish-
 ed  in  Notification  No.  GSR  32
 in  Gazette  of  India  dated  the
 l7th  February,  1968.

 (b)  The  Rajasthan  Coal  Mines
 Bonus  (Second  Amendment)
 Scheme,  1968,  published  in
 Notification  No.  GSR  33  in
 Gazette  of  India  dated  the  7th
 February,  1968.

 (c)  The  Assam  Coal  Mines  Bonus
 (Second  Amendment)  Scheme,
 1968,  published  in  Notification
 No.  GSR  3i5  in  Gazette  of
 India  dated  the  17th  February,
 1968,

 (ii)  A  Statement  showing  reasons  for
 delay  in  laying  the  above  Notifications.

 [Placed  in  Library.  See  No.  LT-742/
 68.]

 (2)  A  copy  of  the  Employment  Ex-
 changes  (Compulsory  Notification  of
 Vacancies)  Amendment  Rules,  1968,
 publisheg  in  Notification  No,  GSR  548
 in  Gazette  of  India  dated  the  23rd
 March,  1968,  under  sub-section  (3)  of
 section  0  of  the  Employment  Ex-
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 changes  (Compulsory  Notification  ot
 Vacancies)  Act,  1959.  [Placed  in
 Library.  See  No.  LT-743/68].

 2.36  hours

 STATEMENT  RE.  AT  CALCUTTA
 PORT

 THE  MINISTER  OF  TRANSPORT
 AND  SHIPPING  (DR.  V.  K.  R,  V.
 RAO):  Sir,  I  am  glad  to  announce  to
 the  House  that  the  strike  at  the  Cal-
 cutta  Port  which  began  on  the  morn-
 ing  of  29th  March  has  been  called  off
 from  this  morning  as  a  result  of  an
 ‘agreement  which  was  reached  yester-
 ‘day  between  the  parties.  Now  that
 the’  strike  has  been  called  off,  I  do  not

 “propose  to  go  into  all  the  details  of  the
 circumstances  under  which  the  strike
 ‘began  and  the  details  of  the  nego-
 ‘tiations.  I  would,  however,  mention
 that  the  Calcutta  Port  Shramik  Union
 had  sent  a  letter  dated  the  4th  March,
 1968,  to  the  Chairman,  Calcutta  Port
 Commissioners,  in  which  they  had  list-
 ‘ed  20  demands  which  were  of  a  local
 ‘mature.  There  were  discussions  be-
 tween  the  Port  Commissioners  and  the
 ‘Union  representatives  and  a  number
 of  issues  were  settled  by  the  process
 vf  direct  negotiations,  Unfortunately,
 a  few  demands  remained  on  which  no
 agreement  had  been  reached  by  the
 28th  March  and  the  Union  launched  the
 strike  from  the  morning  of  the  29th.
 {mmediately,  the  Regional  Labour
 Commissioner  intervened  and  concilia-
 tion  proceedings  were  continued.  The
 main  demands  to  which  these  conci-
 liation  talks  related  were  the  follow-
 ing:

 (l)  The  lifting  up  of  the  ‘B’  and
 ‘C’  category  gangs  to  ‘A’  cate-
 gory.

 (2)  The  promotion  of  L.D.  Clerks
 to  U.D.  posts  on  the  basis  of
 seniority  instead  of  written
 examination.

 (3)  Restoration  of  Shri  Saroj  Ran-
 jan  Kar,  an  employee  of  the
 Port  Commissioners  who  had
 been  punished  with  reduction

 Calcutta
 Port  (St.)

 in  rank  under  the  disciplinary
 rules  for  assaulting  his  supe-
 rior  officer,  to  his  former  posi-
 tion  with  full  pay  and  allow-
 ances.

 890  (SAKA)  2284

 As  a  result  of  further  discussion  yes-
 terday,  a  settlement  has  been  reached
 on  these  items  and  the  terms  of  settle-
 iment  have  been  agreed  upon  and  sign-
 420  last  night.  On  the  first  issue  it  has
 been  agreed  that  on  an  ad  hoc  basis
 300  workers  of  the  existing  ‘B’  cate-
 gory  would  be  promoted  to  ‘A’  cate-
 gory,  and  all  existing  ‘C’  category
 workers  numbering  about  60  would  be
 absorbed  in  ‘B’  category,  and  further
 discussions  will  be  held  on  the  filling
 up  of  vacancies  in  ‘A’  category  and
 further  promotions  from  ‘B’  to  ‘A’  cate-
 gory.

 On  the  second  issue  it  has  been
 agreed  that  this  will  be  further  discuss-
 ed  separately  and  if  no  agreed  decision
 fs  reached  the  matter  would  be  re-
 ferred  to  adjudication  on  the  basis  of
 agreed  terms  of  reference.

 As  regards  the  last  item,  the  parties
 have  agreed  to  differ.

 I  think  Honourable  Members  will
 agree  that  it  is  a  matter  for  satisfaction
 that  local  demands  have  been  settled
 by  negotiations  at  the  local  level.

 SHRI  S.  M.  BANERJEE  (Kanpur):
 May  I  know......

 MR.  SPEAKER:  We  have  been  fol-
 lowing  a  particular  procedure.  Why do  you  want  to  break  it?  No  questions are  allowed  when  a  Minister  makes  a
 statement  of  his  own.

 SHRI  INDRAJIT  GUPTA  (Alipore)  : The  strike  went  on  for  seven  days. All  these  days  you  did  not  allow  even a  single  Calling  Attention  or
 Short  Notice  Question.  The  work
 Was  paralysed  for  seven  days.  But  ‘you
 did  not  allow  it  then.  Perhaps,  be-
 Cause  it  was  not  considereq  important.
 Now  that  the  strike  is  over,  this  has
 been  allowed.
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 MR,  SPEAKER:  Let  me  explain  it.

 SHRI  8.  M.  BANERJEE:  You  may
 explain  after  I  have  made  my  submis-
 sion.

 MR.  SPEAKER:  Then  other  Members
 will  also  get  up  one  by  one.
 Shri  Banerjee  will  begin  and  others
 will  follow.

 SHRI  S.  M.  BANERJEE:  I  am_  only
 repeating  what  other  hon.  Members
 have  said  earlier  on  many  occasions.
 ‘The  Minister  is  allowed  to  make  a
 speech  suo  motu.  I  do  not  question
 that.  But  when  we  table  a  short  notice
 question  or  calling  attention.  it  is  deli-
 berately  refused.  Then,  when  the
 strike  is  over,  the  Minister  makes  a
 statement.  The  strike  was  over  yester-
 day.  It  was  announced  over  the  All
 India  Radio.  Now  he  makes  his  state-
 ment.  In  the  same  manner,  we  have
 given  notice  of  a  short  notice  question
 regarding  the  impending  strike  by  the
 LIC  employees.  About  40,000  of  them
 are  going  on  strike  tomorrow.  The
 Finance  Minister  has  refused  to  do
 anything  in  the  matter.  Let  him  also
 make  a  statement  today.  Why  should
 he  not  do  that?

 MR,  SPEAKER:  Let  me  explain  the
 position.  Every  day  I  get  notice  of  a
 strike  somewhere  in  the  country.

 SHRI  INDRAJIT  GUPTA:  But  this
 was  a  major  one.

 MR.  SPEAKER:  Please  hear  me.
 There  is  a  strike  every  day,  whether  it
 is  by  LIC  workers,  school  teachers  or
 food  corporation  workers.  There  {fs
 either  a  threatened  strike  or  a  continu-
 ing  strike.  If  I  were  to  allow  a  Call-
 ing  Attention  on  each  strike,  you  would
 not  get  any  opportunity  for  taking  up
 other  subjects  which  are  also  impor-
 tant.  I  agree  that  this  is  also  impor-
 tant.  I  am  only  explaining  the  proce-
 dure  I  am  following.  It  may  not  be  to
 your  taste,  but  I  have  to  explain  it.

 SHRI  INDRAJIT  GUPTA:  You  could
 have  allowed  a  discussion.
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 MR.  SPEAKER:  Yes,  I  know  I  can
 do  it.

 SHRI  INDRAJIT  GUPTA:  But  what
 is  the  use  now?  The  strike  is  over.

 MR.  SPEAKER:  There  is  a  strike  or
 threatened  strike  every  day.  We
 have  a  dozen  of  them  every  day.

 श्री  ज्ञाज॑  फर्नेन्डोज  (बम्बई-दक्षिण)
 अध्यक्ष  महोदय,  जहां  केन्द्रीय.  सरकार
 मालिक  है  वहां  तो  आप  को  देना  चाहिए,
 जैसे  कि  बरगलोर  में  हिन्दुस्तान  एयरं.नाटिक्स
 में  हड़ताल  चल  रही  है,  दस  दिन  से  कितना

 नुक्सान  हो  रहा  है  ?.

 MR.  SPEAKER:  Where  will  it  lead
 us  to  if  we  allow  all  these  things?......
 (Interruptions).

 श्री  मघ  लिमये  (मूंगेर):  इस  पर
 बहस  करने  का  रास्ता  क्‍या  है  ?.

 MR.  SPEAKER:  I  do  not  know.  T
 cannot  help  it.

 2.39  hours

 DEMANDS  FOR  GRANTS,
 968-69—Contd.

 Ministry  OF  EXTERNAL  AFFAIRS—
 Contd.

 MR.  SPEAKER:  We  will  now  take  up
 further  discussion  and  voting  on  the
 Demands  for  Grants  under  the  control
 of  the  Ministry  of  External  Affairs.  We
 have  already  spent  about  40  minutes  on
 this  debate  and  we  have  got  5  hours  and
 20  minutes.  The  Prime  Minister  will
 reply  round  about  3.5  to  3.30  p.m.
 tomorrow.

 SHRI  S.  M.  BANERJEE  (Kanpur):
 Let  her  make  a  statement  on  Vietnam
 now.  Let  us  know  her  views.

 MR,  SPEAKER:  In  her  reply  she  will
 give  all  the  news.



 0.6.
 (Min.  of  yo

 SHRI  HEM  BARUA  (Mangaldaf):
 We  must  indicate  our  reaction  to  Presi-
 dent  Johnson’s  announcement.
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 MR,  SPEAKER:  I  did  not  see  the
 names  of  Members  who  gave  them  but
 ६  got  a  number  of  calling-attention
 notices  about  Vietnam,  President  John-
 son’s  announcement,  two  top  leaders  of
 Nagaland  going  to  China  etc.  All  these
 pertain  to  the  Foreign  Ministry.  We  are
 having  the  foreign  affairs  debate  and  she
 fs  going  to  reply  to  it  tomorrow.  So,
 this  will  be  the  fit  occasion  for  her  to
 say  about  that.  That  is  why  I  did  not
 allow  the  calling-attention  notices.

 it  wa  fend  (मुंगेर)  :  अभी  करने
 से  फायदा  यह  होगा  कि  बहस  में  जो  बोलने
 वाले  लोग  हैं  4  उस  में  सुझाव  दे  सकते  हैं,
 बोल  सकते  हैँ  इस  में  उन  को  श्रापत्ति  क्‍या  है?

 श्री  अटल  बिहारो  बणपेई  (बलराम-
 पुर)  :  लोग  मुझाव  दे  दें  उस  के  बाद  वे  स्टेट-
 मेन्ट करें  वह  ज्यादा  अच्छा  होगा  ।  नहीं
 तो  कुछ  का  कछ  स्टेटमेन्ट  करेंगे  ।

 SHRI  S.  M.  BANERJEE:  Shri  Bhagat
 can  make  a  statement  outside  but  she
 cannot  make  a  statement  here!

 MR,  SPEAKER:  Now,  yesterday
 Shri  Supakar  was  speaking.  He  has
 already  taken  9  minutes.  Will  he  kind-
 ly  conclude  early?

 SHRI  SRADHAKAR  SUPAKAR
 (Sambalpur):  Mr.  Speaker,  Sir,  yester-
 day  I  was  discussing  the  way  in  which
 our  hon.  Minister  tried  to  help  as  far  as
 Possible  the  people  of  Indian  origin  in
 Kenya  who  had  British  passports.  In
 his  statement  during  the  debate  in  this
 House  on  6th  March,  ‘1968,  the  hon.
 Minister  of  State  made  this  state-
 ment—I  quote:—

 “Therefore  I  suggested  that  in-
 stead  of  1,500  they  should
 take  15,000  people,  so  that  in-
 stead  of  being  phased  over  a
 Period  of  5  or  20  years,  this
 should  be  phased  over  a
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 period  of  2  to  3  years.  This  is
 the  point  we  are  emphasizing
 and  they  have  said  that  they
 have  not  kept  any  limit  in  the
 Act  and  therefore  it  is  flexible
 and  they  may  consider  in-
 creasing  it.  But  I  do  not  know.
 Until  they  do  it,  we  have  no
 hopes  and  we  shall  continue
 pressing  it  that  they  should
 increase  the  limit  and  the
 phasing  should  be  on  a  short
 term  basis  and  not  on  a  long.
 term  basis.”

 That  was  what  he  was  doing  regarding:
 the  United  Kingdom.

 So  far  as  Kenya  is  concerned,  we-
 know  that  the  hon,  Minister  visited
 Kenya  on  the  l4th  of  last  month.  The.
 nuestion  is:  Did  he  achieve  anything.
 or  was  his  visit  altogether  useless?  In
 his  statement  the  hon.  Minister  has.
 tttated  here  in  the  House—I  quote:

 “The  House  will  be  glad  to  hear
 that  the  Government  of  Kenya
 has  now  decided  to  extend  a
 period  varying  from  lto  2
 years  work  permits  issued  to.
 non-citizens  which  will  in-
 clude  persons  of  Indian
 origin,  holders  of  British  and
 Colonial  passports.  This  will
 be  subject  to  renewal.”

 I  think  that  under  the  circumstances,
 having  regard  to  the  relationship
 with  the  people  of  Kenya  and  good
 relations  between  the  Government  of
 India  and  the  Government  of  Kenya
 to  which  a  reference  has  been  made.
 on  several  occasions  in  this  House,
 this  was  the  best  that  could  be  dome.
 Although  a  lot  of  campaign  was
 started  against  the  hon.  Minister  of
 State  for  his  alleged  faiiure  in  his
 mission  to  Kenya,  I  would  just  quote
 one  report  from  Nairobi,  which  was
 reported  in  Indian  papers,  of  27th
 March,  1968,  This  is  a  PTI  message
 and  it  states:

 “Mr.  C.  M.  6.  Argwings  Kodhek.,.
 Kenyan  Minister  of  State  for:
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 [Shri  Sradhakar  Supakar]
 Foreign  Affairs,  said  here  yes-
 terday  (that  is,  26th  March,
 968)  that  Kenya’s  relations
 with  India  are  as  strong  as
 ever.

 In  a  statement  in  Parliament  the
 ‘Minister  said:

 “The  Kenya  Government  has
 noted  various  reports  that
 have  appeared  in  Kenya
 newspapers  as  well  as  the  In-
 dian  press  regarding  the  re-
 cent  visit  to  Kenya  of  the  In-
 dian  Minister  of  State  for  Ex-
 ternal  Affairs,  Mr.  B.  R.
 Bhagat.

 The  Kenya  Government,  as  a
 matter  of  policy,  and  the
 Minister  of  Foreign  Affairs  do
 not  believe  in  conducting
 matters  affecting  relations  be-
 tween  States  through  the
 medium  of  the  Press.  The
 statements  which  have
 appeared  todate  centribute
 to  distortion  of  the  truth.”

 In  the  face  of  this,  when  Mr.  Masani
 made  the  statement  yesterday  in  the
 House  that:

 “It  is  quite  clear  and  our  diplo-
 Macy  was  heavy  footed,  thaf
 we  were  clumsy  in  the
 approach  we  made  and  that
 our  Minister  should  never
 have  gone  to  Kenya  unless  the
 ground  had  been  prepared
 and  his  visit  was  welcomed  by
 Mr.  N  Jomo  Kenyatta  and  his
 colleagues.”

 this  is  not  a  very  kind  remark  to  make
 in  view  of  the  fact  that  Mr.  Bhagat had  not  gone  there  to  have  a  reception from  the  Ministers  or  the  people there.  He  had  gene  on  a  particular mission  and  we  had  to  judge  whether
 and  how  far  he  had  succeeded.  As  I
 submitied  earlier,  heving  regard  to
 the  circumstances  of  the  case,  he  had
 sueceeded  to  a  large  extent.
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 Now  I  will  come  to  another  small
 aspect  to  which  reference  was  made
 by  Mr.  Masani.  He  said  regarding  the
 non-proliferation  treaty  that  we  have
 a  few  months  to  go  when  the  last
 stage  whether  we  should  sign  the
 treaty  or  not  will  come  before  us  and
 he  advised  our  Government  to  sign  it
 as  early  as  possible.  He  also  said  that
 a  period  of  90  days  has  been  provided
 there  to  back  out  from  the  treaty
 when  necessary  and  that,  therefore,
 we  should  accept  it.  I  would  say  that
 having  regard  to  our  bitter  exper-
 ience  in  the  conflict  of  1965,  our  Gov-
 ernment  should  think  twice,  rather  I
 should  say,  that  our  Government
 should  think  two  hundred  times

 ‘before  arriving  at  a  final  conclusion
 and  signing  such  a  treaty  in  haste,
 What  was  our  experience  in  965  with
 Pakistan?  The  NATO  countries  had
 supplied  a  large  quantity  of  arms  to
 Pakistan  on  the  definite  understanding
 that  if  they  were  to  use  it,  they
 would  use  it  only  against  China  and
 not  against  India.  But,  as  soon  as  the
 conflict  broke  out,  Pakistan  could
 get  away  with  its  promises  on  the
 false  round  that  India  launched  the
 first  attack  on  Pakistan  and,  there-
 fore,  they  could  wipe  out  all  the  pro-
 mises  they  had  made  to  the  NATO
 countries.

 Now,  Sir,  we  know  our  next-door
 neighbour  is  a  nuclear  country  having
 powerful  nuclear  weapons.  Should  we
 depend  without  any  thought  on  the
 guarantees  that  are  proposed  to  be
 given  by  the  big  powers?  We  know,
 Sir,  that  two  of  our  very  dangerous
 neighbours  are  always  inimical  to
 us—China  and  Pakistan  and  Pakistan
 is  the  blue-eyed  boy,  rather  a  blue-
 eyed  girl,  of  these  NATO  countries.
 Therefore,  in  that  eventuality  in
 future  of  a  possible  nuclear  attack
 from  these  two  powers,  can  we  de-
 pend  unconditionally  on  the  uncondi-
 tiona!  support  and  the  guarantee  that

 is  proposed  to  be  given  to  us?  There-
 fore,  I  would  say  that  the  proposal that  was  made  that  there  should  be
 a  Committee  of  responsible  leaders
 of  the  sountry  to  look  into  the  pros
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 and  cons  and  the  consequetices  of
 signing  this  treaty  may  be  considered.
 That  is  all  right  but  the  ground  that
 we  have  a  right  to  go  back  within  90
 days,  can  never  be  the  consideration
 whatsoever,  because  those  people  who
 will  probably  attack  us  will  not  give
 us  90  days’  notice.  90  days  is  suffi-
 cient  time,  according  to  Mr.  Masani.
 All  I  would  say  is  even  90  minutes  is  a
 long  time  for  backing  out,  is  rather
 more  than  enough  for  us.
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 Therefore,  Sir,  I  would  submit  that
 this  matter  must  be  considered  and
 looked  into  not  from  any  big  power
 stand-point,  but  on  its  own  merits,  on
 the  angle  of  our  own  interests,  safety
 and  on  the  basis  of  the  particular
 dangers  that  are  facing  us  from  the
 north,  north-eastern  and_north-
 western  borders.  And,  therefore,  I
 would  say  that  this  matter  deserves
 serious  consideration.

 One  sentence  more,  and  I  finish.  The
 statement  of  President  Johnson,  so  far
 as  it  relates  to  de-escalation  of  the
 conflict  in  Vietnam  is  a  very  welcome
 statement,  and  this  deserves  consider-
 ation.  I  hope,  with  the  co-operation  of
 all  concerned.  and  especially  because
 we  are  the  Chairman  of  the  Interna-
 tional  Control  Commission,  we  might
 take  an  initiative  to  see  that  all  the
 parties  concerned  come  to  the  Confer-
 ence  Table.  to  a  Round  Table  Confer-
 ence,  as  has  been  repeatedly  suggested
 on  behalf  of  our  Government,  while
 stopping  bombing.  I  hope  that  will
 materialise  in  view  of  the  recent
 statement  of  President  Johnson.  who
 deserves  our  thanks.

 SHRI  SWELL  (Autonomous  Dis-
 tricts):  Mr.  Speaker,  Sir.  of  our  Ex-
 ternal  Affairs  Ministry,  it  can  he  said
 with  a  great  measure  of  certainty  that
 over  the  years  we  have  seen  a  steady
 almost  a  run-away  recession  of  our
 standing  and  prestige.  And,  Sir,  I
 think  we  touched  the  nadir  last  month
 when  the’  emissary  of  the  Prime
 Minister  received  an  unprecedented,
 an  entirely  unwarranted  snubbing  at
 the  hands  of  the  head  of  a  neighbour-
 ing  African  nation,  for  whom  we  have
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 cherished  nothing  but  goodwill
 along.
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 Sir,  it  is  not  as  if  nothing  has  hap-
 pened  in  this  country,  for  which  we
 can  legitimately  be  proud  and  which
 we  could  have  projected  to  the  outside
 world  and  earned  a  little  of  its  trust
 and  respect.

 For  over  twenty  years  now.  while
 other  countries  in  Asia,  in  Africa,  in
 Latin  America  and  in  Eastern  Europe
 have  gone  under  one  dictatorship  or
 the  other,  we  have  managed  to  make
 the  Parliamentary  democracy  a  going
 concern.  And,  although  today  we
 have  entered  a  period  of  instability,
 to  me,  it  appears,  this  is  an  inevitable
 transition  from  juvenility  to  manhood.

 Then,  Sir,  despite  various  failings,
 we  have  succeeded  in  building  up  an
 industrial  base  in  this  country  with  a
 capacity  many  times  more  than  its
 present  performance  which  has  evok-
 ed  complimentary  comments  from
 the  Delegates  to  the  recent  -UNCTAD
 that  India  today  may  be  considered  a
 developed  nation,  And  this  year,  Sir,
 we  have  had  what  would  appear  to  be
 an  agricultural  break-through.  All
 these  things  could  have  earned  for
 us  a  better  respect  among  our  neigh-
 bours  and  among  the  other  nations  of
 the  world.  But  despite  it  all,  we  have
 been  treated  with  scant  respect.  There
 must  be,  therefore,  something  radically
 wrong  with  the  way  in  which  we  have.
 managed  our  external  affairs,  and  it  is
 time  that  we  take  a  hard  critical  look  at
 our  foreign  policy.  But  it  is  here  that
 a  am  sorely  disappointed.

 Sir,  I  have  in  my  hand  here  this  book,
 the  Annual  Report  of  the  External
 d\ffairs  Ministry.  If  you  read  it,  you
 will  find  that  it  is  little  better  than  a
 chronological  narration  of  who  visited
 this  country  when,  who  entertained
 whom  where  and  who  from  among  the
 favourite  few  of  this  Government  visit-
 ¢d  which  country  at  what  time.  There
 is  hardly  an  attempt  to  study  the  world
 situation  to  re-appraise  the  merits,  the
 demerits,  the  points  of  strength,  the
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 joints  of  weakness,  of  our  foreign  policy
 in  the  light  of  the  developing  events  in

 “{he  world.

 When  I  go  through  this  book,  I  have
 “{he  impression  that  the  people  behind
 ‘{his  Report  are  a  group  of  psychedelic
 -«levotees  whose  sole  pleasure  seems  to

 Ne  in  proceeding  blindly  by  certain  man-
 {ras  and  these  mantras  are  set  out  right

 -aft  the  beginning  of  the  book.  I  quote:

 “In  order  to  achieve  this,  we  chose
 for  ourselves  the  path  of  non-align-
 ment  and  peaceful  co-existence  even
 when  such  a  policy  was  suspect  or
 misunderstood.”

 a  have  no  quarrel  with  peaceful
 -axistence  as  such  for  I  do  not  consider
 fteaceful  co-existence  a  policy.  It  is  a
 general  state  of  the  world  which  every
 ration,  right  down  to  centuries,  has

 «devoutly  wished  but  has  scarcely  bother”
 ed  to  promote,  Everybody  swears  by
 yeaceful  co-existence  with  the  others.
 Hut  non-alignment  is  a  policy  which  we
 chose  for  ourselves  at  a  particular  point
 cf  history  when  the  world  was  a  bipolar
 world,  divided  up  between  communism
 07  the  one  hand  dominated  by  Soviet
 Nussia  and  western  democracy  on  the
 eather  dominated  by  the  United  States.
 At  that  time,  we  thouht  that  our  role
 in  the  world  was  to  assert  our  indepen-
 dence,  not  to  tie  ourselves  to  the  apron-
 atrings  of  one  or  the  other  of  the  super
 fowers  and  to  build  in  the  world  a  third
 power  which  would  stand  between  the
 ‘two  world  powers,  exert  its  influence
 and  try  to  avert  any  disaster  which
 niuight  have  resulted  from  a  head-on

 ‘collision  of  these  super  powers.  But
 what  is  the  complexion  of  the  world

 “today?  What  is  non-alignment  in  the
 context  of  the  modern  world  situation?
 Who  is  aligned?  Who  is  not  aligned?
 In  one  sense,  I  think,  the  most  non-
 aligned  nation  in  the  world  today  is
 Communist  China,  because  it  has
 broken  out  from  the  monolithic,  mono-
 centrist  Communist  world  and  swears
 against  Soviet  revisionism  and  Amert-
 can  imperialism  with  the  same  vicious-

 iness.  while  at  the  same  time  it  rattles
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 its  sword  almost  constantly  against  us
 ‘who  proclaim  that  we  are  non-aligned.
 छा  another  sense,  Pakistan  is  the  most
 non-aligned  nation  because  it  is  align-
 ed  with  everybody,  with  Russia,  with
 America,  ith  China.....(Interruptions).
 India  does  not  count  for  anything  and,
 therefore,  there  is  no  special  point  in
 anybody  aligning  with  us.

 3  hours

 About  ourselves,  with  whom  are  we
 aligned  or  non-aligned?  We  go  to  the
 United  States;  we  go  to  Russia,  beg  for
 their  help,  receive  their  help  equally  in
 an  equal  measure  or  sometimes  more
 or  less.  And  if  we  can  bring  back  the
 Bandung  days  even  today,  I  am  sure,
 this  Government  would  join  hands  with
 China  too  in  order  that  we  not  only
 may  live  in  peace,  in  peaceful  existence,
 with  her,  the  most  portentous  of  our
 neighbours,  but  also  that  we  may  be
 able  to  project,  what  we  call,  an  Asian
 personality.

 MR.  SPEAKER:  Is  he  finishing  in
 two  minutes?

 SHRI  SWELL:  I  wili  request  you  to
 give  me  more  time,  Sir,  because  I
 would  like  to  deal  with  the  non-proli-
 feration  treaty  also.

 MR.  SPEAKER:  Unfortunately
 time  is  rationed  out.
 finish  in  two  minutes.

 the
 He  may  try  to

 SHRI  SWELL:  I  can  continue  even
 after  Lunch.

 MR.  SPEAKER:  No.  He  may  try  to
 conclude  now  itself.

 SHRI  SWELL:  These  are  the  things
 which.  we  do  not  want  to  admit  even
 to  ourselves,  with  disastrous  results, with  the  results  that  we  find  ourselves
 out  of  step  with  the  world  and  the
 developments  in  the  world.  For  ex-
 ample,  we  failed  to  grasp  the  full  im-
 port  of  the  Glassborough  meeting  be-
 tween  President  Johnson  and  Premier
 BKosygin.  which  resulted  in  the  calling off  of  the  Arab-Israeli  conflict  last  year.
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 ¥Even  today  we  do  not  evince  any  bet-
 ter  understanding  of  the  situation  in
 ‘Vietnam.  We  fail  to  understand  that
 ‘$e  persons  who  are  calling  the  tune  in
 Vietnam  today  are  not  President  Ho

 ‘chi  Minh  or  President  Nguyen-Van-
 ‘hieu  but  Lyndon  Johnson  and  Alexei
 :Kosygin.  The  dramatic  events  of  the
 ‘last  few  days  in  which  President  John-
 ‘eon  unilaterally  declared  his  intention
 ‘mot  to  run  for  the  American  Presidency
 -any  more  and  to  sharply  de-escalate
 bombing  of  North  Vietnam,  his  invita-

 ‘tion  to  President  Nguyen-Van-Thieu  to
 ‘come  and  talk  over  things  with  him,
 -and  this  morning’s  report  of  favourable
 ~response  from  Hanoi  show  that  it  is
 ‘these  two  super-powers  who  are  con-
 ‘trolling  the  course  of  events  in  Viet-
 ‘nam,  and  if  Soviet  Russia  should  res-
 ‘pond  in  a  similar  manner  to  the  gesture
 et  the  United  States,  I  might  as  well

 ‘predict  that,  in  a  few  days’  time,  we
 ‘might  see  the  end  of  the  Vietnam
 ‘conflict.  In  the  same  way.  we  fail  to
 understand  the  emergence  of  new  forces

 ‘in  Europe.  We  fail  to  understand  the
 true  significance  nf  the  role  of  Presi-
 dent  Degaulle.  his  implacable  animo-

 ‘sity  against  the  Anglo-American  bloc
 and  his  economic  war  against  the  dol-

 ‘hax  and  the  pound  which  to  a  consider-
 able  extent  was  responsible  for  the  last
 gold  crisis.  We  fail  to  see  the  emer-
 gence  of  nationalism  within  the  com-
 miunist  bloc  not  only  in  the  case  of
 Ctino  but  in  the  case  of  Yugoslavia,
 Czechoslovakia  ang  Rumania.
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 Now,  in  this  world  as  it  is,  in  this
 Poly-centrist  werld,  non-alignment  is
 less  than  meaningless.

 Now,  I  come  to  the  most  important question  that  faces  us  today.  our  atti-
 tude  towards  the  nuclear  weapons  non-
 proliferation  treaty.  I  do  not  think
 that  we  have  projected  for  ourselves  a
 more  confused,  a  more  helpless  and  a
 More  pathetic  image  than  in  rela-
 tion  to  this  draft  treaty  which  is  before

 ‘the  United  Nations  ang  which  the  two
 super-powers  would  like  us  to  sign. “That  is  because  our  mantra  of  non-
 alignment  fails  us  completely  where

 “the  two  super-powers  are  combined.
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 We  say  on  the  one  hand  that  this
 treaty  is  not  a  perfect  treaty.  But  we
 also  say  in  the  same  breath  that  it
 would  be  unrealistic  to  look  for  a  per-
 fect  treaty  and  that  we  appreciate  the
 step-by-step  approach.  We  say  on  the
 one  hang  that  this  treaty  does  not  im-
 pose  any  obligation  on  the  nuclear  pow-
 ers  to  destroy  the  nuclear  stock-pile
 and  to  desist  from  a  development
 of  the  nuclear  technology,  but  we  do
 not  say  how  nuclear  aggression  from
 China  which  is  not  a  party  to  this
 treaty  and,  therefore,  is  not  bound  by
 any  obligation  of  this  treaty  can  be
 contained  and  eliminated  by  the  des-
 truction  of  the  nuclear  stock-pile  of  the
 present  nuclear  powers.

 890  (SAKA)

 Then  we  say  that  this  treaty  imposes
 unequal  obligation  on  non-nuclear
 countries  like  ourselves,  because  even
 our  pursuit  of  nuclear  energy  for
 peaceful  purposes  woulg  be  subject  to
 the  supervision  of  the  International
 Atomic  Energy  Agency.  But  we  do  not
 Say  how  we  are  going  to  pursue  the
 use  of  nuclear  energy  for  peaceful  pur-
 poses  in  our  country.  In  the  few  ato-
 mic  plants  that  we  have,  whether  at
 Trombay  or  at  Tarapore,  or  at  Rana
 Pratap  Sager  or  even  in  the  new
 plant  that  we  are  thinking  of  at  Kal-
 pakkam,  the  reactors  ang  the  nuclear
 materials  have  been  supplied  to  us  by
 friendly  countries  who  would  be  a  party
 to  this  treaty  and  whose  research  and
 technology  would  be  denied  to  us  the
 moment  we  place  ourselves  outside  the
 orbit  of  this  treaty.  We  say  that  this
 treaty  does  not  give  us  guarantee
 against  China:  we  say  thet  the  joint
 guarantee  which  the  two  super-powers
 are  now  offering  us  does  not  have  suffi-
 cient  credibility.  But  we  do  not  tell
 this  country  and  the  world  that  only
 one  or  two  years  ago  it  was  we  who
 went  all  over  to  make  this  request  that
 the  guarantee  should  not  be  bilateral,
 but  should  be  multilateral,  and  now
 that  this  joint  guarantee  has  come,  we
 fight  shy  of  it.  We  say  that  China  is
 the  greatest  cause  for  worry  to  us.  [
 agree.  But  I  would  ask  this  question
 of  Minister  of  External  Affairs:  how
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 can  we  at  the  present  moment,  as  we
 are;  when  we  are  way  behind  China  in
 the  development  of  nuclear  weaponry—
 and  from  all  reports  that  we  have,  our
 towns  and  cities  are  within  firing  range
 of  Chinese  nuclear  guns  and  missiles—
 how  can  we  at  this  stage  defend  our-
 selves?  How  can  We  deter  any  aggres-
 sion  from  China  unless  and  ‘until  there
 is  some  kind  of  guarantee,  a  guarantee
 which  can  be  given  to  us  at  the
 moment  only  by  the  super-powers?
 Then  we  say  that  the  credibility  is  small
 but  we  do  not  take  any  steps  to  make
 the  credibility  more  reassuring.  We
 would  not,  for  instance,  agree  to  the
 cruising  of  the  nuclear  fleets  of  the
 two  super-powers  anywhere  near  our
 shores;  we  would  not  agree  to  the
 establishment  of  any  base  in  this  coun-
 try  anywhere,  the  only  thing  that  would
 directly  involve  the  super-powers  in
 the  nuclear  defence  of  this  country,
 the  only  step  by  which  we  can  have
 a  real  operational  credibility  to  this
 guarantee.

 On  the  other  hand.  I  would  submit
 to  the  Prime  Minister  that  this  treaty
 is  not  immutable.  There  is  a  provision
 in  it  for  a  five  yearly  mandatory  re-
 view  of  its  working.  There  is  a  provi-
 sion  for  the  amendment  of  the  treaty
 itself  by  a  vote  of  the  majority  of  the
 parties  to  it,  and  the  parties  who  will
 be  in  a  majority  will  naturally  be  the
 non-nuclear  weapon  countries.

 There  is  a  provision  also  for  with-
 drawal  from  this  treaty  in  the  exercise
 of  national  sovereignty,  whenever  we
 feel  that  it  is  working  against  the  in-
 terests  of  this  country.

 These  are  options  open  to  us  and  I
 think,  on  the  balance,  everything  con-
 sidered.  it  is  in  our  interest  that  we
 should  sign  this  treaty  and  I  would
 urge  upon  this  Government  to  do  it  in
 good  time,  and  to  do  it  with  grace.

 3.I5  hours

 The  Lok  Sabha  adjourned  for  lunch
 till  fourteen  of  the  clock.
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 The  Lok  Sabha  re-assembled  .  after
 lunch  at  five  minutes  past  fourteen  of
 the  Clock.

 [Mr.  Deputy-SreaKEr  in  the  Chair]

 DEMANDS  FOR  GRANTS,  968-69—
 Contd,

 Ministry  OF  EXTERNAL  AFFaIRS—contd.

 MR,  DEPUTY-SPEAKER:  Prof.
 Sondhi.

 SHRI  M.  L.  SONDHI  (New  Delhi):
 Sir,  there  are  great  problems  which:
 confront  our  country  and  as  is  inevit-
 able,  many  of  these  are  related  to
 foreign  affairs.  But-today  we  find  that
 a  look  at  India’s  image  in  the  world.
 suggests  that  all  is  not  well  with  the
 affairs  of  our  State  in  relation  to  ex-
 ternal  affairs.  There  is  paralysis  of
 Indian  foreign  policy  in  South-East
 Asia.  miscalculation  and  blundering  in
 West  Asia  and  mis-perception  of
 nuclear  policy.  There  is  failure  to  utl-
 lise  our  bargaining  capacities  in  our
 diplomacy  towards  the  super-powers.
 There  is  lack  of  credibility  in  our  China
 policy.  There  is  failure  to  make  our
 strategic  superiority  meaningful  in  re-
 lation  to  Pakistan.

 Today  the  Indian  foreign  policy  does
 not  reflect  political  understanding  or
 our  strategic  requirements  or  a  contri-
 bution  towards  international  under-
 standing  in  the  nuclear  age.  The  Prime
 Minister—I  say  this  in  no  spirit  of  ran-
 cour,  but  with  a  sense  of  humility—
 today  seems  to  be  sitting  on  the  top
 of  a  moribund  organisation,  which  has
 cast  her  in  the  ironic  role  of  presiding
 over  the  dismantling  of  the  interna-
 tional  image  of  India,  with  which  her
 father’s  name  was  once  associated.  I
 do  not  wish  to  introduce  bitterness  or
 rancour  in  the  debate,  but  I  cannot  help
 referring  to  the  fact  that  the  Prime
 Minister  seems  to  be  unable  to  deve-
 lop  an  aporeciation  of  the  various  new-
 trends  and  particularly  the  upsurge  of”



 7.0.
 (Min.  of

 new  movements  in  the  world.  It  would
 be  an  advantage  to  be  able  to  see  the
 sorts  of  developments  which  are  tak-
 ing  place  in  the  world—the  upsurge  of
 nationalism  in  East  Europe  and  the
 new  developments  in  South-East  Asia.
 But  unfortunately,  it  seems  even  able
 men  in  the  Congress  Party  cannot  be
 associated  with  foreign  affairs;  perhaps
 some  of  them  are  too  ambitious.
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 The  crux  of  the  matter  today  is  that
 we  have  introduced  a  certain  mendicant
 mentality  in  our  foreign  affairs.  I  would
 suggest  listening  to  the  Indian  wisdom
 of  India.  I  would  quote  the  chapter
 from  Tirukkural  on  the  evil  of  beg-
 ging:

 “Not  to  beg  at  all  even  from  those
 excellent  persons  who  cheerfully
 give  without  refusing  will  do
 immense  good.  If  the  Creator  of
 the  world  has  decreed  even  begging
 as  a  means  of  livelihood,  may  he
 too  go  a  begging  and  perish.  There
 is  no  greater  folly  than  the  hold-
 ness  with  which  one  seeks  to
 remedy  evils  of  poverty  by  begging
 rather  than  by  working.”

 Permit  me,  Sir,  to  refer  to  the  mat-
 ter  of  the  nuclear  non-proliferation
 treaty.  Today  this  treaty  itself  has  be-
 come  a  cause  of  worsening  of  interna-
 tional  relations.  A  writer.  who  should
 be  listened  to  with  respect  in  India,
 because  he  happens  to  be  a  rare  Bri-
 tish  Member  of  Parliament  who  sup-
 ported  this  country  in  1965,  when  most
 people  in  Britain  were  hostile  towards
 India—John  Grigg.  formerly  known  as
 Lord  Altrincham—in  a  recent  article
 says:

 “The  treaty  is  an  elaborate  fantasy
 based  upon  a  single  massive  fal-
 lacy—that  the  spread  of  nuclear
 ‘weapons  increases  the  danger  of
 war.  Yet,  experience  already  sug-
 gests  that  nuclear  powers  deal  with
 each  other  more  gingerly  than  non-
 nuclear  powers  and  it  is  a  matter
 of  record  that  the  big  bombs  have
 not  been  used  since  1945,  whereas
 conventional  weapons  have  been  all
 too  freely  used.”
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 He  refers  then  to  the  three  main
 objections  to  the  proposed  treaty—
 firstly,  it  would  give  bomb-ownerg  an
 unfair  commercial  advantage;  second-
 ly,  it  would  do  nothing  to  control  verti-
 cal  proliferation  by  the  nuclear  pow-
 ers;  and,  thirdly,  it  would  leave  bomb_
 less  nations  exposed  to  nuclear
 blackmail.

 I  think,  the  Government  here  must
 bear  the  responsibility  for  keeping  this
 country  in  a  state  of  nuclear  unpre-
 paredness  and,  what  is  more  objec-
 tionable,  being  unprepared  to  do
 nuclear  thinking.  Eloquent  speeches
 lave  been  made  here  which,  however,
 reflect  the  state  of  affairs  in  the  world
 which  existed  several  years  ago.  To
 day  the  world  is  changed,  since  962
 The  nuclear  confrontation  in  Cuba  pre-
 sénted  the  nuclear  dimensions  which
 «vere  appreciated  in  the  Soviet  Unicn,
 America  and  elsewhere.
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 The  present  situation  which  we  find
 in  South  East  Asia—the  United  States
 calling  halt  to  escalation  and  other
 developments  to  which  |  shall  refer
 presently—has  q  bearing  upon  the  pre-
 sent  problem  and  it  is  in  terms  of  the
 fact  that  a  big  nuclear  power  need  not
 lecok  to  the  fate  of  those  to  whom  it
 has  given  certain  assurances  and  will
 take  steps  which  meet  its  own  global
 responsibilities.  This  is  something
 which  this  country  and  this  Parlia-
 ment  must  take  note  of.  Therefore,
 actually  the  lesson  of  Vietnam  for
 us,  I  would  say,  is  the  lesson  of
 nuclear  preparedness,

 Again,  permit  me  to  quote  John
 Grigg.  In  his  recent  article  in  the
 Manchester  Guardian,  which  I  com-
 mend  to  the  External  Affairs  Ministry,
 he  says—I  should  have  thought  that  he
 would  say  “If”,  but  he  is  probably
 optimistic  about  India—

 “India  has  read  the  lessons  of
 Vietnam  and  will  not  sign  the  non-
 proliferation  treaty  in  its  present
 form.  She  woulq  be  unwise  to
 sign  it  in  any  form  since  her  only
 defence  against  Chinese  blackmail
 consists  in  achieving  ‘a  balance  of
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 terror’  which  can  be  achieved  only
 if  she  becomes  a  nuclear  power  in
 her  own  right.”

 It  is  not  the  question  as  to  where  the
 threat  comes  from.  This  country  must
 participate  in  the  nuclear  era.  It  must
 safeguard  to  itself  all  those  dimensions
 of  human  progress  which  are  available
 m  the  nuclear  age.  In  _  this  case  I
 would  commend  to  the  powers  that  be
 what  even  the  Prime  Minister  of  this
 country,  who  initiated  the  nuclear  era,
 Prime  Minister  Jawaharlal  Nehru,
 with  whom  our  party  had  many  differ-
 ences  but  who  on  this  matter  did  exer-
 cise  some  judgement  and  left  guid-
 ance  which  might  even  help  this  Gov-
 ernment  if  it  were  not  influenced  and
 pressurised  or  if  it  were  not  subject  to
 the  mendicant  mentality  which  I  re-
 ferred  to  earlier,  said  in  the  Rajya
 Sabha  on  May  24,  957-I  quote  from
 Shri  Nehru’s  speech:—

 “If  more  and  more  countries  possess
 these  weapons,  it  will  be  much
 more  difficult  to  control  them  than
 it  is  today.  In  fact,  quite  a  new
 situation  will  arise,  which  might
 threaten  humanity.  It  might  even
 be  that  a  group  of  misguided  per-
 sons  might  try  to  terrorize  the
 world.  It  is  a  possibility.  'There-
 fore,  it  is  desirable  to  come  to
 grips  with  this  subject  before  the
 danger  spreads  too  much.  That  is
 one  reason  for  urgent  action.”

 This  was  in  1957.  Today  there  is  a
 group  of  misguided  persons  whn  are
 terrorizing  the  world.  Therefore  in
 terms  of  the  logic  of  what  Shri  Nehru
 said  today,  there  is  an  obligation  on
 GOvernment  and  on  Parliament  to  con-
 sider  that  as  far  as  all  those  perspec-
 tives  which  were  given,  where  In.lia
 stood  for  nuclear  disarmament,  ure
 concerned,  are  today  no  longer  valid
 The  countries  of  the  world  that  matter
 are  not  talking  of  nuclear  disarmament:
 they  are  talking  of  arms  contro]  ard
 ‘this  concept  of  arms  control  today  has
 ‘Tesulted  in  this  non-proliferation
 treaty.
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 May  I  know  whether  this  treaty  does
 not  sanctify  continued  vertical  proli-
 feration  of  nuclear  powers?  May  I
 know  what  this  treaty  has  to  give  us
 in  relation  to  the  Chinese  nuclear  capa-
 bility?  May  I  further  know  whetner,
 as  far  as  proclaiming  India’s  intent  to
 become  a  part  of  the  structure  waich
 this  treaty  sugests  is  concerned,  it
 will  not  make  us  incapable  of  any  inde-
 pendence  in  foreign  affairs?

 We  have  been  told  that  there  are
 certain  guarantees  which  are  offered
 We  know  the  fate  of  countries  which
 were  subject  to  these  guarantees,  coun-
 tries  like  Czechoslovakia  which  suffer
 ed  when  there  were  joint  guarantees
 because  in  that  case  each  waited  for
 the  other  to  act  first—the  Soviet  Unioo
 said,  “If  France  first  intervenes  then
 we  will  come  to  your  help”  and  vice
 versa.  It  is  seriously  suggested  that
 India  should  be  to  this  position?  On
 the  other  hand,  I  would  say  that  this
 Government,  if  it  is  honest,  must  re-
 member  that  this  non-proliferation
 treaty  does  not  meet  the  requirements
 which  their  representative  had  urged
 in  the  meeting  which  was  held  in
 Geneva.  At  that  time,  it  was  said  very
 clearly  that  India  would  insist  on  the
 fulfilment  of  those  assurances  which
 ‘were  required  and  which  were  impli-
 cit  in  Resolution  2028  of  the  20th  Gene-
 re]  Assembly  Session.  The  Indien
 delegate,  Mr.  V.  C.  Trivedi,  on  5th
 February.  1966,  said:

 “The  Indian  delegation  hopes  that
 the  discussions  in  the  Committee
 will  proceed  on  the  firm  and  un-
 flinching  basis  of  these  five  princi_
 ples,  and  that  we  shall  soor  have
 a  balanced  treaty,  an  effer:tive
 treaty  and  a  treaty  without  loop-
 holes;  in  fact.  a  treaty  which  solvee
 the  essential  problem  of  prolifera-
 tion,  that  is,  the  problem  of  present
 as  well  as  of  future  proliferation”.

 Today,  we  are  given  a  treaty  which
 Mr.  Grigg  refers  to  is  a  misbegotton
 tretay.  I  would  say,  in  our  parlance,
 it  is  a  treaty  which  declares  us
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 mlechha  and  if  we  want  to  give  up
 discrimination  within  our  own  coun-
 try,  surely,  we  must  take  a  stan’?  th:t
 in  the  comity  of  nations  there  should
 not  be  a  discrimination  of  this  sort.
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 This  Treaty  ignores  the  strategic
 lugic  in  a  world  situation  where  alli-
 ances  are  crumbling.  The  obsession
 with  the  ‘nth  country  problem’
 has  been  generated  by  certain  veste-]
 interests,  certain  scholars  and  politi-
 cians  who  suggested  a  certain  model
 of  nuclear  conflict  quite  ignoring  that
 today  nuclear  weapons  are  a  chaliengre
 to  the  rationale  of  alliances.

 Today,  we  fing  strange  patterns  of
 iceological  co-existence  in  the  werld  in
 the  sense  that  in  this  multi-polar  world,
 in  this  polycentrist  world,  it  becomes
 very  relevant  that  India  should  consi.
 der  that  this  particular  nuclear  dimen-
 ‘ston  of  the  problem  is  that  today  even
 the  test  ban  treaty  has  not  been  ex-
 tended  to  cover  underground  explosions.
 There  are  no  steps  towards  disarma-
 ment.  An  Indian  test,  therefore,  I
 would  say,  must  be  commissioned  for
 the  purpose  of  entering  into  a  nuclear
 dialogue  with  the  rest  of  the  world.
 Otherwise.  we  are  just  opting  out  of  all
 this.  I  say,  with  a  sense  of  responsibi-
 lity,  that  Government  has  no  reason  to
 indulge  in  this  sort  of  tactics  to  mis-
 guide  the  country.  As  a  matter  of
 fact,  our  thoughts  go  back  to  Dr.  H.  J.
 Bhabha  who  was  good  enough  to  give
 an  interview  with  the  Hindu  corres-
 pondent  to  give  a  break-up  of  the
 figures  for  making  a  bomb.  I  quote:

 “Thus,  on  the  basis  of  the  figures
 given  in  that  paper,  a  stockpile  of
 some  50  atomic  bombs  would  cost
 under  Rs,  30  crores  and  a  stock-
 pile  of  50  two-megaton  hydrogen
 bombs  something  of  the  order  of
 Rs.  5  crores.  These  expenditures
 were  small  compared  with  the  mili-
 tary  budgets  of  many  countries.
 Therefore,  they  might  have  to
 reckon  with  a  number  of  countries
 possessing  nuclear  weapons  within
 the  next  five  or  0  years,  unless
 some  important  and  tangible  steps
 were  taken  towards  disarmament.”
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 This  wag  said  in  964  everywhere,
 whether  it  was  Prime  Minister  Nehru
 or  Mr.  Bhabha  or  other  spokesmen,
 that  it  is  always  tangible  steps  towards
 disarmament.  Today,  the  szbape  of
 non-proliferation  treaty  is  without  dis-
 armament.  Non-proliferation  is  3  mea-
 sure  of  arms  control.  There  igs  no
 mention  of  disarmament  in  the  treaty.
 Therefore,  if  we  accept  the  logic  of
 what  was  said  earlier,  today  the  deci-
 sion  to  go  nuclear  is  a  sensible  decision,
 a  decision  which  meets  the  require-
 ments  of  an  era  in  which  we  are.

 In  this  context,  I  would  say  that  we
 need  not  despair;  we  need  nut  feel  as
 if  we  are  giving  up  the  heritage  of
 Ahimsa  which  we  have;  we  need  not
 fee]  that  we  shall  be  outcaste  in  the
 world.  I  would  suggest  that  if  you
 look  at  the  matter  very  clearly,  we  find
 that  there  are  ether  countries  also.
 Rumania  is  a  very  respectable  country.
 a  country  which  has  taken  initiatives
 in  world  affairs.  There is  France  which
 under  the  leadership  of  de  Gauite  has
 worked  on  this  problem  and,  I  think,
 is  altogether  a  responsible  power.  I
 काजल  the  French  position  as  given  by
 M.  Couve  de  Murville:

 “These  discussions  which  have
 been  taking  place  for  the  last  seve-
 ral  years  are,  unfortunately,  not
 for  disarming  those  who  are  armed.
 But  for  preventing  those  whc  are
 unarmed  from  arming  themselves.”

 Similarly,  there  are  statements  by
 the  Brarilians,  by  the  Germans  and  by
 the  Italians.  They  are  looking  to  India,
 this  Parliament.  and  this  particuler
 session  of  Lok  Sabha  assumes  a  histo-
 ric  importance.  Are  we  going  to  deny
 india  a  say  in  the  nuclear  period  in
 matters  which  are  of  very  wide  dimen-
 sions?  Therefore.  I  think.  it  is  com-
 rmendable  that  the  Bhartiya  Jan  Sangh
 has  focussed  attention  on  this  problem
 in  its  recent  Resolution.

 “The  guarantee  given  by  Soviet
 Russia  and  the  United  States  of
 America,  jointly  or  severally,  to
 safeguard  the  country  so  attacked
 would  thus  be  of  no  avail,
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 “Even  if  the  Government  of  India
 was  not  in  a  position  to  go  in  for
 the  atom  bomb  today,  the  option
 for  India  going  nuclear  must  not
 be  given  up.”

 But  it  is  my  submission  that  India
 can  undertake  a  test  explosion.  India
 should  undertake  an  explosion.  which
 can  be  an  underground  explosion  or
 which  could  even  be  an  explosion  of
 the  nature  of  ‘Project  Ploughshare’.
 something  which  can  be  used  for  irri-
 gation  purposes  and  thereby  demons-
 trate  our  willingness  to  use  atemic
 energy  for  peaceful  purposes.  But  we
 must  enter  the  nuclear  comity;  other-
 wise.  we  shall  be.  working  in  foreign
 affairs  at  our  peril.

 I  come  oow  to  the  question  which.  I
 think,  has  been  engaging  the  attention
 of  this  House  and  of  all  members,  the
 problem  in  Vietnam.  I  feel  that  the
 recent  developments  there  merit  our
 close  attention.  The  American  offer
 and  the  North  Vietnamese  response
 are  positive  gestures  which  we  must
 look  at  very  carefully,  but  at  the  samc
 time  our  reaction  must  be  speedy.  i
 was  surprised  that  the  Government  of
 India,  which  has  been  taking  interest
 in  this  problem,  was  not  in  a  positioi
 to  come  out  immediately  with  a  res-
 ponse  are  positive  gestures  which  we

 ‘must  look  at  very  carefully,  but  at  the
 same  time  our  reaction  must  be  speedy.
 I  was  surprised  that  the  Government
 of  India.  which  has  been  taking  inter-
 est  in  this  problem,  was  not  in  a  posi-
 tion  to  come  out  immediately  with  a
 response.  That  is  the  unfortunate  posi-
 tion;  we  miss  that  moment,  that
 moment  which  is  so  important,  and
 there  is  always  some  sort  of  pettifog-
 ‘ging  which  goes  on.  Today,  I  think,  the
 implication  is  clear.  We  must  make
 an  effort  that  New  Delhi  becomes  the
 place  where  these  talks  for  solving  the
 Vietnam  problem  should  take  place.
 The  focus  must  be  on  New  Delhi  and
 we,  I  submit,  are  underestimating  our
 influence,  as  indeed  we  .underestimate
 our  influence  on  the  Soviet  Union  and
 the  United  States  in  relation  to  the
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 nuclear  treaty.  The  United  States  is
 sowing  the  world  with  its  own  civil
 rights  problem  and  the  recial  distur-
 bances  in  the  United  States,  and  the
 Soviet  Union  is  having  enough  trou-
 bles  in  East  Europe,  and  with  both
 these  countries  if  our  relations  are  put
 on  a  secure  footing  and  on  a  suvund
 basis,  we  can  have  a  legitimate  influ-
 ence  on  them.  We  can  ask  that  this
 Conference  be  held  in  New  Delhi  and
 we  can  make  a  gesture  that,  for  this
 Conference,  we  shall  make  available
 all  those  facilities  which  were  so  mis-
 used  during  the  UNCTAD  Conference.
 Fortunately......

 SHRI  DHIRESWAR  KALITA  (Gau-
 hati):  Even  after  the  announcemeut,
 bombing  of  North  Vietnam  is  going
 on.

 SHRI  M.  L.  SONDHI:  I  should  say
 that  the  United  States’  announcement
 of  stopping  aeria]  and  naval  bomb-
 ardment  should  be  considered  -eriously
 because,  in  this  case,  there  is  a  natural
 identity  of  interests.  I  think,  and  we
 can  urge  for  considering  this  whole
 problem  of  de-escalation  in  the  con-
 text  of  an  assertion  of  a  will  that  we
 shall  look  to  the  problems  of  South-
 East  Asia  in  a  perspective  which  can
 be  determined  by  a  kind  of  new
 arrangement  of  mutual  co-operation  in
 this  area,  in  which  there  are  the  demo-
 cratic  forces  like  the  Buddhists  in
 South  Vietnam,  the  regime  in  Norta
 Vietnam,  and  similarly  in  other  places.
 This  is  very  much  a  mosaic  and  we
 must  study  all  those  who  are  concern-
 ed,  and  those  types  of  population
 which  live  there.  In  this  connection,
 I  would  say  that  the  Asian  world  is
 not  any  longer  what  it  was  before
 World  War  II,  and  the  United  States
 should  have  learnt,  by  now,  a  salutary
 lesson  that  they  cannot  think  in  terms
 of  an  involvement  in  land  warfare
 without  the  co-operation  of  an  Asian
 Power.  I  am  not  suggesting  that  India
 send  its  troops  there,  but  I  do  suggest
 that  diplomatic  initiatives,  that  politi-
 cal  initiatives,  are  possible  which  can
 result  in  ameliorating  the  military
 situation  there.
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 In  this  connection,  I  would  say  that
 we  should  focus  attention  on  the  indi-
 vidual  countries;  for  example,  Cambo-
 dia;  we  see  a  certain  transformation
 there.  Prince  Sihanouk  has,  I  think,
 been  underestimated  by  our  Govern-
 ment  and  has  been  treated  sometimes
 in  a  way  in  which  he  has  not  been
 allowed  to  play  a  leading  role  which  he
 is  entitled  to.  That  is  because  Cambo-
 dia  is,  I  think,  really  a  country  which
 is  capable  of  taking  initiative  and  I
 quote  here  from  a_  recent  article  of
 Prince  Nordom  Sihanouk:
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 “This  situation  led  my  country
 to  propose—first  of  all—that  a
 Khmere/Laotian  ‘buffer-zone’
 should  be  created  for  the  purpose
 of  shoring  up  Lao’s  tottering  neu-
 trality.  It  then  suggested  the  set-
 ting  up  of  a  neutralized  block  of
 countries,  which  would  include
 South  Vietnam,  Laos  and  Can:bo-
 dia.  Indeed,  it  even  went  so  far
 as  to  propose  the  institution  of  a
 ‘belt’  of  neutzal  States  stretching
 from  Saigon  to  New  Delhi.  which
 would  have  counter-balanced,  and
 served  as  a  barrier  to  the  ambi-
 tions  of  the  ‘rival  camps.’”

 some  words  which  are
 He  says:

 There  are
 significant.

 “T  still  believe,  however,  that.  if
 we  are  to  avoid  in  future  becoming
 involved  in  the  bloody  quarrels  of
 great  powers,  we  Asians  will  have
 to  reconsider  the  possibility  of
 coming  to  an  arrangement  between
 ourselves,  which  will  naturally  res-
 pect  all  established  national  re-
 gimes,  but  will  enable  each  one  of
 us  to  command  the  political,  eco-
 nomic  ang  military  support  of  al]
 in  a  struggle  for  survival.”

 Therefore,  this  whole  question  .  of
 South-East  Asian  Co-operation  depends
 very  much  on  the  sort  of  impression
 that  we  had.  Again  if  we  think  that
 we  are  involved  in  this  area  and  if  we
 fee]  that  our  presence  here  reflects  the
 cultural  ties  which  we  have  enjoyed
 for  a  long  time  and  ‘which  can  today
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 forge  new  links  with  a  purposeful  dip-
 lomacy,  with  a  diplomacy  which  does
 not  blunder  in  the  manner  it  has  blun-
 dered  so  far  and  it  is  evident  that
 North  Vietnam  will  have  enhanced
 importance,  one  would  suggest  sending
 an  Ambassador  there  because  commu-
 nism  today  is  very  much  poly-sentric.
 If  there  can  be  a  Titoism  in  Europe,
 50  also  we  can  expect  that  the  na-
 tionalist  urges  will  lead  North  Victnam
 which  was  historically  anti-Chinese.  to
 develop  an  independent  personality.
 But  do  we  have  a  trained  Ambassador
 here  who  knows  the  moral  and  cultural
 revolution,  knows  about  South  Vietnam
 and  North  Vietnam—I  do  no;  Kaow.

 With  regard  to  China  also,  I  would
 say  that  an  independent  approach  to
 China  can  be  developed  provided  we
 can  think  in  terms  of  research  on  our
 cwn  basis  and  that  research,  I  think,
 requires  a  shift  in  these  attitudes  which
 we  have  inherited.  There  is  a  Policy
 Planning  Division  in  the  External
 Affairs  Ministry.  I  would  like  to  know
 whether  any  projects  have  been  taken
 up  for  an  independent  assessment  of
 India’s  interests  or  is  it  that  we  are
 so  flooded  with  the  research  outputs
 of  American  Universities  that  we  just
 go  along  with  that.  I  give  a  warning,
 Sir.  The  American  policy  towards

 MR,  DEPUTY-SPEAKER:  Now  you
 please  conclude.

 SHRI  M.  L.  SONDHI:  Only  two
 minutes,  Sir.  In  this  context,  our  re-
 search  probabilities  must  be  widened
 so  that  one  day  if  American  attitudes
 towards  China  change,  of  which  there
 are  some  indications,  we  should  be  pre-
 pared  for  them  and  it  should  not  be
 said  that  we  were  taken  aback.

 Sir,  coming  nearer  home,  on  the
 problem  of  Kutch—I  have  also  said
 earlier—the  public  opinion  here  does
 not  understand  the  rather  indescent
 hurry  of  the  Government  to  go  ahead
 and  to  try  and  solve  this  problem  as  if
 it  is  the  crucial  problem  in  Indo-Pakis-
 tan  relations,  There  are  precedents
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 where  judgments  of  internationai  tri-
 bunals  have  been  held  cver  Lecause
 they  were  in  excess  of  their  jurisdic-
 tion.  We  must  examine  that.

 With  regard  to  Pakistan,  I  crave  your
 indulgence,  Sir,  because  it  is  such  an
 important  matter  that,  I  think,  we
 should  not  look  only  in  terms  of.....

 MR.  DEPUTY-SPEAKER:  I  am  very
 sorry.  If  I  show  any  indulgence.  every
 Member.  will  claim  the  same  privilege.
 You  now  conclude.

 SHRI  M.  L.  SONDHI:  With  regard  to
 Pakistan,  I  wish  to  emphasize  that  the
 situation  is  a  very  fluid  one.  ‘After
 Ayub  Who’  has  started  and  the  younger
 generation  there,  I  think,  is  full  of
 questions.  In  this  matter,  whether  the
 future  will  produce  Bhutto  or  it  will
 produce  another  military  dictator  or
 perhaps  that  East  Bengal  and  Pakh-
 toonistan  will  develop  their  indepen-
 dent  personalities,  I  think,  a  solution
 in  terms  of  the  Austrian  solution  can  be
 suggested  for  East  Bengal  and  there
 can  be  a  sglution  for  Pakhtoonistan
 because  it  should.  be  remembered  that
 in  the..so-called  referendum  there,  only
 ene-fourth  of  the  Pathans  participated
 while  the  three-fourths  did  not.  I
 would  refer  to  a  communique  issued
 during  Mr.  Khrushchev’s  visit.  It  said
 tbat  it  hoped  that  the  Pakhtoons  would
 get  their  independent  status.  In  this
 connection,  if  Afghanistan  needs
 access  to  the  sea,  I  do  not  see  why  we
 sLould  be  relctant  to  give  that.

 In  Eastern  Europe  changes  are  tak-
 ing  place  and  in  this  matter  again,  the
 Prime  Minister  who  went  there  and
 who  gave  us  a  report  on  her  visit,  did
 not  convey  any  idea  as  to  the  changes
 that  are  taking  place.  Czechoslovakia
 is  returning  to  a  surt  of  neo-Masary-
 skism  and  in  terms  of  that  itis  a  re-
 surgence  to  nationalism  and  India
 should  take  an  interest  in  the  develop-
 ments  in  Eastern  Europe  which
 would  result  in  a  beneficent  influence.
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 In  conclusion  I  must  refer  to  the  Re-
 piirt  which  was  given  to  us  on  the
 Indian  Foreign  Service,  the  so-called
 Pillai  Report.  It  is  said  that  there
 would  be  so  many  reforms’  which
 would  be  undertaken.  May  I  ask  the
 Government  whether  this  report  has
 been  thrown  into  the  waste-paper  bas-
 ket  because  there  were  specific  sugges-
 tinns  here  and  I  have  to  quote  here
 what  a  retired  Ambassador  has  to  say.
 This  is  what  Mr.  Tyabji  says:  ‘Flair
 and  feeling  had  taken  the  place  of  hard
 work  in  the  foreign  service’.  Sir,  these
 are  the  strictures  which  must  be  gone
 into.  But  I  come  to  a  specific  question
 now.

 MR.  DEPUTY-SPEAKER:  The  hon.
 Member’s  time  is  up.

 SHRI  M.  L.  SONDHI:  Sir,  this  ts  a
 matter  which  is  very  important.  The
 tone  anq  temper  of  the  foreign  ser-
 vice  depends  upon  whether  its  organi-
 sation  is  modernised,  is  made  free  from
 favouritism  and  works  with  efficiency
 or  not.  I  have  here  a  letter  which  I
 could  read  out.  But  I  will  give  a  gist
 of  it.  Appointments  are  made  in  this
 fashion.  Here,  for  example,  in  our
 Embassy  in  Paris,  Shri  C.  S.  Jha,  the
 Ambassador,  took  with  him  his  P.A.
 Shri  C.  N.  Dewan  who  does  not  belong
 to  the  Foreign  Service  at  all  and  was
 or:  the  verge  of  retirement.  He  ‘Te-
 warded  him  with  this  post.  Not  only
 that.  Shri  Jha  ordered  for  the  appoint-
 ment  of  Shri  Dewan’s  son,  Shri  Narin-
 der  Dewan  as  a  clerk  in  the  Paris  Em-
 bassy.  Another  instance  is  in  respect
 of  Washington.  One  Shri  G.  R.  Sapara,
 P.A.  of  a  Board  Member  was  pusted  to
 Washington.

 In  conclusioh  I  would  say  that  when
 we  refer  to  India’s  role  in  world
 affairs,  the  situation  today  is  such  that
 we  can  take  initiatives.  It  is  not  a
 question  of  our  despairing  in  the  Indian
 ocean.  We  can  take  the  initiative.  We
 can  take  the  initiative  with  regard  to
 Viet  Nam.  What  is  required  after  all
 is  the  will  and  that  will  is  lacking,  Sir.
 Our  will  is  not  there  to  manifest  India
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 as  a  modern  power,  as  a  power  in  the
 nuclear  era,  as  a  great  united  nation
 dedicateg  to  those  great  ideals  which
 our  civilization  has  provideg  for  us.
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 SHRI  HANUMANTHAIYA  (Banga-
 love):  Sir,  we  have  had  the  privilege
 of  listening  to  three  speeches  from  the
 opposition  benches,  The  first  was  that
 of  the  spokesman  of  the  Swutantra
 party.  Then  there  was  an  independent
 Member,  Shri  Swell.  I  will  come  to
 Shri  Sondhi  a  little  later.  When  I  lis-
 tened  to  the  speeches  of  these  two  hon.
 Members,  I  felt  greatly  hurt.  Foreign
 Atfairs  is  a  subject  on  which  to  a  very
 great  extent  there  must  be  unanimity
 of  approach.  The  inter-party  disputes
 and  argumentation  should  not  reach
 the  level  of  hurting  the  reputation  of
 our  country  either  here  or  abroad.
 These  two  hon.  Members  did  not
 observe  this  salutary  principle  and
 went  on  attacking  in  such  a  way  that
 they  decried  India  to  a  very  great  ex-
 tent.  Shri  Swell  went  to  the  extent
 of  saying  that  we  don’t  count  at  all  in
 the  international  world  and  Shri  Masani
 went  on  saying  that  we  are  insulted
 everywhere.  I  do  not  want  to  reply
 in  general  terms.  Let  us  argue  the
 matter  and  see  how  far  these  accusa-
 tions  are  true.

 Sir,  take  UNCTAD  for  instance.
 UNCTAD  is  not  a  conference  convened
 by  India.  nor  is  the  Government  of
 Tudia  responsible  for  its  proceedings.
 I.  is  an  organisation  of  the  United  Na-
 tions  and  the  "  office-bearers  of  the
 UNCTAD  are  the  servants  of  the
 United  Nations  Organisation.  All  that
 the  Government  of  India  did  was  to
 make  arrangements  for  the  holding  of
 this  conference.  The  test  is  whether
 arrangements  were  so  satisfactory  as
 to  elicit  the  appreciation  of  the  dele-
 gates.  That  is  the  main  thing.  Regard-
 fug  the  resolutions,  they  suffer  from
 the  same  disability  as  those  of  the
 Security  Council  suffer  from  or  those
 ०!  the  UN  General  Assembly  suffer
 from.  That  is  because  of  the  pattern
 of  international  politics.  To  make  that
 as  a  charge  against  the  Government
 of  India  betrays  the  psychology  of
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 finding  any  stick  good  enough  to  beat
 Government  of  India  with.  They  do
 nut  care  whether  India’s  reputation
 suffers  thereby  or  not.
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 I  may  tell  you  that  many  of  the
 UNCTAD  delegates  had  been  under  a
 misapprehension  about  the  might  of
 India,  either  in  the  military  field  or  in
 the  industrial  sector.  Many  of  these
 delegates  went  and  toured  the  various
 public  undertakings.  I  have  discussed
 wlth  some  of  them.  They  have  frank-
 ly  told  me  that  they  never  had_  this
 picture  of  India  placed  before  them  and
 that  all  the  propaganda  done  by  inter-
 eited  parties  was  such  that  they  thought
 that  in  India  they  would  see  nothing
 but  hungry-looking  people  all  dying
 everywhere.  But  this  conference  had
 brought  home  to  the  thousand  and  odd
 dilegates  that  India  was  making  pro-
 gress  and  is  making  tremendous  pro-
 gress.

 SHRI  XAVIER  (Tirunelveli):  But
 vere  the  delegates  taken  round  to  the
 villages  and  shown?  They  have  seen
 cnoly  Delhi.

 SHRI  HANUMANTHAIYA:  This  was
 exactly  the  psychology  that  I  was_  re-
 Serring  to.  If  a  word  is  said  in  favour
 ct  our  country  it  is  brushed  aside.  77
 something  is  said  against  it,  it  is  noted
 down  with  golden  letters  in  their
 diaries.  This  ic  not  patriotism.

 Regarding  this  UNCTAD  conference,
 Shri  M.  R,  Masani  says  that  it  was  a
 mountain  and  a  mouse  came  out  of  it
 As  I  have  said  this  was  an  interna-
 tional  conference  under  the  UNO  for
 whose  decisions  the  Government  of
 India  are  not  responsible.  Still,  we
 played  a  big  part  in  playing  host  and
 in  making  arrangements.  But  Shri  M.
 है,  Masani  sees  nothing  but  mouse  in  it.
 I  do  not  know  why  he  has  taken  to  this
 mouse-hunting.  In  England,  in  the
 old  days,  there  was  the  national  sport
 of  fox-hunting,  I  do  not  know  whether
 Shri  M.  हे,  Masani  is  introducing  into
 Swatantra  Party  the  sport  of  mouse-
 hunting.

 Take  the  instance  of  Kenya.  My  hon.
 friend  all  the  time  shouts  that  India
 was  insulted,  insulted  and  insulted.
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 After  all,  a  Minister  of  State  went
 there;  but  in  Kenya,  not  only  Cabiuet
 Ministers  but  even  the  vice-president
 had  met  him  and  talked  to  him.  It
 may  be  that  because  of  his  _  illness,
 President  Kenyatta  might  not  have  met
 him;  President  Kenyatta  is  a  very  old
 man  and  he  is  ill.  I  am  telling  you  a
 fact.  My  hon.  friends  should  know  the
 facts.  It  may  be  that  an  interview
 was  arranged  but  it  could  not  be  ful-
 filed.  To  take  this  mere  incidental
 happening  in  a  visit  and  treat  it  as  an

 AN  HON.  MEMBER:  A  Danie!  come
 to  judgment!

 SHRI  HANUMANTHAIYA:  .....was  a
 wrong  way  of  looking  at  things.  I
 shall  catch  them  by  their  arguments.
 Suppose  President  Kenyatta  did  not
 see  him,  and  therefore  it  is  great  insult
 to  the  country.  When  Prime  Minister
 Kosygin  of  the  USSR  calls  on  our
 Prime  Minister  and  takes  counsel  from
 here,  what  is  it?  Is  it  prestige  or  is
 it  insult?  When  Marshal  Tito  comes
 to  India  or  when  the  President  of  the
 Burma  Republic  comes  to  India  and
 talks  to  our  Prime  Minister  on  topics
 of  common  interest,  should  that  not  be
 construed  in  the  same  breath,  as
 some  respect  paid  to  India  and  its
 Government  by  foreign  dignitaries?
 When  such  things  go  to  the  credit  of
 the  Government  of  India  or  India,  they
 completely  ignore  it.  But  they  mag-
 nify  this  one  little  incident  of  not  see-
 ing  one  of  our  Ministers  to  such  an  ex-
 tent  that  we  hear  of  it  all  the  time  in
 Parliament.  This  is  not  a  healthy
 psychology.  On  the  other  hand,  India
 today  is  respected.

 SHRI  DHIRESWAR  KALITA:  Ask
 him  to  raise  the  level  of  the  dehate.

 MR.  DEPUTY-SPEAKER:  Will
 stop  interfering  like  this?
 in  Keeping  with  the  dignity  of  the
 House.  I  will  have  to  be  very  serious
 about  it.  When  your  spokesman  speaks
 he  will  be  interrupted  and  I  will  be

 -helpless.  Please  keep  order.

 he
 This  fs  not

 APRIL  4,  968  External  Affairs)  2374

 SHRI  RANDHIR  SINGH  (Rohtak):
 When  the  small  boy  from  their  side  was
 speaking,  we  did  not  interrupt.  We
 cannot  tolerate  this  insult  to  our  Deputy
 Leader.

 SHRI  S.  M.  BANERJEE:
 tolerate  Randhir  Singh.

 I  cannot

 श्री  शटल  बिहारो  बाजपेयो  :  उपाध्यक्ष

 महोदय,  उन्होंने  क्या  शब्द  प्रयाग  क्या  हैं  ?

 बड़े  अंग्रेजीदां  बनते  हैं,  क्या  संसद  के  दूसरे
 सदस्य  को  व्वाय.  कहकर  सम्बोधित  करना

 चाहिये  ?  क्‍या  यह  हरियाना  की  अंग्रेजी  है  ?

 MR.  DEPUTY-SPEAKER:  Shri  Ran-
 dhir  Singh  will  please  resume  his  seat.
 I  cannot  allow  this  sort  of  interruption,
 If  this  goes  on,  when  a  member  from
 the  other  side  speaks,  there  may  be
 interruptions  from  this  side  and  I  will
 be  helpless.

 SHRI  HANUMANTHAIYA:  India  to-
 day  is  in  such  an  advantageous  position,
 that  whether  it  is  the  Prime  Minister
 of  USSR  or  the  President  of  Yugusla-
 via  or  many  other  heads  of  government,
 they  think  it  worthwhile  to  discuss  in-
 ternational  problems  with  India,  take
 counsel  and  come  to  decisions.

 Take  even  the  latest  turn  of  events,
 which  is  very  welcome,  which  has  also
 been  welcomed  by  Shri  Sondhi,  that
 USA  and  North  Vietnam  are  trying  to
 negotiate.  If  you  look  to  the  previous
 history  of  this  event,  India  took  this
 very  same  stand,  that  these  two  coun-
 tries  are  following  now.  India  took
 this  stand  years  and  years  ago.  If
 these  two  countries  had  listened  to  the
 advice  of  Indt,  then  all  the  misery,
 destruction  and  havoc  could  have  been
 avoided.  But  even  as  some  of  my
 friends  do  not  listen  to  your  advice
 sometimes,  these  two  countries  do  not
 listen  to  the  advice  of  India.  They
 think  that  when  they  are  in  a  comfort-
 able  position,  advice  does  not  matter;
 when  they  get  into  difficulties,  they  will
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 appreciate  the  value  of  advice.  Today
 any  patriotic  Indian,  if  he  gets  above
 party  feeling,  will  see  that  India’s
 foreign  policy,  in  so  far  as  this  problem
 is  concerned,  stands  justified,  vindicat-
 ed.  The  very  suggestion  made  by
 Prof.  Sondhi  that  the  conference  on  this
 issue  should  be  held  in  India  in  a  tri-
 bute  paid  to  Indian  policy,  because
 India  has  created  such  an  atmosphere
 in  the  world.

 2375

 श्री  महाराज  सिह  भारतोय  (मेरठ)  :

 मठेश  योगी  को  सौंप  दीजिये  ।

 SHRI  HANUMANTHAIYA:  Today
 the  Government  of  India  are  aware  of
 the  problems  enunciated  by  Prof.  Son-
 dhi.  We  have  to  keep  a  good-neigh-
 bourly  atmosphere,  not  in  terms  of
 mere  theory  only.  We  have  to  see  that
 countries  to  our  east  and  west  are  put
 into  a  co-operative  field  of  progress  and
 peace.

 There  is  some  criticism  regarding  the
 policy  of  Government  vis-a-vis  the
 West  and  West  Asia.  Some  people  ask
 why  we  should  go_  to  the  extent  of
 blaming  Israel.  It  is  not  Israeli  we  are
 blaming,  but  the  act  of  aggression  com-
 mitted  by  her.  We  are  sore  that  China
 has  aggressed  on  our  territory  and
 occupied  a  little  piece  of  it.  If  this  is
 condemnable,  it  applies  with  equal
 force  to  any  other  country  including
 Israel.  Israel  herself  admits  that  tne
 desert  area  and  some  other  areas  have
 been  occupied  by  them  forcibly  and
 they  are  prepared  to  vacate  provided
 certain  conditions  are  fulfilled.  That
 is  a  different  matter  but  it  is  aggres-
 sion.  Therefore,  the  Government  of
 India  has  taken  the  stand  that  wher
 ever  there  is  aggression,  it  should  be
 vacated.  It  is  not  because  we  want  to
 condemn  them  or  uphold  them,  irres-
 pective  of  the  merits  of  the  case.  At
 the  same  time,  the  Government  of
 India  has  pleaded  that  Israel  must  be
 recognised  as  a  State.  Therefore,  we
 are  not  blind  partisans  of  any  one  in
 particular.’  Our  foreign  policy  is  inde-
 pendent,  discriminatory,  just  and
 impartial.  That  is  why  we  are  holding
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 the  scales  even  between  the  parties
 concerned.  After  all  Israel  has  come
 into  existence,  whether  we  wanted  it
 or  not.  We  cannot  just  black  it  out  of
 the  map  of  the  world.  At  the  same
 time  the  capitalistic  powers  are  helping
 Israel  in  such  a  way  that  the  under-
 developed  countries,  countries  not  suffi-
 ciently  armed  or  former  colonial  coun-
 tries,  as  they  say,  have  a  stake  in  com-
 ing  together  in  order  to  see  that  their
 independence  is  guaranteed  that  their
 independent  judgment  is  safeguarded.
 It  is  for  this  purpose  that  India  has
 made  a  common  cause  with  all  the
 Middle-east  countries;  it  is  not  for  any
 particular  selfish  reason  or  any  anti-
 pathy  we  have  towards  Israel.  There-
 fore,  we  cannot  but  follow  this  policy
 of  consolidating  anti-imperialist  opi-
 nion,  anti-capitalist  opinion  in  this  area
 so  that  the  world  may  live  in  peace  and
 ultimately  make  progress  and  produce
 plenty.  Likewise  in  Cambodia  or  other
 countries  in  Southeast  Asia,  we  are
 entirely  willing  to  co-operate  with
 them.  I  had  two  occasions  to  talk  to
 Prince  Sihanouk  and  he  spent  some
 time  with  me.  Some  of  these  people
 are  placed  in  such  a  difficult  situation
 that  they  will  not  be  able  to  state  a
 firm  policy  and  adhere  to  it.  If  there
 is  pressure  from  communist  side,  they
 will  take  one  posture  and  if  there  is
 pressure  from  America,  they  will  have
 to  take  another  posture  as  they  are
 small  countries.  On  all  sides  military
 might  is  pressurising  them.  It  is  not
 like  India.  We  can  afford  to  take  an
 independent  line,  for  its  own  sake.
 Therefore,  if  you  blame  India  that  we
 have  not  co-operated  with  this  East
 Asian  country  or  that  country,  you
 must  see  whether  their  mind  is  firmly
 made  up  on  certain  healthy  lines.  You
 must  do  so  before  blaming  India  for
 not  co-operating.  It  is  India  that  is
 prepared  to  co-operate  with  these  small
 nations.  The  situation  is  such  that
 they  are  not  able  to  go  to  the  full
 length  We  want  them  to.  Take  for
 instance,  Indonesia.  What  an  amount
 of  friendship  we  have  shown  them  from
 the  beginning,  even  during  the  pre-
 independence  days.  Nehru  and  Gandhi
 and  all  the  others  were  participants  in
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 the  full  sense  of  the  term  in  their  in-
 dependence  fight.  They  helped  their
 independence  movement.  Slowly  the
 spirit  of  power  went  to  the  head  of
 some  of  these  leaders  to  such  an  extent
 that  they  wanted  the  Indian  Ocean  to
 be  named  as  Indonesian  Ocean.  What
 is  to  be  done?  The  same  thing  is  hap-
 pening  in  African  countries.  Their
 newly  begotten  power  makes  them  talk
 and  do  things  in  a  way  older  nations
 dare  not  do.  But  we  have  to  wait  and
 have  patience.  India  is  in  fact  a  picture
 of  patience  so  far  as  the  frivolous  atti-
 tude  of  some  of  the  countries  and  their
 leaders  is  concerned.  I  tell  you  it  is
 not  by  way  of  praise  that  I  say  that  the
 Minister  of  State  for  External  Affairs
 has  exercised  patience  in  the  true
 Indian  spirit  in  spite  of  difficulties;  if
 at  all  you  have  to  blame,  you  have  to
 blame  the  person  who  has  not  given
 the  interview  ang  not  the  person  who
 has  exercised  his  patience  in  the  true
 spirit  of  Indian  culture  and  civili-
 sation.  If  any  of  you  want  to  attack
 the  Minister  of  State  all  the  time,  that
 merely  shows  you  are  more  angry
 against  the  Congress  than  against  those
 people  whu,  you  say,  insulted  us  in
 Kenya.

 AN  HON.  MEMBER:  They  did  insult.

 SHR:  HANUMANTHATYA:  I  want
 to  sound  a  note  of  self-confidence  not
 because  of  their  criticism  or  because  of
 my  vanity.  Today,  India  in  a  military
 way  is  in  such  a  position  that  it  is  able
 to  face  any  enemy.  The  other  day,  the
 Defence  Minister  described  the  pro-
 gress  we  have  made  in  that  area.  Spe-
 cially,  our  army  is  so  trained  and
 equipped  that  whether  it  is  China  or
 any  other  country,  we  are  in  a  position
 not  only  to  defend  ourselves  but  bring
 glory  to  this  country.  And  this  is  not
 an  empty  reputation  that  I  am  spon-
 soring.  If  you  read  the  journals,  you
 wil]  know;  even  in  the  American  Time,
 the  tank  battle  waged  by  the  Indian
 army  in  Khem  Karan  sector  was  com-
 pared  to  the  strategy  adopted  by
 Hdnnibal.  Therefore,  let  us  not  go
 away  with  the  impression  that  merely
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 because  an  interview  was  not  given
 there  or  a  letter  was  not  replied  to
 here,  we  are  weak.  We  are  stronger
 than  all  the  people  put  together  who
 have  any  notion  of  insulting  us.  Only,
 India  is  too  big  a  country,  too  mighty
 a  country  to  get  excited  over  these
 small  things.

 Only  one  point  more  and  I  shall  close
 my  speech.  I  hope  my  Jan  Sangh
 friends  will  concede  that  I  should  have
 at  least  as  much  time  as  was  given  to
 my  very  good,  amiable  friend,  Mr.  Son-
 dhi.

 MR.  DEPUTY-SPEAKER:  You  take
 your  time.

 SHRI  HANUMANTHAIYA:  I  5९९
 from  the  amendments  printed,  and  १
 have  also  heard  statements  on  the  floor
 of  the  House,  especially  by  my  irre-
 pressible  friend  Mr.  Banerjee  and  his
 colleagues  that  we  must  quit  the  Com-
 monwealth.  Several  Members  of  this
 House  have  attended  the  Common-
 wealth  Parliamentary  Conferences,  in-
 cluding  my  distinguished  friend,  tne
 leader  of  the  Jan  Sangh.  The  atmos-
 phere  in  those  conferences  is  such  that
 you  will  feel  that  you  have  gone  into  a
 family  gathering.

 AN  HON.  MEMBER:  No,  no.

 SHRI  UMANATH  §  (Pudukkottal):
 I  was  present  in  the  last  conference.  It
 is  just  contrary  to  what  you  say.  It  is
 fight  and  quarrel.  It  was  neither  com-
 mon  nor  wealth.

 MR.  DEPUTY-SPEAKER:  He  has  the
 right  to  make  an  observation;  it  is  his
 observation.

 SHRI  HANUMANTHAIYA:  I  want
 to  bring  to  the  notice  of  this  House  a
 famous  statement  made  by  the  Prime
 Minister  of  the  United  Kingdom  2४
 the  time  of  the  Chinese  aggression  874
 a  year  later  also.  He  said  if  ever
 China  attacks  India  not  only  the
 United’  Kingdom  but  all  the  Common-
 wealth  countries  will  come  to  the  aid
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 cf  India,  not  by  mere  words  but  with
 all  their  military  forces.  A_  state-
 moent  of  this  nature  was  not  made  by
 Kenya  whose  independence  we  sup-
 ported  or  by  Indonesia,  for  which  we
 had  goodwill  ever  since  the  inception
 of  their  freedom  movement.  In  fact,
 if  you  make  analysis  of  world  opi-
 nion,  not  one  Afro-Asian  nation  except
 Malaya  came  forward  with  this  cate-
 gorical  statement.  UK  is  like  the  old
 mother-in-law  who  can  bear  any
 amount  of  taunting.  Its  silence  does
 not  mean  consent.  Suppose  we  walk
 aut  af  the  Commonwealth,  what  else
 can  we  do  afterwards?  The  only
 threat  we  can  make  is  that  we  will
 eeme  back  into  the  Commonwealth.
 It-  may  be  the  ideology  of  the  commu-
 nist  party  to  strengthen  the  commu-
 ulst  bloc  and  weaken  the  western  bloc.
 They  may  think  that  our  being  in  the
 Commonwealth  goes  to  strengthen  the
 western  bloc.  They  know  also  that  no
 such  result  has  been  place  in  that  ac-
 count  so  far,  nor  is  it  likely  to  take
 place  hereafter.  In  fact,  in  spite  of  so
 much  adverse  comment,  when  there  is
 pome  real  difficulty  facing  India,  it  is
 the  U.K.,  Canada  and  other  Common-
 wealth  countries  that  will  come  to  our
 rescue  and  not  any  of  these  new-fangled
 é@fro-Asian  countries,  with  all  their  tall
 talk,  Some  of  them  are  not  able  to
 wave  themselves  from  their  difficulties.
 To  say,  whenever  some  occasion  arises,
 that  we-must  walk  out  of  the  Com-
 monwealth  is  just  like  our  friends  stag-
 ing,  a  walk-out  90  often  in  this  House,
 aaly-  to.  return.  five  minutes  later.
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 SHRI.  पर.  KRISHNAMOORTHI  (Cud-
 dalore):  Sir,  the  sense  of  fear  and  in-
 security.  which  was  hovering  over  the
 South-east  Asian  countries  and  also  the
 fear  which  we  were  facing  due  to  the
 war.in  Vietnam  has  been  relieved  by
 the  dramatic  announcement  a  few  days
 lack  by  the  American  President  that
 there  will  be  de-escalation  of  war  and
 stopping  of  90  per  cent.  of  the  bombing
 there.  On  behalf  of  my  group,  I  thank
 the.  Government  for  having  pursued  an
 independent  approach  about  Vietnam.
 There  has.  been  pressure  by  Americans
 and  other  western  countries  for.  the
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 very  reason  that  we  are  non-aligned
 and  we  are  not  at  all  siding  with  any
 bloc,  whereas  Pakistan  has  not  opened
 its  mouth  until  this  day  with  regard  to
 Vietnam.  In  spite  of  the  adversaries,
 India  had  999९0  an  important  role  in
 the  struggle  for  the  freedom  of  Asian
 and  African  countries.  That  is  why
 our  tradition  of  keeping  our  toreign
 policy  independent  without  any  strings
 or  attachment  or  obligations  has  creat-
 ed  more  friends  now.  When  Presi-
 dent  Johnson  announced  in  the  United
 States  that  he  is  going  to  send  millions
 of  troops  in  order  to  strengthen  the  los-
 ing  battle  in  Vietnam  and  there  was  the
 fear  that  China  may  directly  partici-
 pate  in  the  Vietnam  war.  our  Govern-
 ment  cautiously  pursued  the  policy  of
 non-alignment  and  it  exerted  its  pres-
 sure  on  friendly  nations  and  declared
 that  unless  and  until  America  stops
 completely  the  bombing  of  Vietnam
 there  is  no  question  of  peace  talks.  For
 that  we  are  thankful  to  the  Govern-
 ment.
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 5  hours.

 With  regard  to  the  non-proliferation
 treaty  I  would  like  to  comment  that
 the  policy  pursued  by  the  Government
 of  India  is  in  the  interest  of  our  na-
 tion.  I  do  not  agree  with  the  view
 expressed  by  my  hon.  friend,  the  Lead-
 er  of  the  Swatantra  Party,  Shri  Masani,
 yesterday.  He  was  arguing  that  we
 should  not  produce  any  nuclear  wea-
 pons,  we  should  not  even  prepare  for
 the  production  of  atom  bombs  our
 nuclear  weapons.  Since  we  have  a
 potential  enemy  on  our  frontiers,  name-
 ly,  China,  unless  and  until  we  produce,
 or  start  producing,  nuclear  weapons
 the  future  of  our  country,  the  security
 of  our  country,  the  interest  of  our
 country  is  at  stake.  He  was  arguing
 that  we  can  improve  the  draft  treaty
 regarding  non-proliferation  of  nuclear
 weapons,  for  which  he  even  wanted
 that  a  committee  may  be  appointaj  to
 improve  some  of  the  provisions  which
 do  not  help.  the  interests  of  our  coun-
 trv.  We  have  more  than  once  pro-
 claimed  both  at  the  United  Nations  and
 with  our  friendly  countries  tha.  this
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 treaty,  as  it  is  drafted.  is  detrimental
 to  the  interests  of  our  country.

 The  two  super-powers  are  in  favour
 af  this  non-proliferation  treaty.  Who
 ttre  the  super-powers?  Soviet  Russia
 on  the  one  hand  and  America  on  the
 other.  The  foreign  policy  followed  by
 one  is  diametrically  opposed  to  the
 policy  followed  by  the  other..  The
 Soviet  Union  may  be  headed  by
 Mr.  Kosygin  today.  Tomorrow  it  may
 change.  With  every  change  of  head  of
 government  the  foreign  policy  also
 changes.  Should  we  adjust  ourselves
 to  the  changing  foreign  policy,  or  to
 every  purge  which  takes  place,  in  the
 Soviet  Union?  Our  foreign  policy
 should  be  for  our  preservation;  not  for
 Dharmopadesam;  it  should  be  for  the
 protection  of  our  country.  That  is  why
 I  extend  our  support  to  the  policy  pur-
 sued  by  the  Government  of  India  with
 regard  to  the  refusal  to  sign  the  non-
 proliferation  treaty.  I  would  appeal  to
 my  hon.  friend.  Shri  Masani,  to  use  his
 good  offices  and  influence  to  get  the
 draft  treaty  suitably  amended.

 Now,  the  points  which  are  to  our
 detriment  in  the  draft  treaty  are:  (l)  it
 does  not  include  an  obligatory  provi-
 sion  for  cessation  of  further  produc-
 tion  of  nuclear  weapons;  (2)  it  does
 not  prevent  the  deployment  of  nuclear
 weapons  on  our  territories  by  nuclear
 weapon  countries;  (3)  respecting  the
 non-nuclear  weapon  countries  desire
 regarding  the  explosion  of  nuclear
 weapons’  for  peaceful  purposes;
 (4)  benefits  would  be  available  at  at-
 tractive  prices.  Why  should  we  sur-
 render  our  knowledge,  why  should  we
 surrender  our  effort  to  the  foreign
 countries?  Is  it  in  the  interest  of  our
 country  to  sign  that  non-proliferation
 treaty?

 That  is  why  I  am  .  saying  that  the
 cautious  approach  which  js  being  pur-
 sued  by  the  Government  of  India  should
 be  supported  by  one  and  all.  We  may
 differ  on  so  many  matters  internally;
 we  may  differ  on  hundred-and-one  mat-
 fers  but  with  regard  to  our  foreign
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 policy,  which  is  non-alignment  and  in-
 dependence,  which  keeps  with  our  tra-
 dition  and  which  keeps  the  very  inte-
 grity  and  security  of  our  country,  every
 Indian  should  support  the  Govern-
 ment's  approach.

 With  regard  to  Pakistan,  I  am  afraid,
 the  missions  which  we  have  in  various
 countries  have  failed  to  propagate  the
 mistakes  being  committed  by  Pakistan.
 They  are  dancing  over  the  triangular
 rope.  On  the  one  hand  they  are  hav-
 ing  direct  contact  with  China  and  on
 the  other  they  are  having  direct  contact
 with  the  Americans  and  they  are  hav-
 ing  them  in  such  a  way  that  it  is  the
 duty  of  our  foreign  missions  to  prcepa-
 gate  that  the  attitude  of  Pakistan  is  In
 no  way  consistent  with  principles.
 There  we  have  failed.

 Very  recently,  I  am  told.  they  ex-
 tended  the  lease  for  the  American
 bases.  When  they  are  meant  for
 espionage  activities  both  for  China  and
 Russia  and  when  Pakistan  has  got
 contact  with  China,  why  should  they
 extend  the  lease  of  foreign  bases  for
 the  Americans?  Our  missions  have
 failed  in  that  aspect.

 Our  relations  with  Soviet  Russia
 should  be  improved  further.  They
 are  always  our  good  friends,

 AN  HON.  MEMBER:  Outwardly.

 SHRI  प्र,  KRISHNAMOORTHI:
 But  we  have  to  remember  one  thing.
 ‘Che  recent  development  in  Pakistan
 and  the  effort  of  the  Pakistani
 ¥reign  Ministers  for  going  very  fre-
 quently  to  Soviet  Russia  are  to  secure
 ‘heir  friendship  and  to  see  that  their
 iviendship  with  India  is  discarded,
 We  must  be  very  cautious  and  very
 #lert  in  maintaining  the  relationship
 that  we  have  so  far  gained  by  our
 foreign  policy,

 With  regard  to  the  Commonwealth, our  leader,  Shri  Hanumanthaiya,  was
 saying  that  it  is  a  family  of  nations.
 I  would  like  to  ask  of  the  hon.  Prime
 Minister  what  the  Government  of
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 India  is  doing.  The  Psime  Minister,
 Mr.  Harold  Wilson,  had  openly  taken
 sides  when  there  were  conflicts  bet-
 ween  India  and  Pakistan.  Pakistan
 ig  a  member  of  the  Commonwealth
 and  India  is  a  member  of  the  Com-
 monwealth,  When  there  was  large-
 scale  fighting  going  on  the  British
 Government  had  openly  taken  sides
 with  Pakistan.  Is  it  not  a  fact?  Why
 should  we  continue  the  friendship
 und  the  membership  of  the  Com-
 monwealth?

 Then,  80,000  Kenya  Indians,  who
 ure  having  British  passports,  are  de-
 prived  even  of  entry  into  the  British
 Isles.  The  same  thing  is  going  to
 happen  even  in  Malaysia  and  some
 other  countries.  Lakhs  of  South
 Indian  people  there  are  having  Bri-
 tish  passports.  If  they  resort  to  the
 game  thing,  what  will  be  their
 future?  Unless  we  take  retaliatory
 measures,  unless  we  threaten  the
 British  Government  that  if  they  pur-
 sue  the  worst  policy  which  has  been
 pursued  by  passing  the  Bill  banning
 Asians  with  British  passports  from
 entering  Britain  we  will  withdraw
 from  the  Commonwealth,  the  situa-
 tion  will  not  at  all  improve.  I  re.
 quest  the  Government  of  India  to
 pursue  that  policy.

 Then,  about  the  German  Demo-
 cratic  Republic  the  Foreign  Minister
 of  East  Germany  has  seen  our  Prime
 Minister  and  the  Foreign  Minister
 here.  I  understand  the  Government
 of  India’s  role  with  regard  to  East
 Germany.  They  are  giving  all  faci-
 lities  like  diplomatic  status  to  East
 Germany,  but  they  are  not  giving  de
 jure  status.  Ido  not  know  why.
 When  we  have  an  independent  policy
 even  against  the  big  imperialists  or
 big  nations  like  America  with  re-
 gard  to  Vietnam,  why  do  we  not  pur-
 sue  an  independent  attitude  with  re-
 gard  to  East  Germany  also?

 With  regard  to  the  GDR,,
 told,  Yugoslavia  which  is  an  East
 European  country  has  accorded
 diplomatic  status  both  to  West  Ger-
 many  and  East  Germany,  Everybody

 TI  am
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 knows  Yugoslavia  is  a  communist

 feountry
 and  West  Germany  approves

 :the  diplomatic  status  of  East  Ger-
 many  recognised  by  Yugoslavia?  Why
 not  we  accord  East  Germany  diplo-
 matic  status?  Are  we  inferior  to
 Yugoslavia?  Are  we  a  member  of
 the  communist  countries?  Are  we
 not  pursuing  a  policy  of  independ-
 ent  nations?  Why  should  such  a
 fear  exist  for  the  Government  of
 India?  I  know  the  Government  of
 India  thinks,  Shri  Morarji  Desai
 thinks,  that  foreign  aid  will  be  cut,
 the  Marks  which  will  be  coming  to
 India  will  be  cut  if  we  recognise  the
 G.  D.  R.  as  a  country  an@  accord  it
 diplomatic  status.  Here,  the  Govern.
 ment  of  India  fails  in  the  sense  that
 the  Government  of  India  pursues
 some  policy  with  regard  to  Vietnam
 and  pursues  a  contradictory  policy
 with  regard  to  East  Germany.

 Coming  to  India’s  neighbouring
 countries,  Ceylon,  Burma  and  Malay-
 sia,  the  Kachchativu  affair  which  has
 been  discussed  in  the  House  for  more
 than  0  times  is  still  unresolved,  I
 apree  Ceylon  is  a  friendly  country
 and  everybody  agrees  Ceylon  is  a
 friendly  country.  But  when  it  is  a
 question  of  an  island,  when  it  in
 between  Ceylon  and  India,  is  it  not
 the  duty  of  the  Government  of  India
 to  protect  that  island  because  that
 is  of  very  strategic  importance?  Sup-
 pose—I  do  not  wish—Ceylon  goes
 with  some  other  bloc?  What  about
 Kachchativu?  Is  it  not  detrimental
 to  our  interest?  The  Government  of
 India  has  failed  to  establish  that
 India’s  claim  over  Kachchativu  island
 is  very  strong.  One  or  two  weeks
 back,  there  was  some  religious  func-
 tion  there.  The  Ceylon  Government
 sent  their  representatives  there  and
 they  provided  amenities  to  the  peo-
 ple  there.  But  the  Government  of
 India  did  not  send  anybody  there.
 That  is  why  I  charge  the  Government
 of  India  that  they  have  failed  in  their
 duty,

 With  these  words,  I  say  that  wher-
 ever  the  policy  with  regard  to
 foreign  affairs  is  consistent  with  our
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 tradition,  wherever  it  is  consistent
 with  the  maintenance  of  security  of
 our  country,  wherever  it  is  consistent
 with  the  maintenance  of  the  prestige
 and  integrity  of  our  country,  we  will
 support  it.  But  wherever  the  Gov-
 ernment  of  India  fails  in  ts  duty,  it
 is;  our  duty  to  point  out  the  malady
 and  help  the  Government  of  India
 to  rectify  it  in  future,

 SHRI  SANT  BUX  SINGH  (Fateh-
 pur):  Mr,  Deputy-Speaker,  Sir,
 there  are  a  great  number  of  extreme-
 ly  exciting  and  provocative  interna-
 tional  issues  and  very  many  things
 have  been  referred  to,  but  there  was
 one  thing  that  Shri  Sondhi  pointed
 out  that  calls  for  our  decision;  the
 nuclear  proliferation  treaty,  This  is
 of  historic  importance  I  completely
 share  his  opinion.  With  great  elo-
 quence,  he  pointed  out  the  drawbacks
 of  the  treaty,

 I  would  like  to  urge  this  House  to
 look  upon  this  as  something  of  ex-
 treme  national  significance,  some-
 thing  that  should  be  viewed  outside
 the  interests  of  the  parties  because,
 in  the  shape  of  the  nuclear  prolifera-
 tion  treaty,  today  the  world  faces
 something  which  perhaps  has  been
 unknown  in  the  annals  of  world  his-
 tory,  We  talk  of  great  charters.
 Even  people  with  a  little  education
 talk  about  the  Magna  Carta,  but  here
 is  something  completely  in  the
 reverse.  India  initiated  a  move  that
 there  should  be  nuclear  disarmament
 and  that  the  world  should  not  des-
 troy  itself.  What  has  happened?  All
 the  big  powers  of  the  world  have
 come  together  and  produced  a  major hoax  and  flung  it  at  the  world  in  the
 name  of  peace,  in  the  name  of
 fairness,  in  the  name  of  development.
 They  want  the  world  to  sign  this
 treaty.  Let  us  see  what  the  signing or  not  signing  of  the  Treaty  means,

 The  discussion  so  far  on  the  terms
 and  conditions  of  the  Treaty,  do  not
 sufficiently  emphasize  what  signing the  Treaty  would  mean.  It  would Mean  signing  away  the  sovereignty
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 of  every  country;  it  would  mean
 signing  away  the  future  of  scientific
 progress  and  the  sharing  in  nuclear
 progress  and  knowledge.  In  the  case
 of  India,  it  will  mean  endangering
 our  security  in  a  tremendcusly  seri-
 ous  sort  of  way.

 Yesterday,  Mr.  Masani  wanted  us
 to  sign  the  Treaty.  On  one  side
 he  talked  about  Vietnam  and  at  the
 same  time  suggested  reliance  on  the
 great  powers.  Had  outside  reliance
 been  enough,  had  the  might  of  the
 United  States  been  that  great,  it  is
 not  President  Johnson  who  would
 have  renounced  his  claim  to  the
 future  Presidency  of  the  United
 States.  What  Vietnam  has  shown
 and  what  we  should  also  look  at  is
 that,  if  the  people  take  it  upon  them-
 selves  that  their  national  destiny  is
 to  be  decided  by  themselves,  then
 the  world’s  mightiest
 coming  together  of  several  powers
 cannot  do  anything,  After  all,  there
 were  countries,  Australia,  New  Zea-
 land,  Malaysia,  helping  the  Ameri-
 cans,  and  yet,  if  somebody  has  been
 vindicated  today,  it  is  the  heroic  peo-
 ple  of  North  Vietnam  and  itis  a
 lesson  that  we  have  to  take,  ..(In-
 terruptions)  To  me,  Vietnamese  are
 the  same,  whether  they  be  in  the
 North  or  in  the  South,  Let  us  not
 get  into  that  debate,  but  the  lesson
 that  I  should  like  to  point  out  to  a
 great  number  of  my  hon,  friends  ig
 this:  through  pacts,  through  treaties,
 through  your  future  being  in  the
 hands  of  other  people,  you  are  never
 safe.  Let  us  take  the  case  of  our nearest  neighbour,  Pakistan,  which tied  itself  more  than  any  other  coun- try  did  through  SEATO  and  CENTO
 pacts,  No  one  came  to  help  Pakistan in  what  it  considered  to  be  its  grim hour,  and  Iam  sure.  Mr.  Masani would  not  like  us  to  follow  the  path of  Pakistan—CENTO  and  SEATO  led
 straight  to  Chine

 There  dre  lessons  to  be  drawn before  we  get  into  anything.  Let  us
 again  look  at  this  Treaty,  because the  decision  that  we  are  going  to  take

 powers  or
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 is  going  to  be  a  hard  decision,  and  I
 think  that,  whatever  decision  this
 country  takes,  should  not  be  the
 decision  of  the  Congress  Party  alone.
 It  is  a  national  decision  of  great
 consequence.  As  things  stand,  if  we
 decide  not  to  sign  the  ‘Treaty,  we
 might  find  ourselves  completely  alone
 in  the  world.  Let  us  put  this  to  our
 people,  Let  us  not  rush  into  any
 decision.  Let  us  tel]  them  i  that,
 among  the  powers  that  are  on  the
 nuclear  threshold.  there  are  four  07
 five,  by  which  I  mean.  Germany,
 Japan,  Italy,  Brazil  Canada  and
 India,  which  could  go  into  nuclear
 armament,  but  because  of  their  pecu-
 liar  placing,  neither  Canada  nor  Bra-
 zi]  will  go  through  with  this;  Japan,
 because  of  its  emotional  historic
 association,  might  not  press  for  the
 bomb.  In  the  case  of  Germany
 there  are  80  many  issues  which
 might  prevent  the  Germans  from
 taking  a  stand.  As  far  as  other
 Powers  are  concerned.  their  gross
 national  product  will  not”  permit
 them  to  become  credible  nuclear
 Powers.  Therefore.  this  is  one  deci-
 sion  that  India  faces.  and  India  faces
 alone,  and  if  we  have  to  go  through it,  we  must  take  our  people  into
 confidence,  we  must  cut  across
 Party  lines,  we  must  get  rid  of  the habit  of  facing  our  people  with  a
 decision  by  misleading  them,  by
 simplifying  the  issues  and  then  say- ing,  ‘There  was  no  alternative’.  Our People  are  capable  of  utmost  sacrifi- ces,  Let  us  not  lose  faith  in  our
 People.  There  have  been  great debates  in  the  United  States,  There were  debates  before  the  manufacture of  Hydrogen  bomb  and  the  debate that  went  on  in  their  homes  on Vietnam  led  to  President  Johnson’s decision,  We  have  to  have  a  debate of  this  kind  when  we  face  a  problem of  this  magnitude,

 Before  quoting  other  authorities  I would  like  to  say  something.  T  am tald  that  two  years  you  your- self  said,  Sir,  that  if  some  more
 countries  become  nuclear,  it  is  more
 likely  to  be  conducive  to  peace,  I

 0.6.  (Min.  of  CHAITRA  15,  890  (SAKA)  External  Affairs)  2328

 recommend  to  my  friends  of  the
 Swatantra  Party  to  read  an  article,  a
 despatch  from  Washington  by  the
 Times  of  India  correspondent,  Mr.
 Vohra.....  (Interruptions).

 SHRI  PILOO  MODY  (Godhra):
 Surely,  we  do  not  have  to  waste  time
 for  Vohra!

 SHRI  SANT  BUX  SINGH:  It  is
 not  Mr.  Vohra,  but  itis  Vohra  quoting
 Dr.  Edward  Teller  who  is  the  father
 of  Hydrogen  Bomb  and  other
 American  statesman  whom,  I  am
 sure,  my  friends  in  the  Swatantra
 Party  would  not  mind,  Representa-
 tives  of  the  Congress,  peopie  in
 charge  of  strategic  institutes  have  all
 said  that  this  treaty  is  not  worthwhile,
 this  treaty  is  not  conducive  to  peace.
 I  would  also  commend  an  article  in
 the  Manchester  Guardian  that
 my  friend,  Mr.  Sondhi,  referred  ६०,
 wherein  it  is  said  that  the  sooner
 the  world  rejects  this  ‘reaty,  the
 better  it  would  be.  But,  merely  re-
 jecting  the  treaty  in  a  theoretical
 fashion  will  not  be  enough.  We  have
 to  work  out  the  implications.  I  do
 not  think  that  it  is  correct  to  say,
 Let  us  have  a  crash  programme,  let
 us  make  a  single  bomb’.  Sir,  making
 a  single  bomb  might  merely  give
 China  a  leverage  to  misbehave  and
 to  indulge  in  nuclear  black-mail;  we
 have  to  go  through  the  whole  hog.  If
 we  have  to  have  a  meaningful  pro-
 gramme,  we  have  to  think  in  terms
 of  ten  billion  dollars.  This  is  a
 major  decision,  We  should  get  all
 the  facts  and  I  would  recommend  to
 the  Prime  Minister  to  convene  an
 important  Commission  consisting  of
 members  of  various  Parties  to  go
 into  this  entire  issue  and  to  place  the
 facts  before  the  public,  because  this
 decision  cannot  be  a  bureaucratic
 decision,  this  decision  cannot  be  a
 Scientific  decision.  This  decision  basi-
 cally  has  to  be  a  political  decision,  a
 national  decision,  We  will  be  decid-
 ing  our  fate,  the  fate  of  our  children
 and  perhaps  giving  an  example  ४०
 the  world,  ‘Here  is  an  India  which
 stands  alone  and  which  takes  a  deci.
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 sion  at  its  own  cost  and  sacrifice’.  We
 must  not  appear  to  waver  because
 those  who  waver  are  subject  to  pres-
 sure.  India  has  withstood  pressures
 in  the  past.  Fortunately  there  used
 to  be  pressures  only  from  a  certain
 camp.  Last  time  when  I  spoke  here,
 I  pointed  out  to  this  House  what  I
 had  seen  abroad  during  my  visit  to
 the  United  States  and  the  Soviet
 Union:  the  coming  together  of  these
 two  Powers.  This  was  a  thing  that
 had  been  initiated  by  the  late  Prime
 Minister,  Pandit  Jawaharlal  Nehru,
 something  that  we  wanted  to  come
 through,  But  the  oddity  and  irony
 of  history  is  that  by  coming  together
 the  first  thing  they  did  was  to  betray
 the  hopes  of  the  world,  try  to  black-
 mail  the  world  and  deny  the  world
 the  advantages  of  nuclear  energy.
 Therefore,  we  will  have  to  take  a
 stand.  It  is  not  that  the  policy  of
 non-alignment  has  failed,  but  it  is
 that  our  policy  of  non-align-
 ment  has  succeeded,  and
 non-alignment—I  would  like  to  point
 out  again,  because  this  is  a  word  that
 is  used  in  all  sorts  of  manner—is
 merely  a  stand  based  ona_  policy
 which  holds  that  the  people  of  any
 country  must  decide  their  own
 future.  They  must  not  be  subject  to
 pressures.  Non-alignment  as  such  is
 nothing.  Otherwise,  it  can  be  non-
 alignment  of  the  kind  that  Shri
 Swell  spoke  about  and  on  that  quali-
 fication  it  is  China  alone  that  is  non-
 aligned  or,  in  short,  cut  off  from  the
 cest  of  the  world.

 Sir,  there  is  another  thing  that  I
 would  like  to  refer  to  in  this  context.
 I  have  said  that  India  perhaps  will
 have  to  face  this  decision  alone,  One
 of  the  tragedies  that  I  saw  in  the
 United  Nations  was  that  African
 countries—for  whose  independence,
 for  whose  admission  to  the  United
 Nations  we  have  fought  for  somehow
 or  other—were  following  their  form-
 er  colonial  masters  and  what  hap-
 pened  in  Kenya  was  a  tragedy  in
 which  the  participants  were  our  own
 brethern  who  did  not  side  with
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 Africans,  and  there  was  the  tragedy
 of  African  Nationalism,  subjecting
 itself  to  White  Colonialism  and  being
 misguided  by  it,  It  is  of  greater
 significance  than  the  visit  of  State
 Minister,  I  hope  that  we  will  show
 patience,  we  will  put  the  thing  in  the
 correct  perspective  and  not  get  fussy.
 I  would  like  to  commend  to  this
 House  in  this  context,  Sir,  and  I
 would  conclude  in  two  minutes;  I
 would  commend  the  stand  the  Gov-
 ernment  has  taken  on  the  issue  of
 Kachchativu,  because  all  the  time  we
 used  to  take  a  stand  that  everything
 is  ours.  When  it  came  to  negotia-
 tions,  when  it  came  to  something
 being  awarded  to  other  people,  the
 nation  naturally  got  excited,  It  is  for
 the  first  time,  when  it  concerns  8
 neighbour  of  ours  that  the  Govern-
 ment  have  rightly  taken  a  stand  that
 all  claims  should  be  examined  and
 wherever  the  rightness  lies,  we  shall
 stand  by  it.

 Then,  Sir,  a  great  deal  of  criticism
 has  been  quite  often  voiced  about
 the  External  Publicity,  This  is  not
 fully  fair.  We  have  said  so  |  many
 things.  We  have  enacted  so  many
 scenes  in  this  House  and_  there  are
 dozens  of  foreign  correspondents  who
 report  them  back  to  their  countries.
 There  was  some  objection  raised  by
 hon.  Members  when  Shri  Hanuman-
 thaiya  said  that  the  delegates  to  the
 UNCTAD  had  been  impressed.  Some
 hon.  Members  took  offence  that  some-
 body  should  get  impressed,  about
 India.  Sir,  the  image  of  this  country
 is  open  to  everyone  to  see,  It  is  a
 democratic  country.  All  sorts  of
 things  go  on.  Let  us  not  be  unfair
 when  we  attack  our  Civil  Servants.
 We  must  realise  our  responsibility
 when  we  make  these  statements  and
 it  is  no  part  of  our  duty  to  condemn
 our  own  services,  We  must  first  ful-
 fil  our  duty,  If  there  is  something
 that  is  causing  concern  to  the  world
 outside,  it  is  the  shakiness  ef  the
 Indian  politics,  It  is  not  India’s  de-
 fence,  it  is  not  India’s  people,  it  is
 not  India’s  administration  that  is
 causing  concern,  If  there  is“any  one
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 who  is  being  looked  at  with  a_  big
 Question  mark,  it  is  we  and  our
 brethern.  We  alone  can  ensure  that
 we,  as  politicians,  behave  with  res-
 ponsibility  and  improve  India’s
 jmage  abroad,  Thank  you.
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 SHRI  H,  N.  MUKERJEE  (Calcutta
 North  East):  Mr.  Deputy-Speaker,
 Sir,  there  was  a  time,  not  so  long  ago,
 when  our  people  would  take  pride  in
 our  foreign  policy,  and  as  a  compen
 sation,  so  to  speak,  for  domestic
 failures;  but  such  small  mercies  are
 now  denied  to  us.  It  is  no  wonder
 after  all,  for  foreign  policy  is  a  func-
 tion  of  internal  policy  and  in  either
 respect  we  have  got  into  a  shambles,

 It  is  heart-warming  that  the  stu-
 pendous  heroism  of  the  people  of
 Viet  Nam  has  supplied  a  new  radi-
 ance  to  contemporary  history,  and
 this  has  been  due,  not  as  my  inno-
 cent  friend  Shri  Hanumanthaiya  sug-
 ested  on  account  of  the  delayed  ac-
 eeptance  of  India’s  advice  by  the
 Viet  Namese,  but  if  has  been  the  re-
 sult  of  the  most  magnificent  resist-
 ance  of  the  people  to  the  wickedest
 and  the  most  diabolic  aggression  in
 history.  The  American  pride  of  pos-
 aession  of  the  atom  bomb  and  the
 rockets  and  B-52  and  God  knows
 what  other  enormity,  has  fallen
 before  the  dedicated  determination
 of  a  people  fighting  for  freedom.
 Spending  every  year  30  billion  dol-
 lars,  which  is  more  than  the  total
 gross  national  product  of  this  coun-
 try  cn  war,  with  the  use  of  napalm
 and  poison  gas,  saturation  raid  and
 fragmentation  bombing  and  so  many
 other  things,  they  haye  got  the  result
 which  we  know  now.  Before  the
 Pages  of  history  there  is  now  waiting
 to  be  recorded  the  myth  of  the
 American  preponderance  of  power,
 the  myth  that  the  American  writ
 would  run  wherever  in  the  world
 they  choose  to  be.

 This  is  the  lesson  which  has  to  be
 drawn  by  our  country  and  by  other
 qountries  today.  The  United  States
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 has  been  shown  up  as  a  phantom
 image,  with  front  of  brass  and.  feet
 of  clay,  and  that  is  a  lesson  which
 has  got  to  be  imprinted  in  our  mind
 that  the  American  imperialism,  as
 sumeone  once  said,  is  not  very  much
 more  than  a  paper-tiger
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 The  Viet  Nam  story  is  a  call  to  us
 and  to  all  other  people  that  we
 should  shed  fear  and  hesitation  and
 pusillanimity  in  regard  to  the  United
 States.  This  lesson  has  also  been
 underlined  by  the  recent  incident  of
 the  spy  ship  Pueblo  getting  into  the
 Worean  waters  and  getting  into  very
 hot  water  indeed,  And  we  need  this
 bisson  very  much  because  the  US
 Presence  is  very  much  with  us

 I  have  here  a  question  and  answer-
 ea  on  the  25th  March,  namely  starred
 question  No,  835  which  informed  us
 that  out  of  PL-480  funds,  United
 States’  expenditure  in  India  during
 s)me  20  months  from  the  Ist  of
 April,  966  to  the  3ist  December,
 1967  was  Rs.  62.44  crores,  a  very
 great  deal  more  than  the  total  budget
 of  the  External  Affairs  Ministry,
 and  this  includes  the  expenditure  of
 the  US  Information  Service;  Rs,  6.06
 crores  which  is  a  great  deal  more
 than  what  the  Information  Ministry
 spends,  if  we  keep  out  items  relating
 te  broadcasting,  The  American  pre-
 gence  is  very  much  with  us  and  we
 should  take  the  lesson  from  what  has
 happened  in  Viet  Nam.

 Never  once  has  this  India  Govern-
 tment,  as  far  as  we  know,  protested
 to.  the  American  Government  re-
 garding  those  stinking  operations  of
 the  CIA  about  which  so  much  is
 heard  and  in  regard  to  which  the
 Home  Minister  makes  so  many
 sanctimonious  declarations.  Never,  as
 far  as  we  know,  have  this  Govern-
 ment  told  the  American  Government
 that  it  is  their  agency  which  is  creat-
 ing.  such  havoc  with  the  morals  of
 this  country  and  with  all  that  we
 hald  dear  and  all  that  we  cherish  in
 our,  land,
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 [Shri  H.  N,  Mukerjee]
 I  have  noticed  that  as  a  result  of

 the  Viet  Nam  incidents,  President
 Johnson  has  begun  to  win  plaudits!
 I  am  not  astonished  that  the  Deputy
 Prime  Minister  who  makes  illiterate
 statements  on  foreign  policy  in  re-
 gard  to  “two  Chinas”  has  chosen  to
 deliver  himself  of  some  observations.
 I  am  not  astonished  that  my  hon.
 friend  Shri  M.  R.  Masani  finds  him-
 self  in  some  difficulty;  I  am  sorry
 he  is  not  here;  I  shall  never  forget
 how  he  talked  about  India’s  fight
 being  conducted  on  the  Mekong  by
 his  friends  of  the  United  States.  His
 speech  yesterday  lacked  its  usual
 proud  sparkle  because  he  was  sorry
 and  he  was  very  sad;  he  was  sad
 along  with  Tunku  Abdul  Rahman  and
 Mr.  Lee  Kuan  Yew  who  said,  accord-
 ing  to  him,  that  the  United  States
 were  fighting  in  Viet  Nam  in  order  to
 help  ‘free  Asians’;  he  was  very  sad
 and  very  melancholy  about  it.  Of
 course,  he  was’  paying  plaudits  to
 President  Johnson,  But  who  does  not
 know  that  President  Johnson  has
 made  a  virtue  of  a  necessity?  He  re-
 called  Gen,  Westmoreland,  If  Alex-
 ander  the  Great  were  to  replace
 Westmoreland,  he  could  not  win
 against  the  people  of  Vietnam,  That
 is  the  position  in  history  today.

 It  is  very  good  of  Hanoi  to  respond
 in  the  way  it  has  done,  putting
 Tohnson  on  trial,  as  it  were,  because
 Johnson’s  offer—let  us  not  forget  it—
 is  not  yet  unconditional.  It  does  not
 relate  to  total  stoppage  of  bombing
 of  Vietnam;  it  does  not  promise  the
 cessation  of  all  hostile  acts.  And
 even  the  Statesman  of  day  before
 yesterday  was  constrained  to  observe
 editorially  that  Johnson’s  gesture
 falls  short  not  only  of  what  Hanoi
 wants,  but  of  what  is  reasonable,”

 I  want  the  Prime  Minister  to  re-
 member  one  thing  on  this  matter,  I
 am  glad  she  has  observed  some  res-
 traint;  she  has  not  rushed  forward
 to  say  something  superlative.  Her
 deputy,  the  Minister  of  State,  did
 make  some  ejaculation,  but  it  was
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 not  couched  in  terms  which  I  want
 to  castigate.  I  am  glad  the  Prime
 Minister  has  kept  her  peace,  It  is
 necessary  for  her  to  keep  her  peace
 in  regard  toa  matter  of  this
 description.

 What  has  happened  is  that  Hanoi
 has  made  a  gesture  of  terrible  im-
 portance.  The  Foreign  Minister  of
 North  Vietnam  made  a  statement  in
 Paris  on  8  February  where  he  had
 made  a  definite  declaration  that
 matters  concerning  a_  seitiement  of
 the  Vietnamese  problem  on  the  basis
 of  the  Geneva  Agreement  on  Vietnam
 would  certainly  take  place  as  sson  as
 the  Uniteq  States  had  proved  that  it
 had  effecively  and  unconditionally
 stopped  bombing  and  other  military
 action  against  the  Democratic  Repub-
 lic  of  Vietnam.  This  is  something
 which  we  should  keep  remembering.

 We  should  remember  also  the  role
 of  the  South  Vietnam  Liberation
 Front,  the  name  of  which  might  be
 unfamiliar  to  most  people  in  the
 External  Affairs  Ministry,  because
 most  of  the  burra  sahibs  there  do
 not  care  to  know  a  thing  about  the
 doings  in  “native”  quarters  of  the
 wrold.  Nothing  can  wipe  off  the
 ignominy  of  the  United  States’  inhu-
 manity  in  Vietnam  and  it  is  a  pity
 that  India’s  stand  has  been  hesitant
 and  half-hearted.  I  say  it  because
 India  has  repeated,  I  know,  that  ske
 wants  an  end  to  the  bombing.  But
 what  was  expected  of  India  when  the
 utterest  burbarities  which  were  con-
 demned  by  every  side  of  the  House,.
 were  reported,  when  there  was  an
 International  Tribunal,  sponsored  by
 Bertrand  Russell,  trying  the  war
 crimes  which  were  being  committed
 on  that  area?  Has  India  forgotten
 her  mission  of  having  at  least  a
 moral  character  in  regard  to  her
 Policy?  We  have  not  got  much  of
 material  strength,  Whatever  we  do,
 we  cannot  have  atomic  strength  of
 the  type  my  hon,  friend,  Shri  Sondhi,,
 may  envisage  to  be  necessary,  We
 would  not  have  it  in  any  conceiva-
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 able  period  of  time.  Rut  we  have  a
 moral  position  in  regard  to  Vietnam.
 Yet  we  were  in  fear  and  trembling.  I
 do  not  know  why.  Because  we  were
 afraid  of  pursuing  our  own  declara-
 tion  of  having  a  self-reliant  eco-
 nomy?  If  we  really  and  truly  pursued
 that  idea  after  1965,  surely  we  would
 not  have  had  to  fear  all  these  big
 powers  of  creation;  we  would  not  be
 in  fear  and  trembling  before
 America,  and  hesitate  to  condemn
 the  brutalities  which  took  place,
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 Let  us  turn  to  another  part  of  the
 world,  The  flame  of  freedom  burns
 brightly  in  Africa,  more  so  because
 ef  the  hideous  repression  practised
 by  the  white  usurpers  of  so-called
 Southern  Rhodesia  and  the  continu-
 ed  inhumanity  of  South  Africa  and
 of  Portugal  linked  today  with
 London,  Bonn  and  Washington  in  the
 last-ditch  fight  for  white  supremacy
 in  this  world.  Against  them,  the
 African  National  Congress  “and  the
 Zimbabwe  African  People’s  Union
 have  begun  a  war  of  liberation  in-
 side  Rhodesia  in  particular  and  over
 the  whole  range  of  Africa  in  general.
 This  has  the  support  of  the  Organisa-
 tion  of  African  Unity  and  morally
 also  of  the  resolution  which  India
 supported  and  largely  sponsored  in
 the  United  Nations,

 Now,  therefore,  will  India  sternly
 call  upon  the  United  Kingdom  to  do
 its  duty?  When  Rhodesia,  still  techni-
 cally  a  British  colony,  has  received
 troops  from  South  Africa  which  after
 having  been  expelled  from  the
 Commonwealth  is  a  foreign  country,
 it  is  very  much  more  than  time  that
 force  is  used  in  regard  to  Rhodesia
 because  the  so-called  economic  sanc-
 tions  have  been  futile  and  have  never
 even  been  honestly  applied.  We  know
 the  nature  of  the  United  Kingdom
 Government  which  came  out  so  bra-
 zenly  in  its  leprous  measure  against
 Asian  immigrants,  and  it  is  rather
 sickening  to  hear  Mr.  Hanunian-
 thaiya  refer  to  some  pleasant  experi- ence  he  might  have  had  in  some
 kind  of  a  Commonwealth  conference.
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 It  is  a  pity  also—I  am  very  serious
 about  it—that  Mr.  Masani—I  am  sure
 my  good  friend  Shri  Ranga  would
 not  have  said  things  like  that—chose
 to  speak  of  Kenya’s  “black  racial-
 ism”.  This  is  the  first  time  I  hear
 this  expression”,  “black  racialism’”.
 He  chose  to  speak  of  Kenya’s  black
 racialism  and  the  so  called  rebuff  we
 have  had  from  that  country.  If  there
 is  anything  utterly  hateful,  it  is  this
 Indian  pseudo—Nordicism  that  is  to
 be  seen  in  such  admonitions  by
 Mr,  Masani  to  our  Government  to
 step  into  the  “power  vacuum”  sup-
 posed  to  have  been  left  by  Britain  in
 the  Indian  Ocean  and  some  other
 parts  of  the  world,  Such  colonialist
 terminology  and  utterances  are  now
 being  erased  from  history  by  the
 action  of  people,  But  of  course
 Mr,  Masani  continues  to  mouth  them
 glibly  as  long  as  the  going  is  good.

 I  know  that  Mr.  Bhagat’s  visit  to
 Kenya  was  mismanaged  and  I  accuse
 this  Government.  Our  ambassador  75
 very  much  to  blame,  Why  was  it
 that  no  preparation  was  made  before-
 hand?  Why  was  it  that  no  prior
 arrangements  had  been  made  for  a
 meeting  with  the  President?  After
 all,  any  outside  observer  would  say
 that  he  was  a  Minister  in  transit
 whose  first  assignment,  his  primary
 job,  was  to  go  to  Mauritius;  Kenya
 was  on  ,the  way  and  he  broke  iour-
 ney  and  he  carried  a  letter.  That  was
 all  that  was  to  be  said,  Mrs.  Pandit
 is  there;  our  Prime  Minister
 knows  a  great  deal  about  protocol.
 Do  we  in  India  expect  Heads  of
 State  to  be  waiting  to  receive  any
 Vv.  I.  P.  who  might  be  passing
 through?  This  is  not  done.  And  after
 all  if  we  were  to  discuss  a  very
 serious  matter  with  the  head  of  that
 country,  a  man  like  Jomo  Kenyatta;
 should  we  not  prepare  the  ground?
 Our  ambassador  is  absolutely  at
 fault.  Right  from  A  to  Z,  he  had  not
 made  any  preparation  about  any-
 thing  and  gave  no  intimation  to  this
 country’s  Government,  This  is  a
 matter  for  which  certainly  this  Gov-
 ernment  is  answerable,  Is  there  any finesse  in  the  External  Affairs  Minis-
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 [Shri  H.  N.  Mukerjee]
 try?  No  finesse  at  all,  no  kind  of  strike  the  imagination  of  our  people
 refinement,  no  sophistication  and  no
 understanding  of  what  goes  on  in
 international  relationship,  That  is
 what  got  us  into  the  soup,  not  the
 discourtesy  of  a  man  like  Jomo
 Kenyatta,  We  should  be  very  care-
 ful  and  should  not  try  to  alienate
 people.  by  saying  all  kinds  of  things
 which  are  not  true.

 In  an  excess  of  nationalist  zeal,
 some  of  us  are  developing  a  kind  of
 persecution  complex  in  relation  to
 our  neighbours.  The  uproar  over
 Kachathivu  is  too  petty  an  issue  to
 quarrel  over..  (Interruptions.)  We
 are  so  harassed  by  hostile  neigh-
 bours  that  we  see  the  thin  end  of  the
 expansionist  wedge  everywhere,  It  is
 wrang,  Everybody  in  Ceylon  is  not
 an  Indophil,  there  are  Indophobes  as
 well.  We  should  be  very  careful  in
 regard  to  Ceylon;  we  should  have  a
 eivilised  formula  to  settle  these
 matters.  without  delay.

 Along  with  the  Afro-Asian  mem-
 bers  of  the  Commonwealth,  let  us  de-
 cide  at  once  to  give  an  ultimatum  to
 Britain  that  we  have  decided  to
 leave  the  Commonwealth.  It  is  not
 a  help  but  a  hindrance  to  our  inde-
 Pendent  functioning  in  world  affairs,
 There  is  no  advantage,  inspite  of  our
 Prime  Minister  saying  that  we  derive
 some  advantage  from  our  association
 with  the  Commonwealth.  There  are
 blatant  disadvantages  floving  from
 such  things  as  the  operation  of  Bri-
 tish  capital  in  India  and  such  ins-
 tances  as  British  capitalists  coming  to
 Calcutta  and  asking  for  pig  money  in
 exchange  for  the  junk  called  the
 tramway  system  of  that  city.

 uw  we  want  our  India  to  grow  “n  the
 basis  of  a  largely  self-reliant  economy.

 @e  know  where  to  turn,  to  the  social-
 {st  countries  who  befriend  us.  and
 not  to  the  western  countries  as  the
 UNCTAD  conference  showed  50  very
 clearly.  And  if  we  want  the  Prime
 Minister  should  trv  to  understand  it-—
 qualitative  leap,  inte  a  better  future
 we  have  to  take  a  step  which  would

 and  of  the  world.  She  may  not  remem-
 oer  it  but  Mr.  Hanumanthaiya  should
 remember  it;  Mrs.  Vijaya  Lakshmi
 Pandit  knows  it  very  well:  when  in  the
 days  before  freedom  there  was  a_  dis-
 pute—and  you  know  it—about  complete
 independence  and  dominion  status.
 some  people  used  to  say  they  were  the
 same  thing  and  Jawaharlal  Nehru  and
 Subhas  Chandra  Bose  would  say  that
 we  want  to  have  a  break  with  the  past
 and  that  is  why  we  want  complete  in-
 pendence  even  though  dominion  status
 might  be  the  same  thing:  a  break  with
 the  Commonwealth  following  upon
 Asian  immigration,  following  upon  the
 White  people's  crusade,  the  new  -fangied
 crusade  of  the  white  minority,  of  ex-
 ploitation  against  the  black  and  other
 coloured  people:  that  would  be  a  tre-
 mendous  act  of  courage  and  of  spirit
 and  that  is  what  we  want  to  see.

 To  put  our  own  house  in  order.  we
 have  first  of  all  to  restore  and  fortify
 friendly  relations  with  our  neighbour
 countries  including,  of  course,  Pakistan
 and  China.  Whatever  the  provocations
 in  this  regard,  new  initiatives  are  want-
 ed  in  spite  of  chauvinism  raising  its
 head  amongst  us,  in  spite  of  not-an-
 inch-of  territory-champions  who
 would  like  Indiatotake  on  not  only
 our  neighbours  but  also  the  Nagas,  the
 Mizos  and  God  knows  what  other
 oeople.  We  cannot  do  that.  There-
 fore,  it  is  good  that  with  Pakistan  some
 progress  had  been  made  recently  over
 telecommunication  and  talks  over
 Farakka,  for  instance.  But  so  much
 more  needs  to  be  done.

 I  come  from  a  part  of  India  where
 we  speak  Bengali.  A  majority  of  Ben-
 Gali-speaking  people  who  live  in  India
 and  Pakistan  are  Muslims.  I  cannot
 get  it  out  of  my  way  of  thinking  that
 afer  all  between  the  Hindus  and  Mus-
 lms  in  this  country  the  barrier  which
 aas  arisen  lately  must  go  by  whichever
 methods  we  have  to  adopt  and_  to-day
 we  hear  the  cry  of  anguish  from  the
 minorities  in  different  parts  of  the
 sountry.  This  is  the  moment,  this  is
 the  historic  moment,—if  we  have  any
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 teeling  for  history—this  is
 the  time  when  -ypu  should
 take  very  special  initiatives  in
 order  to  gettle  our  problems  with  Pak_
 istan.  This  is  the  moment  when  we
 should  not  go  about  taking  demagogic
 advantage  of  some  indiscretion  com-
 mitted  by  8  man  like  Sheikh
 Abdullah  who  ‘was  released
 only  in  order  to  help  new
 initiatives  in  order  to  have  a  settle-
 ment  over  Kashmir  and  a  settlement
 between  India  and  Pakistan  as  a
 fesult  of  it.  This,  therefore.  is  the
 eosition.  Let  us  not  merely  play  to
 the  chauvinist  gallery.  Let  us  not
 @libly  say  things  which  do  not  help  us.

 I  am  concluding  in  a  couple  of  minu-
 tes.  I  want  only  to  say  that  in  regard
 to  Pakistan,  in  regard  to  China,  in
 tvegard  to  everything,  we  have  a  habit
 now  of  having  a  pose  of  righteous  in-
 nocence.  The  world  does  not  under-
 stand  us,  but  we  understand  ourselves.
 “Know  thyself”;  that  was  the  teaching
 of  the  ancients.  We  do  not  understand
 ourselves  but  we  give  ourselves  a  cer-
 tificate.  The  whole  world  does  not
 understand,  but  we  have  a  nose  of
 righteous  innocence.  Something  must
 be  wrong  somewhere  when  the  world
 misunderstands  us  so  often  and  with  a
 spirit  of  humility  we  should  try  to
 settle  the  problems  with  cur  neigh-
 bours.

 So  much  has  been  stated  about  nu.
 clear  proliferciun.  I  would  only  say
 this:  this  is  a  country  which  does  not
 sign  on  the  dotted  line’  This  is  a
 country  which  need  not  sign  this  pro-
 liferation  treaty.  This  is  2  country
 which  goes  on  carrying  on  its  cam-
 paign  for  nuclear  disarmament.  We
 have  time;  in  August  968  there  is
 g0ing  to  be  a  conference;  before  that
 let  us  press  for  muclear-free  zones.
 Let  us  carry  on  this  campaign  and  let
 us  say  we  do  not  sign  on  the  dotted
 line.  If  we  are  alone  we  shal]  be
 alone.  We  need  not  sign  this  nucitear
 proliferation  treaty.

 Ihave  no  time  to  refer  to  other
 things.  I  would  have  very  muth  liked
 to  refer  to  that  very  delectable  subject
 the  subject  of  the  operations
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 many  4@istinguished  occupants.  But
 adbody  in  India  or  in  Engtand  has  ever
 had  a  good  word  about  tne  working  of
 the  Indian  High  Commission  there
 which  even  in  its  structure  has  so  many
 aefects  which  have  so  often  been  cis-
 cussed  in  this  cuntry.

 I  wanted  also—but  I  have  no  time—
 to  refer  to  the  strange  case  of  a  new
 international  city  called  Auroville
 which  is  to  be  built  somewher2  near
 Pondicherry  by  some  internationalists
 in  and  around  the  Aurobindo  Ashram.
 I  have  nothing  against  the  Ashram,  but
 I  do  not  like  the  idea  of  an  internation-
 al  city  being  put  up  by  9eople,  perhaps
 uprooting  many  indigenous  ishabitants
 and  having  their  beano,  their  jambo-
 ree,  and  God  knows  what.  We  ought
 to  know  a  great  deal  more  about  this
 business,  but  we  don’t.

 I  wanted  also  to  refer  to  what  I  con-
 sider  to  be  the  utterly  immoral!  refusal
 of  the  Government  of  this  country  to
 give  full  diplomatic  recegnition  to  the
 German  Democratic  Reoublic,  with
 which  we  have  so  many,  fruitfui  and
 honourable  contacts—cultural,  com-
 mercial  and  otherwise.  I  want  the
 House,  however,  particularly  to  concen-
 trate  on  the  most  pressing  issue,  which
 is  now  almost  a  categorical  imperative,
 the  issue  of  our  leaving  the  common-
 wealth.  I  wish  the  Prime  Minister  rea-
 lises  that  the  wishes of  our  people  and
 the  interests  of  our  people  require  that
 we  leave  the  Commonwealth  and  by
 that  act  of  courage,  of  understanding
 and  of  spirit,  we  unleash  new  forces
 with  the  help  of  which  alone  could  we
 reconstruct  our  country  nearer  the
 heart’s  desire  of  our  people.

 SHRI  K.  R.  GANESH  (Andaman  and
 Nicobar  Islands):  Sir,  what  constitutes
 the  brightest  spot  in  the  world  situation
 today—the  situation  in  Vietnam—has
 been  described  by  the  foreign  policy
 ideologist  of  the  Swatantra  Party,
 Mr,  Masani,  in  a  pathetic  and  moan-
 ing  manner.  This  House  salutes
 the  people  of  Vietnam  for  their  brave
 unprecedented  and  historic  struggle
 against  a  powerful  aggressor.  This
 House  also  salutes  the  heroic  democra-
 tic  people  of  USA  who
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 compelled  President  Jhon-
 son  to  change  his  war-like
 Policies.  This  brightest  situation  in  the
 world  today  has  been  described  by  Mr.
 Masani  as  a  very  bleak  situation,  in
 which  the  American  foreizn  policy  bas
 reverted  to  isolationism.  I  have  heard
 Mr.  Sondhi  saying  that  the  future  talks
 between  the  people  of  Vietnam  and  the
 Amtrican  Government  should  be  held
 in  Delhi.  Of  course,  we  wil!  be  very
 proud  to  have  our  capital  as  the  venue
 for  this  talk  to  end  this  massacre  in
 Vietnam.  But  what  he  forgets  is  that
 the  two  people  in  this  drama  are  the
 Vietnamese  people  and  the  American
 people.  It  is  very  presumptuous  on  our
 part  to  ask  the  Government  of  India  to
 take  the  initiative  or  to  have  the  talks
 in  Delhi,  because  by  saying  that  Mr.
 Sondhi  forgets  that  the  basic  fact  of  the
 victory  of  the  Vietnamese  people  has
 been  their  struggle,  unprecedented  and
 undaunted,  which  has  compelled  the
 American  Government  to  have  talks
 with  them.  It  has  been  the  swan-song
 of  almost  all  opposition  groups  to  deni-
 grate  this  country  and  ६0  create  a  pic-
 ture  that  our  image  in  the  world  has
 slumped.  They  catch  ev2ry  small  inci-
 dent  to  buttress  their  immature  psycho-
 logical  theory  that  our  image  in
 the  world  has  slumped.
 This  time  they  had  this  affair  in  Kenya.
 Now,  what  is  the  reality  of  the
 situation?  Throughout  the  20  years
 of  our  independence,  even  after  the
 death  of  our  illustrious  leader,  Shri
 Jawaharlal  Nehru,  this  country
 has  played  a  positive  role;  maybe,
 sometimes  a  halting  role,  may  be  some-
 times  a  role  in  which  we  had  to  hesi-
 tate  because  of  the  complexities  of  our
 problem  but,  by  and  large,  this  coun-
 t
 v

 has  played  a  positive  role  in  world
 affairs.  They  would  not  mention  West
 Asia  because  that  does  not  suit  them.
 Even  now.  whether  it  is  the  struggle
 against  racialism,  whether  it  is  voicing
 the  wrath  of  the  African  people  against
 the  barbarities  committed  in  Rhodesia,
 or  any  other  matter  of  internatior.al
 importance,  this  country  has  played  a
 positive  role.

 have

 Every  country  has  internal  troubles;
 not  only  India.  Even  a  big  country
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 like  China,  with  its  monolithic  struc-
 ture  of  society,  had  its  own  internal
 trouble;  there  was  a  civil  war.  Even
 a  big  country  like  United  States  had
 internal  trouble,  the  racial  trouble
 which  almost  compelled  the  haughty
 President  of  the  United  States  to
 change  war  policies.  There  is  some  sort
 of  trouble  in  Eastern  Europe  and  there
 is  trouble  in  Great  Britain.  N»  coun-
 try  in  the  world  is  free  from  trouble.
 We  are  a  big  country,  a  ‘arge  country,
 a  slave  country  for  the  last  200  years.
 So,  the  complexities  and  range  of  our
 troubles  are  far  wider  and  more  com-
 plicated  than  that  of  many  other  coun-
 tries.  But  to  create  a  picture  that
 the  image  of  India  has  slumped  in  the
 world  is  far  from  the  reality.  The
 opposition  will  pick  up  one  instance  in
 Kenya.
 5°57  brs.

 {Sarr  G.  5.  DHILLON  in  the  Chair]
 They  will  not  mention  that  cne  of  the
 great  leaders  of  one  of  the  two  super-
 powers  just  visited  this  country  and
 had_  discussions  with  our  Prime
 Minister,  that  the  President  of  another
 big  non-aligned  country  recently
 visited  this  country  and  many  other
 leaders  of  international  repute  have
 visited  India.

 One  major  question  which  we  will
 have  to  decide  is  the  question  of  the
 non-proliferation  treaty.  Our  stand
 on  this  question  has  been  clarified  by
 the  Prime  Minister  in  her  statements,
 which  corresponds  to  the  basic  interest
 of  this  nation.  Throughout  the  history
 of  free  India’s  foreign  policy,  this  coun-
 try  has  stood  for  complete  disarma-
 ment,  for  outlawing  of  war  as  an
 instrument  of  settling  international  Gis-
 putes  and  for  banning  all  nuclear
 weapons.  We  have  also  unilaterally
 declared  that  we  shall  not  produce  the
 atom  bomb.  But  we  reserve  the  right
 to  decide  the  kind  of  weaponry  which
 this  country  might  need  ar  a  given
 situation  or  on  given  circumstances.
 We  shall  use  atomic  energy  for  peace-
 ful  purposes,  because  we  do  not  want
 to  be  left  out  in  the  nuclear  age.  Also,
 we  do  not  want  to  reduce  ourselves
 to  second-class  citizenship  in  the
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 international  arena,  because,  we  may
 be  poor  today,  we  may

 236
 ve  complex

 problems,  but  the  fact  remains  that  the
 bigness  of  our  country,  the  vastness
 ‘of  our  area,  our  size,  our  tradition,  our
 history,  because  of  all  this  we  are
 destined  to  play  a  very  significant  role
 da  world  affairs.  The  non-proliferation
 treaty,  of  course,  suffers  trom  certain
 defects  that  some  of  the  nuclear

 powers  are  not  participating  in  the
 signing  of  this  treaty,  that  the  nuclear
 powers  will  continue  to  raanufacture
 bombs  and  non-nuclear  powers  can-
 not  produce  or  acquire  the  nuclear
 ‘weapons.
 6  hrs.

 Therefore  I  submit  that  we  need
 not  have  any  rigid  stand  on  the  treaty
 and  we  should  make  all  efforts  to
 change  the  treaty  in  its  clauses  in  the
 direction  which  serves  the  basic  inte-
 rest  of  our  country.  In  the  interest
 of  freedom  of  decision  at  any  given
 moment  of  time  to  decide  whether  we
 should  have  the  bomb  or  not  although
 this  country,  before  any  other  country
 in  the  world,  has  declared  that  we  do
 not  wish  to  produce  atom  bombs  and
 on  the  basis  of  our  national  security
 we  should  take  a  decision  wihch  does
 not  bind  India  to  any  course  of  action
 which  will  infringe  our  independence
 of  action.

 Of  course,  Shri  Masani  has  re-
 ferred  to  the  nuclear  umbrella  and
 moaned  about  it,  this  country  will
 never  accept  a  nuclear  umbrella  from
 whichever  side  it  comes,  because........

 SHRI  PILOO  MODY:  Umbrellas  are
 out  of  fashion.

 SHRI  K.  R.  GANESH:  we  do
 not  want  to  be  sold  to  any  of  the
 super-powers,  because  we  do  not  want
 any  bases  on  our  territory,  because
 we  want  to  learn  the  lessons  that  if
 a  small  country  like  Vietnam  =  can
 stand  agains  the  mightiest  world
 power  and  a  combination  of  other
 powers  this  big  country  can  also
 stand  on  its  own  legs  and  defend  it-
 self  as  we  have  endeavoured  to  defend
 ourselves  against  China  and  have
 rebuffed  Pakistan.

 Another  matter  referred  tc  here  was
 the  question  of  the  South  East  Asia
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 Treaty  Organisation  or  the  formation
 of  a  bloc.  Here  also  the  hon.  repre-
 sentative  of  the  Swatantra  Party
 moaned  for  the  withdrawal  of  Britain
 from  the  Indian  Ocean.  It  should  be
 a  great  historica]  event  that  the  rem-
 nants  of  the  Briish  Empire  are  vanish-
 ing,  at  least  directly  vanishing  from
 the  shores  of  the  South  East  Asian
 countries.  At  a  time  when  the  NATO,
 the  SEATO,  the  Warsaw  Pact  and  the
 block  of  countries  that  fought  in
 Vietnam—all  these  military  all:ances
 ——have  vanished  and  have  proved
 to  be  ineffective  in  either  defending
 any  country  or  giving  security  to  any
 country,  at  such  a  time  to  ask  thts
 country  to  join  a  block  of  countries  for
 the  security  of  the  South  East  Asia
 region  is  to  take  us  back  and  to  ask
 this  eountry  to  adopt  policies  which
 have  failed  in  the  world.

 Shri  Masani  mentioned  that  these
 countries  want  us  to  join  but  they  are
 not  waiting  for  us  to  join  and.  there
 fore,  we  should  join  them.  What  he
 forgets  is  that  if  China  has  to  be
 opposed——-I  am  not  using  the  words
 “containment  of  China”  because  it  is
 a  dangerous  phrase  and  this  is  a  dan-
 gerous  policy  which  has  failed  formerly
 and  will  fail  again——if  Chinese
 aggressiveness,  Chinese  -hauvinism  and
 Chinese  subversion  of  democratic  re-
 gimes  have  to  be  opposed,  then  there
 are  only  two  countries  in  Asia,  Japan
 and  India,  who  alone  can  do  it.

 36°@4  brs.

 (Mr.  Deruty-Speaker  in  the  Chair]

 There  is  no  use  talking  of  smaller
 countries  which  cannot  stan  and
 which  could  not,  with  all  theiz  reseur-.
 ces  and  with  all.  the  resources  of
 America,  succeed  in  Vietnam.  They
 are  not  going  to  succeed  as  far  as
 China  is  concerned.

 Another  thing  is  that  this  military
 alliance  which  is  proposed  to  be  for-
 med  will  have  no  validity  uniess  it  is
 buttressed  by  one  or  the  other  of  the
 big  powers  because  without  that  suffi-
 cient  military  strength  these  countries



 2345  0.6.  (Min.  of

 [Shri  K.  R.  Ganesh]
 cannot  succeed  in  forming  a  viable
 military  alliance.  The  only  wzy  now
 for  the  countries  of  South  East  Asia  is
 to  develop  their  own  zrmed  strength
 and  their  own  economie.  and  to  create
 a  society  which  can  stand:up  to  any
 aggression  whether  it  is  from  the
 imperialist  powers  or  from  China.

 Towards  this  end,  the  policies  of
 this  country  and  the  countries  of  the
 South-East  Asian  region  aust.  be  to
 develop  their  own  internal  strangth,
 have  a  viable  economy  and  a  democra-
 tic  regime  which  is  the  only  stable
 guarantee  in  the  world  today,  when  we
 have  that  all  blocs  of  alliances  have
 been  smashed.

 There  are  two  or  three  more  things
 I  would  like  to  mention.  I  commend
 that  we  recognise  the  G.D.R.  because
 we  have  very  many  ties  with  that  cour-
 try  and  that  we  have  trade  relations
 with  them.  The  German  Democratic
 Republic  is  the  first  anti-fascist  and  is
 the  first  peaceful  regime  in  the  aggres-
 sive  German  soil.  It  is  not  that  if  we
 recognise  the  German  Democratic
 Republic,  the  re-unification  of  Germany
 wil]  be  hampered  because  the  ques-
 tion  of  re-unification  of  Germany
 is  a  much  larger  question  and  it  is
 linked  up  wit  the  attitude  of  big  powers
 and  it  is  in  our  own  interest  that  we
 also  have  diplomatic  relations  with
 East  Germany.

 I  would  also  commend,  coming  to
 Prime  Minister,  that  she  should  with-
 draw  from  the  obsolete  Commonwealth
 of  Nations  because  this  Common-
 wealth  of  Nations  has  failed  us  time
 and  again.  It  is  of  no  us2  to  us.  It
 has  vanished;  the  British  Empire  has
 vanished.  Whatever  little  we  could  get
 from  the  Commonwealth  of  Nations  !s
 no  longer  there.

 SHRI  UMANATH  =  (Padukkottal):
 Mr.  Deputy-Speaker,  Sir,  an  appraisal
 of  the  foreign  policy  of  the  Government
 will  be  most  unrealistic  if  it  is  unre-
 lated  to  one  of  the  most  world  shaking
 events  of  the  post-war  period  which
 we  are  witnessing  today,  namely,  the
 recent  developments  in  Vietnam.  In
 face  of  these  developments,  Mr.
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 Johnson  has  announced  the  partial
 cessation  of  bombing  and  withdrawl
 from  the  contest  in  the  forthcoming
 American  elections.  This,  in  my  view,
 is  certainly  an  admission  of  a  major
 setback  to  the  American  colonialist
 war  in  Vietnam.

 As  soon  as  he  became  the  President,
 Mr.  Johnson  challenged  and  declar-
 ed  that  he  would  do  what  Truman,
 Eisenhower  and  Kennedy  could  not  do,
 namely,  bringing  the  tiny  people  of
 Vietnam  to  their  knees.  Towards  this
 abjective,  mass  bombings  were  resorted
 to.  In  addition  to  793,000  puppet  ano
 Other  troops,  he  pumped  in  55,000
 American  troops.  An  entire  Navy  ena
 Air  Force  equipped  with  nuclear  war-
 heads  were  stationed  by.  While  our
 own  entire  national  income  amounted
 to  20  billion  doHars,  Mr.  Johnson
 pumped  in  40  billion  doilars,  i.e.  double
 our  national  income  in  1967-68  alone.
 All  these  acted  only  as  ghee  in  the  tire.

 The  result  was  casualties  89076  all
 along  the  line  in  the  war  machine  of
 the  Americans  from  bottom  tc  top——
 I  would  not  say  from  tcp  to  bottom.
 The  first  major  casualty  was  the  Jakhs
 of  American  soldiers  killed  or  wounded.
 Next  in  the  queue  was  the  Defence
 Secretary  of  7  years’  standing,  Mr.  Mc
 Namara,  who  was  kicked  up  to  the
 post  of  the  President  of  the  World
 Bank.  Next,  in  turn.  in  the  casualty
 list,  was  Mr.  Westmoseland,  the
 Commander-in-Chief  of  the  American
 forces  in  Vietnam  who  was  kicked  up
 to  become  the  Chief  of  Staff  in  Wavh-
 ington.  The  dollar  that  is  the  very
 foundation  of  American  imperialism
 was  pusheq  to  the  precipice,  about  to
 be  kicked  down.  But  the  biggest
 casualty  of  all  was  the  candidature  or
 Mr.  Johnson  himself.  We  have  heard
 of  devaluation  of  the  rupee,  the  pound,
 etc.  But  in  America,  it  was  President
 Johnson  who  was  devalued.

 I  hope  you  will  agree  with  me  now  at
 least  that  notwithstanding  its  atomic
 teeth,  American  imperialism  was  after
 all  a  paper  tiger.  That  is  the  power
 of  a  people  fighting  for  liberation  and
 unification  under  the  leadership  of
 Communist  Party.  Here  I  will  be
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 failing  in  my  duty  if  I  don’t  draw  the
 attention  of  this  House  tosthe  fact  that
 Mr.  Masani’s  Indian  frontiers  which
 were  on  the  banks  of  Mekong  river  in
 Vietnam  lay  dead  and  _  buried  deep,
 unnoticed,  unsung  and  unwept.
 My  deep  condolences  to  Mr.  Masani
 and  the:  Swatantra  Party  for  the  pre-
 cious  loss  that  they  nave  suffered  ir
 this  way.  In  this  entire  glorious
 episode’  the  Government  of  India’s  role
 has  been  disgraceful.  At  no  silage  did
 it  dare  demand  the  withdrawal  of
 American  troops.  On  the  other  hand,
 the  Prime  Minister,  on  one  occasion,
 called  upon  both  sides  to  step  war-like
 acts,  thereby  justifying  the  presence  of
 American  troops  as  long  8s  the
 National  Liberation  Front  dces  not
 stop  its  liberation  struggle.  That  is
 the  implication.  At  the  dictates  of  the
 Government  of  the  United  States,
 Government  of  India  stépped  all  trade
 with  North  Vietnam,  while  maintaining
 a  steady  supply  of  trucks  to  Vietnam,
 which  could  Be  used  for  mffitary  pur-
 Pose  as  well..........

 AN  MON.  MEMBER:  No,  no.

 SHRI  UMANATH:  You  are  not  there
 to  see  whether  the  trucks  ure  being
 used  for  military  purpose  cr  not.

 While  the  Government  of  India  pro-~
 hibited  all  books  containing  American
 atrocities  on  the  freedom  fighters,  its
 heart  bled  white  at  the  sight  of  the
 sufferings  of  the  puppet  troops  and  sent
 medicines  worth  Rs.  10,000  to  bandage
 their  bruises.

 Let  us  take  the  latest  instance.  The
 demand  of  the  Democratic  Republic  of
 North  Vietnam  has  been  total  ana
 unconditional  cessation  of  bombing.
 The  Government  of  India  has  been  say-
 ing  that  they  support  this  demand.
 Mr.  Johnson  says  that  he  will  con-
 tinue  to  bomb  certain  areas,  and
 would  consider  the  question  of  total
 cessation  on  condition  that  the  North
 Vietnam  Government  comes  forward
 with  actions  which  he  considers  match-
 ing.  It  is  obvious  that  this  is  par-
 tial  and  conditional  conduct.  He  is
 going  to  send  another  3.000  troops.
 And  yet,  the  Government  of  India
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 which  said  that  it  supported  total  and
 unconditional  cessation  of  bombing,
 suddenly  resiles  trom  this  position  and
 tushes  to  the  Press  to  support  this
 Johnson’s  last-ditch  manoeuvre.

 Sir,  the  freedom  fighters  of  Vietnam
 have  made  their  postion  clear.  For
 any  peace  telks  with  the  Government
 of  North  Vietnam,  there  must  de  total
 and  unconditional  cessation  of  bomb-
 ing.  And,  secondly,  for  a  settlement  of
 the  Vietnam  problem,  the  only  basis
 could  be  the  >-puint  programme  of  the
 North  Vietnam  Government  and  the
 4-point  programme  of  the  National
 Liberation  Front,  whose  essence  is  with-
 drawal  of  American  troops  snd  leaving
 the  Vietnam  fasue  to  the  Vietnamese
 themselves  to  settle.

 Is  the  Government  prepared  even
 now  to  come  forward  to  support  these
 demands  of  the  freedom  fighters?  Or
 is  it  going  to  wait  for  the  next  word.
 from  President  Johnson?

 Coming  to  the  West  Asian  situation.
 what  is  the  meaning  of  the  latest  I:reeli
 attacks  into  Jordanian  territory  with
 tanks,  guns  and  air  Force?  Time  and
 again,  Israel  has  declared  its  objective
 of  creating  Greater  Israel.  Israel  has
 decided  to  arnex  the  areas  under  its
 present  occupation  towards  the  crea-
 tion  of  Greater  Israel.  This  is  con-
 firmed  by  the  following  statement  of
 the  Israe]  Foreign  Minister  on  l4th
 September,  +1967,  as  reported  in  the
 Keesing’s  Contemporary  Archives:

 “The  Middle-East  Map  which
 existed  befnre  June  5th  has  teen
 irrevocably  destroyed.  The  only
 alternative  to  the  present  cease-
 fire  lines  are  freely  negotiated
 new  frontiers.”

 This  is  Israel  Foreign  Minster's  state-
 ment.

 In  pusuance  of  this  annexationist
 campaign,  Israel  has  tzken  over  the
 Sinai  oilfields—some  outright  and

 some  in  partnership  with  Italian  ENI
 Company—and  are  operating  the  same,
 to  take  away  50.000  barrels  a  day.
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 United  States  is  a  treacherous  party

 ‘to  this  annexation  because  it  is  they
 who  are  supplying  equipment  for  drill-

 ding  and  production.  So  also  steps  are
 taken  to  annex  Jordanian  part  of  veru-
 salem,  revenues  from  which  amounted
 to  40  per  cent  of  Jordan's  total  revenues.
 With  justified  anger  and  inspired  by
 patriotism,  the  people  in  the  occupied
 areas  are  resisting  this  unnexationist
 move.  The  extent  of  this  resistance  can
 be  imagined  from  the  fact  that  two-

 ‘third  of  Jordan’s  population  is  under
 Israeli  occupation.  It  is  this  patriotic
 resistance  that  is  named  guerilla  :aids
 and  ceasefire  violations  by  Israel.
 President  De  Gaulle  confirmed  this  at
 a  Press  Conference:

 “On  the  territories  she  has
 -captured,  Israel  is  organising  an
 occupation  that  cannot  be  carried
 out  without  oppression,  repression
 and  expulsions  and  a  resistance  is
 developing,  which  Israel  in  her
 turn  calls  terrorism.”
 This  also  demands  that  the  Gov-

 ‘ernment  of  India  stand  four  square  on
 the  side  of  the  patriotic  Arabs,  with-
 out  any  compromise,  whatsoever,  hoth
 inside  and  outside  the  United  Nations.

 I  now  come  to  our  South  Asian
 neighbours.  A  new  commodity  is  for
 sale  in  the  Indian  market,  viz.,  South
 Asian  Defence  Alliance.  Mr.  Masani
 tried  to  sell  this  idea  in  this  House.
 India  is  asked  to  fill  the  vacuum  that
 will  be  created  by  the  withdrawal  of
 British  troops  from  South  Asia.  Sir,
 this  idea  is  neither  Indian,  nor  natio-
 nal  nor  original.  It  is  a  borrowed
 idea.

 In  February  this  year,  a  Seminar  was
 organized  at  Jaipur  with  the  ostensible
 Purpose  of  discussing  the  foreign
 policies  of  South  East  Asian  States,  but
 with  the  real  intent  of  _  selling
 Mr.  Masani’s  idea.  Prof.  Morgenthau
 of  Chicago  University  opened  the
 Seminar  on  an  anti-China  note.  The
 cat  came  out  of  the  bsg  when  one
 Mr.  Verma  read  a  paper  fa\ouring  a
 South  Asian  Defence  Alliance.  Fortu-
 nately,  the  patriotic  insinct  among

 ‘the  inteVectuals  who  attended  the
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 seminar  asserted  and  the  portagonists
 of  this  idea  were  reduced  to  a  minority.
 The  game  of  the  organisers  and  _  their
 patrons  was  thus  defeated.  And  do

 you  know  who  patronised  the  seminar?
 It  was  the  same  discredited  CIA-financ-
 ed  Asia  Foundation  and  the  CIA  con-
 tributed  Rs.  -10,000/-  for  this  Seminar
 through  this  Foundation.  Mr.  Heggie,
 the  notorious  CIA  agent  wes  rresent
 at  the  Seminar  for  four  jays  waiting
 to  harvet  the  fruit  of  South  Asia
 Defence.  What  Mr.  Masani  tried  to  sell
 to  this  House  is  pure  American  stuff
 —CIA  stuff.  But  Mr.  Birla,  in  the  last
 week’s  FICCI  meeting  echoed  the
 same  idea  thus:

 “The  decision  of  the  British
 Government  to  withdraw  forces
 east  of  the  Suez  by  97l  should
 inter  alia,  have  a  bearing  on  our
 actions.  Perhaps,  these  British
 bases  in  the  global  context  are
 not  of  special  significance.  Even
 so,  situated  as  we  are,  we  must
 concern  ourselves  about  how  the
 vacuum  created  by  the  British
 departure  will  be  filled.  I  do  not
 suggest  that  we  should  step  in  to
 fill  the  vacuum  but  it  seems  pru-
 dent  to  investigate  the  possibili-
 ties  of  co-operating  in  this  matter
 with  like-minded  countries  in
 this  region,”

 [t  is  the  same  Mr.  Masani’s  idea  in
 another  form  he  has  put.  I  am  not
 at  all  worried  by  what  Mr.  Masani
 says,  but  I  am  certainly  worrie¢é
 when  Mr.  Birla  thinks  along  these
 lines,  because  Mr.  Birla  thinks  today
 what  our  Government  does  tomorrow.

 The  American  game  is  to  induce  an
 arms  race  in  this  area  so  that  Pakis-
 tan  and  India  will  ever  remain  de-
 pendent  on  America,  We  must  de-
 feat  this  game,  A  serious  under-
 standing  between  us  and  the  repre-
 sentatives  of  the  people  of  Kashmir
 including  Sheikh  Abdullah,  on  the
 basis  of  maximum  autonomy  to
 Kashmir.  will,  I  am  certain,  go  a
 long  way  towards  normalisation  of
 relationship  between  India  and
 Pakistan,
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 The  Government  of  India’s  policy
 with  regard  to  China  is”  gpearheaded
 by  the  containment  of  China  edge,
 Even  in  Australia,  a  country  which
 is  in  the  anti-China  alliance  there  is
 a  shake-up  in  their  conviction  in  the
 philosophy  behind  this  containment
 of  China  policy.  The  Canberra  cor-
 respondent  of  the  Statesman  writes
 on  the  26th  February  1968:

 “Mr.  Gorton,  the  Prime  Min-
 ister  of  Australia,  has  put  up  १
 fixed  price  on  the  Australian-
 American  alliance  which  was
 previously  a  corner-stone  of  Aus-
 tralian  defence  policy,  and  dis-
 carded  the  theory  that  Australia
 is  in  constant  danger  of  being
 swallowed  by  an  aggressive  ex-
 pansionist  communism  emanating
 from  Peking.”

 Sir,  this  is  the  position  that  the
 the  Statesman’s  correspondent  is
 writing  from  Canberra  and  yet, Mr,  Masani  advocates  and  our  Gov-
 ernment  wants  to  hold  on  to  a  theory which  even  anti-Communist  Austra-
 lia  is  said  to  have  discarded,  Perhaps, Mr.  Masani  and  the  Government  are
 more  loya]  than  the  king.

 The  so-called  containment  Policy has  meant  a  burden  of  Rs.  000  crores
 annual  defence  budget  for  us,  The
 containment  of  China  Policy  has  also meant  for  India  the  total  dependence on  the  United  States  of  America  for
 food,  for  aid,  for  military  hardware, ete.  I  consider,  Sir,  that  immediate exchange  of  ambassadors  between India  and  China  and  Tesumption  of trade  relations  constitute  important links  in  the  chain  that  will  lead  to Peaceful  and  mutually  acceptable solution  to  our  border  disputes.

 SHRI  M.  L.  SONDHI:  What  about liberation  of  Tibet?

 SHRI  UMANATH:  Sir,  the  very fact  that  many  countries  who  pat  our Government  on  the  back  for  its  con- tainment  of  China  Policy  are  them- Selves  moving  heaven  and  earth  to expand  their  trade  with  China,  even
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 though  they  do  not  have  diplomatic
 relations  with  that  country.  For
 example,  between  965  and  966 Canada  increased  its  trade  with
 China  by  72%,  —it  does  not  have
 any  diplomatic  relations—Japan  by
 32%,  Hong  Kong  by  16%,  West  Ger-
 many  by  50%  and  France  89
 62%.

 A  host  of  countries  like  France,
 Poland,  Belgium,  Japan,  the  German

 have  already  organized  their  indus-
 trial  trade  exhibitions  in  China.  The
 United  States  Department  report  to
 Congress  says  that  China’s  exports  to
 the  West  which  was  403  million  US,
 dollar  worth  in  1964,  increased  to
 8l  million  US  dollars  in  1966,

 Is  it  not  strange  that  a  host  of
 countries  with  no  diplomatic  rela-
 tions  and  even  though  separated  by
 vast  distance  from  China  are  able  to
 expand  their  trade  relations  with
 China,  whereas  in  our  case,  despite
 the  fact  of  the  existence  of  diploma-
 tic  relations,  despite  the  fact  of  both
 countries  being  neighbours  and  des-
 Pite  the  fact  of  a  crisis  in  our  inter-
 national  trade,  our  trade  with  China
 should  remain  at  Zero?

 I  understand  that  Mr.  Sathe,  our
 representative  in  China,  when  he  met
 our  Prime  Minister  recently,  stressed
 the  need  for  trade  arrangements  bet-
 ween  India  and  China.  I  also  under-
 stand  that  Mr.  Sathe  reported  that
 the  families  of  our  diplomatic  per- sonnel]  feel  so  secure  in  Peking  that
 none  wants  to  come  back,  All  these
 things  show  that  now  is  the  time  to
 seize  the  initiative  (interruption). I  am  stating  a  fact;  let  it  be  correct- ed  if  it  is  wrong.  It  is  time  that  we now  take  the  initiative  to  Propose  ex-
 change  of  Ambassadors  and  resume trade  relations.

 Sir,  the  latest  US-USSR  Draft  on
 Nuclear  Non-proliferation  Treaty  is
 8  cruel  hoax  on  the  sovereignty  of
 non-nuclear  nations  and  seeks  to  en-
 slave  the  non-nuclear  nations.
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 [Shri  Umanath]
 The  real  guarantee  against  nuclear

 danger  is  the  banning  of  the  produc-
 tion  of  nuclear  weapons  and  destruc-
 tion  of  stockpiles.  Dr,  Kothari,  the
 Chairman  of  University  Grants  Com-
 mission  was  right  when  ‘he  said:

 “The  excessive  attention  paid
 to  the  non-proliferation  issue
 ‘would  only  divert  attention  from
 the  main  problem  of  eompiete
 disatmament,  Non-proliferation
 treaty  would  act  as  a  diversion
 and  weaken,  if  not  undermine,
 the  forts  to  completely  ban
 nuelear  weapons,”
 The  Government  protests  now

 against  the  inadequacy  of  the  provi-
 sions  of  the  Treaty,  But,  if  the  writ-
 ings  in  the  Birla’s-paper  is  any  indi-
 cation,  it  is  likely  to  sign  the  same
 ultimately.  I  quote  from  Hindustan
 Times  which  says:

 “New  Delhi  should  prepare
 public  opinion  to  accept  the  in-
 evitable  and  secure  whatever
 international  guarantees  and
 other  compensatory  benefits  are
 still  obtainable  within  or  outside
 the  treaty,  in  return  for  its
 signature.”
 ‘And,  when  that  day  comes,  that

 would  be  the  day  when  this  Gov.
 ernment  woutd  have  doomed  this
 country’s  future  in  another  import-
 ant  sphere.

 Then,  I  come  to  the  question  of  the
 German  Democratic  Republic.  It  is
 what  is  called  the  Hallstein  Doctrine
 which  has  stood  in  the  way  of  our
 Government  recognising  GDR.  Re-
 cently  West  Germany  and  Rumania
 have  agreed  to  exchange  Ambassa-
 dors  and  open  diplomatic  relations,
 despite  the  fact  that  Rumania  has  re-
 cognised  GDR,  So  also  Yugoslavia.
 The  West  German  Government  had
 cut  off  diplomatic  relations  with
 Yugoslavia  sometime  back  on  the
 sole  ground  that  Yugoslavia  had  dip-
 lomatic  relations  with  G.D.R.  Now, West  Germany  has  restored  the  dip- lomatic  relations  with  Yugoslavia
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 despite  its  relations  with  GDR.  I
 want  to  know  since  when  this  Gov-
 ernment’s  policy  of  recognition  of  a
 country  is  being  detefmined  by  a.
 foreign  phitosophy.

 Then  I  come  to  the  question  of  the
 Fereign  tours  of  Ministers  I  think
 the  Government  must  have  seme
 morals  and  ethics  in  this  respect,  This
 question  of  taking  relatives  with
 Ministers,  especially  important  Min-
 isters,  when  they  go  to  foreign  coun-
 tries  should  be  considered  seriously.
 Shri  Morarji  Desai,  the  Deputy  Prime
 Minister  who  is  now  in  Manila  has
 taken  his  son,  who  is  a  business  man.
 along  with  him  to  Manila.  Earlier
 also  he  has  taken  his  son  who  is  a
 business  man  along  with  him  in  an-
 other  visit,  and  there  was  a  question
 also  which  was  raised  in  this  House,
 Now  I  understand—I  am  subject  to
 correction—that  Shri  Morarji  Desai
 the  Deputy  Prime  Minister  of  this
 country  has  taken  his  son,  who  is  8
 businessman  to  Manila  and  that  both
 of  them  are  there  now.

 SHRI  RANDHIR  SINGH  (Rohtak):
 He  took  him  as  Secretary,

 ‘SHRI  UMANATH:  I  _  understand
 that  m  the  UNCTAD  conference  the
 Philippines  representative  had  sug-
 gested  that  there  is  better  prospect  of
 trade  relations  between  Philippines
 and  India.  Shri  Morarji  Desai  has
 gone  there  and  his  son  has  acconm-
 panied  him  there,  to  take  advantage
 of  the  offer  of  the  Philippines  dele-
 gation  हतिते  conclude  particular  con-
 tracts  there.  I  understand  that  Shri
 Morarji  Desai’s  son  intends  to  go  to
 Fortrosa  also  from  Manfla.  Already,
 Shri  Mrarji  Desai’s  statement  on  the
 question  of  Formosa  has  created  some
 controversies  and  the  Prime  Minister
 had  to  make  a  statement,  clarifying that  our  policy  with  regard  to  For-
 mosa  has  not  changed.  Following
 that,  now,  when  the  Deputy  Prime
 Minister’s  son,  who  has  accompanied him  goes  to  Formosa,  it  will  be
 taken  to  mean  that  the  Deputy  Prime
 Minister's  ‘earlier  stand  with  regard
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 to  Formosa.  is  different
 es

 from  the
 Prime  Minister’s  stand  taien  in  this
 House,  on  Formgsa,  These  things
 should  be  stapped.

 SHRI  A.  K.  SEN  (Calcutta—North-
 west):  While  I  was  listening  to  the
 speech  of  the  hon,  Member  who  has
 just  concluded,  I  was  reminded  of  a
 sad  experience  which  we  had  been
 going  through  all  these  years,  namely
 that  during  our  debates  on  the
 foreign  policy  of  our  country  we  seem
 to  think  of  everybody  else  except
 our  own  country.  Viet  “am  is
 brought  into  the  picture;  East  Ger-
 many  is  brought  into  the  picture;
 China  is  very  much  boosted  up  by
 some,  but  poor  India  is  forgotten  by
 all,

 SHRI  M.  L,  SONDHI:  Not  by  all.

 SHRI  A.  K.  SEN:  I  am  talking  of
 these  who  criticise  Government
 policy.

 AN  HON  MEMBER:  Let  him  better
 talk  to  his  side.  He  is  going  out  of
 track  now,  as.  usual.

 SHRI  A.  K.  SEN:  If  my  '  hon,
 friends  have  the  patience  to  hear,  let
 them  hear.  We  have  given  them  a
 ‘patient  hearing.

 MR.  DEPUTY-SPEAKER:  Order,
 order.  This  kind  of  interruption  is
 not  fair,  (Interruptions)  I  would
 have  accommodated  Shri  Piloo  Mody
 if  he  wanted  to  speak....

 SHRI  PILOO  MODY:  My  leader
 has  said  the  last  word  on  the  subject.

 SHRI  A,  K.  SEN:  As  I  was  saying,
 the  problem  of  India  today  is  the
 problem  of  strength,  If  we  are  strong.
 we  shall  earn  the  respect  of  the
 world  and  the  problem  of  China  ana
 Pakistan  would  not  brook  a  moment's
 notice  and  yet  it  is  this  essentia!
 problem  which  we  are  not  seeking  to
 emphasise  over  and  over  again,  The
 more  we  emphasise  this  aspect  of
 strength,  the  better  it  will  be  for  us,
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 I  remember,  when  our  country  was
 attached  in  962  by  China,  how  the

 great  hand  of  Friendship  which  India
 extended  before  that  treacherous
 attack  across  our  borders  was  re-
 paid.  That  is  a  reminder  for  all  who
 still  plead  for  friendship  with  that
 cauntry  at  the  cost  of  our  dignity  and
 self-respect.  When  our  country  was
 attacked,  so  many  countries  for
 ‘whom  we  have  fought  and  beside
 ‘whom  we  had  stood  in  their  hour  of
 via]  had  not  raised  one  voice  of  pro-
 vest,  I  do  not  want  to  name  the
 wquntries,  countries  for  whom  we  have
 uot  spared  any  pain  in  the  past  to
 uupport  their  cause.  Go  to  Africa;  go
 to.  North  Africa,  and  go  to  South-
 Kast  Asia;  only  a  few  countries  stood
 by  us,  and  not  one  voice  condemned
 the  aggression  of  China.  The  reasun
 ‘was  that  the  might  of  China  had
 frightened  our  neighbours  so  much
 that  even  when  Pakistan  had  attack-
 ed  us  in  1965,  because  of  its  friend-
 ship  with  China  very  few  protests
 came  openly  on  our  side,  and  yet  we
 knew  that  justice  was  on  our  side
 and  we  know  very  well  that  we
 were  not  the  aggressors,  and  yet  in
 the  Security  Counci]  we  had  the  wen-
 derful  spectacle  of  that  very  country
 Jordan,  for  whom  we  have  been
 shouting  so  much  when  it  was  attack-
 ed  by  Israel  and  rightly  so,  voted
 against  us.  I  remember  I  told  the
 representative  of  Israel  when  I  met
 him  in  the  United  Nations  that  I  was
 surprised  at  his  behaviour.  He  did  note
 say  anything  then  but  he  only  suid
 ‘No,  sir,  we  want  you  to  be  friends
 with  Pakistan.  I  said  ‘Very  weli  so,
 but  we  shall  be  friends  only  with
 honour  and  not  by  =  sacrificing  our
 honour’.

 Therefore,  the  problem  of  foreign
 policy  is  the  problem  of  strength  and
 the  more  we  strengthen  ourselves,
 the  better  it  will  be  for  us  and  for
 posterity.  That  underlines,  therefore,
 the  need  for  strong  defence.

 SHRI  RANJ'T  SINGH  (Khaiila-
 bad):  And  the  bomb.
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 SHRI  A,  K.  SEN:  Bomb  or  08०
 bomb,  I  certainly  am  a  supporter  of
 those  who  fee]  that  the  time  has  come
 possibly  when  we  must  revise  our
 nuclear  policy....

 SHRI  RANJIT  SINGH:  Well  said.
 At  least  one  Member  from  that  side
 has  said  this,

 SHRI  A.  K.  SEN:....and  we  should
 decide  at  least  whether  or  not  we
 should  embark  upon  a  bold  policy  of
 defence  against  a  powerful  neigh-
 bour  which  is  making  no  secret  of
 its  design  to  pile  up  nuclear  weapons
 which  every  year  it  is  doing  in  in-
 creasing  quantities,  The  Nagas  are
 now  being  taken  to  China.  The
 Pakistanis  are  helping  them.  And  it  is
 an  open  secret  that  Pakistan  and
 China  have  entered  into  an  unholy
 alliance  against  us.  The  only  way  to
 meet  that  challenge  is  by  our  own
 strength.  It  is  not  by  crawling  on
 our  knees  before  Chind,  as  _  Shri
 Umanath  was  seeking  to  plead,  I
 hope  we  shall  all  be  dead  when  that
 time  comes  when  we  shall  decide  to
 crawl  on  our  knees  and  go  to  China
 and  say  ‘Sir,  we  ere  very  happy  to
 be  here’.  Let  that  day  come  to
 those  who  hail  the  advent  of  such  a
 day.  But  we  for  ourselves  would
 rather  die  with  our  children  and
 families  than  craw!  on  our’  knees
 before  China.

 It  is  true  that  we  had  in  the  past
 done  everything  possible  before  the
 Chinese  treacherous  attack  on  us  to
 be  friends  with  that  country.  I  re-
 member  the  tremendous  ovation  we
 accorded  to  Mr.  Chou  En-lai  when
 he  came  here.  I  remember  how  we
 suffered  the  rape  of  Tibet  because  we
 took  a  very  legalistic  view.

 SHRI  VIRENDRAKUMAR  SHAH
 (Junagadh):  Connived  at  it,

 SHRI  A.  K,  SEN:  Whether  we
 connived  at  it  or  not,  we  did  suffer
 such  an  ignominous  obliteration  of
 a  most  peaceful  country,  all  in  the
 name  of  internationa]  law  and  legal
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 sovereignty,  ‘Those  who  ery
 against  imperialism  ought  to  know
 that  China’s  claim  on  Tibet  is  based
 on  imperialist  aggression,  the  old
 Chinese  Empire  throwing  its  armies
 of  invasion  on.  Tibet  and  because
 that  imperialist  insignia  was  recog-
 nised  by  other  imperial  powers  in
 those  days  in  the  I9th  century,  we
 recognised  China’s  dominant  posi-
 tion  in  Tibet,  There  was  no  other
 claim,  there  was  no  moral  claim,  no
 legal  claim,  except  the  claim  of  a
 conquering  empire,

 Therefore,  as  I  said,  I  cannot  over-
 emphasise  the  problem  of  strength.
 Take  the  Arab  World,  the  African
 world.  I  have  seen  their  reaction
 when  I  went  there  after  the  Chinese
 attack,  I  am  very  sorry  to  say  that
 the  world  gets  impressed  with  the
 might  of  arms  even  now.  We  are
 very  proud  of  our  tradition  which
 puts  mind  over  matter,  which  values
 the  pen  in  preference  to  the  sword,
 and  we  have  followed  in  the  foot-
 steps  of  Gandhiji  and  Panditji  of
 having  friendship  and  comradeship
 with  all,  and  yet  when  we  were
 attacked,  we  found  to  our  surprise
 that  the  respect  we  should  have
 commanded  because  of  our  peaceful
 Philosophy,  because  of  our  friend-
 ship  for  the  whole  world  did  not
 have  that  echo  which  it  should  have
 evoked  when  we  were  in  danger  our-
 selves.

 That  again  reminded  us  that  there
 is  no  alternative  but  to  ७९  strong,
 Particularty  when  we  are  faced  and
 surrounded  by  enemies  all  around
 who  are  scheming  all  the  time
 against  us,  I  find  those  who  wink  at
 the  aggression  of  China  talk  about
 CIA  activities  in  Rajashan.  I  do  not
 care  what  the  CIA  does,  but  I  very much  care  what  China  does  on  our
 borders  with  money  and  with  people who  take  out  banners  hailing  China. I  have  seen  in  the  streets  of  Cal- cutta  myself  young  boys  and  girls from  colleges  waving  the  flag  of
 China  shouting  ‘  Mao  Tse-tung,  lal
 salam’.
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 SHRI  RANJIT
 something  about  it.

 SHRI  A.  K.  SEN:  I  wrote  to  the
 Home  Minister  that  our  legal
 armoury  is  not  yet  so  bankrupt  that
 we  should  suffer  the  insult  of  these
 treacherous  people  who  proudly
 paraded  ours  streets  taking  advant-
 age  of  the  liberty  our  laws  give  and
 the  rights  our  Constitution  confers
 on  them,  with  banners  of  China
 shouting  praise  of  Mao  Tse-tung.

 SHRI  VIRENDRA  KUMAR  SHAH:
 What  did  the  Home  Minister  do  about
 it?

 SHRI  M.  L,  SONDHI:
 not  arrest  them?

 SINGH:  Do

 Why  did  he

 SHRI  A.  K,  SEN:  Ask  him,  not  me,

 They  do  not  read  Gandhiji’s  works,
 they  do  not  read  Swami  Viveka-
 nanda’s  works,  they  do  not  read
 Aurobindo’s  works;  they  are  not
 worthy  of  perusal,  But  they  read
 Mao  Tse-tung’s  Red  Book  and  his
 philosophy.  And  they  are  quoted  in
 a  language  which  happens  to  be  my
 mother  tongue.  I  am  surprised  that
 my  mother  tongue  has  been  sullied
 by  being  made  the  vehicle  for  the
 propagation  of  this  philosophy  of
 that  country,

 I  was  told  by  Shri  Umanath  that
 we  should  quit  the  Commonwealth.
 Why?  The  Commonwealth  today
 does  not  represent  Britain.  There  are
 more  non-white  races  represented
 in  the  Commonwealth  than  white
 races,  It  is  true  that  the  Common-
 wealth  has  not  solved  anybody’s
 problem.  But  has  it  done  any  harm
 to  anyone?  I  remember  Panditji
 saying  when  he  was  alive:  I  am  one
 of  those  who  always  believed  in
 cohesion  of  these  forces  which  work
 for  a  common  end.  If  the  working
 does  not  achieve  ends  at  the  moment,
 that  does  not  mean.  that  cohesion
 must  be  given  up  for  good.

 Lastly,  about  Viet-Nam,  I  hope
 that  the  sympathies  which  this  coun-
 try  has  shown  for  the  people  of  Viet-
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 Nam  will  be  returned  when  we  are
 in  danger  and  the  days  of  agony  for
 Viet-Nam  are  over.  Because,  I  re-
 member  that  when  we  were  attacked,
 not  a  tear  was  shed  in  Viet-Nam  or
 anywhere  else  in  that  area;  it  will
 never  be  shed  perhaps.  I  think  thzt
 the  tears  that  we  shed  from  here  for
 South-east  Asia  swelled  some  rivers,
 the  Red  River  or  the  black  river  or
 whatever  it  is,  I  for  one  must  wel-
 come  the  new  change  in  the  Ameri-
 can  policy,  I  think,  My  Lord....
 (Interruptions.)  I  am  sorry;  I  do  the
 same  thing  there  sometimes,  I  say,
 Sir;  this  is  a  force  of  habit.  As  I  was

 remarkable

 and  the  Prime  Minister  deserve  con-
 gratulations  for  the  initiative  she  has
 taken  in  exploiting  the  new  change
 in  the  international  atmosphere  80
 that  India’s  lead  in  this  hour  of  need
 May  again  be  felt;  I  hope  we  did
 give  a  lead  in  954  when  peace  was
 brought  to  that  country,  I  hope  that
 this  remarkable  act  of  statesmanship
 which  Mr,  Johnson  has  shown  will
 be  reciprocated  everywhere....  (n-
 terruptions,)

 MR.  DEPUTY-SPEAKER  Mr..
 Mody  has  become  a  sort  of  distrac
 tion.

 SHRI  PILOO  MODY:  I  applaud
 when  somebody  talks  sense.

 SHRI  A.  K,  SEN:  I  envy  him;  he
 is  a  showmen  here.  He  steals  all  the
 attention  and  we  poor  People  ure  not
 looked  at  even  if  we  talk  sense.

 As  I  was  saying  the  Prime  Ministar
 needs  all  the  help  and  support  be-
 hind  her  and  I  hope  the  House  will
 not  deny  that  support  to  her  and  I
 wish  her  success  in  her  efforts.

 One  word  more  before  I  sit  down.
 A  lot  of  things  have  been  said  about
 Mr.  Bhagat’s  visit  to  Africa.  I  know
 how  well  he  has  done  and  I  know
 by  his  persuasiveness  he  has  done  a
 wonderful  job,  People  must  not  for-
 get  that  we  cannot  have
 on  our  own  in  Africa.  The  Africans
 have  a  mind  of  their  own  today  and
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 the  new  generation  of  Africans  have
 ‘certainly  come  to  think  that  there
 ‘are  some  fields  of  economic  life  where
 possibly  the  Indians  are  offering
 them  competition.  That  reality  must
 be  recognised.  We  could.  not  solve
 that  very  ticklish  problem  just  by
 preaching  our  own  terms  here  or
 ‘brandishing  our  lathis  here.  I  think
 it  needs  quiet,  persuasive  diplomacy.
 ‘Let  not  the  African  world  feel  that
 ‘India  is  trying  to  bully  them,  That  is
 ‘a  feeling  which  we  must  never  allow
 to  creep  into  the  African  mind.  The
 African  mind  is  a  very  touchy  mind
 and  they.  have  been  exploited  much
 more  than  ourselves  possibly.  Even
 today  there  are  parts  of  Africa  where
 seeds  of  exploitation  are  still  thriv-
 ing,  Therefore,  if  India  has  to  be
 the  champion  of  the  oppressed—we
 always  had  been—we  must  not  alien-
 ate  the  Africans  and  we  must  not
 ‘create  a  feeling  in  the  African  mind
 ‘which  is  not  there  that  we  tend  to
 care  for  our  own  interests  and  ride
 roughshod  over  the  genuine  interests
 and  grievances  of  the  Africans.  I
 congratulate  Mr,  Bhagat  for  he  has
 dane  an  excellent  job.

 MR.  DBPUTY-SPEAKER:  Shri
 Bhagat.

 SHRI  PILOO  MODY:  Sir,  before  he
 speaks,  I  should  be  allowed  the  right
 to  applaud  when  he  says  a  sensible
 thing.  As  you  know,  I  rarely
 applaud.

 MR.  DEPUTY-SPEAKER:  It  must
 be  done  in  a  way  that  would  not  dis-
 turb  the  proceedings,

 THE  MINISTER  OF
 THE  MINISTRY  OF  EXTERNAL
 AFFAIRS  (SHRI  8,  R.  BHAGAT):
 Mr.  Deputy-Speaker,  Sir,  with  your
 permission  I  crave  the  indulgence  of
 the  House  for  a  brief  intervention
 because  I  see  that  the  debate  will
 close  today  at  5  O'clock,  In  the
 short  period  that  I  have  at  my  dis-
 posa]  I  will  try  to  deal  with  some  of
 the  problems  raised.  I  have  very

 <carefully  listened  to  the  debate  and

 STATE  IN
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 the  contributions  made  by  the  leaders
 of  the  Opposition  yesterday  and
 today,  I  must  confess  that  this  year
 something  has  happened  in  regard  to
 the  distinguished  colleagues  of  mune
 on  the  other  side  that  instead  of  very
 rationally,  objectively  and  analytical-
 ly  dissecting  our  foreign  relations
 and  the  policy  that  we  pursue,  they
 have  chosen  to  indulge  in  subjective
 remarks  which  are  not  well-digested
 and  do  not  reflect  any  study  or
 knowledge  in  depth.  (Interruption  )
 I  will  prove  it,  I  amon  very  real
 ground.
 6.4  hrs.

 (Mr.  SPEAKER  in  the  Chatr]

 ‘Phe  han.  Member  when  he  initiat-
 ed  this  debate  yesterday  said  that
 our.  foreign  policy  has  failed  and  he
 gave  two  examples  for  it:  one  the
 “failure”  of  the  UNCTAD  session
 and  the  other  my  visit  to  Kenya.  On
 both  these  points,  the  failure  or  suc-
 cess  is  not  related  to  foreign  policy.
 he  UNCTAD  session  is  not  related
 to  the  foreign  policy  of  the  country
 in  which  this  session  was  held,  If
 you  attribute  any  such  failure  due  to
 the  failure  of  foreign  policy  of  India,
 then  I  think  on  the  same  token,  in
 the  General  Assembly  of  the  United
 Nations,  if  they  do  not  achieve  the
 desired  result,  it  may  be  attributed
 that  the  foreign  policy  of  the  United
 Nations  has  faiied  in  the  General
 Assembly  at  New  York!

 AN  HON.  MEMBER:  The  United
 Nations  has  no  foreign  policy,

 SHRI  B.  R,  BHAGAT:  Similarly,
 about  my  mission  to  Kenya,  I  have
 nothing  more  to  add,  The  House  has
 discussed  it,  I  will  only  say  that  the
 statement  made  by  the  Foreign  Min-
 ister  in  Kenyan  Parliament  states  the
 fact  that  they  not  only  attach  great
 value  to  the  friendship  and  good
 relations  between  Kenya  and  India,
 that  Kenya  has  with  India,  but  they
 say  that  this  is  as  strong  as  ever,  and
 it  states  the  fact  that  the  friendship,

 and  relations  between  India  and



 2363

 Kenya  are  strong,  Anything  we  say
 here  is  not  in  consonance  with  that
 apirit  and  that  image.
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 near  about  ug  and  algo  a  little  dis-
 १५०६  countries  and  point  out  how  we
 ihave  tried  to  implement  the  basic
 policies  we  have  propounded.  Some

 SHRI  PILQO  MODY:  Why  did  he  hon.  members  may  say  that  we  have
 not  see  you?

 SHRI  B.  R  BHAGAT:  That  has
 been  discussed.  Then,  another  hon,
 Member,  Shri  Mukerjee,  said  that  our
 foreign  policy  is  in  shambles  because
 our  internal  policy  is  in  shambles.
 There  is  a  co-relation  between  the
 two  in  that  our  internal  economic
 strength  does  reflect  on  the  strength
 and  efficacy  of  our  foreign  policy,  but
 to  correlate  the  two  in  this  manner  is,
 TI  will  say,  subjective.  We  ail  beiieve,
 and  let  us  pull  together  to  make  this
 country  stronger  and  make  every
 effort  towards  it.  Just  because  in
 one  or  two  years,  if  our  econumic
 policies  have  failed  and  so  our
 foreign  policy  is  in  shambles—to  say
 so,  does  not  reflect  any  knowledge  or
 study  in  depth  of  our  foreign  rela-
 tions.

 The  hon.  Member  who  spoke  just
 now  said  that  we  speak  with  some-
 body  else’s  voice.  He  quoted  some
 industrialist’s  name,  I  do  not  know;
 the  House  will  judge.  (Interruption)
 IT  do  not  want  to  name  him,  But!
 will  only  say  this:  it  only  shows  that
 the  hon,  Member  is  so  obsessed  with
 somebody  else’s  conscience  in  his
 Yaind  that  he  always  things  with
 everybody  else’s  voice,  and  not  with
 his  conscience,  but  with  somebody
 else’s  voice.  He  judges  foreign  policy on  that  basis,  (Interruption),

 Now,  the  only  intelligent  juter-
 venticn,  or  rather  the  best  and  the
 intelligent  intervention  came  from
 my  friend  Mr.  Sondhi.  He  did  show
 an  intelligent  appreciation  of  sume
 aspects  of  our  foreign  policy.  For
 once,  he  remembered  that  he  had
 spent  a  few  years  in  the  Foreign Office  and  he  spoke  with  knowledge and  depth,  I  compliment  him  for
 that,

 In  the  short  time  at  my  disposal,  I
 will  make  a  survey  of  the  countries
 87  (ai)  LSD—9,

 not  tried  to  dramatise  things  or  throw
 our  weight  about  in  the  manner  they
 would  like,  But  that  is  not  our
 basic  posture.  It  goes  against  our
 culture.  We  believe  in  a  positive
 foreign  policy  and  in  implementing
 it  adequately  and  quietly  in  co-
 operatian  with  the  countries  of  this
 region,  because  our  policy  is  basical-
 ly  a  friendly  policy.

 The  basic  cancept  of  our  foreign
 policy  is  based  on  reciprocal  friend-
 ship,  on  peaceful  and  cooperative  co-
 existence  with  countries;  that  may
 follow  different  social,  political,
 ideological  and  economic  systems
 and  on  maintaining  our  national  self-

 Let  us  briefly  survey  how  we  have
 implemented  the  policy  in  some
 gions  near  about

 and  create  chaos  and  difficulty  in  this
 region.  I  can  assure  him  that  neither
 the  peopie  in  this  country  ner  in  the Countries  of  this  region  believe  in

 have  become  independent  and
 ing  our  role  in  the  last  50  years,
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 all  vestiges  of  foreign  domination  Shah  of  Iran  was  also  here  briefly.
 and  interference  in  our  region.  We
 do  not  believe  in  the  vacuum  theory
 or  the  domino  theory.  We  have  full
 faith  and  confidence  that  the  peoples
 of  the  various  countries  in  Asia—big
 and  small—will  jealously  safeguard
 their  hard-won  independence  and
 not  allow  any  country,  Asian  or  non-
 Asian,  to  interfere  in  their  internal
 affairs.  The  greatest  force  in  Asia
 and  indeed  in  other  continents  of  the
 world  today  is  that  of  nationalism—
 nationalism  not  in  its  narrow  sense
 of  chauvinism,  but  nationalism  in  a
 more  positive  and  broader  sense  of
 patrotism,  of  self-respect,  of  inde-
 pendence  and  of  freedom,

 I  am  glad  to  say  that  we  have  been
 devoting  much  more  attention  to  our
 relations  with  our  neighbours  in  Asia

 -and  particularly  in  Souh  and  South
 East  Asia  during  the  last  few  years,
 These  efforts  have  borne  fruit  and  I

 -am  happy  to  say  that  today  our  rela-
 tions  with  all  our  neighbours,  barring
 Pakistan  and  China,  are  much  better
 than  they  have  ever  been  before.
 We  have  developed  bilateral  talks
 with  Nepal  and  Burma,  Ceylon  and
 Singapore,  Malaysia  and  Indonesia,
 Australia  and  New  Zealand,  with
 Laos  and  Cambodia,  with  Philippines
 and  Japan  and  other  countries  of  this
 region.  We  have  also  offered  a  large
 number  of  scholarships,  of  training
 and  credit  facilities  and  made  a  small
 beginning  in  starting  joint  ventures
 to  strengthen  our  economic  and  cul-
 tural  relations  with  these  countries,
 and  these  efforts  have  been  greatly
 appreciated  by  the  countries  con-
 cerned.  We  have  also  told  them
 publicly  and  privately  that  we  would
 be  glad  to  contribute  our  mite  in
 developing  economic  relations,  of  this
 region  on  a  broad-based  and  multi-
 national  basis  without  any  political
 or  military  strings  attached  to  it.
 Even  with  those  countries  which  are
 farther  away  from  us,  like  Turkey
 and  Iran,  we  have  made  fruitful  con-
 tacts.  The  Foreign  Minister  of  Tur-
 key  was  here  and  we  have  explored
 the  areas  where  we  can  agree.  The

 So,  with  all  those  countries  with
 which  we  had  not  so  close  relations,
 we  are  now  developing  close  rela-
 tions,  I  am  glad  to  say  that  this  hand
 of  cooperation  which  we  have  ex-
 tended  to  them  has  been  welcomea
 by  almost  all  of  them.  We  do  not
 wish  to  drain  away  the  benefits  that
 these  countries  would  get  from  4  re-
 gional  organisation  but  rather  we
 wish  to  contribute  to  it  through  our
 technical  knowledge  and  expertise
 through  the  development  of  trade
 and  commerce  through  the  reduction
 of  artificial  barriers  and  so  on,

 Coming  to  our  two  neighbours,
 ‘Pakistan  and  China,  even  with  Pakis-
 tan  our  relations  today  are  better
 than  they  have  been  during  the  last
 few  years,  We  have  been  able’  to
 solve  some  of  the  peripheral  prob-
 lems  like  telecommunications.  We
 are  willing  to  talk  with  them  in  the
 letter  and  spirit  of  the  Tashkent  De-
 claration  on  any  subject  of  mutual
 interest.  Unfortunately,  Pakistan’s
 response  has  not  been  as  forthright  as
 we  would  have  wished,  but  we  are
 confident  that  sooner  or  later  Pakis-
 tan  will  also  realise,  as  we  do,  that  it
 is  in  our  common  interest  to  improve
 our  relations  and  develop  cooperation
 in  various  fields  to  our  mutual  bene-
 fit,  In  this  respect,  I  very  much  regret
 to  notice  some  new  trends  which  will
 not  help  friendly  relations  between
 India  and  Pakistan.  I  am_  referring
 to  the  arms  aid  which  Pakistan  is
 receiving  which  the  Defence  Minister
 declared  the  other  day  while  reply-
 ing  to  the  Grants  of  the  Defence  Min-
 istry.  In  this  matter  we  have  tried
 to  convince  the  United  States  Gov.
 ernment  that  they  have  been  chang-
 ing  their  policy.  They  first  said  that
 they  will  give  only  non-lethal
 weapons  which  had  no  relation  6०
 military  hardware,  Then  they  started
 giving  lethal  weapons,  Now  the  re-
 cent  report  about  00  Patton  tanks
 being  given  to  Pakistan  or  the  report- ed  decision  of  supply  of  another
 variety,  M-47  tanks,  that  is  definitely
 going  to  damage  or  upset  the  mili-
 tary  balance  between  India  and
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 Pakistan.  This  is  a  very  serious
 situation  that  has  developed  and  _  it
 neutralises  all  that  we  are  trying  to
 build  up  and  it  affects  our  close  rela-
 tions  with  Pakistan.  It  will  be  our
 efforts  to  bring  it  home  to  the  Govern-
 ment  of  the  United  States  that  this
 particular  factor  is  going  against  the
 spirit  of  Tashkent  and  is  coming  in
 the  way  of  having  friendly  and  good-
 neighbourly  relations  with  Pakistan.

 With  China,  unfortunately,  all  our
 efforts  to  localise  problems  and  not
 to  allow  them  to  worsen  our  relations
 have  not  borne  fruit.  Hon.  Members
 have  tried  to  say  that  we  should
 develop  more  relations.  The  hon
 Member,  Shri  Sondhi,  said  that  we
 must  try  to  have  a  new  look  on  our
 policy  with  China,  We  agree.  But
 the  ‘situation  is  such  that  it  is  China
 which  has  to  change  its  policies,  They
 have  to  change  their  posture  of  hos-
 tility,  An  internal  upheaval  has  been
 going  on  in  China  for  the  last  few
 years.  So  far  as  it  is  internal,  it  is
 not  our  concern  but  in  so  far  as_  it
 has  an  effect  on  China’s  external
 relations,  we  cannot  but  be  concern.
 ed  with  it  because  it  affects  us  as
 well  as  some  other  _  peace-loving
 neighbours  of  China,  Unfortunately,
 the  result  of  this  interna]  upheaval  in
 China  has  been  a  stiffening  in  their
 external  policy  which  does  not  show
 any  possibility  or  probability  of  im-
 proving  our  relations  with  them  in
 the  near  future.  However,  we  have
 adopted  a  policy  of  reciprocity  and
 firmness  without  giving  any  provoca-
 tion  towards  China.  We  have  made  it
 clear  that  we  shall  not  tolerate  any
 breaches  of  our  territorial  integrity or  sovereignty  and  that  we  are  deter-
 mined  to  safeguard  our  national
 interest.  If  and  when  China  changes her  policy  towards  us,  we  shall  not
 be  found  wanting  in  making  a  pro-
 per  response  to  it.

 Lastly,  I  will  come  to  the  question
 of  the  military  arrangements  that
 was  propounded  by  Shri  Masani  for
 the  South  and  South  East  Asian  coun-
 tries,  All  those  military  pacts  are
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 dead  and  whatever  remain,  they  are
 the  ghost  of  the  past,  even  the
 theory  of  filling  up  the  vacuum,

 Shri  Masani  suggested  that  there
 should  be  a  defence  arrangement,  that
 we  should  enter  into  defence  arrange-
 ments  with  other  countries  of  South
 East  Asia.  He  mentioned  the  dangers
 that  may  arise  after  the  withdrawal  of
 America  from  Vietnam  and  the  possi-
 bility  of  America  going  isolationist.  I
 should  like  to  inform  our  friend,  Shri
 Masani,  and  others  who  think  like
 him  that  the  countries  of  this  region  are
 not  worried  so  much  by  the  possible
 threat  of  invasion  by  China  but  rather
 by  the  threat  of  sabotage  and  subver-
 sion  because  of  economic  backwardness
 and  political  instability.  In  our
 opinion,  the  answer  to  meet  such  8
 situation  would  lie  not  in  defence  pacts
 or  defence  arrangements  but  rather  in
 the  strengthening  of  economic  viabi-
 lity  and  political  stabflity  of  these
 countries.  This  can  only  be  done  by
 the  countries  themselves,  but  we  shall
 certainly  help  them  in  any  way  we  cen.
 particularly  in  the  economic  field.  If
 there  was  a  defence  arrangement  it
 would  only  mean  India  committing  ber
 manpower  to  the  defence  cf  areas  which
 is  beyond  our  capacity  at  present.  We
 have  enough  troubles  of  our  own.  Our
 security  forces  are  fully  committed  to
 the  defence  of  our  own  borders  and
 of  some  of  our  immediate  neigbours.
 If  we  dispersed  our  efforts  and  tcok  on
 responsibilities  that  we  are  not  capable
 of  shouldering,  it  would  not  only
 weaken  our  own  defences  tut  would
 create  a  false  sense  of  security  and
 might  even  provoke  greater  tens'on  in
 this  area.

 In  this  respect  I  can  say  that  this  is
 the  feeling  of  the  people  and  the
 governments  of  the  region  as  a  whole.
 Even  if  a  similar  situation  arises  in
 countries  like  Iraq,  Kuwait  or  some  of
 the  Persian  Gulf  countries,  the  same
 policy  remains  that  it  is  the  countries  of
 the  region  who  by  strengthening  their
 economic  and  other  relations  and  by
 co-operating  with  each  other  can
 meet  the  situation  created  by  the
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 withdrawal  of  these  big  powers  from
 the  region.

 Shri  Masani  again  referred  to  the
 Council  of  Asia,  a  theory  which  was
 propounded  by  the  former  foreign
 Minister,  Shri  Chagla,  and  asked  what
 we  were  doing  about  it.  He  charged
 us  that  having  developed  this  theory
 we  are  just  sitting  idle.  This  is  not  a
 fact.  This  again  goes  to  cur  epproach
 to  the  question.  The  basis  of  our
 approach  is  co-operation  of  the
 people  of  Asia.  What  we  want  is  a
 broadbased  economic  organization  of
 all  countries  in  Asia  so  that  no  single
 country  or  group  of  countries  from
 Asia  or  outside  can  dominate  any
 country  in  Asia.  We  do  not  want
 such  an  organisation  to  have  any  poli-
 tical  undertones  or  military  overtones,
 for  that  would  only  civide  Asia  into
 conflicting  groups  ang  make  them  the.
 camp  followers  and  satellites  of  bigger
 powers.  At  the  same  time,  we  do  not
 wish  to  gatecrash  into  any  regional
 organisation  that  may  be  there.

 Very  soon  the  ministers  of  some  of
 the  countries  of  the  South  and  South
 East  Asian  region  are  meeting  in
 Singapore  and  if  a  consensus  émerges
 that  India  should  also  send  an  obeerver,
 we  will  send  our  observer  there  only  to
 demonstrate  that  in  any  effort  cf
 closer  economic  organisation  and  com-
 ing  together  in  a  friendly  and  peaceful
 manner  to  solve  the  basic  oroblems  of
 this  region  we  will  play  cur  part.
 In  the  whole  concept  of  this  Council
 of  Asia  this  fact  remains

 Therefore,  by  taking  these  instances
 I  only  say  that  the  basic  policies_  of
 ceciprocal  friendship,  friendly  co-opera-
 tion  with  other  countries  and  each
 country  depending  on  its  own  right  to
 free  decision  based  on  cn-existence  and
 non-alignment—all  these  policies  are
 the  basic  policies  of  our  foreign  re-
 lations—stand  vindicated  in  the  chang-
 {ng  world.  Those  who  raised  fingers
 and  doubted  all  these  policies  have
 been  proved  wrong;  history  has  provea
 them  wrong.  These  policies  have

 stood  us  well  and  based  on  these  we  are
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 trying  to  implement  this  rolicy.  Today
 our  relations  with  our  neighbouring
 countries  are  closer.  They  understana
 us  better.  I  think,  if  we  ursue  this
 policy,  the  day  will  not  be  far  off  when
 we  will  be  able  to  create  a  viable  area,
 free  from  conflict  and  free  from  any
 political  or  military  pressures,  which
 will  be  viable  economically  and  politi-
 cally.  I  think,  to  describe  our  foriegn
 policy  either  as  shambles  or  a  failure,
 as  I  said,  to  say  the  least,  is  a  subjective
 remark  and  it  is  not  in  the  rational
 interest  to  say  that  because,  basically,
 our  policy  is  that  we  are  ,oing  forward
 in  our  attempt  of  projecting  एफ  cor-
 rect  image  and  of  foreign  new  iinks  in
 our  foreign  relations.  There  tay  be
 some  dark  areas,  there  may  Le  areas
 where  we  may  not  have  succeeded.  But
 to  completely  brush  it  with  tar,  I
 think,  is  not  fair.  Therefore,  [  state
 again  that  we  have  followed  the  right
 policies  and  that  the  policies  are
 paying  dividends  and  it  is  im  our
 national  interest  that  we  pursue  these
 policies.

 VW  hrs.

 DISCUSSION  ON  STATEMENT  BY
 HOME  MINISTER  RE.  INCIDENTS
 RELATING  TO  HARIJANS
 MR.  SPEAKER:  We  now  take  up

 discussion  under  Rule  498  regarding
 certain  incidents  relating  to  Harijans.
 Shri  Kanwar  Lal  Gupta.

 SHRI  R.  0.  BHANDARE  (Bombey
 Central):  87,  last  time,  I  had
 mentioned  regarding  the  motion  which

 “was  already  before  the  House  regard-
 ing  the  atrocities  committed  on  the
 Harijans  of  Madhya  Pradesh.  You
 were  kind  enough  to  say  that  it  would
 be  taken  up  in  the  House.....

 MR.  SPEAKER:  I  will  give  you  a
 chance.  We  will  conclude  the  other

 SHRI  s.  XAVIER  (Tirunelveli):  I
 had  given  notice.,..

 MR.  SPEAKER:  It  depends  cn  your
 Party.  I  have  no  objection.  There  is
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 one  thing  I  would  like  to’say.  At  7  O’
 Clock  we  have  to  adjourn  because  the
 President  is  coming  there.  So,  we
 tion  in  the  Central  Hall  It  will  not
 be  proper  for  us  to  sit  here  when  the
 President  is  coming  there.  So.  we
 have  got  exactly  two  hours.  If  there
 are  long  speeches,  it  will  be  at  the  cost
 of  others.

 SHRI  KANWAR  LAL  GUPTA
 (Delhi  Sadar):  I  will  take  only  5
 minutes.

 ‘MR.  SPEAKER:  Yes.

 ail  कंवरलाल  सुप्त :  अध्यक्षा  महोदय
 माननीय  मृह-मंत्री  महोदय  ने  आंध  प्रदेश  के
 झन्दर  जो  कांड  28  मार्च  को  हुआ  उसके  बाद
 जो  विवरण  दिया  है  और  उसके  बाद  यू ०  पी०
 में  जो  कांड  ह््प्रा  एक  हरिजन  परिवारके  साथ
 उसका  जो  विवरण  दिया  है.  वह  बहुत  अधूरा
 है।  आंध्र  प्रदेश  में  जो  कुछ  हु  प्रा,  यदि  श्राप
 उसका  पूरा  विवरण  सुनेंगे  तो  यही  कहना
 पड़ेगा  कि  इन्सान  वो  क्‍या,  हैगन  भो  बसा

 नहीं  कर  सकता  है  ny  यह  केवल  किसी

 एक  व्यक्ति  के  लिये  नहीं,  सारे  देश  के  लिये  शर्म
 की  बात  है  i  इस  प्रकार  के  कांड  जब  हमारे
 देश  में  होते  हैं  तो  हमारे  देश  फा  मस्तक
 नीचे  शुक  जाता  है  1

 हुआ  क्या  ?  कहा  गया  कि  इस
 गांव  में  9  साल  के  एक  हरिजन  लड़के  ने
 दो  पीतल  के  बर्तन  चुराये  ।  उसको  पकड़
 लिया  गया  ।  उसने  मान  लिया  कि  मैंने
 दो  बर्तन  लिये  हैं।  उसको  प्रीटा  गया,  चाब्रीस
 झादमी  उसको  पीटने  वाले  थे  ।  उसको  पीट
 करके,  जहां  उसने  वह  बर्तन  रखे  थे,  उस  होटल
 के  पास  उसको  से  गये  ।  बहां  उसको  पंडाल
 के  साथ,  दोनों  हाथ  पीछे  करके,  रस्सियों  से
 बांघा  गया  झौर  डेढ़  घंटे  तक  चालीस  धादमी
 उसे  प्रीटते  यये  सैंकड़ों  की  तादाद  में  लोग

 वह  सब  देखते  रहे  ।  वस  चीखता  रहा,
 बिललाता  रहा  लेकिन  कोई  भी  उसकी
 भ्रावाज  सुनने  वाला  नहीं  था।  एक  ग्रादमी
 को  कया.  सूझी  कि  उसने  दियासलाई
 ली.  और  उसके  कपड़ों  में  श्ाग  लगा
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 दी  जबकि  उसके  हाथ  रस्सियों  से  बंधे  हुये  थे  ।
 उसके  थोड़े  से  कपड़े  जन  गये  शौर  वह  चीखता
 रहा  |  उसके  बाद  वह  श्ाग  शपने  श्राप  बुझ
 गई  ।  फिर  किसी  दूसरे  श्रादमी  ने  लालटेन
 में  से  तेल  लिया  ओर  उसके  कपड़ों  पर  छिड़क
 दिया  और  आग  लगा  दी  a  aa  ag  oe
 रहा  था  उसमें  वह  रस्सी  भी  जल  गई  जिससे
 कि  वह  बंधा  हुआ  था  ।  इससे  वह  खाली
 हो  गया  जबकि  रस्सी  अपने  श्राप  जल  गई
 शर  फिर  वह  बेहोश  होकर  गिर  गया  लेकिन
 किसी  न  उसे  उठाया  तक  नहीं  ।  थोड़ी  देर
 में  जब  उसे  होश  झाया  तब  वह  रेंगता  रंगता
 बराबर  में  एक  डाक्टर  के  पास  पहुंचा
 झापको  आरतचंय  होगा  कि  उस  डाक्टर  ने
 भी  उसको  नहीं  सुनी  भर  कहा  कि  तुम
 सरकारी  भ्रस्पताल  में  जाभो,  मैं  तुम्हारा
 इलाज  नहीं  कर  सकता  हूं  ।  वह  रोता  रहा
 और  बेहोश  पड़ा  रहा  ।  एक  गरीब  आदमी
 रिक्शे  वाला  उघर  से  निकला,  उसने  उसे
 साइकिल  पर  बिठाया  और  पुलिस  स्टेशन
 से  गया  1  वहां  जाने  के  बाद  एफ०  झाई०
 झार०  लिखी  गई  भौर  पुलिस  स्टेशन  वाले
 उसे  बराबर  के  अस्पताल  में  ले  गये  ।  झापको
 आश्चर्य  होगा  कि  is  घंटे  तक  अस्पताल
 वालों  ने  उसके  कोई  दवाई  नहीं  लगाई,  बहू
 बैसे  ही  पड़ा  रहा  ।  उसके  बाद  पुलिस  उसे
 उस  भ्रस्पताल  से  निकाल  फरके  विजयवाड़ा
 के  अस्पताल  में  ले  गई  जहां  पर  जाकर  बहू
 मर  गया  ।  इसके  एक  साल  पहले  उसके
 पिता  का  भी  देहान्त  हो  गया  था  L  इस
 प्रकार  फा  यह  कांड  हुआ  जिससे  सारे  देश
 फी  आझांखें  खुल  जानी  चाहियें  ।  हां,  उसकी
 जेब  में  कुछ  पैसे  भी  थे  ।  जब  वह  जल  यया
 तो  उसकी  जब  से  पैसे  निकाल  कर  बराबर  की

 दुकान  से  शराब  खरीदकर  बे  लोग  पी  गये  ।

 ह ६ ल  झाप  देखें  कि  यू०  पी०  के  झन्दर  क्‍या

 हुआ  ।  कोई  हरिजन  स्त्री  बी,  उसका

 एक  छोटा  सा  बच्चा था  ।  बह  क्यें  पर  पानी
 लेने के  लिये  जा  रही  थी  ।  उसने  प्रपने
 बच्चे  को  खाट  पर  बिठा  दिया।  जो  झापये
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 शाप  को  बड़ी  जाति  का  हिन्दू  कहलाने  वा.

 था  उसको  बर्दाश्त  नहीं  हुआ,  उसने  उस  बच्चे
 को  उठाकर  कुयें  में  डाल  दिया  इसलिये  कि
 कोई  हरिजने  का  बच्चा  उसकी  खाट  पर  कैसे
 बैठ  गया  ।  जब  उस  बच्चे  कौ  मां  ने  प्रोटेस्ट
 किया  कि  यह  क्‍या  कर  दिया  तो,  उस  औरत  की
 गोद  में  भी  जो  तीन  साल  का  बच्चा  था,  उस
 बच्चे  को  भी  उसने  छुतकर  कें  में  डाल
 दिया  ।  इस  प्रकार  की  हालत॑  हमारे  देश  की  है।
 इसको  देख  कर  और  सुन  कर  शर्म  ऑ्ाती है  |

 महात्मा  गांधी  के  देश  में  जिन्होंने  भ्रपना

 सारा  जीवन  हरिजनों  के  उद्धार  के  लिये
 दिया,  स्वामी  दयानन्द  के  देश  में  जिन्होंने  झपना
 सारा  जीवन  इस  काम  के  लिये  न्योछावर
 किया  और  इस  देश  में  जिसकी  सभ्यता  सारे
 इन्सानों  को  एक  जैसा  मानती  हैं,  किसी  भी

 महजब  का  हो;  कोई  भी  छोटा  बड़।  नहीं  है
 इस  प्रकार  के  देश  में  जहां  की  ऐसी  संस्कृति
 हो  वहां  पर  आज  बीसवीं  सदी  में  इस  प्रकार  की
 घटनायें  हों,  यह  सभी  के  लिए  एक  चैलेन्ज

 है  ।  इसमें  किसी  एक  पार्टी  का  सवाल  नहीं
 है,  यह  सारे  देश  के  लिए  एक  चेलेन्ज  है  ।
 यह  देश  प्रगति  कर  रहा  है  लेकिन  सही  मानों
 में  जो  दृष्टिकोण  होना  चाहिए  उस  प्रंकार

 हैं  जिससे  शायद  हमारा  देश  कुछ  जाग  जाये  ।
 और  अगर  हम  सब  लोग  मिलकर  प्रयत्न
 करें  तो  हो  सकेता  है  कि  कुछ  हालत  सुधरे  ।

 कुछ  दिन  पहले  आंध्र  प्रदेश  के  झन्दर

 ही  एक  इसो  प्रकार  की  घटना  हुई  थी
 वह  शायद  इधर  के  समाचार-प्रों  में  नहीं
 आई  |  उसमें  क्‍या  हुआ  -?  कुछ  बड़े
 जमींदार  लोग  वहां  के  हरिजनों  को  जमीन
 हथियाना  चाहते  थे  ।  उनको  वहां  पर
 बंजारा  कहा  जाता  है  ।  जब  उन  लोगों  ने
 उसके  खिज़ाफ  प्रोटेस्ट  को  तो  उन  बड़  लोगों
 ने  करीब  हेड  सौ  गुन्डों  को  ह  यर  कर  के  उनके
 ऊपर  हमला  कर  दिया  और  5—20  महिलाशों
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 के  साथ  रेप  किया  गया  शौर  उनको  लूटा  गया।

 यह  बात  केवल  भ्खबारों  की  ही  नहीं  हे,  आंध
 प्रदेश  शी  असेम्बलो  में  भी  इस  सवाल  को
 उठाया  गया  ।  वहां  के  समाचार-पत्नों  में
 भी  यह  चोज़  श्राई  है  ।  लेकिन  सरकार
 ने  कया  किया ?  होम  मिनिस्टर  ने  यह
 बात  बताई  थो  और  उन्होंने  ठीक  ही  कहा
 था  कि  वे  इसमें  व्यक्तिगत  रुचि  रखते  हैं  शौर
 अगर  इसमें  ढिलाई  होगी  तो  वे  उसका
 इन्तजाम  करेंगे  |  म॑  उनकौ  बधायी  देता  हूं
 लेकिन  उनकी  सेवा  में  यह  भी  निवंदन  करना

 चाहता  हूं  कि  आंध्र  प्रदेश  में  -  सितम्बर
 967  को  जो  ट्रेजडी  हुई  उसमें  क्‍या  हुप्रा  t

 पुलिस  ने  उन  गुड़ों  को  पकड़ा  उनकी  पिटाई
 की  तो  आंध  प्रदेश  की  सरकार  के  एक  मिनिस्टर
 इरीगेशन  मिनिस्टर  उनको  शोल्ड  करने  लगे  |

 पुलिस  ने  जो  उनकी  पिटाई  की  तो  वह  जख्म
 चीफ  मिनिस्टर  को  दिखाये  गये  और  जिन

 पुलिस  वालों  ने  उन  गुन्डों  को  गिरफ्तार
 किया  था  उन  पुलिस  बालों  को  ही  उन्होंने
 सस्पेन्ड  करवा  दिया  1

 यह  जो  बड़ा  आदमी  था  यह  वहां  कौ

 डिस्ट्रिक्ट  कां स  कमेटी  के  प्रेसीडेंट  का  बड़ा
 भाई  है  ।  (शेम  शेम)  मैं  हस  को  पार्टी
 का  सवाल  नहीं  बनाना  चाहता  झौर  इस
 तरह  के  कांड  चाहे  किसी  भी  पार्टी  के  कॉर्ये
 कर्ता  द्वारा  किये  जायं  वह  एकदम  श्रनुचित
 हैं  श्रौर  ऐसे  प्रादमियों  को  पार्टी  से  निकाल
 बाहर  करना  चाहिए  ।

 इसी  प्रकार  से  यह  जो  दूसरे  कैंडिडेट
 के  बारे  में  28  मार्च  को  गृह  मंत्री जी  ने  जिऋ
 किया  मैंने  सुना  है  कि  उस  कांड  के  लिए
 जिम्मेदार  वहां  की  प्रदेख  कांग्रेस  कमेटी  का
 अध्यक्ष  है  ।  वह  उस  कांस्टीटयूएंती  से  शाया
 है  और  वहां  के  जितने  बड़े  लोग  हैं  वे  उन
 की  मदद  पर  हैं  श्रौर  यही  वजह  है  कि  उस
 मामले  में  टिलाई  हो  रही  है  ।  जैसा  मैंने
 पहले  भी  कहा  इंस  में  कोई  पार्टी  का  सवाल
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 नहीं  हैँ  ।  यह  किसी  राजनीति  का  भी
 सवाल  नहीं.है  ।  भें  गृह  मंत्री  जी  से  कहता
 चाहता  हूं  कि  चाहे  वह  हमारी  पार्टी  का  श्रादमी

 हो,  चाहे  झ्राप  के  पार्टी  का  आदमी  हो,  कोई
 भी  इस  तरह  की  बेजा  हरकत  करे,  गलत  काम
 करे,  उस  के  लिए  किसी  भी  पार्टी  में  स्वान

 नहीं  होना  चाहिए  ।  मंत्री  महोदय  इस  बात
 को  देखें  और  अगर  इस  प्रकार  की  कोई  चीज़

 हो  तो  उने  उन्हें  दूर  करना  चाहिए  श्रौर  जो  इस
 प्रकार  के  लोग  हैं  उन  को  उन्हें  प्रपने  दल  से
 हटा  देना  चाहिए,  निकाल  देना  चाहिए. ।
 इसी  तरह  से  भ्रगर  कोई  जनसंधी  ऐसा  काम
 करे  तो  मैं  कहुंगा  कि  उस  के  लिए  भी  जनसंघ
 में  कोई  स्थान  नहीं  होना  चाहिए  श्रौर  उस
 को  भी  निकाल  देने  में  मुझे  कोई  झापत्ति  नहीं
 होगी  (व्यवधान  )

 दूसरी  चीज़  मैं  यह  भज  करना  चाहता  हूं
 कि  इस  प्रकार  जो  यह  शुत्रहा  है  कि  वहां  की

 पुलिस  के  ऊपर  दबाव  पड़ता  है  तो  मैं  झाप
 के  जरिए  गृह  मंत्री  महोदय  को  सुझाव  देना
 चाहता  हूं  कि  सभी  राजनैतिक  दलों  के  शौर
 सभी  प्रदेशों  के  मुख्य  मंत्रियों  की  आप  एक
 मीटिंग  बुलाइये  शौर  वहां.  पर  यह  स्पष्ट
 करिये  कि  दम  बारे  में  सारे  देशवासी  एकमत
 हैं  और  इस  को  लेकर  किसी  दल  के  बीच
 मतभेद  नहीं  है  भोर  यह  कि.  इस  तरह  की
 बेजा  हरकत  करने  वाले  चाहे  किसो  भी  दल
 से  सम्बन्धित  क्‍यों  न  हों  उन्हें  निकाल  बाहर
 करना  चाहिए  t

 भारत  की  स्वाधीनता  प्राप्ति  के  20
 वर्ष  बीत  जाने  पर  भी  ऐसी  शर्मनाक  घटनाएं
 घटें  यह  बहुत  ही  प्रनुचित  बात  है  भौर  सरकार
 को  सक्तिप  कदम  उठा  कर  शौर  भ्रपराधी
 लोगों  को  कड़ा  दंड  दिला  कर  इस  तरह  की
 गलत  चीज़ों  को  बन्द  करना  चाहिए।  हमारे
 संविधान  के  जो  डाइरैक्टिव  प्रिसिपल्स
 हैं  भाटंकिल  46  में  स्पष्ट  तौर  पर  यह  कहा
 गया  है  कि  किसी  भी  प्रकार  का  भेदभाव
 नहीं  होगा  ।  यह  होने  के  बाद  भी  झगर
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 यह  इंसिडेट्स  हमारे  देश  में  होते  हैं  तो  इस
 के  लिए  उन्हें  कोई  म॑टिंग  बुलाती  चाहिए
 जिसमें  कि  यह  फैसला  किया  जाय  कि  इस
 तरह  के  कांड  किस  तरीके  से  रोके  जायें ।

 यह  जो  शर्मनाक  कांड  हुए  हैं  उन  के  लिए  मेरा

 कहना  है  कि  अंत्री  महोदय  एक  सेंट्रल  एजेंसो
 के  जरिए  उन  की  इनक्वायरी  करायें  श्रौर
 जो  प्पराधी  हों,  उनको  दंडित  किया  जाय
 त।कि  लोगों  को  इस  बात  का  विश्वास  हो
 सके  कि  सरकार  कड़ाई  के  साथ  ऐसे  लोगों
 के  साथ  पेश  ना  चाहती  हैं  7  यह  जो
 लोगों  को  शुबहां  है  कि  वहां  पुलिस  पर  कोई
 पोलिटिकल  दबाव  है  चाहे  वह  मध्य  प्रदेश  में

 हो,  उत्तर  प्रदेश  में  हो  अथवा  झ्ांघ  प्रदेश  में

 हो,  कहीं  भी  भ्रगर  इस  तरह  का  नाजायज
 दबाब  हो  वह  उनका  शुबहा  हट  जाय  और
 लोगों  के  दिलों  में  एक  विश्वास  को  भावना
 पैदा  हो  जाय.  1  मैं  चाहता  हूं  कि  दो,
 तोन  जगहों  पर  जहां  यह  कांड  हुए  हैं  बहां
 पर गुह  मंत्री,  प्रधान  मंत्री  महोदया  झोर
 पालियामैंटरी  कमेटी  के  कुछ  लोग  जाय॑  शौर
 उन  मामलों  की  इनकवायरी  करायें  बौर  इस
 तरह  से  तमाम  लोगों  को  इस  का  विश्वास
 दिलाये ंकि  बहू  सदन  शौर  यह  देश  इस  चीज़
 को  बहुत  ही  गम्भीरतापूर्वक  देखता  है  शौर

 सही  तरीके  से  उन  कांडों  की  पुनराबत्ति  को
 रोकना  चाहता  है  ।

 झाखिर  में,  मैं  यह  कहना  चाहता  हूं
 कि  इस  चीज़  का  रूट  काज़  क्‍या  है,  इस  को  भो
 हमें  देखना  पड़ेगा  ।  दरभसल  यह  सोशियो-
 एकोनामिक  प्रॉब्लम  है  |  आज़ादी
 प्राप्ति  के  20  साल  बीत  जाने  के  बाद  भी
 हमें  इस  बात  का  दुःख  है  कि  जितना  इस
 गरीब  पौर  दलित  बर्म  को  झागे  बढ़ना  चाहिए
 था  वह झभी  तक  झाये  नहीं  बढ़  पाया  है  ।
 जरूरत  इस  बात  की  है  कि  हम  उन  को  ऊपर
 उठायें  ।  जब  तक  हम  इप  चींज  को  नहीं
 करेंगे  तब  तक  यह  समस्या  हल  नहीं  होगी  ।

 2376.
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 अध्यक्ष  महोदय,  भाप  को  सुनकर  आश्चर्य

 होना  कि  मैं  रिपोर्ट  को  पढ़  रह  था  तो  मैंने
 उस  म्रें  पढ़ा  कि  राजस्थान  के  अन्दर  एक
 पंचायत  है  और  उस  पंचायत  के  अन्दर  एक
 हरिजन  सदस्य  है  भर  जब  उस  पंचायत  को
 मीटिंग  होती  है  तो  बाकी  सदस्य  तो  कुंतियों
 पर  बँउते  हैं  लेकिन  वह  हरिजन  सदस्य  नोचे
 बैठता  है  ।  वह  त्ियाल  पर  ो  नहीं  बंठता

 है

 “आज  भी  हरिजनों  क॑  साथ  मंदिरों  और

 कुंग्रों  के मामले  में  भेदभाव  किया  जाता  है  ।
 इस  तरह  को  चोजें  ब  पक्  से  कस  रुक  जानो

 चाहिए  ।

 घंटो  कब  चुकी  है  मैं  केबल  एंक  मिनट
 में  अपनी  बात  समाष्त  किये  दे  रहा  हूं  1
 सर्विसेज  में  सन्‌  960  में  शैडूपल्ड  कास्ट्स
 का परसेंटेज  7.19 था।  5  साल  के  बाद
 965  में  वह  i7.9  की  जगह  7.27

 रह  गया  यावी  बढ़ने  के  बजाय  और  कम  हो
 गया  ॥  यह  आंकड़े  मैंने  उस  रिपोर्ट  में  से  दिये
 हैं  ।  जाहिर  है  कि  जब  तक  उन  लोगों  का
 स्टेटस  नहीं  बढ़ेगा  तब  तक  यह  छुप्राछूत
 रहेगी  ।  इसो  तरीके  से  क्लास  वने  अ्रक-
 सरान  का  परसेंटेज  सन्‌  968  में  3.76
 था  जोकि  सन्‌  i965  में  i.59  परसेंट  हो
 गया  ।  उन  का  स्टेटस  बढ़ाने  के  लिए  उनको
 रजुकेट  करना  चाहिए,  उन  में  लिट्रेंवी  को
 बढ़ाना  चाहिए  ।  .इस  के  लिए  और  श्रदुदान
 स्वीकृत  करने  चाहिएं  ताकि  उन  का  उड्ार
 हम  कर  सके  ब्रौर  उन  को  ऊपर  उठा  सकें  |
 थे  फाइव  इयर  प्लान  भें  जो  हम  ने  इस  मद
 में  i02  करोड़  .रुपया  दिया  है  डस  का  इस्तेमाल
 ठीक  डंग  से  किया  जाता तो  उस  दिशा  में
 बहुत  कुछ  हो  सकता  था.  +  मेरा  कहने  है
 कि  इस  में  बहुत  साख  बेस्डेब  होता  है  जिसे
 कि  हमें  रोकना:  चाहिए  ।  हरशिजनों  के  'झन्दर
 लिट्ेकषो,  भो  जैता  मैंने  कहा  और  लोगों  को
 अपेक्षा  कहीं  कम  है  द,  हमें  उनके  ट्रेक
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 के  परसैंटेज  को  भो  बढ़ाना  चाहिए  a  मैं  और
 झबिक  न  कहते  हुए  पूह मंत्रा  ज।से  प्रार्थवा
 करूंगा  कि  बहू  ्त  विषत्र  में  मम्भ,रता  के
 साथ  ध्यान  दें  प्रोर  जे  इस  का  रूट  काज़  है  उसे
 मिटाने  के  लिए  सक्रिय  कदम  उठवें  ।  मैंने
 जो  इस  के  लिए  दो,  वन  सुझाव  दिये  हैं  उन  पर
 वे  विचार  करके  बगैर  पार्टो  को  बात  सोच
 कर  झाल  इंडिया  लैबिल  पर  इस  मसले  को

 हल  करें  वरना  हमारे  देश  का  भविष्य  अंबकार-
 मय  है  ।  दस  प्राजलम  को  हल  करने:  1  यह  देश
 ऑागे  बढ़  सकता  शर  पनप  सकता  है  ।
 मैं  चेत।ववों  देना  चाहता  हूं  कि  झगर  यह
 प्रबलम  बनो  रहो  ो  देश  थिरेया  बह  कभो
 उछ  नहीं  सकता  झर  उस  का  भविष्य  झंक्षका र-
 मय  रहने  वाला  है  ।

 SHRI  R.  0.  BHANDARE  (Bombay)
 Central):  Mr.  Speaker,  ir,  Shri
 Kanwar  La]  Gupta,  while  Speaking,
 spoke  like  a  an  advocate  of  his  party,
 without  understanding  the  basic
 problems  as  to  why  there  are
 atrovities  committed  on  the  scheduled
 castes,  scheduled  tribes  and  the  down-
 trodden  people.  He  laid  stress  on  the
 happenings  under  the  Congress  Govern-
 ment.....

 SHRI  KANWAR  LAL  GUPTA:  I
 did  refer  to  it.

 SHRI  RANDHIR  SINGH  (Rohtak):
 He  referred  to  it  with  shame  and  emo-
 tion,

 SHRI  R.  D.  BHANDARE:  I  have  not
 misunderstood  him.

 MR.  SPEAKER:  You  shoulg  not
 waste  time.  If  parties  are  brought  in,
 you  may  not  get  at  the  main  preblem..

 SHRI  R.  0.  BHANDARE:  He  has  for-
 gotten  what  happened  in  Madhya
 Pradesh,  in  Bilaspur.  We  have  got
 to  pay  our  attention  in  this  hon.  House
 to  this  very  important  froblem.  Since
 the  Prime  Minister  ig  here,  the  hon.
 House  must  also  give  very  serious
 thought  to  the  problem-of  these  people,
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 as  to  why  the  atrocitieg  are  being
 committed,  and  why  they  are  on  the
 increase.  Sir,  twenty  years  have
 passed  since  we  accepted  our  Consti-
 tution  and  the  principles  adumbrated
 in  it—the  principles  of  Justice,  Equality,
 Liberty  and  Fraternity.  Why  is  it  that
 there  is  no  semblance  of  Fraternity  or
 their  principles  noticable  in  our  coun-
 try.

 I  will  just  explain  as  to  what
 happened  in  Madhya  /Pradesh,—on
 whom  were  the  atrocities  committed.
 It  was  the  Satnamis  who  were  cubject-
 ed  to  these  atrocities.  Who  cre  these
 Satnamis,  is  the  question.  Sstnamis

 are  the  people  who  read  Kamayana  and
 worship  Lord  Rama  and  who  have
 changed  their  outlook.  They  would
 like  to  get  out  of  the  social  stagnation
 in  the  society  in  which  they  are  living.
 I  would  like  to  read  out  a  passage—
 not  a  very  long  ome,  but  a  shor:  one,
 containing  a  few  sentences—from  the
 weekend  Review,  published  on  the
 24th  February  of  this  year.  I  ouote:

 “In  the  Mungeli  pocket  and  in  the
 Gistricts  of  Bilaspur,  Raipur,  and
 to  a  lesser  extent,  in  Durg,  there
 is  a  large  sect  of  Harijans  who
 are  known  as  ‘Satnamis’.  It  seems
 thet  in  the  time  of  Akbar,  with
 Moghul  armies  mounting  their
 attacks  on  this  region,  eppre
 hensions  of  mass  conversions  arose.
 At  this  time  a  Hindu  saint  came  to
 this  area  from  the  rorth,  cnd
 with  his  doctrine  of  «quality  and
 piety,  acquired  a  large  fcllowing.
 He  named  his  sect  the  ‘Satnamis’
 (delivers.  in  truth)..  Though  they
 belonged  te  the  lowest  castes,  the
 Satnamis  adopted  a  way  of  Hving
 which  would  credit  to  the
 Brahmins.”

 These  are  the  people  who  have  been
 trying  to  get  themselves  out  of  the
 social  staghation.  My  hon.  friend
 Shri  Madhu  Limaye  had  made  a
 mention  of  the  New  Converts  to
 Buddhism.  He  equated  the  problem  of
 the  Harijans  with  that  of  the  Buddhists.
 The  resson  is  that  even  though  an  un-
 touchable  or  a  member  of  the  Schedul-
 ed  Caste  community  embraces  Buddh-
 ism,  for  “the  purpose  of  regenera-

 Incidents  re.  CHAITRA  l5,  890  (SAKA)  Harijans  (Dis.)  2380

 tion  and  reconstruction  uf  the  new
 Indian  society  based  on  the  principles
 of  Prajna,  karuna  and  sheela,  with  the
 prayer  in  his  mouth  ‘Buddham  shara-
 nam  gachchemi,  Dhamum  siaranum
 gachchami  Sangham  Shararzam  ge-
 chchami;  the  people  do  not  take
 into  consideration  the  new  change
 that  is  coming  in  among  these  people.
 Whether  one  is  a  worshipper  of  Lord
 Ram  or  worshipper  of  Lord  Buddma,
 People  in  this  country  are  not  mindful
 of  the  change  at  all.  The  result  is  that
 atrocities  are  cammitted  cn  these

 people  and  they  continue  to  be  committ-
 ed  im  all  parts  of  the  country
 irrespective  of  the  Government  or  the
 parties  to  which  that  Gover.imen  be-
 longs.  Why  does  it  happen?  It  happens
 because  the  structure  of  the  Indian
 society  is  determined  hy  what  is  known
 as  social  determinism.  My  oD.
 friends  the  Communists  and  some
 others  from  the  other  side  ere  under
 the  impression  that  once  the  economic
 position  of  these  people  is  changed,  all
 the  ills  will  be  removed  from  these
 communities  and  they  will  find  them-
 selves  In  a  better  position.  But  it  is
 not  so.  Indfan  society  is  essentially
 and  necessarily  based  on  the  principle
 of  social  determinism  as  a‘  principte
 because  it  is  built  on  that  principle.

 Because  of  this  social  determinism
 there  is  inherent  inequality  at  the  base
 of  the  Indian  society.  Come  what  may,
 this  inequality  in  the  Indian  society
 continues.  I  need  not  mention  here
 how  the  different  authors  have  t::ed  to
 describe  and  ascertain  the  factors
 which  determine  the  Indian  society  as
 being  based  on  the  principle  of  inequa-
 lity.  Social  and  e:onomic  power  are  in
 fact  embedded  in  the  social  institutions
 and  the  attitudes  of  the  Indian  people.
 The  result  is  that  in  spite of  the

 .fact  that  we  have  implemented  three
 Five  Year  Plans  and  tried  to  change
 the  economic  face  of  the  Indian  society,
 econemice  power  stil]  continues  to  be
 conceatrated  in  the  hands  of  those
 whose  .minds  and  attitudes  are  not
 changed  at  all

 We  have  accepted  democracy.  I  was
 therefore.  under  the  impression  that
 after  the  acceptance  of  the  principles

 “of  derhocracy  and  the  democratic  way



 2304  Incidents  re.

 [Shri  R.  D.  Bhandare]
 of  life  as  a  new  way  of  life,  there
 would  be  a  change  in  the  ‘ndian  suciety
 but  because  of  this  economic  factor  as
 a  power  embedded  in  the  institution
 based  on  inequality,  the  political  factor
 as  a  new  force  is  also  helping  those
 institutions  which  are  based  on  the
 principle.  of  inequality.  I,  therefore,
 wanted  to  give  an  illustration  of  what
 happened  in  Madhya  Pradesh.  The
 Satnamis  refused  to  vote  for  a  parti-
 cular  party.  The  result  was  that  as
 soon  as  the  party  which  was  ict  voted
 by  those  people  came  io  power,  they
 started  oppressing  them  and  _  started
 in  fact  atrocities.  Therefore,  unless
 the  social  relationship  and  the  atti-
 tude  are  changed,  there  can  ke  no
 social  change  and  improvement  in  the
 lot  of  these  people.  So,  what  is  to
 be  done  in  this  regard?

 I  shall  enumerate  the  points  one  by
 one,  The  first  is  that  there  should  be
 a  radical  change  in  the  attitudes.
 Every  .  individual,  every  political
 ieader  and  every  right-thinking  in-
 dividual  must  try  to  change  his  own
 attitude  and  the  attitude  of  the  Indian
 people  towards  these  people.  Second-
 ty,  we  must  guarantee  these  people  a
 minimum  income  for  the  preservation
 of  their  life  so  that  they  could  have
 self-respect  and  self-reliance.

 Thirdly,  we  have  to  inculcate’  in
 them  a  sense  of  social  security  and
 social  justice.  Fourthly,  we  must  see
 that:  they  have  a  change  of  mind  80
 that  they  could  have  a  sense  of  parti-
 cipation  in  the  development  of  Indian
 life.  Unless  these  things  are  done,  they
 will  not  rise  in  the  social  scale  and
 they  will  not  be  able  to  give  up  their
 inferiority  complex.

 Otherwise,  what  will  happen  is  that
 it  will  be  just  like  ‘Alice  in  Wonder-
 land’,  the  same  scene,  the  same  ana-
 lysis,  the  same  recommendations,  the
 same  criticism,  the  same  explanation,
 and  the  same  inaction  on  the  part  of
 those  in  power  and  authority  or  those
 in  whom  is  vested  economic  and
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 social  power,  and  the  same  perpetua-
 tion  of  injustice  will  always  continue,
 as  it  has  done  so  far,  as  the  order  of
 the  day.

 MR.  SPEAKER:  Even  at  this  rate,
 we  will  not  be  able  to  finish.  So,  I
 would  request  hon.  Members  not  to
 put  me  in  the  position  of  having  to
 ring  the  bell.

 SHRI  RAJARAM  (Salem):  I  am
 really  happy  to  participate  in  this  dis-
 cussion.  Usually  we  use  to  discuss
 problems  which  arise  abroad  in  mat-
 ters  of  this  type.  If  anybody  has
 been  hanged  in  any  foreign  country.

 a  Negro  in  Africa  or  anybody  else,  im-
 mediately  all  MPs  join  together  and
 raise  a  hue  and  cry.  Now  only  our
 Government  come  forward  with  this
 proposal  to  consider  anything  like
 that  happening  in  our  country  and
 say  that  we  must  give  due  considera-
 tion  to  it.

 In  this  connection,  I  must  appre-
 ciate  the  attitude  of  Shri  Chavan  who
 has  come  forward  with  a  statement
 about  the  happenings  in  Krishna  dis-
 trict  and  other  places  in  India.  I
 belong  to  a  party  which  has  the
 slogan:  Onre  kulam,  onre  daivam,
 which  means  ‘one  humanity,  one  God’.
 That  is  our  policy  in  Tamil  Nad.  You
 will  have  never  heard  such  kind  of
 things  happening  in  my  part  of  the
 country.  I  am  very  proud  of  that.  How
 has  it  happened?

 Here  the  Congress  Party  has  been
 ruling  for  the  past  twenty  years,  Even
 before  that,  in  Madras  State,  people
 like  the  Maharaja  of  Pithapuram  who
 ruled  in  the  name  of  the  Justice  Party
 gave  jobs  to  the  Adidravidas,  Sche-
 duled  Caste  people,  upto  Deputy  Col-
 lector  level  even  in  those  days  when
 Shri  C.  Rajagopalachari  was  Chair-
 man  of  the  Salem  Municipal  Board—
 Salem  is  my  place—he  joined  with  an-
 other  gentleman  by  name  Shri  A.  ्
 Raman.  an  engineer  of  that  place,  and
 conducted  sama  pandi  bhonan,  inter-
 dining.  This  was  what  was  done  45
 years  ago  at  Salem.  You  know  what
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 happened.  Orthodox  Hiridus,  Brah-
 mins,  joined  together  and  celebrated  a
 yagam  to  convert  these  people.  That  is
 how  these  people  started  a  social
 revolution  in  that  part  of  the  country.

 Another  great  and  grand  old  man  of
 the  south,  Periar  Ramaswami,  started
 a  movement  called  ‘self-respect  move-
 ment’.  He  advised  all  people  to  dis-
 card  their  caste  tails.  Here  in  this
 Parliament  I  see  Mr.  Gupta,  I  was  told
 it  is  a  caste  name.  Iam  _  seeing
 Desais.  It  is  a  caste  name.  I  am  see-
 ing  Agarwals.  That  too  is  a  caste
 name.  In  my  part  of  the  country,
 people  are  ashamed  to  have  a  tail  be-
 hind  their  names.  If  the  so  called
 high-caste  Hindus  in  the  country  do
 not  come  forward,  after  wielding
 power  for  twenty  years,  to  leave  their
 titles  as  Sharmas,  Guptas  and  Desais,
 what  will  be  the  fate  of  the  country?..
 (An  Hon,  Member:  Maudaliars  and
 Chettiars  also).  Who  is  going  to  guard
 the  Scheduled  Castes?  After  the
 DMK  came  to  power  in  Madras  State,
 they  made  a  provision  in  the  budget
 for  inter-caste  marriages.  I  am  ask-
 ing  the  Central  Government:  why
 don’t  you  do  some  social  reform  ins-
 tead  of  always  thinking  in  terms  of
 power  and  power  alone?  Ido  not
 know  why  the  Congress  is  mad  after
 power  alone.  They  must  also  come
 forward  to  do  these  things.  I  am  sorry
 to  say  that  U.P.  which  is  considered
 to  be  the  biggest  province  in  India
 has  produced  three  eminent  Prime
 Ministers  but  has  not  produced  a  sin-
 gle  social  reformer  as  in  Tamilnad.
 Any  part  of  our  country  can  be  proud
 of  our  social  reformers.

 MR.  SPEAKER:  We  are  digressing
 from  Harijans  to  social  reform.

 SHRI  RAJARAM:  The  Scheduled
 Castes  must  be  lifted  from  the  cheries
 to  the  middle  of  the  towns  or  middle
 of  ‘the  villages.  They  must  be  given
 free  land.  We  must  cultivate  the
 practice  of  inter-caste  marriages  bet-
 ween  the  Scheduled  Castes  and  other
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 castes,  People  from  Tamilnad  who
 had  gone  to  Malaysia  and  other  places
 as  labourers  have  left  off  their  castes
 and  live  a  casteless  society.  I  have
 twice  visited  Malaysia;  they  live  hap-
 pily.  Il  do  not  know  why  we  cannot
 cultivate  this  practice  and  encourage
 social  reform.  We  have  rejected  the
 caste  system  in  our  State.  As  far  as
 niy  party  people  are  concerned,  no-
 bady  knows  to  what  caste  they  belong.
 ‘They  have  been  elected.  We  contested
 --and  won—25  seats.  Gandhiji  start-
 ei  the  s:ovement  against  untoucha-
 bility  and  casteism.  That  task  is  un-
 fulfilled  and  it  is  we  who  must  devote
 ourselves  to  that  unfinished  task  of
 building  a  casteless  society  which  was
 tie  ideal  of  Gandhiji.

 SHRI  R.  K,  SINHA  (Faizabad):  It.
 is  a  basic  question  which  has  been
 described  in  such  a  gruesome  fashion
 by  our  friend  fram  the  Jan  Sangh.  No-
 bedy  protested  when  the  Harijan  boy
 was  being  burnt;  nobody  came  out
 for  giving  him  medical  treatment.  It  is
 because  of  the  fact  that  in  this  coun-
 try  feudalism  has  not  been  totally
 abolished.  It  is  the  Brahmin  mentai-
 ity  that  rules  in  this  country.  The
 other  day  when  a  Member  from  the
 Congress  Party,  Shri  Shashi  Bhushan
 spoke  in  the  House  that  there  should
 not  be  any  Rajput  regiment  or  Gurkha
 regiment  but  that  there  should  be
 some  nationalist  regiment,  and  that
 people  of  the  backward  classes,  Hari-
 jans  should  be  included  a  few  persons +
 stood  up  in  the  House  and  said  that
 there  would  be  revolt  in  the  country.
 Let  there  be  Gurkha  and  Rajput  regi-
 ments.  But  let  there  be  there  regi-
 ments  also  where  others  are  equally
 accepted.  This  is  the  mentality.  How
 can  you  unify  the  Harijans  in  this
 country?  How  can  you  treat  well  the
 minorities  in  this  country?  We
 know  that  on  our  border  there  is
 Pakistan  and  there  is  China.  We
 know  also  there  is  the  international
 press  which  wants  to  pull  down  the
 image  of  this  country.  The  image  of
 this  country  cannot  go  up  if  we  do
 not  treat  our  Harijans  well,  if  we  do
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 not  treat  our  Muslims  well,  if  we  do
 not  treat  our  backward  communities
 well.  In  this  respect,  I  would  suggest
 to  the  Government  that  the  land  re-
 form  should  be  completely  =  carriei
 out.  That  alone  whi  lead  to  the  cco-
 nomic  Drogress  ef  these  ‘backward
 cemmunities,  and  even  at  the  cost
 of  the  पास  classes  there  should  be
 some  p..vileges  wh:ch  must  belcng
 to  the  Hariians.  For  thous;  of
 years  in  100 ड  country  the  Hariyans
 have  suffered.  They  have  been  de-
 nied  ail  the  cpportunities ef  life  -and
 for  ail  these  a5  to  20  years  a‘so.  the
 Harijans  have  had  to  go  with  sirek
 cloth  and  avhes  -befere  the  upper
 classes  in  -this  country..-TIf  we  want  to
 see  the  image  of  -Gandhi  living  in
 this  cou  try,  if  we  want  the  future  of
 this  country,  if  we  want  the  soul  of
 the  Mahatma  to  rest  in  peace  and  the
 soul  of  Jaweharlal  Nehru-to  rest  -in
 peate  ic  this  country,  the  Hariém:'.*-
 this.  ebuntry  must  be  treated  well.
 We  rust  Jaunch  a-  re-education  cam-
 Paign  for  the  youth  of  our  “country.
 Taey  nesd  ecycation;  they  need  -cco-
 nomic  opportunity;  to  achieve  this,
 the  ‘sovernment  must  come  forward
 boldly.  Ls  gies  as

 Ger  friend.  from  Jansangh  “was
 shedding  crocodife  tears,  they  vatlk-
 ed  abot  the  obscurantist  movemer  ts.
 I  want.ts  ask  them  when  they  take
 out.  the  Goraksha  Andolans:  in  those
 parts  of  the  country  where’  cow-
 slaughter  is  yractised,  why  -do  they’
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 not  go  ferward  for  abolishing  the
 caste.  system.  They  say  there’  hay
 beeg.  no.  reformer.  in  fhe  Indian  a-
 tienal.  Congress.  ‘They  -do  not  know
 that  dor-weeks  together  the  father  of
 the  Nation,  Mahatma  Gandhi;  was
 prepared  .to  lay  dewn  his  life  for  the
 cause  of  the.  unity  and  for  the  eause
 of  the  Harijans  in  this  country.  They also  nmst  know  that  Harijans  today are  Ministers  in  this  country;  ‘they’ have.  .such-opportunities  in  this  toun-  *
 try  ‘because  of  the  Indian  National
 Congress.  whose  heritage  has  ‘been
 built  up  over  the  years.

 wel
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 When  the  Opposition  parties  en-
 feudal  elements  and  go  inte courage

 alliance  with  reactionary  feudal
 parties,  shouid  they  not  think  of  the
 Harijans  and  their  position  today?
 They  should  look  into  this.  The
 Harijans  today  are  denied  the  oppor
 tunity.  Why  deny  this’  opportunity?

 By  illtreating  the  Muslims  of’  this
 country,  you  are  strengthening  the
 hands  of  Pakistan  and  the  hands  of
 China.  I  would  appéal  to  those  who
 think  that  fliey  are  the  only  trus
 nationalists:  Jet  them  come  forward
 with  the  movement  which  abolishes
 untouchability  and  remove  this  tar
 from  the  face’  of  this  country.  There
 shall  be  no  fuiure  for  this  country  on-.
 less  we  integrate  our  Harijans  with
 the  rest  of  the  community  on  the
 basis  of  equality.  We  must  treat
 them  better  than  our  Brahmins  and:
 our  Kshatriyas.  Let  the  latter  stand
 in  the  queue  behind  and  the  Harijans
 should  come  forward.  Then  alone  in
 this’  éountry  we  shall  achieve  real
 equality,  peace  and  progress,

 ‘SHRI  P.R.  THAKUR  (Nabad-
 WIP):  Sir,  4  am  really  very  happy
 to  get  a  chance  to  speak  in  this  House.
 Perhaps  because  I  am  an  Independent
 Member,  I  seldom  get  a  ‘chance  to
 speak.  I  am  thankful  to  you  for  hav-
 ing  given  me  a  chance  this  time  to
 spetk.  The  debate  that  is  going’  on
 about  the  Scheduled  Castes  is  y
 important  andI  myself  being Scheduled  Caste  Member  I  want  to
 speak.  .  .

 MR.  SPEAKER:  He  ought  not  to
 speak;  -  he  should  leave  it  to  the  upper

 ~
 classes  then!

 SHRI  P.  R,  THAKUR:  It  has  be-
 come  a  fashion  in  our  -cquatry  -to

 highlight“and  bemoan  acts  of  racialism
 outside  India.  We  have  been  always
 very  vocal  in  condemning  the  Apar- thied  policy  of  the  Sonth  African
 Government.  We  are  doing  the  same
 thing  now  about  South  Rhodesia.  A
 simple  news  of  a  handful  of  white
 students  preventing  entry.  to  Negro students  in  a  school  somewhere  in
 South  America  gets  wide  publicity
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 in  ouc  newspapers.  It  is  high  ,time
 that  the  light.  should  keturned  in-
 wards  to  see  how  millions  of  untouch-
 ables  in  this  very  country  continue  to
 suffer  inhuman  and  shameful  humi-
 liations,  in  spite  of  20  years  of  Inde-
 pendence.  Every  aspect  of  our  life  is
 infested  witn  casteism  and.  commu-
 nalisma.

 There  have  been  recent  reports  of
 some  Scheduled  Castes  being  shot  in
 a  North  Indian  State  for  having
 dared  to  grow  moustaches.  We
 know  how  a  Scheduled  Caste  college
 student  of  Aligarh  was  murdered
 because  of  his  appointment  as  a
 senior  .monitor  of  his  college.  The tale  of:  atrocities  committed  recent-
 ly  on  Satnami.Scheduled  Castes  in
 certain  Madhya  Prac'esh  villages
 are  too  well-known  to  be  repeated
 here.  A  little  over  a  munth  back  in
 Andhra  Pradesh  which  is  your  State,
 Str,  a  Scheduled  Caste  boy  was  roasted
 alive  on  a  charge  of  ‘pretty  theft.
 There  have  been  reports  that Scheduled  Caste  women.  were  ‘stripp- ed  naked  to  walk  before  public  on
 roads  both  in  Maharashtra  and  in
 Andhra  Pradesh,  which:  is  again your  State,  Sir.

 SHRI  THIRUMALA  RAO  (Kaki-
 nada):  The  Andhra  Government
 have  made  thorough  enquiries  and  it
 is  not  true.  (Interruption).

 MR.  SPEAKER:  The  Home  Minis-
 ter  here  has  already  denied  it..

 =
 SHRI  P.  R.  THAKUR:  And  now

 only  a  week  back  two  Schedulea Caste  children  aged  7  and  3  were  Te- ported  to  ‘have  been  kileg  by  an  en-
 ranged  Thakur  in
 Kanpur  in  U.P.  These  are  not  a  few
 isolated  incidents.

 We  have  voiced  a  demand  in  this
 very  Parliament  for  the  hanging  of the  South  Rhodesian  White  Prime Minister  for  his  naked  racialism,  but

 a  village  near-
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 in  spite  of  all  the  organized  inhuman
 atrocities  committed  on  the  Schedul-
 ed  Castes  in  various  parts  of
 the  country  there  has  been  no  de-
 mand  from  any  quarter  so  far  for
 hanging  of  culprits  involved  in  these
 heinous  crimes,.The  Governments
 concerned  are  only  busy  in  white-
 washing  the  black  acts.  In  the  case
 of  Hindu-Muslim  riots  there  have
 been  suggestions  for  imposing  puni-
 tive  collective  tax,  etc.  but  ‘our
 Government  leaders  have  never
 thought  of  such  a  measure  for  stop-
 ping  the  organised  crimes  against
 the  Scheduled  Castes.

 ‘The  authorities  have  failed  to  learn
 any  lesson  and  to  provide  adequate
 protection  to  this  unfortunate  strata
 of  society...  The  law  against  untouch-
 ability  is  practically  inoperative  be-
 cause  of  the  obviously  indifferent
 attitude  .af  so-called  upper  caste
 Hindus,  holding  key  positions.  It  is
 distressing  .that  the  constitutional
 safeguards  are  not  being  implemented as  provided.  The  decentralisation  of

 "administration  has  aggravated  the
 situation  in  this  sphere.

 Hew  are  we  going.  to  solve  this
 problem?  There  is  not  a  sngie  na-
 tional  leader  or  organisation  dedi-
 cated  to  fight  against  this  national
 evil.  Por  Hinduism,  the  cow  and
 other  such  things  seem  to  occupy  a
 mere  significant  position  than  this
 Problem  of  human  dignity.  ‘The
 country  has  recently  witnessed  a
 strong  agitation  against  क... अ
 slaughter.  But  no  organised  campaign by.  any  section  of  people  has  been heard  of  aguinst  the  Practice  of  un-
 touchability.

 The  appalling  silence  of  intellec- tuals  and  those  In  power  and  the  com- placency  cf  society  on  this  real  chal- lenge  to  the  country  is  alarming, The  Government  should

 to  improve’  the
 Scheduled  Castes,
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 what  Negroes  were  doing  in  America,
 Scheduled  Castes  might  be  forced  to
 do  it  in  India.

 Unless  we  are  able  to  wipe  out  un-
 touchability,  in  any  form,  prevailing
 in  our  country,  the  hue  and  -cry
 against  racial  discrimination  is  ridi-
 culous.

 SHRI  H.  पर.  MUKERJEE  (Cal-
 cutta  North  East):  .  Mr.  Speaker,
 Sir,  we  are  discussing  a  national
 issue  and  ever  since  that  day  -when|
 you  directed  that  we  should  have  a
 discussion  in  the.  House  on  .  this
 point,  a  line  of  Rabindranath  Tagore
 is  wandering  in  my  =  mind  The
 Prime  ‘Minister  understands  a  _  little
 Bengali.

 /ए  आभार  पाप,  तोभार  पाप
 “This  is  my  sin  and  yours”.
 And  my  feeling  is  that  it  is  wrong  in
 the  course  of  this  discussion  to  be
 accusing  each  other,  It  is  wrong  of
 a  Congress  Member  to  claim  a
 monopoly  of  progressivism  and  to
 say  that  he  has  a  lesser  degree  of
 obscurantism  than  the  Jan  Sangh.  It
 is  wrong  for  any  of  us  to  point  out
 that’  one  particular  party  in  -power
 in  .a  particular  place  is  résponsible.
 it  is  wrong’  for  us  to  pose  this  prob-
 lem  -  as  something  which  we  can  get
 away  from  by  claiming  superiority

 T'was  very  astonished  to  hear  the
 DMK°  spokesman.  I  am  always  ready
 to  -pay  homage  to  the  wonderful
 thoughts  which  have  emanated  from
 Tamilnad,  but  this  song  of  super-
 iority  is-  getting  rather  too  stale  in
 our  ears,  890  I  want  the  DMK,”  if  it
 nas  got  a  social  philosophy  which  it
 can  propagate  throughout  the
 country,  not  to  confine  itself  to  its
 own  borders,  but  to  come  forward
 and.  co-operate  with  the  rest  of  the
 country  and  to  have  real  social  re-
 generation.

 So  many  years  after  independence
 we  Have  got  this  kind  of  incident
 happening.  What  did  Mahatma  Gan-
 dhi  -say  about  it?  I  was  looking  at
 some  of  his  works.  Mahatma  Gandhi
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 I  am  quoting  only  one,  in wrote,  922 Navjivan  of  the  l2th  February
 on  India's  Swaraj:

 crops  will  not  ripen
 sunshine,  so  also

 “Just  as
 without
 we  shall  not  reap  the  harvest
 of  Swaraj  till  the  darkness
 of  untouchability  is  vanished.”

 He  adopted  an  untouchable  girl.  She
 used  to  live  in  his  ashram.  Every  day
 in  the  Sabarmati  Ashram  the  day
 will  begin  with  the  incantation  of
 the  verse:

 न त्वहं  कामये  राज्यं  न  स्व  नापुनभंवम्‌,
 कामय  दुःखतप्तानां  प्राणिनाम!तिताशन  |

 I  do  not  want  heaven;  I  do  not  want
 to  be  born  again;  I  do  not  want  to  be
 powerful;  what  I  want  is  elimina-
 tion  of  the  suffering  of  my  people.
 Mahatma  Gandhi  had  suggested  that,
 symbolically  speaking,  in  our  free
 India  ‘we  should  have  an  untouchable
 woman  as  the  President  of  this  coun-
 try,  Now,  it  is  an  emotional  state-
 ment  but,  as  a  symbolic  gesture,
 what  -have  we  done  to  proceed  in
 that  direction?

 Today  in  Uttar  Pradesh,  in  Madhya
 Pradesh,  Andhra  Pradesh,  in  every
 other.  Pradesh  we  find  instances  of
 this  kind  happening.  But  I  will  say,
 at  the  same  time,  in  Madhya  Pradesh
 there  is  a  non-Congress  Government.

 “Surely,  they  must  accept  responsibili-
 ty  for  this..  In  Uttar  Pradesh  and
 Andhra  Pradesh  there  are  certain
 governments;  I  need  not  describe
 them,  and  when  there  are  some  state-
 ments  coming  out,  linking  up  the  gov-
 ernmental-  authority  which  connives
 at  it,  then  surely  the  Centre  should
 wake  up.  After  all,  the  press  report
 about  the  burning  of  the  Harijan  boy
 says:

 “Politically  speaking,  most  of  the
 Kapus  and  Kammas  seem  to
 be  inclined  -towards  the  Con-

 2390



 Incidents  re.

 gress  while  the  village's  1,600
 Harijans  are  said  to  be  under
 the  influence  ef  the  Commu-
 nists.”
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 3  73  not  making  a  song  about  it  but,
 at  the  same  time,  it  has  got  to  be
 taken  into  consideration.  I  have
 been  told,  on  the  authority  of  a
 Member  of  this  House,  that  in  this
 village  Kanchikacherla  in  Kammam
 district  on  the  Ist  of  September
 many  Harijan  families  were  attacked
 by  50  goondas  in  order  to.  evict
 them  from  the  land.  The  land  prob-
 lem  is  at  the  root  of  all  this  mischief,
 énd  so  many  atrocities  were  com-
 tnitted,  even  rape  was  committed,  in
 such  conditions  which  I  cannot  possi-
 bly  recapitulate  here,  as  narrated  by
 the  Member.  I  also  learn  that  some
 cf  the  police  officers,  those  who  were
 trying  to  do  their  duty,  were  sus-
 rrendea  pecause  the  people  in  autho-
 tity  there  were  in  favour  of  it  and
 they  are  Congress  people,

 ‘I  am  not  again  going  to  make  a
 very  specific  allegation,  because  it
 is  likely  to  reoound  back  to  me
 again,  but  these  things  have  got  to
 he  looked  into,  whether  it  is  the
 Congress  Province  of  Andhra  Pra-
 desh,  or  non-Congress  Province  like
 Madhya  Pradesh  or  the  middling Frovince—I  do  not  know  how  to  call
 it—like  Uttar  Pradesh,  we  have  to
 find  out  what  the  position  is  and
 adopt  certain  things.  Therefore,  I
 feel  that  the  Centre  has  a  very special  responsibility.  Even  in  the
 Constitution  there  is  a  provision  in’
 regard  to  it.  It  is  a  human  responsi-
 bility,  and  in  this  House  I  have  been
 hearing  over  and  over  again—I  have
 been  here  since  952—from  the
 Scheduled  Caste  and  Scheduled  Tribe
 members  a  kind  of  call  that  just  like
 Pakistan  “give  us  Achuthistan  might be  our  demand”.

 I  have  hear  it  from  Congress  Mem-
 bers  of  this  House  who  have  said  it. We  have  found  in  Hindu  society  such
 dastardly  diseases  that  so  many  of us  had  to  find  refuge  in  Islam  and  so
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 many  are  going  over  to  Buddhism.
 They  are  véry  welcome  wherever
 emancipation  is  available  for  any-
 body.  It  is  all  right.  But  we  know,
 at  the  same  time,  that  emancipation
 will  not  come  just  like  that.  We  have
 had  so  rnany  inspiring  documents
 asking  us  to  do  one  good  thing  after
 the  other.  From  Yajnavalkya  to
 Vivekananda  we  have  had  an  un-
 wholesome  surfeit  of  inspiration.
 What  is  necessary  is  not  inspiration
 any  longer  but  action,  action  in
 order  to  remove  these  disgraces  of
 eur  country,

 That  is  why  I  feel  that  we  should
 all  go  ahead  and  pool  all  our  re-
 sources.  This  is  a  social  problem,  an
 economic  problem  and  a  moral  prob-
 lem,  all  put  together  and  I  _  cannot
 claim  superiority  only  because  I
 have  a  social  philosophy  which  is  an
 answer  to  ail  the  evils  of  the  world.  I
 have  to  work  that  philosophy  in  the
 objective  cunditions  of  my  country,  a
 eountry  which  has  an  obscurantist
 past  and  which  carries  the  load  of
 4,000  to  5,000  years  of  history.  To  be
 a  legatee  is  always  a  very  difficult
 proposition.  We  are  operating  in  per-
 haps  the  most  difficult  country  in  the
 world.

 On  an  issue  like  this  we  should
 combine  with  a  purpose  and  with  a
 desire  to  root  out  the  evil  and  to
 punish  severely  whoever  was  res-
 ponsible.  If  lynching  takes  place  in
 any  part  of  India  today,  we  have  to
 take  whatever  methods  are  humanly
 possible  in  order  to  root  out  this  evil
 and  we  should  take  every  other  step.
 So  many  of  them  have  already  been
 »utlined—social,  economic  and
 others—which  are  absolute'y  indis-
 pensible  to  a  solution  of  this  problem.

 T  say,  therefore,  that  we  should
 not  look  at  this  problem  from  a
 partisan  point  of  view.  We  should
 not  shy  off  from  accusations  against political  parties  who  might  be  ex-
 ploiting  their  power  in  order  to  prac- tise  this  kind  of  inhumanity.  With
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 that  end  in  view  the  Central  Gow
 ernment  should  approach  this  prob-
 lem.

 SHRIMATI:  VIJAYA  LAKSHMI
 PANDI!IT  (Phulpur):  Mr.  Speaker,
 Sir,  I  am  reminded  today  of  the
 occasion  more  than  20  years  ago
 when  India  focussed  the  spotlight  of
 the  United  Nations  on  South  Africa
 when  people  of  Indian  origin  were
 peing  discriminated  against.  Our
 stand  arose  out  of  the  policy  which
 we  followed  during  our  indepen-
 gence  mavement  and  which  was—
 an  important  plank—of  the  freedom
 struggle  namely,  that  there  must  be
 complete  equality  in  India,  between
 atl  the  people  and  evary  force  of  dis-
 crimination  whatsoever  should  cease
 tO:  exist.

 It  is  sad  that  in  the  land  of  the
 Buddha,  in  the  land  of  Mahatma
 Gandhi,  in  the’  land  where  we  50
 constantly  talk  about  moral  purposes
 —and  indeed  we  believe  in  them  and:
 try  to  follow  them  quite  often—we.
 should  ‘today,  20  years  after  freedom,
 witness  this  barbarous  incident.  It
 has  not  moved  me  as  much  as_  some
 Members  here  because  I  am_  well
 aware  similar  incidents  are  happen-
 ing  and  happening  all  over  the
 country  from  time  to  time;  we  do  not
 take  notice  of  them  nd  action
 against  them  and  gradually  we  cease
 to’  think
 because  in  spite  of  the  pledge  given
 in  our  Constitution  there  has  beén
 insufficient  implementation  of  that
 pledge,  no  punishment  of  those  who
 defy  it  and  thus  imperil  the  lives
 and  honour  of  the  lowest  sections  of
 the  community.

 Poverty  is  the  most  degrading  thing
 in  the  world.  It  is  sad  and  most  piti-
 able.  It  demoralises  the  human  per-
 sonality.  It  reduces  the  person  who
 is  suppressed  by  it  to  sub-human
 conditions,  The  conditions  that  I
 have  seen  in  some  parts  of  my  own
 State,  not  today  but  all  my  life  and
 even  today,  are  appalling  and  in-
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 complete.  contradiction  of  the
 Constitution  which  pledges  equality
 and  dignity  for  all.

 Let  us  not  be  misled  by  a  few  ins-
 ‘tances  where  people  have  risen  above
 such  circumstances  and  I  would  like
 to  say  today  that  unless  priority  is
 given  to  cleansing  our  social  system
 and  unless  these  depressed  and
 suppresed  people  are  spared  the
 terrific  burdens  of  poverty  and  igno-
 rance,  we  are  gaing  to  have  to  face
 in  India  a  situation  which  will  be
 very  difficult  to  control.  The  people
 who  suffer  most  are  ignorant  people,
 They  are  people  who  will  go  on
 suffering  up  to  a  certain  time  and
 after  that  if  they  revolt  then  the  situ-
 ation  becomes  extremely  unpleasant.
 The  point  however,  is  not  the  un-
 pleasantness  of  the  political  situation.
 It  is  that  much  of  the  trouble  today
 has  been  aggravated,  anc  I  say  this
 with  a  sense  of  responsibility,  by
 political  leaders.  It  is  all  very  well
 to  stand  in  this  House  and  condemn
 an  outrage  in  high  moral  tones.  Let
 some  of  those  who  have  spoken  today
 look  within  themselves  and  see  how
 they  treat  the  untouchables  in  this
 country,  in  their  homes  and  in  their
 communities.  Until  there  is  a  clean-
 sing  of  th2  social  structure  in  India,
 until  there  is  a  complete  acceptance
 by  every  man  and  woman,  no  matter
 to  what  caste  or  class  they  belong,
 that  it  पड  the  inherent  birth-right  of
 all  sections  of  the  community  to  be
 equal.  We  are  not  going  to  move
 forward  through  commissions  and
 committees  and  appeals  to  Govern-
 ment.

 Sir,  I  was  in  Allahabad  the  other
 day.:  We  are  talking  of  discrimina-
 tion.  I  have  come  back  a  much  sad-
 der  and  e  much  wiser  woman.  T  have
 no  brief  for  any  section,  each  com-
 munity  must  stand  up  for  itself  in
 the  final  analysis  in  this  country  be-
 cause  the  Constitution  is  behind
 there  and  gives  them  the  safeguards.
 But  are  these  safeguards  allowed  to
 function?  Today,  in  Allahabad,  the
 Muslim  community  is  cowed  down
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 and  in  a  most  pitiful  condition,  It  is
 -a_truly  shocking  thingy?  Gandhiji
 always  used  to  tell  us  that  the  ques-
 tion  of  freedom  was  not  only  to  raise
 ourselves  but  also  to  free  the  British
 from  thin  guilt  in  suppressing  us.
 So  long  as  there  is  a  section  in  India
 which  is  suppressed  in  any  way  we
 are  all  morally  guilty.

 One  last  word.  Until  we  think
 clearly  and  face  our  problems
 squarely,  I  am  very  much  afraid  that
 the  growing  fear  in  the  minds  of  the
 minorities  will  lead  to  consequences
 for  which  nobody  will  be  responsi-
 ble.  I  would  like  to  join  with  other

 -hon.  Members  in  drawing  the  atten-
 tion  of  Government  to  the  urgent
 necessity  of  taking  early  steps  by
 which  the  lowest  of  people  in  this
 country  shall  feel  equal  to  the
 highest,  not  only  under  the  law  but
 in  fact  so  that  their  lives  are  secure
 and  they  can  live  as  honourable  citi-
 zens  contributing  to  the  welfare  of
 this  country.  If  we  are  not  progress-
 ing  as  fast  as  we  can,  it  is  because
 we  have  not  given  everybody  a  sense
 of  equality;  a  feeling  of  participa-
 tion.  Once  society  is  cleansed  and
 strengthencd  we  need  to  have  no
 fear  for  India’s  future.

 SHRI  D.  AMAT  (Sundargarh):
 Mr,  Speaker,  Sir,  I  am  grateful  that
 I  have  been  given  some  time  to
 speak  on  the  atrocities  committed  on
 Harijans  in  the  south  and  some  parts
 of  the  north,

 India  is  the  greatest  democracy  in
 the  world  with  a  total  population  of
 5i  crores  out  of  which  65  million
 constitute  the  Harijans  and  38  mil-
 lion  constitute  the  scheduled  tribes,
 All  these  people  put  together,  with
 40  lakhs  of  other  backward  classes,
 form  22  per  cent  of  the  population  of
 India.  These  people  are  the  weaker
 sections  of  the  society,  It  is  the
 constitutional  and  the  bounden  duty
 of  the  Government  to  safeguard  their
 interests,  to  protect  them,  from  all
 sorts  of  social  injustices  and  to  pro.
 tect  them  from  all  kind  of  exploita-
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 This  is  the  duty  of  the  Gov-
 But  what  is  actually  hap-
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 The  gruesome  tragedy  that  took
 place  on  the  22nd  February,  1968,  in
 Andhra,  in  the  village  called  Kan-
 chekacherla  is  a  sad  happening  of  in-
 humanity,  heinous,  barbarous  and
 butcherous  type  for  which  the  whole
 nation  should  hang  her  head  in
 shame,  for  the  atrocities  inflicted
 upon  an  orphan,  an  innocent  49  years
 old  Harijan  by  uame  Andhana,  even
 after  2l  years  of  Independence.

 १8  hrs.

 It  is  astounding  to  reveal  that  his
 hands  were  tied  behind  and  then  tied
 to  a  pole  of  the  pandal,  He  was
 heartlessly  and  mercilessly  beaten
 continuously  for  90  minutes  while  he
 was  yelling  in  a  heartfelt  manner
 and  confessing  his  fault,  Still  even
 after  that,  kerosene  oil  was  poured
 on  his  cloths  and  he  was.  set  fire
 alive.  The  manner  in  which  the  doy
 ‘was  treated,  I  would  like  to  describe
 it  that  he  was  kilted,  murdered  and
 slaughtered  in  broad  daylight.  He
 was  led  like  a  sacrificial  goat,  to  the
 altar  of  the  goddess  of  the  ill  wish
 and  whim  of  the  caste-Hindu  people
 to  appease  their  anger.  In  _  this
 country  we  have  heard  that  our
 Constitution  has  been  burnt.  We
 have  also  heard  that  our  national

 ‘flag  has  been  burnt.  Now  we  are
 hearing  in  this  House  that  Harijans
 are  being  burnt  alive.  Yesterday
 evening  I  had  been  to  Connaught
 Place  where  I  overheard  somebody
 saying  that  during  the  time  of  the
 Britishers  Lord  William  Bentink,  the
 system  of  Sati  Daha  Pratha  was
 abolished,  but  our  present  Congress
 Government  is  introducing  Harijan
 Daha  Pratha,  which  of  course  is  most
 inhuman.  This  is  the  remark  that
 we  hear  among  the  public.  I  have
 read  in  the  Ramayana  that,  when
 Sita  was  insulted  by  Ravana,  his
 golden  city  of  Lanka  was  reduced  to
 ashes,  I  have  read  in  Mahabharata
 that  because  of  the  insult  to  Draupa-
 thi  in  the  broad  daylight,  the  Kaura-
 vas  were  eliminated,  I  have  read  in
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 the  Hindu  Treatise  that  because  of
 the  insult  to  Matha  Parvathi,  the
 Holy  Yajna  of  King  Daksha  Prajapa-
 thi  was  marred.  Now  we  hear  that
 Harijan  ladies  being  rendered  naked
 and  led  in  a  procession,  What  would
 happen  if  these  atrocities  are  inflict-
 ed  on  our  Harijan  women?  What
 would  happen  to  the  lot  of  the
 country?  It  is  the  people  who  have
 to  decide  it  in  the  long  run,  I  con-
 demn  these  atrocities,

 In  the  educational  field  also,  we  are
 very  much  neglected  in  this  country.
 {  have  no  objection—I  quite  agree
 with  the  parents,  who  can  afford  to
 send  their  children  to  schools  and
 colleges,  getting  them  educated  ac-
 cording  to  their  choice  and  taste.  But
 what  about  the  education  of  the  Adi-
 vasis,  whose  sons  and  daughters  are
 sent  to  the  Ashram  school  where  one
 of  the  courses  is  how  to  hatch  egg,
 which  even  my  illiterate  wife  knows?
 IAS  and  IPS  examinations  are  open
 competitive  examinations,  in  which
 all  the  students  who  were  educated
 in  Oxford,  Cambridge  and  _  convent,
 and  also  the  children  of  Adivasis
 who  were’  educated  in  the  Ashram
 school,  are  required  to  appear,  What
 is  the  net  result?  Naturally,  the
 children  of  the  others  secure  more
 than  70  or  80  per  cent  of  marks  and
 the  children  of  the  Harijans  and  Adi-
 vasis  secure  only  5  or  0  per  cent,  of
 the  marks  and  this  gives  the  Govern-
 ment  a  chance  to  say  that  our  sons
 are  not  fit  for  IAS  and  IPS_  because
 they  did  not  score  the  required
 marks,  This  is  the  position.  Will  a
 Harijan  not  like  to  become’  an
 Ambassador?  Will  an  Adivasi  not
 like  to  become  the  Governor  of  a
 State?  We  are  singing  the  gospel  of
 socialism.  What  is  socialism?  It
 means  equal  opportunities  to  all.  I
 ask  the  Government  whether  they
 are  going  to  give  equal  opportunities
 to  us  in  connection  with  imparting
 of  education  to  our  children,  and  the
 answer  is  a  straight  ‘no’.

 As  regards  appointment  in  govern-
 ment  service,  what  is  the  position?
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 In  the  Report  of  the  Commissioner
 for  Scheduled  Castes  and  Scheduled
 Tribes  for  1964-65,  on  page  0l,  it
 has  been  clearly  admitted  that  the
 all-India  yardstick  to  fill  up  427  per
 cent  for  scheduled  castes  and  5  per
 cent  for  scheduled  tribes  has  not
 been  fulfilled.  This  is  the  type  of
 education  that  the  Government  is
 going  to  impart  to  our  children.  Still
 we  speak  of  socialism.  So,  I  con-
 demn  this  type  of  education  being
 imparted  to  our  people.  We  want
 that  type  of  education  which  will
 place  our  children  on  par  with  the
 children  of  the  other  people  of  India.
 I  also  condemn  these  atrocities  in-
 flicted  upon  Adivasis  and  Harijans.  I
 condemn  this  type  of  Government,
 and  with  these  words,  I  resume  my
 seat,

 stadt  भिमोभ ता  अ्रगभदास  गरु

 (जंजगीर )  :  अध्यक्ष  महोदय  हरिजनों  की
 समस्या  झाजादी  के  बाद  असाध्य  तथा  संक्रामक

 हो  गई  है  क्‍योंकि  गांधी  जी  ने  एक  सिद्धान्त
 चलाया  था  कि  हरिजनों  का  उद्धार  किया
 जाय  ।  उनका  उद्धार  करने  के  लिये  जब

 हिन्दुस्तान  में  कदम  उठाया  गया  तो  जो
 उच्च  जाति  के  सवर्ण  कहाने  वाले  लोग  थे
 उनके  लिए  एक  किस्म  का  सिर  दर्द  पैदा  हो
 गया  qT  उन्होंने  इन  बातों  से  चिढ़  कर  हमेशा
 हरिजनों  को  सताना  शुरू  कर  दिया  जिसके
 कारण  झाज  हरिजनों  की  यह  दुर्देशा  हो  रही  है  ।

 यह  एक  हो  जगह  या  एक  हूँ  प्रदेश  की  बात
 नहीं  है  आज  हर  प्ररेश  a  5  7  तरह  से  गत्या  दर,

 हत्या,  लूट-खसोट  ग्र  महियायों  की  इज्जत
 लूटी  जा  रही  है।  यह  बड़ें  दुख  की  बात  है
 कि  आजादों  के  बाद  भी  अज  हम  सिर  उठा

 नहीं  सक  रहे  हैं।  जिस  तरह  से  आज  हमको
 कुचला  जा  रहा  है  उसके  अन्दर  हमें  एक  हो
 दृष्टिकोग  दिखाई  देता  है  कि  इसमें  कुछ
 राजनीतिक  हाथ  है  a  राजनीतिक  हाथ  इसलिए
 है--इस  में  दं।  किस्म  की  बातें  हैं।  एक  तो

 यह  कि  जो  उच्च  जाति  के  लोग  हैं,  वें  समझते  हैं
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 fe  अगर  हरिजन  लोग  ऊपर  उठ  जायेंगे,
 तो  हमारी  गुलामी  कौन  करेगी,  हमारा  काम
 कौन  करेगा  ।  यदि  इन  में  थोड़ी  भी  जागृति
 झा  जाय,  यदि  इनमें  थोड़ी  भो  विद्या  भ्रा  जायेगी
 तो  ये  हमारे  साथ  समानता  करने  के  लिये  जागे
 बढ़ने  लगेंगे  ।  इस  वजह  से,  श्रध्यक्ष  महोदय,
 वे  हमेशा  हरिजनों  को  कुचलने  की  कोशिश
 करते  हैं  |

 दूसरी  बात  यह  है  कि  हमेशा  से  हरिजन
 गांधी  जी  के  सिद्धान्तों  पर  चलते  शा  रहे  हैं
 शौर  यही  कारण  है  कि  हमेशा  उन्होंने  एक  ही
 दल  को  सपोर्ट  किया  है  और  वह  दल  है-,
 कांग्रेस  ।  कांग्रस  को  सपोर्ट  करने  के  कारण
 जिस  जिस  क्षत्र  में  कांग्रेस  विजयी  हुई  है,  उस
 क्षेत्र  में  हरिजनों  को  दुर्देशा  हमेशा  से  होती  भा
 रही  है  1  जैसे  हमारे  बता  जी  ने  कहा--
 हमारे  अध्यक्ष  जी,  उसो  क्षेत्र  के  हैं,  जिस  क्षेत्र
 में  यह  अत्याचार  हुआ  है,  किन्तु  उसके  पिछले
 हिस्से  को  भी  आप  देखिये,  जब  वह  ॒कांग्रेस
 के  अध्यक्ष  थे,  तब  भी  उसी  क्षेत्र  स ेजीत  कर
 आये  थे,  तो  उनको  सताने  वाले  दूसरे  ही
 होंग,  इतना  मुझे  विश्वास  है,  क्योंकि  मैं  जानती

 हुँ  कि  इस  तरह  से  हमा  रे  साथ  होता  झा
 रहा  है  t

 गांधी  जी  के  सिद्धान्तों  पर चल  कर  हमेशा
 कांग्रेस  को  सपोर्ट  करने  के कारण  उनके  लिये
 भयंकर  स्थिति  उत्पन्न  हुई  है  ।  इस  चोज़  को
 अच्छी  तरह  से  प्रध्ययन  कर  दूसरे  दल  के  लोग
 योजना  बना  कर  हरिजनों  को  सताने  की
 कोशिश  कर  रहे  हैं।  उदाहरण  के  लिये  मध्य  प्रदेश
 को  लीजिये---  मध्य  प्रदेश  का  मुंगेली  कांड
 इतना  भयंकर  काण्ड  है  जिसकी  कोई  कल्पना
 नहीं  कर  सकता  है।  उस  काण्ड  पर  यहां  इस
 सदन  में  अनेक  लोगों  ने  समवेदना  प्रकट  की,
 दूसरे  दल  वालों  ने  भी  समवेंदना  प्रकट  की
 लेकिन  हमारे  मध्य  प्रदेश  शासन  ने  खास  कर
 हमारे  गृह  मंत्री  जी  हमेशा  यह  कहते  भाये  हैं
 कि  मुंगली  काण्ड  एक  प्रचार  का  साधन  है
 यह  सरासर  झूठ  है।  दो  शब्द  समवेदना  प्रकट
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 करने  के  बजाय  हमेशा  उस  बात  को  उन्होंने
 झूठ  साबित  किया  ।  इसलिये  मध्य  प्रदेश  के
 शासन  से  हमको  संरक्षण  कैसे  मिल  सकता  है,
 हम  कैसे  विश्वास  करें  कि  वहांपर  हमारा  संरक्षण

 हो  सकता  है  ।  इसलिये  मैं  चाहती  हूं  कि
 केन्द्र  सरकार  के  द्वारा  उन  हरिजनों  की  रक्षा
 की  जाय  जहां  कि  वे  हमेशा  से  सताये  जा  रहे  हैं

 यहां  पर  श्री  बाबूराव  पटेल  ने  अप्रैल  को

 एक  प्रश्न  रखा  था  जिसमें  उन्होंने  कहा  था
 कि  मिनीमाता  ने  अपने  ग्नुयायियों  के  साथ

 मुसलमान  हो  जाने  की  धमकी  सरकार  को  दी

 है  ।  यह  सरासर  गलत  है--मेरे  वाक्य  को
 चीफ  मिनिस्टर  साहब ने  पूरा  नहीं  होने  दिया  t
 चीफ़  मिनिस्टर  साहब से  मैंने  कहा  था  कि  यदि

 हम  मुसलमान  होते,  मेरे  वाक्य  को
 चीफ़  मिनिस्टर  साहब  पूरा  सुने  बिना  तुरन्त
 बोले  कि  आप  मुसलमान  होना  चाहती  हैं
 कल  होने  वाली  हैं  तो आज  हो  जाइये  ।  इसका
 कारण  है,  वे  ऐसा  क्‍यों  चाहते  हैं--आ्रप  लोग

 ईसाई  हो  जाइये  मुसलमान  हो  जाइये  लेकिन

 हिन्दू  मत  रहिये  क्योंकि  हिन्दू  रहेंगे  तो  हमारा
 पूरा  अधिकार  आप  चाहेंगे  ।  इस  वजह  से

 हरिजनों  को  इतना  सताया  जा  रहा  है  ny

 मेरे  उस  वाक्य  को  तोड़-मरोड़  कर

 युगधर्म  ने  छापा  तथा  जो  जनसंधियों  का
 अखबार  “ग्रार्गेनाइज़र”  हे  उस  ने  छापा  और
 उसी  बात  को  लेकर  श्री  बाबूराव  पटेल  ने

 वह  प्रश्न  यहां  रखा  t  “नई  दुनिया”  ने  भी
 मेरी  उस  बातचीत  को  अपने  3  फरवरी  के
 झंक  में  छापा  था  जिसका  थोड़ा  सा  अंश  मैं
 झापको  पढ़  कर  बताती  हुं---गोविन्द  नारायण-

 सिंह  जी  से  मेरी  जो  बातचीत  हुई  थी  उस  की

 कुछ  बातों  को  तोड़-मरोड़  कर  जनसंघ  के
 स्थानीय  मुखपत्र  ने  छापा  था  जिसके  बाद
 झार्गेनाइज्र  ने  उसका  अचार  किया  तथा
 श्री  बाबराव  पटेल  ने  यहां  पर  प्रश्न  रखा  ।

 धर्मयुग  और.  भार्गेनाइज्रर  की  बातें  गलत
 रिपोर्ट  पर  झाधारित  हैं  मुख्य  मंत्री  स ेझपनी
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 [श्रीमती  भिनीम.ता  प्रगभदास  सुरु]
 बातचीत के  दौरान  में  मैंने  कहा  था  कि  हरिजनों  मेरा  चौथा  सुझाव  यह  है  कि  जिस  पार्टी

 को  भेड़  बकरी  की  तरह  काटा  जा  रहा  है  और
 उसकी  देखरेख  करने  वाला  कोई  नहीं  है  ।
 यदि  हम  मुसलमान  होते  तो  बड़े  बड़े  नेता  और
 बड़े  बड़े  लोग  इस  क्षेत्र  में  दौड़  कर  अ्राति--
 ऐसा  मैंने  कहा  था  ।  जिस  समय  मुख्य  मंत्री  जी
 से  यह  बात-चीत  हुई  कुछ  पत्रकार  भी  वहां
 उपस्थित  थे  ।  “नई  दुनिया”  की  कटिंग  मेरे
 पास  हैं,  यदि  आप  कहेंगे  तो  मैं  दे  दूंगी  7  एक
 संसद  सदस्य  ने  इस  तरह  की  झठी  जानकारी
 के  आधार  पर  मेरे  ऊपर  और  मे"  पार्टी  के
 ऊपर  आरोप  लगाये  हैं  यह  एक  ही  प्रदेश  की
 बात  नहीं  है,  हर  जगंह  हरिजनों  के  साथ  इस
 तरह  के  अत्याचार  हो  रहे  हैं।  ऐसी  अवस्था
 में  वे  किस  प्रकार  जिन्दा  रह  सकते  हैं  |

 मेरे  दो  तीन  सुझाव  हैं  ।  कई  लोग  यह
 कह  रहे  हैं  कि  कांग्रेंस  के  राज्य  में  भी  होता
 आ  रहा  था  और  अभी  भी  होता  है  तो
 कहीं  कहीं  कांग्रसियों  ने  त्याग  भी  किया  है  और
 कहीं  कहीं  पर  नहीं  भी  किया  है  ।  तो  मेरा
 सुझाव  यह  है  कि  हरिजन  आदिवासियों  की

 सुरक्षा  के  लिये  तत्काल  व्यवस्था  की  जाय  ।
 यदि  श्र।वश्यक  हो  तो  हमारे  लिये  अलग  से

 कानून  ब्नाया  जाये  |

 मेरा  दूमरा  सझाव  यह  है  कि  उन  पुलिस
 अफसरों  पर  सख्त  से  सख्त  कार्यवाही  की
 जाये  जो  कि  इस  तरह  की  घटनाओं  को
 रोक  पाने  में  श्रसमर्थ  होते  हों  ।  जिस  जिले
 के  हरिजन  आदिवासियों  पर  अत्याचार  हो
 उस  जिले  के  कसक्टर,  एस०  पी०  और  डी०
 एस०  पी०  को  तुरन्त  स्थानान्तरित  किया
 जाए।

 मेरा  तीसरा  सुझाव  यह  है  कि  जिस
 अदेश  में  बड़े  पैमाने  पर  ऐसो  घटनायें  हो  रही
 हों  उस  प्रदेश  को  सरकार  को  साम्प्रदायिकता
 का  हिस्सेंदार  माना  जाये  और  वहां  पर  केन्द्र

 का  हस्तक्षेप  किया  जाय  ।

 के  कार्यकर्ता  सामूहिक  रूप  से  हरिजनों  श्रौर

 आदिवासियों पर  जुल्म  करते  हैं  उसे  सरकार की
 और  से  चेतावनी  दी  जाए  श्रौर  भ्रगर  उसके

 कार्यकर्ता  अपनी  हरकतें  बन्द  न  करें  तो  उस

 विशेष  क्षेत्र  में  उस  पार्टी  की  शाखा  को  गैर-

 कानूनी  घोषित  किया  जाय  चाहे  वह  कोई  भी
 पार्टी  क्‍यों  न  हो  ।

 अध्यक्ष  महोदय,  चूंकि  बहुत  से  लोग

 बोलने  वाले  हैं  इसलिये  मैं  यहीं  पर  समाप्त
 करती  हूं  1

 अ्रष्यक्ष  महोदय  :  श्री  मोलहू  प्रसाद,
 दो  मिनट

 श्री  मोलह  प्रसाद  (बांसगांव)  :  दो
 च्चं  में  सिफे  दो  मिनट?  क्‍या  यहां  भी  भेदभाव
 का  मामला  चल  रहा  है  ।

 अध्यक्ष  महोदय  :  अच्छा  बोलो  बोलो  |

 ची  मोजहू  प्रसाद  :  अध्यक्ष  महोदय
 28  ता  नख  को  यहां  संसद  में  जो  मामला
 उठाया  गया  था  उसके  सम्बन्ध  में  मैं  श्रापको

 एक  अखबार  की  खबर  बतलाऊं  कि  आखिर
 सत्यता  पर  किस  तरह  से  परदा  डाला  जाता  है
 चाहे  उत्तर  प्रदेश  हो,  चाहें  मध्य  प्रदेश  हो
 और  चाहें  दक्षिण  प्रदेश  हो  कोई  भी  प्रदेश  दो,

 '

 जिन  लोगों  की  समस्या  पर  हम  वहस  कर  रहे  F
 उनके  पास  न  तो  कोई  कवि  हैं,  न  भांट  है
 और  न  कोई  कलाकार,  चित्रकार,  पत्रकार,

 साहित्यकार  और  न  कोई  झखबार  है,  कोई  भी
 उनका  नहीं  है  यह  सरकार  भी  उनकी  नहीं  है  1
 संसद  में  यह  मामला  उठाया  गया  था  |  यह
 अखबार  है  “स्व तन्त्र  भारत--पता  नहीं
 स्बतन्त्र  भारत  है  या  परतन्त्र  भारत  है
 इसमें  खबर  छपी  है  कि  ान्ध्र  प्रदेश  सरकार
 नें  कल  बं  गलोर  के  एक  समाचार-पत्र  में छपे
 इस  समाचार  का  खंडन  किया  है  कि  महबूबनगर
 जिले  के  एक  गांव  में  हरिजन  औरतों  को  नंये
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 होकर  गांव  में  घूमने  के  लिये  विवश  किया

 गया  ।  दो  दिन  पूर्व  लोकसभा  में  गरमा-गरम

 बहस  हुई  थी  भर  कल  एक  सरकारों  विज्ञप्ति  में

 कहा  गया  है  कि  आंध्र  प्रदेश  सरकार  ने  इस
 मामले  में  जांच  को  और  जांच  से  पता  चला

 कि  महबूबनगर  के  जिले  के  किसी  भी  गांव  में

 इस  प्रकार  की  कोई  भी  घटना  नहीं  हुई  है  1

 अध्यक्ष  महोदय,  उस  हरिजन  ने  दो  बर्तन

 चुराये  तो  उसको  फूंक  डाला  गया  तो  इस
 सत्यता  पर  जो  परदा  डाला  गया  है  उस  अखवा र
 के  एडीटर  को  भी  फक  देने  के  लिए  क्‍या  गृह
 मंज्ालय  ब्रादेश  देगा  ?

 दूसरी  बात  यह  है  कि  इन  के  पास  इस
 देश  में  सवियों  से  झ्राज  तक  इनके  हाथ  में  न  तो
 कलम  रहो  है  भर  न  डंडा  रहा  है।  वही  कलम
 लिछले  वाली  जिसके  हस्ताक्षर  से  इस  देश  में

 कैसे  खर्चा  चलता  है  और  कैसे  फैसला  होता  है  |
 तो  इनके  हाथ  में  आ्राज  तक  न  तो  कभी  कलम

 आई  भौर  न  डंडा  भराया  !  बीस  वर्ष  का  जनतन्त्र

 हों.  गया,  चाहे.  कांग्रेसी  सरकार  हो  या  गैर-
 कांश्रे कली. सरकार  हो,  किसी  भी  प्रदेश  का  गृह
 अन्वालय  झाज  तक  कभी  भी  भनुसूचित
 जाति  के  हब  में  नहीं  रहा  ।  झनुसूबित  जाति
 के  लोगों  को  भ्राज  जो  फूंका  जाता  है,  जलाया
 जाता  है,  तंग  किया  जाता  है  या  मारा  पीटा
 जाता:  है;  पप  गृह-पंत्रालप  को  प्रमुसूचित
 जाति के  हाथ  में  दे  दीजिये  भौर  फिर  देखिये
 कि  किस  प्रकार  हरिजतों.  को  फक्य  जाता  है
 या,  जलाया  जाता  है  लेकिन.  यह  तो'झाएको
 नीषत  में  ही  नहीं  है.  1

 जहां  तक  कलम.  का  मामला  है,  देश.  का
 कोई भी  महत्वपूर्ण:  पथ  ऐसा:  नहीं  है  तख्सि:  पर
 कि  एक  भी  अनुसूचित  जाति  का  आदमी  हो  ।
 केवल  एक  ही  उत्तर  प्रदेश  का  लोक  सेवा  भायोग
 है  जिल्सें कि  एक:  झलुसूत्रित  जाति'  कः  झाकयी:
 इस  वक्‍त  लिया  गया  है.।  लेकिन  लोक  सेवा
 झावग,  का  ऋष्यक्षः  जो.  है;  बहू  भी-  कोई.  डी
 जाति  का:  है.  उसमे  :तुरुत  इस्लीफा  दे  दिया:
 क्योंकि  अछूत  लोकसेवा  भामोग  में  श्राकर  भुस

 Incidents  re.  CHAITRA  15,  890  (SAKA)  Harijans  (Dis.)

 गया  था  ।  इस  देशमें  कभी  न  तो  कोई  राज्यपाल
 श्रौर  न  कोई  विदेश  का  राजदूत  अनुसूचित
 जाति  का  बनाया  गया  ।  जिस  पालियामेंट
 में  हम  बहस  कर  रहे  हैं  शायद  यहां  भी  सरकारी
 मंत्रिमंडल  में  अनसूचित  जाति  का  कोटा  पूरा
 नहीं  है  ।  प्रधान  मंत्री  बैठी  हैं  श्रगर  कोटा

 पूरा  हो  तो  वह  जरा  विवरण  बतायेंगी  ay
 आज  भी  यहां  कोटा  पूरा  नहीं  है  ।  फिर  यड़
 तो  लोअर  हाउस  है,  जो  श्रपर  हाउस  है  उसे
 लिये  संविधान  में  कोई  उपबन्ध  नहीं  है  और  न  ही
 विधान  परिषिदों  के  लिए  कोई  उपबन्ध  है
 कि  उनमें  अनुसूचित  जाति  का  कोई  नहेगा
 जब  हिन्दुस्तान  के  म्रमलों  को  सुलझाने  के  लिये
 22  बार  संविधान  में  संशोधन  किया  गया

 तो  क्या  अनुसूचित  जाति  की  समस्या  को

 हल  करने  के  लिए  एक  बार  भी  संविधान  में
 संशोधन  नहीं  किया  जा  सकता  है  ?  अगर
 आपकी  नीयत  होती  तो  संविधान  में  संशोधन
 किया  जाता  लेकिन  आपकी  नीयत  तो  है  ही
 नहीं  ।

 एक  माननीय  सदस्य  मे  जब  उस  दिन
 प्रश्न  उठाया  तो  कहा  गया  कि  इस  मामले  को
 जो  जांच  होगी  तो  उसमें  अनुसूच्षित  जाति  का
 क्मेखारी  रहेगा  bk  लेकिन  यहां  झान ेके  बाद

 सास  भर  से  मैंने  देखा  कि  यहां  पर  एक  से  एक
 बढ़  कर  पटनायक  शौर  ख्लमायक  हें,
 वे  चाहे.  जितना  भ्रष्टाचार  करें  उनके  खिलाफ
 कोई  कार्यवाही  नहीं  की  जाती.  लेकिन  दिल्ली  को

 पुलिस  जिसमें  75  फो  सदी  झनुसूचित  जाति
 के  लोग  थे,  उन्हें  तुरन्त  डिसभिस  कर  दिया
 गया  क्योंकि  उन्होंने  हड़ताल  कर  दी  थी  ।
 लेकिन  गह  मंत्रालय  पर  कार्यवाही  करने  के  लिये
 कोई  भी  उतारू  नहीं  है  t

 जहां  तक  उत्तर  प्रदेश  का  मामला  है.
 खुद  मेरे  क्षे में में  ही  एक  भ्रभुसूचित  जाति  के
 झादमी  का  कत्ल  कर  दिया  गया।  मजुरी  प्राम,
 थाना  बडुहलगंज  जिला  गोरखपुर,  उत्तर  प्रदेश.
 के  एक  प्रनुसूचित  जाति  छे  कर्मचारी  का  कत्ल

 कर  दिया  aT)  उसकर  नाम-बाक्लासख  था,
 सेकिन  उसके  ऊपर  परदा  डासा  गया;  कोई  सी
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 कार्यवाही  नहीं  हो  रहो  है  ।  इसलिए  क्योंकि

 यहां  लोक  सभा  में  और  विधान  सभाओं  में  तो

 अनुसूचित  जाति  के  आदमो  मिर  जाते  हैं  उनका
 कोटा  पूरा  हो  जाता  है  लेकिन  कार्यपालिका  और
 न्यायपालिका  में  कोटा  पूरा  करने  के  लिये
 आपको  आदमी  हो  नहीं  मिलते  हैं  जब

 यहां  पर  प्रश्न  किया  जाता  है  तो  यह  उत्तर  दे
 दिया  जाता  है  कि  गह  मंत्रालय  की  तरफ  से
 कि  आदमो  कुशल  नहीं  हैं,  लायक  नहीं  हैं  ।

 यहां  सरकार  बनाने  के  लिये  तो  उनका  कोटा

 पूरा  हो  जाता  है,  वे  लायक  बन  जाते  हैं  ।
 लेकिन  वहां  के  लिये  लायक  नहीं  रहते  ।
 मैं  आपको  एक  उदाहरण  बताना  चाहता  हूं  ।
 केन्द्रीय  श्रम  संस्था,  गोरखपुर  में  अनुसूचित
 जाति  के  तीन  कर्म  चारी  भर्ती  किये  गये

 (व्यवचान  )  94  कमचारी  इसमें
 थे  जो  कि  लोअर  दिडवीजन  कलक  थे  t  लेकिन
 जब  छंटनी  की  गई  तो  अनुसूचित  जाति  के
 उन  तीन  कमंचारियों  को  ही  निकाल  दिया
 गया  और  उस  अनुपात  में  सवर्ण  जाति  के
 कमंचारियों  को  नहीं  निकाला  गया  ।  इस
 सम्बन्ध  में  तीन  बार  प्रश्न  पूछा  गया  लेकिन
 श्रम  मंत्रालय  जो  है,  वह  तो  बेशर्म  मंत्रालय  है,
 आज  तक  उसने  जवाब  हू  नहीं-  दिया  कि आखिर

 अनुसूचित  जाति  के  उन  कर्मचारियों  को  क्‍यों
 निकाला  गया  और  उसी  अनुपात  में  सवर्ण  कर्म-
 चारियों  को  क्‍यों  नहीं  निकाला  गया  ।  इस
 तरह  की  जो  आपको  नीयत  है  जब  तक  वह
 दुरुस्त  नहीं  होगी  तब  तक  देश  में  इस  समस्या
 का  कोई  हल  नहीं  निकल  सकता  है  ।  जब  तक
 उनके  हाथ  में  डंडा  नहीं  आयेगा  और  जब  तक
 उनके  हाथ  में  कलम  नहीं  आयेगी  तब  तक
 उनको  इस  तरह  से  फूंका  जाता  रहेगा  और
 उनके  कत्ल  होते  रहेंगें  ।

 MR,  SPEAKER:  The  hon,  Prime
 Minister.

 श्री  मौलहू  प्रसाद  :  एक  दो  मिनट  श्रौर।

 MR,  SPEAKER:  Will  you  please  sit
 down  now?.  You  have  taken—not  3
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 minutes—but  ten  minutes.  I  have  call-
 ed  the  Prime  Minister.

 at  बोलहू  प्रसाद  :  अ्रध्यक्ष  महोदब,
 कैसे  कुकर्म  होते  हैं  वह  मैं  झ्ापको  बतलाना
 चाहता  हूं  ।  उत्तर  प्रदेश  को  थोड़ी  सो
 जानकारी  में  श्राप  को  देंना  चाहता  हूं
 MR.  SPEAKER:  Order,  order.  It  is

 not  proper.  Will  he  kindly  sit  down?
 I  am  On  my  legs.  People  who  do  this
 try  to  get  more  opportunity  like  this.
 It  will  be  unfair  to  people  who  sit
 down  like  Shri  Hiren  Mukerjee  and
 other  Members  who  sit  down  correct-
 ly  in  time.  This  is  not  proper.  The
 Congress  party  has  got  00  names.  I
 cannot  call  all  of  them.  I  have  called
 Shrimati  Minimata  and  others.

 SHRI  SONAVANE  (Pandharpur):
 Jet  those  Members  of  the  Congress
 Party  who  are  waiting  be  also  kindly
 allowed  to  speak.  (Interruption)

 MR.  SPEAKER:  Please  sit  down.
 ‘There  is  a  Chief  Whip  for  his  party.
 He  need  not  take  it  up.  Every  party
 must  have  some  discipline’  Every
 party  has  given  some  names.  I  can-
 not  answer  every  hon.  Members.  Every
 party  gives  me  a  list  and  then  I  call
 the  Members.  The  Prime  Minister.

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 PLANNING  AND  MINISTER  OF  EX-
 TERNAL  AFFAIRS  (SHRIMATI
 INDIRA  GANDHI):  Sir,  I  rise
 with  a  very  heavy  heart  to  express  my
 sense  of  shock,  sorrow  and,  if  I  may
 say  80,  shame  on  these  barbarous  atro-
 cities  which  have  taken  place,  and
 even  more,  that  we  should  be  so  lack-
 ing  in  social  consciousness  after  all
 these  years  that  such  incidents  are
 happening  all  over  the  country.

 It  is,  as  one  hon.  Member  has  sald,  a
 national  shame  and  I  think  we  should
 not  utilise  this  occasion  to  speak  about
 One  aspect  or  another.  We  do  all  of
 us  share  this  shame  and  the  only  way.
 in  which  we  can  wipe  it  out  is  at  least
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 now,  instead  of  bloming  ént  another,
 to  try  and  see  how  we  can  work  to-
 ether  to  change  attitudes,  and  to  try
 and  create  a  better  atmosphere  for
 our  brothers  and  sisters  who  are  Hari-
 Jans,  who  are  tribals  and  who  are  in
 the  minorities,

 Prof,  Mukerjee  said  that  we  are  bur-
 dened  with  the  weight  of  thousands  of
 years,  but  the  weight is  increased  per-
 haps  a  hundredfold,  on  those  who  are
 not  merely  small  minorities  but  vast
 number  under-privileged,  who  have
 had  not  only  the  burden  of  history  but
 the  burden  of  being  oppressed  by  their
 own  brothers  for  these  thousands  of
 years.  It  is  up  to  us  to  see  how  we
 can  lighten  the  burden.  It  is  not  an
 easy  task  because  of  the  numbers  in-
 volved  and  even  more  so,  because  of
 the  habits  of  thought  and  of  living.  It
 needs  a  revolution,  a  revolution  in
 thinking,  and  it  needs  tremendous
 courage,  intellectua]  courage,  moral
 courage  and  even  physical  courage  m
 order  to  tackle  this  tremendous  prob-
 lem.  And  it  is  a  problem  which  we
 cannot  tackle  merely  by  giving  jobs.
 That  is  important;  I  will  not  deny,  the
 importance  of  it.  It  is  important  to
 give  equality  of  opportunity,  but  it  Is
 in  our  daily  handling  of  these  situa-
 tions,  in  the  way  in  which  we  behave
 towards  these  people,  that  the  change
 has  to  come,  and  it  is  only  when  that
 change  comes  that  the  other  things
 will  also  be  possible

 We.  have  to  get  together  to  fight  all
 such  feelings  of  class  of  caste  and  of  .
 communalism,  We  must  also  get  to-
 gether  fo  refrain  from  making  provoa-
 tive  stztements  or  speeches.  We  mus
 get  together  to  calm  emotions  when
 they  arise.  Mrs.  Pandit  mentioned
 about  the  fear  in  some  communities  in
 Ajlahabad,  I  have  myself  seen  such
 fear  in  the  eyes  of  the  citizens,  and  as
 the  rightly  pointed  out,  fear  is  the  most.
 dangerous  of.  emotions.  When:  one  a  is
 afraid,  one  is  not  in  contro]  of  oneself.
 Theref
 are  not.  created  in  which  any  commu-
 nity  has  ea  or  a  feeling  of  insecurity.
 ‘These  are  the  two  greatest  dangers.
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 We  have  talked  a  great  deal  today
 in  the  debate  on  the  Ministry  of  Ex-
 terna]  Affairs  on  Pakistan  and  China.
 I  believe  that  we  are  fully  able  to  meet
 those  dangers,  but  if  this  danger  with-
 in  our  country  is  not  met,  then  we  can
 fall  prey  to  outside  enemies.  Today  it
 is  urgent  that  we  work  together  to
 create  equal  opportunities  for  all  our
 citizens,  specially  those  who  are  under-
 privileged  and  that  we  work  to
 strengthen  the  fundamental  unity  of
 our  people.  I  cannot  find  words  which
 are  adequate  to  condemn  these  bar-
 barous  and  heinous  crimes.  I  cannot
 comprehend  the  cellousness,  the  in-
 sensitivity  and  the  inhumanity  of
 those  who  just  watched  a  young  boy
 being  burnt  to  death.  But,  as  I  said
 earlier,  it  is  not  enough  to  blame
 these  people.  We  have  to  blame  the
 whole  social  system.  It  is  not  erough
 to  blame  the  social  system,  unless  we
 are  prepared  to  take  action  to  change
 that  system  and  to  create  some  hope
 of  the  basic  human  values  to  our  peo-
 ple.  Certainly  those  who  are  guilty
 must  be  punished  and  punished  harsh-
 ly.  These  are  cases  in  which  there
 should  be  no  question  of  any  kind  of
 pity.  But  I  would  appeal:  to  the  House
 and  to  the  country  as  a  whole—let  us
 get  together  and  evolve  ways  of  func-
 tioning  in  which  we  can  take  the
 necessary  steus—economic,  political
 and  social  steps—to  create  the  neces-
 sary  foundation  on  which  a  new  life
 can  be  built  and  the  equality  and  other
 basic  rights,  wich  are  the  dues  of  all
 our  people,  can  be  given  to  them.

 SEVERAL  HON.  MEMBERS  rose—.

 MR.  SPEAKER:  I  will  call  two  from
 this  side  and  two  from  that  side.
 About  the  other  parties  I  know  whom
 to  call,  but  the  Congress  Party  has
 given  20  names.  I  do  not  know  whom
 to  call  ‘

 SHRI  THIRUMALA.  RAO:  Andhra
 has  figured  very  prominently.  I  would
 leave  it  to  you  to  call  one  member
 from  ‘Andhra

 SHRI  VISWANATHA  MENON
 (Ernakulam):  Sir,  I  am  standing  here
 to  condemn  the  tragic  incidents  that
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 {Shri  Viswanatha  Menon]
 have  happened,  particularly  about  the
 Harijan  boy  in  Andhra.  I  see  the  in-
 cident  not  merely  as  a  social  problem.
 The  problem  is  econom'e,  You  cannot
 shut  your  eyes  to  the  facts  of  the  case.
 What  is  the  economic  condition  and
 social  status  of  the  Harijans?  Have
 they  got  their  own  land?  Are  you
 prepared  to  solve  the  economic  prob-
 lem  by  giving  them  lands  and  also  to
 raise  their  social  status?  Without  do-
 ing  all  these  things  for  the  last  20  years,
 just  coming  here  and  indulging  in  tall
 talk  and  philosophic  things  is  not  go-
 ing  to  solve  the  problem.  This  is  not
 the  only  instance  happening  in  Andhra.
 I  have  got  a_  telegram  today  from
 Andhra  which  reads  thus:

 “Eight  Sugalis  including  two
 women  brutally  tortured.  Land-
 lord  Kammavaripalem  village,
 Krishna,  Andhra  suspecting  Suga-
 lis  as  thieves.  One  in  dangerous
 condition.  This  village  near
 Kanchikacherla  where  Harijan  boy
 was  burnt  recently.  Pradesh  Con.
 gress  and  local  Congress  bosses
 exerting  pressure  to  suppress  case
 against  culprits.”

 This  telegram  has  been  sent  by  the
 Taluk  Ryots  Sangam.  Here  everybody
 is  of  the  view  that  we  should  condemn
 these  things.  What  is  the  meaning  of
 Mere  condemnation  when  such  things
 are  happe  Who  is  responsible

 for  it?  Ey  ly  has  to  admit  that
 the  main  responsibility  for  this  lies
 with  the  government,  the  party  in
 power.  You  cannot  minimise  their
 responsibility

 We  must  look  at  the  issue  self-criti-
 cally.  Without  a  that,  saying
 something  philosophically  ‘will  not
 solve  the  problem.  You  are  declaring
 that  you  are  geing  to  have  socialigm  in
 this  country.  Then,  are  you  prepared to  give  land  to  the  tiller,  land  te  the
 poor?  Most  of  the  harijans  are  poor.

 may  be  exceptions  Ifke
 Shri  Jagjivan  Ram,  but  most  of  them
 at  poor”  They  are  workers.  Are  you
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 going  to  help  them  economically?  By
 giving  some  harijans  the  posts  of  Min-
 isters  or  Governor  you  are  not  going.
 to  solve  the  problem.  Are  you  frepar-
 ed  to  help  them  economically?  That
 is  the  basic  question.

 Shri  Bhandare  was  saying  some-
 thing  about  Buddhism  and  other  big
 things.  "That  would  not  solve  the
 problem,  because  their  problem  main-
 ly  is  economic.  If  there  is  a_  rich
 harijan  girl,  a  poor  caste  Hindu  boy  is
 ready  to  marry  her,  then  the  question
 of  caste  will  not  arise.  So,  it  is  only
 a  question  of  money.  So,  are  you  pie-
 pared  to  solve  the  problem  that  way?
 You  have  preached  socialism  for  the
 last  20  years.  Have  you  done  any-
 thing  concrete  in  that  direction?

 I  agree  with  the  sentiments  express-
 ed  by  Shri  Hiren  Mukerjee,  but  I  do
 not  agree  with  his  conclusion,  because
 he  says  everybody  is  responsible.  Say-
 ing  that  is  not  going  to  solve  the  prob-
 lem.  The  question  is:  are  you  pre-
 pared  to  give  land  to  the  poor,  to  the
 harijans?  Instead  of  that,  you  are
 now  evicting  the  harijangs  from  the
 land.  What  action  have  you  taken  to
 prevent  such  evictions?  In  this  par-
 ticular  case,  a  harijan  boy  has  been
 caught  for  alleged  theft  and  he  hes
 been  burnt.  I  can  understand  if  such
 a  thing  happens  in  America.  where  the
 Negroes  are  being  burnt  by  Ky  Blux
 Klan.  But  here  it  seems  to  be  worse.
 I  do  not  know  how  it  has  happened.
 but  I  am  sure  that  the  Congress  is
 equally  responsible  for  it

 SHRI.  SHASHIBHUSHAN  BAJPAr
 (Khargme):  What  about  the  R&S?

 SHRI  VISWANATHAN.  MENON:
 Why  do  you  bring  in  RSS?  I  would
 Tequest  the  Prime  Minister  and  the
 Home  Minister  to  take  note  of  it.  and
 check  such  incidents.  I  have  got  that
 telegram  with  me,  with  the  name  of  the
 individual  mentioned  there.  It  in  ty
 Lakshi  Narayan,  Secrdétary,  Ryots*
 Sangam.
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 How  are  they  going  to  solve  this  prob-
 lem?  Mere  high  brow  talk  vill  not
 help.  Mahatma  Gandhi  said  that  un-
 touchability  must  go  and  he  has  worked
 for  it.  But  what  are  you  doing?  Gan-
 dhiji  taught  all  those  things  when  he
 vas  not  in  power?  Now  you  are  in
 power  and  you  are  the  so-called  follow-
 ers  of  Mahatma  Gandhi.  What  have
 you  done?

 Without  doing  anything  you  are  find-
 ing  fault  with  others,  saying  the  other
 party  hag  not  done  anything.  I  vant  to
 stress  here  that  you  have  to  solve  the
 problem  economically.  Giving  some
 Governorship  to  an  odd  individual,  even
 to  Shri  Sheo  Narain.  is  not  going  to
 solve  the  problem.

 MR.  SPEAKER:  I  am  not  able  to  give
 him  even  time  to  speak.

 SHRI  VISWANATHA  MENON:  You
 have  to  give  land  to  the  tiller,  land  to
 the  harijans  and  minimum  wage  to  the
 workers.

 SHRI  SHASHIBHUSHAN  BAJPAI:
 Have  you  done  it  in  Kerala?

 SHRI  VISWANATHA  MENON:  We
 have  done  it.  That  is  why  all  the  hari-
 jans  are  voting  for  us.  They  are  sup-
 porting  the  United  Front  Government.
 You  have  to  give  them  minimum  wages
 so  that  they  will  at  least  get  food  twice
 aday.  I  would  algo  request  you  to  tuke.
 action  against  the  culprits,  while  trying
 to  solve  the  problem  at  the  economic
 level.

 sit  साज्राम  (फिल्लोर):  भध्यक्ष

 महोदय  आज  हरशिजनों  का  जो  मामला  इस

 हाउस  के  सामने  पेश  है  उन  के  संबंध  में  मैं.

 कहना  चाहता  हूं  कि  देश  भर  में  चाहे  वहां
 कांग्रेस  गवर्नेमेंट  हो  या  जन  संघ  गवर्नमेंट  हो
 चाहे  किसी  और  दल  की  हो  चाहे  हरिजनों

 ही  की  क्यों न  हो  उन  लोगों के  ऊपर  जो  भी
 अत्याचार  हो  रहा  है  वह  एक  झफसोस  की

 बात है  ।  वहां के  लोग  श्रू  से लेकर  झ्राज  तक

 हरिजनों  को  अपने  से  नीचा  सभझलते  हैं,  वह
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 चाहते  हैं  कि  देश  में  उन  लोगों  को  दवाया  जाय  ।

 हिन्दुस्तान  में  हरिजनं:  को  आबादों  is  या
 20  करोड़  के  लगभग  है  यह  शुड्थूल्ड  कास्ट्स
 ओर  ोइपून्ड  ट्राइब्ज  कमिश्नर  की  रिपोर्ट
 से  साबित  होता  है  लेकिन  फिर  भी  इस  देश
 को  आबादी  का  चौथाई  हिस्सा  हर  तरह  से
 मर  रहा  है  और  उस  के  साथ  बड़ी  बेइन्साफों
 हो  रही  है  और  इम  को  जिम्मेदारी  स्टेट
 गवर्नमेंट  के ऊपर  और  सेंट्रल  गवर्नमेंट  के
 ऊपर  है।  मैं  यहां  किसी  पार्टी  का  नाम  नहीं
 लेना  चाहता  कि  फलां  पार्टी  वाले  या  फलां  पार्टो
 वाले  काम  करते  हैं  लेकिन  जो  भी  सारे  देश
 में  सवर्ण  भाई  हैं  उन  के  ऊपर  यह  जिम्मेदारी
 आती  है  चाह  वे  किसी  भी  पार्टी  से  आते  हों
 या  ताल्‍्लुक  रखते  हों।

 मध्य  प्रदेश  में  जो  कुछ  हुआ  उस  के  बारे
 में  श्रोमती  मिनिमाता  ने  बतालाया  कि  वहां
 पर  जन  संघ  के  भाइयों  ने  क्‍या  किया  है
 दूसरे  प्रदेश  में  जाइयेत  वहां  कोई  शर  हो  सकता
 है  लेकिन  जो  भी  कुछ  हुआ  वह  ऐसी  बात  है
 जिसे  कोई  भी  बर्दाश्त  नहीं  कर  सकता।
 लेकिन  इन  बातों  में  न  जाता  हुआ  मैं  प्र
 करना  चाहता  हूं  कि  सेंट्रल  गवर्नेमेंट  की  तरफ
 से  और  प्रेजीडेंट  साहब  को  तरफ  से  कई
 जिम्मेदारियां  अदा  करने  की  बात  हमारे
 कांस्टिट्यूशन  में  हैं।  हमारे  कांस्टोटयशन
 में  हरिजनों  के  लिये  बहुत  से  सेफयाइंस  दिये
 गये  हैं।  झगर  कोई  स्टेट  या  स्टेट  गवर्नमेंट
 उन  को  वायोलेट  करती  है  तो  क्या  सेंट्रल
 गवर्नेमेंट  की  जिम्मेदारी  नहीं  है  कि  जुल्म
 करने  वालों  के  खिलाफ  कदम.  उठाये  ?  क्‍या
 स्टेंट  गवनंमेंट  के  जो  भ्रधिकारी  हैं  उन  पर
 यह  जिम्मेदारी  नहीं  भाती  है  कि  वह  उन
 जुल्मों को  रोकें?  झगर  वह  इस  बात  को
 परकाह  नहीं  करते  तो  स्टेट  गबर्नमेंट  शौर
 उस  के  अफसरों  को  क्‍यों  नहीं  हटाया  जाता
 नौकरी  से.  क्‍यों  उन  को  जुल्म  करने  दिया
 जाता  है?  अमर  सेंट्रल  गवर्नेमेंट  इस  के  बारे
 में  कदम  नहीं  उठाती  है  तो  बह  मसला
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 हल  हते  वाला  नहीं  है  और  स्टेट्स  इस  को
 पायेंगी  1

 मध्य  प्रदेश,  उत्तर  प्रदेश  “और  दूसरे
 अदेशों,  में  यह  जुल्म  बढ़ते  जा  रहे  हैं  1

 हिन्दुस्तान  को  आजादी  मिलने  के  बीस  साल
 “बाद  हमारे  देश  के  लिये  यह  बड़े  शर्म  की  बात

 है  कि  इस  तरह  के  जुल्म  यहां  पर  होते.  रहें।
 गऊ  की  हत्या  को  रोकने  के  लिये  यहां  पर
 आन्दोलन  होते  हैं  लेकिन  आदमियों  पर  जो

 जुल्म  होते  हैं  हैवानों  की तरह  उन  को  मारा
 जाता  है  उन  को  कत्ल  व  गारत  किया  जाता

 है,  औरतों  को  बेइज्जती  की  जाती  है,  उन  के
 साथ  पुलिस  की  रूबरू  और  सरे  बाजार  रेप्स

 “किये  जाते  हैं,  लेकिन  इस  के  लिये  आवाज

 नहीं  उठाई  जाती  है।  क्या  यह  हमारे  सारे
 देश  के  लिये  शर्म  की  बात  नहीं  है  ?  मैं  चाहता

 नहू  कि  इस  बात  के  लिये  हर  एक  पार्टी  को

 मृत्तफिक  होना  चाहिये  और  ऐसे  जुल्मों  के
 खिलाफ  उन  को  आवाज  उठानी  चाहिये।
 अगर  हमारे  कांस्टिट्यूशन  में  इस  सिलसिले

 “में  किसी  किस्म  को  कमी  है  और  स्टेट  गवर्नमेंट्स
 “को  इस  से  रोका  नहीं  जा  सकता  तो

 -कांस्टिट्यूशन  को  अमेंड  कर  दिया  जाना

 चाहिये  |

 इस  के  साथ  साथ  मैं  पूछना  चाहता  हूं
 “कि  जो  इस  क्रिस्म  को  किताबें  हैं,  चाहे  वह
 “हिन्दू  घर्म  की  हों  या  किसी  भी  दूसरे  धर्म  की  हो
 जो  मजहब  का  मसला  पैदा  करती  हैं  जो  हजारों
 सालों  से  करोड़ों  श्रादमियों  को  गुलाम  बनाने
 का  प्रचार  करती  हैं,  उन  को  बैन  क्‍यों  न
 -कर  दिया  जाये  ?  मैं  कहना  चाहता  हुं  कि

 I8  या  20  करोड़  आदमी  इस  दरह  के  जुल्म
 को  बर्दाश्त  नहीं  कर  सकते  ।  आखिर  जुल्मों
 को  बर्दाश्त  करने  की  भी  कोई  हद  होती  है।
 झ्राजादी  के  बं।स  सालों  बाद  भी  इस  देश  में

 इस  तरह  बातें  होती  हैं।  ऐसी  हालत  में
 जिन  लोगों  पर  इस  तरह  के  जुल्म  होते  हैं
 वह  अपने  खून  के  उबाल  को  दबाये  ब॑  हैं।
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 इस  हिन्दुस्तान  की  पालियामेंट  में  भी  07

 शैड्यूल्ड  कास्ट्स  और  शैड्यूल्ड  ट्राईब्स
 के  मेम्बर  हैं।  इस  मुल्क  की  आबादी  का
 चौथाई  हिस्सा  आज  अपने  को  रोके  हुए  बैठा
 है।  आज  उन  की  बिरादरियों  पर  जो

 तशहूृद  होता  है  वह  शर्मनाक  बात  है।  अब
 वक्‍त  आ  गया  है  कि  इस  लोक  सभा  में  उन  की
 बात  को  सुना  जाय  |  मैं  यहां  किस  किस  बात
 की  चर्चा  करूं,  लेकिन  इतना  कहना  चाहता
 हूं  कि  इस  बात  के  लिये  हम  सब  लोगों  को

 इकट्ठा  होना  चाहिये  और  देश  को  एक  करना
 चाहिये।  इस  परिस्थिति  को  रोकने  के  लिये
 अगर  हमें  कांस्टिट्यूशन  को  भी  अमेंड  करना
 पड़े  तो  कर  देना  चाहिये  ।  अगर  देश  में  जाति
 पांत  का  झगड़ा  चला  तो  पाकिस्तान  और  चीन
 के  हमले  का  खतरा  तो  कम  होगा,  लेकिन
 इस  आग  के  फूटने  के  बाद  उस  को  सम्भालना

 मुश्किल  हो  जायेगा।

 आज  जिन  लोगों  के  पास  न  मकान  हैं
 न  घर  हैं  न  दुकान  न  जमीन  न  सामान  है
 वह  भारतमाता  जिन्दाबाद  का  नारा  कैसे
 लगायेंगे  ?  अगर  इतने  करोड़ों  आदमियों
 ने  रिवोल्ट  कर  दिया  अगर  उन  के  दिमाग  में
 येह  बात  आ  गई  कि  सेंट्रल  गवरनेमेंट  और
 स्टेट  गवनेमेंट  फेल  हो  गई  हैं  औ्लौर  उन्त  को  इस
 जुल्म  और  'तशहूद  का  हर  तरह  से  मुकाबला
 करना  है  तो  मेरा  ख्याल  है  कि  यह  देश  के
 लिये  बड़ा  हानिकारक  होगा  ।
 उतना  खतरा  आपको  दूसरे  देशों  से  पैदा  नहों
 हो  सकता  है  जितना  कि  इस  देश  में  ही  पैदा
 हो  सकता  है।  मैं  प्रधान  मंत्री  और  ,ह  मंत्री
 से  कहना  चाहता  हुं  कि  इस  मामले  को  वे
 श्रपनें  हाथ  में  लें  भर  स्टेट  गवर्नमेंट्स  को  दबायें,
 उन  पर  जोर  डालें  या  जरूरी  हो  तो,  उनको

 तोड़  दें  और  वहां  पर  राष्ट्रपति  राज  लागू
 कर  दें।  लेंकिन  इस  तरह  की  घटनाओं  को
 कभी  भी  वह  बरदाश्त  न  करें।  सख्त  से  सख्त
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 उनको  उठाने  चाहियें।  अगर  छे  नहीं  किया
 गया  तो  मैं  आपको  बाने  करता  हूं  कि  देश
 में  झ्राग  लगने  वाली  है।  श्राज  रेजोल्यूशंज
 का.  वक्‍त  नहीं  रह  गया  है,  रेवोल्यूशन  का  समय

 आने  वाला  है।  अब  देश  में  इस  प्रकार  की

 बेइंपाफी  को  किसी  भी  हालत  में  बरदाश्त

 नहीं  किया  जा  सकता  है  |

 श्री  राम  चरश  (खुर्जा):  श्रध्यक्ष  महोदय,
 हूम  लोग  हजारों  सालों  से  जुल्म  बरदाश्त
 करते  शा  रहे  हैं  और  अब  हम  आगे  इनको

 बर्दाश्त  नहीं  करेंगे।  हम  लोगों  पर  जो  जुल्म
 हुए  हैं  इसके  कई  कारण  हैं।  सब  से  बड़ा
 कारण  इक्रोनोभिक  और  सोशल  हैं।  जिस
 आदमी  की  इक्रोनोमिक  हालत  अच्छो  होती
 है  उसका  समाज  भी  थोड़ा  सा  साथ  देता  है
 लेकिन  जिस  आदमी  के  तन  पर  कपड़ा  न  हो
 और  उसके  पास  रहने  के  लिए  मकान  न  हो,
 वह  भूखो  नंगा  फिरता  हो,  जिस  के  पास  दो
 बीघा  जमीन  भी  न  हो  उसकी  न  तो  गांव
 में  इज्जत  है  और  न  ही  शहरों  में  ।  जिस  के  पास
 गांव  में  एक  इंच  भूमि  भी  नहीं  है  उसको  गांव
 में  बाहर  निकलने  तक  नहीं  दिया  जाता  है
 और  उनको  कहा  जाता  हैं  कि  यह  तुम्हारा
 हक  नहीं  है  कि  तुम  वहां  की  जमीन  पर  टाटूटी
 तक  फिर  सको।  इस  वास्ते  जब  तक  इन
 पिछड़ी  हुई  जातियों  की  झआथिक  स्थिति
 सूधारी  नहीं  जाती  है  तब  तक  इनका  कल्याण
 नहीं  हो  सकता  है।

 आधिक  स्थिति  के  साथ  साथ  उसकी
 सामाजिक  स्थिति  को  भी  सुधारा  जाना
 चाहिये।  इस  क्षेत्र  में  मैं  चाह  ॥  कि  सामाजिक
 सस्थाओं  को झागू  ्  कर  इनके  कल्याण
 के  लिए  कुछ  कार्य  करना  चाहिये।  ्य
 समाज.ने  आजादी  से  पहले  इस  सिलसिले  में
 ठोस  फार्म  किया  था।  लेकिन  आजादी  के
 बाद  यह.  सस्था  भी  चूप  हो  कर  बैठ  गई  है।
 गो  हत्या  बन्दी  के  लिए  तो  उसने  झाल  इडिया

 मर्तमेंट  चलाई  थी  लेकिन  मैं  जानना  चाहता
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 हूं  कि  क्यो  नहीं  श्रनटचेबिलिटी  को  दूर  करमे
 के  लिए  और  यह  जो  सोशल  ईविल  है  इसको

 जड़मूल  से  नष्ट  करने  के  लिए  वह  कोई  मास

 एजीटेशन  शख्  करती  है,  एजीटेशन  शुरू
 फरती  है।  क्‍यों  वह  सो  गई  है  ?  मैं  हिन्दु
 जाति  से  कहना  चाहता  हूं  कि  अगर  मुल्क  को
 जिन्दा  रखना  चाहते  हो  अगर  इस  कौम
 को  साथ  लेना  चाहते  हो  तो  पिछड़ी  हुई  जाति
 के  लोगों  को  श्राप  गले  से  लगाओ  और  इसको
 साथ  ले  कर  चलो।  अगर  ऐसा  नहीं  किया
 गया  तो  मुम्किन  है  कुछ  डसे के  बाद  यह  जाति
 सैपरेट  लंड  की  डिमांड  करे।  अगर  उसने

 ऐसा  किया  तो  उसको  मजबूर  हो  कर  इसको
 करना  पड़ेगा।  कारण  यह  है  कि  हम  ज्यादा
 देर  तक  जुल्म  बरदाश्त  करते  नहीं  जा  सकते

 हैं।

 अब  झाप  देखें  कि  किस  तरह  से  इसकौ
 इकोनोमिक  हालत  सुधर  सकती  है।
 झाप  ने  स्विसिस  में  शैड्यूल्ड  कास्ट  ओर

 शैडयूल्ड  ट्राइब्स  के  लोगों  के  लिए  रिजर्वेशन
 दिया  है।  लेकिन  आजभी  लाखों  की  तादाद
 में  इन  जतियों  के  लोग  बेकार  फिर  रहें  हैं,
 सड़कों  की  खाक  छानते  फिर  रहे  हैं।  लेकिन
 उनको  सविस  नहीं  मिलती  है  t  इन  बें  रोजगारों
 लोगों  ने  काम  दिलाऊ  दफ्तरों  में  अपने
 नाम  भी  दर्ज  करवा  रखें  हैं  लेकिन  कोई  पूछता
 तक  नहीं  है।  बी  ए,  एम०  ए०,डबल  एम
 ए०,  एल०  एल०  बी०,  आदि  परीक्षायें  पास
 फर  लेने  के  बावजूद  भी  इनको  नौकरियों  में

 नहीं  लिया  जाता  है।  बेचारे  मारे  मारे  फिर
 रहे  हैं।  यहां  तक  पि  टैक्नीकल  क्वालिफिकेशंज
 तक  वले  बेंकार  फिर  रहे  हैं।  कांग्रस  की  बीस
 साल  से  हक्मत  रही  है।  लेकिन  आप  देखें  a

 कि  क्लास  में  एक  परसेंट  हो  इनको
 रिप्रिजेंटेशन  मिल  सका  है,  और  क्लास  2
 में  दो  परसेंट  मिल  सका  है  और  जहां  तक
 क्लास  3  का  सम्बन्ध  है  केवल  झाठ  परसेंट

 ही  इनको  रिप्रिजेंटेशन  मिला  है।  अगर  यही
 हाल  चलता  रहा  तो  सो  साल  में  भी  जो  इतका
 कोटा  है.  वह  नहीं  मिल  पायगा।  इनके  साथ
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 न्याय  हो  सके,  इसके  लिए  यह
 जरूरी  है  कि  क्लास  1  और
 क्लास  2  की  पचास  परसेंट  पोस्ट्स  अब  आप
 इनके  लिए  रिजर्व  करे  अगर  आपने  ऐसा  किया
 और  बड़ी  और  छोटी  दोनों  प्रकार  की  नौकरियों
 में  लगा  दिया  तो  फिर  देखेंगे  कि  कैसे  इनके
 साथ  कोई  अनुचित  बात  होती  है  कैसे  इनके
 साथ  बेइसाफी  होती  है,  कैसे  इन  पर  जुल्म
 क्य  जाते  हैं।  जब  हमारा  जज  हो  आई०
 जो०  हो  हमारे  दूसरे  ग्रफसर  होंग  पुलिस  में
 हमारे  लोग  होंगे  ्तो  विगर  किसी  के  साथ

 जुल्म  हो,  इसकी  सम्भावना  नहीं  है।
 चन्हाण  साहब  होम  मिनिस्टर  हैं  उन  पर  ये

 जुल्म  नहीं  होते  हैं  हम  पर  होते  हैं,  इसको
 हम  कैसे  और  कब  तक  बरदाश्त  करते  रह
 सकते  हैं।  मैं  चाहूंगा  कि  चन्हाण  साहब
 दह  मंत्रालय  में  सैल  बनायें  और  यह  उसी

 तरह  का  होना  चाहिये  जेसा  सी०  बी०  आई
 का  है  और  हर  स्ट्ट  में  इसको  स्थापित  किया
 जाए,  इसकी  शाखायें  हों  और  यह  सेल
 इन  सभी  शिकायतों:  की  छानबीन  करे
 और  इस  संल  में  सभी  शैजूयूल्ड  कास्ट  और

 शेडयूल्ड  ट्राइनज  के  लोग  हों,  ऊपर  से  नीचे.
 तक  आई०  जी०  से  ले  कर  बाकी  जितना
 स्टाफ  है  उस  तक,  तब  आप  देखेंगे  कि  हम  पर
 जुल्म  होने  बन्द  हो  जाएगे  |

 अध्यक्ष:  महोदय,  भाज  हम  देखते  हैं  कि
 होम  मिनिस्टर  साहब  भझाडर  कर  देते  हैं।
 लेकिन  नीचे  वाला जो  सिपाही  है  जिस  को
 चचध्स  रुपये  तनख्वाह.  म्रिलती है  वह  कोई
 परवाह नहीं  करता  है,  वह  भी  हमारे  गले
 घर  छरी  चलाता है।  जब  किल्ली  को  कत्ल
 कर  विया  जाता  है.  तो  उसक्री  रिपोर्ट जब
 हम  थासे  में  लिखाने  जाते  हैं.  तो  रिपोर्ट
 दर्ज  नहीं की  जाती है।  मैं.  कहना.  ऋहता
 ह  कि  अ्रब्रर  सारे  देश  में  जो.  इस  तरह  की
 चटवाल  हुई हैं  उनका.  सबों  किया  जाए  तोः
 झापको  पता  चलेगा  कि  हरिजनों की  इस

 बीस  सालों  में  कम  सैकम  दस  हजार  हत्वारू
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 की  गई  हैं।  (न  केसों  को  ग्रन्ट्रेगेबल  कहे  कद
 खत्म  कर  दिया  जाता  है  सोग  मामलों  को
 छोड़  दिया  जाता  है।  मैं  कुछ  सूझाव  भी  इस
 सम्बंध  में  देना  चाहता  हुं  a क्लास  |  और  क्लास
 दो  की  जो  टाप  मोस्ट  एग्जेक्टिव  पोस्ट्स  हैं,
 और  पुलिस  में  बड़ी  बड़ी  श्र  छोटी  छोटी
 नौकरियां  हैं  उन  में  हरिजनों  को  लिया  जाना

 चाहिये  और  उनका  जो  कोटा  है  वह  पूरा
 किया  जाना  चाहिये।  अधिकांश  हरिजन
 गांवों  में  रहते  हैं।  अगर  इनको एक  या  दो
 एकड़  जमीन  मिल  जाए  तो  हो  सकता  है  कि
 ये  जो  ज्यदितियां  इनके  साथ  होती  हैं,  उनका
 वें  मुकाबला  कर  सकें  7  जो  सरकारी  जमीन

 फालतू  पड़ी  हुई  है  वह  इनको  दी  जानी

 चाहिये।  जिन  के  पास  पचास  एकड़  से  अधिक
 जमीन  हो  उन  से  लेकर  भूमिहीन  हरिजन
 किसान  मजदूरों  में  वितरित  कर  दिया  जाना

 चाहिये।  मैं  आपको  अपने  जिले  की  बात
 बतलाता  हू  ।  मेरे  जिले  में  एसे  एसे  पूंजीपति
 हैं  जिन  के  पास  पांच  पांच  सौ  एक  एक  हजार
 एकड़  जमीन  है।  लेकिन  दुसरी  तरफ  हरिजन
 हैं,  जिन  के  पास एक  दो  बीघा  भूमि  भी  नहीं
 है,  यह  जुल्म  नहीं  तो  क्या  है  ?

 एक  दिल्ली  की  बात  मैं  श्राप  को  सुता
 कर  बैठ  जाऊंगा  ।  दिल्ली  के  लिए  एक  मास्टर
 प्लान  बना।  कांग्रेसी  शासन  ने  इस  प्लान
 के  तहत  हरिजनों  को  दिल्ली  से  निकाल
 बाहर  फेंकने  का  प्लाल  बनाया  है  खैसे  पहले
 ज़माने  में  हुआ  करता  था  कि  जो.  चमार  द.) अ

 चूड़ा  होत।  था  वह  शहर  से  बाहर  रहता  था।
 इस  प्लात  के  तहत  बीख  हजार  शुस्वी:
 झौंपढ़ियों  को  डिमालिश  किया  गया  है।
 उनको  उठा  कर  जमना पार फेंक पार  कॉंग  विया  बयाहै त
 उनको  यहां  रहने  तक  का  हक  नहीं  है  |
 में  कहना  चाहता  हूँ  कि  ख  सारी .
 समस्या  का  अध्यकन  करने  के:  लिए  इसका
 समाध्तान  सू्ञाने  के  लिए  एक  हाई  पावर
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 कमिशन  की  स्थापना  की
 लर 1

 उस
 कमिशन  की  जो  रिकोमेंडेशंज  हों  उनको
 इम्प्लेमेंट  किया  जाए।  इसको  नैशनल  प्राबलम
 मान  कर  चला  जाए।  हिन्दू,  मुसलमान,
 ईसाई  को  ई  भी  हो  हम  में  पोलिटिकल  अवेकनिंग
 झ्र  गई  है  और  हम  किसी  भी  प्रकार  के  जुल्म
 को  बरदाश्त  करने  के  लिए  तैयांर  नहीं  हैं
 लिहाजा  सरकार  इसको  एक  नेशनल
 अवलेम  मान  कर  और  इसके  हल  के

 लिए  एक  हाई  पावड़ें  कमिशन  बना  कर
 इन्क्वायरी  करे  और  उसके  सुझाव  के  अनुसार
 अमल  करे।

 श्री  शिव  नत्रायरा  (बस्ती):  झआाज
 तक  हम  तुम्हारे  जुल्म  झोर  सितम  पर
 स्वाद  करते  ा  रहे  हैं।  लेकिन  झब  एसा  नहीं
 होगा ।  बोस  बरस  हो  गए  हैं  कांग्रेंस  गवनेमेंट
 को  पावर  में  आए  हुए  और  राज्य  चलाते

 ऋुए  ।  पहले  जवाहरलाल  नेहंरू  जी  प्रधान  मंत्री
 थे  और  आज  श्रीमती  ईन्दिरा  गाँधी  हैं।

 ज्योीच  में  भ्रठारह-  महीने  तक  लाल  बहादुर
 जास्त्री  जो  प्रधान  मंत्रो  रहे।  यह  मातृत्व
 का  प्रश्न  है।  इन्दिरा  गाँधी  जी  आज  प्रधान
 जंत्री हैं  मैं  चाहता  हूं  कि  वे  देखें  कि  किस

 तरह  से  झाँघ्र  में  औरतों  को  नंगा  कर  के
 अइज्जत  किया  गया  है  I  यह  हरिजन  स्त्रियों
 का  ही  प्रश्न  नहीं  है,  सारे  समाज  का  अश्न  है।
 देश  का  यह  प्रश्न  है।  झध्यक्ष  महोदय,  एक
 बड़ा  षडपंत्न  चल  रहा  है।  इसके  पीछ  फारेन
 मनी  काम  कर  रहा  है।  मैं  होम  मिनिस्टर
 साहब  से  दरख्वास्त  करूंगा  कि  यह  जो

 ्ण्क  बहुत  बड़ा  चडपंत्र  चल  रहा  है,  इसके
 प्रति  वह  सजग  हों।  कमिग  इड्रेंट्स  कास्ट
 देझर  शडो  फोर।  खतरे  की  घंटो  बज  रही
 है।  सरकार  सावधान  हो  प्रदेश  सावधान  हो  ।
 प्रभी  साधू  राम  जी  ने  कहा  है  कि  एक  बयाई

 हमारी  प्राबादी  है।  हम  कमजर२  नहीं  हैं।
 हम  मजबत  हैं  श्रौर  मजबूत  हो  कर  हमें
 आगे  बढ़ना  होगा।  हमें  इस  जिश्वास  के
 पाथ  भांगें  बढ़ना  होगा
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 कर  बहियाँ  बल  आपनी  तजौ  पराई  आस

 हम  कमजोर  नहीं  हैं,  हम  मजबूत  हैं।  लेकिन
 इस  में  गवर्नमेंट  को  भी  सहायता  प्रदान  करनी

 होगी  हमारे  लड़के  एम०ए०,  बी०ए०,
 एल०  एल०  बी०  पास  करके  गलियों  में  धूम
 रहे  हैं।  इदिरा  गाँधीं  की  चाहे  हकूमत  हो  या
 चरण  सिंह  की  रही  हो,  जनसंघ  की  हो  या
 काँग्रेंस  की  हों,  उनको  कोई  पूछता  नहीं  है।
 एसा  नहीं  होना  चाहियें।  जो  हमारा  कोटा

 है  और  जो  हुमारा  श्रधिकार  है,  वह  हमें
 मिलना  चाहिये।

 ये  जो  घटनायें  घटो  हैं,  इनकी  छानबीन
 सैंटर  को  करनी  चाहिये।  यह  क्लास  वार

 की  निशानी  हे।  सेंटर  को  ड्यटी  है  कि  वह
 इनको  इनवैस्टीगेट  करे।  आप  रिपोर्ट्स
 माँगते  हैं  इन  के  बारे  में  लेकिन  आपको
 करेक्‍्ट  रिपोर्ट्स  नहीं  आती  हैं।  पटवारी,
 चौकीदार  आदि  की  रिपोर्ट्स  आ  जाती  हैं,
 नीचे  से  ऊपर  तक  जो  रिपोर्ट्स  भेजी  आती

 हैं,  वे ंगलत  रिपोर्टस  होती  हैं।  स्टेट्स  ड्‌
 नाट  सैंड  करेक्ट  रिपोर्ट्स  ।  हम  आपके
 एलची  हैं  ।  हम  आपको  सही  खबरें  ला  कर  देते
 हैं।  आँध्र  में  नंगा  नाच  हुआ  है।  में  शी

 मुत्याल  राव  से  पूछना  चाहता  हूं  कि  क्‍या  उन्होंने
 झपनी  कॉस्टिट्युएंस!  में  जा  कर  देखा  है
 भौर  क्या  झाँघ्र  में  नंगा  नाच  नहीं  हुभा है।
 उत्तर  प्रदेश  में  हमारे  लड़के  दबाये  यए  हैं,
 उनको  कुयें  में  फेंका  गया  है।  यू  पी  में  मराजकल

 प्रजीडेंट्स  ख्ल  है,  भोर  होम  मिनिस्टर
 जो  हिन्दुस्तान  के  हैं,  उनकी  यह  डयटी  हैं  कि
 देखें  कि  वहाँ  एसा  हुआ  है  या  नहीं  हुभा
 हे

 शिक्षा  संस्थाएं  जितनी  हैं,  उन  के  नामों
 के  साथ  ये  जो  मारबाड़ो  प्लादि  शब्द  लगाये
 जाते  हैं,  इनको  खत्म  किया  जाए।  हमारे
 जो  हरिजन  भाई  हैं  प्रगर  उन  में  इन  शिक्षण
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 संस्थाधों  में  छः  स्थान  रिजर्व  होते  हैं  तो
 सातवाँ  आदमी  हमारा  नहीं  लिया  जाता  है
 फिर  चाहे वह  कितना  ही  कम्पीठेंट  क्यों  न  हो  I
 नौकरियों  में  हमारे  लोगे।  को  नहीं  लिया
 जाता  है।  कितनी  ही  दरख्वास्तें  दी  जाती

 हैं  लेकिन  हमारे  लड़कों  को  चपरासी  तक  नहीं
 रखा  जाता  है।  अगर  हम  भी  रिकोमेंड
 करते  हैं  किसी  को  चपड़ासी  के  लिए  शौर

 बह  हरिजन  होता  हैं  तो  भी  नहीं  रखा  जाता
 है।

 मैं  चाहता  हुं  कि  आप  लैण्ड  रिफाम्ज  की
 तरफ  सब  से  पहले  घ्यान  दें।  उत्तर  प्रदेश  में

 बह  कहा  गया  है  कि  बारह  एकड़  से  ज्यादा  भूमि
 कीई  नहीं  रख  सकता  है।  लेंकिन  वहाँ  लोगों
 में  अस्सी  अस्सी  और  नव्वे  नव्वे  एकड़  भूमि
 रख  छोड़ी  है।  आप  क्या  कर  रहे  हैं?  क्‍यों
 नहीं  उन  से  फालतू  ज़मीन  लेंकर  भूमिहीनों
 में,  हरिजनों  में  इसको  बाँट  देतें  हैं।  प्रध्यक्ष
 महोदय,  हल  हम  चलाते  हैं  और  पैदा  करके
 सफेदपोशों  को  मैं  खिलाता  हूं।  अपने  दिल
 पर  हाथरख  कर  देखिये  कि  हमारी  क्‍या
 हालत  है।  बरसात  में  खेतों  की  निराई  हम
 करते  हैं,  सिर  पर  मैला  हम  ढोते  हैं।  हमारी
 बशा  इस  तरह  की  बनी  रहे  यह  बहुत  ही  दुख
 की  बात  है।

 सरदार  स्वर्ण  सिंह  जी  को  हमने  कहा
 कि  मिलिटरी  में  हमारी  रेजीमेंट  रखी  जाए।
 जब  हम  इस  तरह  की  बात  करते  हैं,  तो  हमारी
 हंसी  उड़ाई  जाती  है,  हमारे  साथ  मज़ाक
 किया  जाता  है।

 रेलवे  डिपार्टमेंट  में  अधिकारी  लोग  रात
 दिन  हम  को  गालियाँ  देते  हैं,  हमारे  जो  मिनिस्टर
 हैं,  उनको  गालियाँ  देते  हैं  1

 मैं  चाहता  हूं  कि  ये  जो  सव  बातें  हैं,
 इनके  बारे  में श्राप  डीपली  थिक  करो।
 झाज  जरूरत  इस  बात  की  है  कि  हम  उसी
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 नारे  को  अपनायें  जिस  को  हमने  942  9

 झपनाया  था  यानी  डू  और  डाई,  करो  या  मरो  ।

 यह  गाँधी  जी  का  तारा  था।  भगर  आपने

 इसको  अपनाया  तो  -जो  नक्शा  है  यह  एक
 दिन  में  बदल  सकता  है।  सरकार  को  इस

 बात  में  विश्वास  करके  झागे  बढ़ना  चाहिये  ।

 गरीबों  को  मिले  रोटी  तो  मेरी  जान

 सस्ती  है  ।

 MR,  SPEAKER:  Now,  there  are  orly
 ten  more  minutes  left.  At  least  0
 minutes  must  be  given  to  the  hon,  Min-
 ister  so  that  he  may  reply  to  all  the
 points  raised.

 SHRI  ABDUL  GHANI  DAR  (Gur-
 gaon):  I  want  only  two  minutes.  You
 have  not  called  even  one  Muslim  Mem-
 ber  to  speak.

 SHRI  KARTIK  ORAON  (Lohardaga):
 I  also  want  to  speak.

 MR.  SPEAKER:  As  Shri  Thirumala
 Rao  has  already  pointed,  I  am  really
 surprised  that  not  one  Member  either
 from  the  Opposition  or  from  the  Con-
 gress  Benches  has  expressed  ut  least
 regret  on  behalf  of  Andhra  Pradesh.

 SHRI  ABDUL  GHANI  DAR:  Please
 give  me  only  two  minutes.

 MR.  SPEAKER:  Everybody  is  askirg
 only  for  two  minutes......

 SHRI  ABDUL  GHANI  DAR:  We  have
 every  right  to  speak  and  participate  in
 this.

 MR,  SPEAKER:  The  other  Members
 too  have  a  right  to  speak.

 SHRI  ABDUL  GHANI  DAR:  It  is  very
 sad  that  you  are  not  giving  us  a  chance.
 We  have  every  right  to  participate.

 MR.  SPEAKER:  There  are  522  Mem-
 bers  and  not  only  the  hon.  Member.  On
 the  Congress  side  also  there  are  290
 Members.  Nobody  has  any  special  pri-
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 vilege;  all  have  equal  rights  and  equal
 privileges  here;  nobody  kag”got  less  pri-
 vileges.

 I  was  really  surprised  that  no  Member
 had  expressed  regret  for  what  had  hap-
 pened  in  Andhra  Pradesh.  It  was  some-
 thing  ghastly  which  had  happened  there
 and  somebody  should  express  regret  at
 least.  I  would  now  call  upon  Shri  Ten-
 neti  Viswanatham  to  speak  for  just  two
 minutes.

 SHRI  TENNETI  VISWANATHAM
 (Visakhapatnam):  I  rise  in  sorrow,  I
 Tise  with  great  anguish  of  mind,
 and  I  rise  also  in  anger  at  what  had
 happened  in  several  parts  of  the  coun-
 try  and  particularly  in  Kanchika-
 kacherla  in  Andhra  Pradesh.  I  come
 from  that  State  and  I  hang  my  head
 down  in  shame.  I  was  always  tuking
 pride  in  the  fact  that  having  regard
 to  the  great  propaganda  which  we  had
 carried  on  during  Mahatmaji’s  move-
 ment,  these  things  would  never  hap-
 pen  in  Andhra  Pradesh.  But  today,
 as  I  said,  I  hang  my  head  down  in
 shame.

 I  am  not  going  into  the  various
 aspects  into  which  hon.  Members  have
 gone.  These  are  all  familiar  things.
 In  fact,  the  law  has  provided  ayainst
 all  these  things.  We  need  not  speak
 again  what  we  spoke  forty  years  ago.
 The  law  is  there,  but  the  implementa-
 tion  is  very  very  defective.

 Since  there  is  no  time,  I  shall  give
 just  two  suggestions.  One  is  that  the
 practice  of  untouchability  in  any  form
 should  be  made  a  cognizable  offence.
 That  is  the  first  thing.

 SHRI  SONAVANE:  It  has  been  made
 so,  but  there  is  no  implementation.

 SHRI  0.  C.  SHARMA  (Gurdaspur):
 It  should  be  made  a  capital  offence.

 SHRI  RANDHIR  SINGH:  There
 should  be  capital  sentence  for  it.

 SHRI  TENNETI  VISWANATHAM:
 The  Act  is  there  on  the  statute-book.
 But  in  regard  to  the  implementation,
 at  the  investigation  stage,  there  is
 great  difficulty.  These  Harijans  belong

 ‘to  a  poor  class  of  society.  They  are
 not  moneyed,  and  sometimes  these
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 crimes  are  committed  by  those  who  are
 affluent  or  in  a  affluent  circumstances.
 Therefore,  I  suggest  that  a  very  fair
 percentage  of  the  constabulary  must  be
 filled  up  by  the  Harijan  communities
 ang  the  Scheduled  Caste  communities,
 For,  that  is  the  first  stage  of  investiga-
 tion.  Further,  at  the  level  of  the  head
 constables  and  also  the  sub-inspectors,
 there  must  be  a  greater  proportion  of
 people  from  these  communities,  because
 it  is  these  people  that  carry  on  the  in-
 vestigation  and  it  is  these  people  that
 generally  are  beguiled  by  those  who
 have  committed  the  crime  and  who  per-
 haps  are  behind  these  crimes.

 These  two  things  could  be  done  with-
 out  amendment  of  any  Act.  It  is  only
 a  question  of  giving  executive  ir:struc-
 tions.  I  want  the  Home  Minister  and
 the  Prime  Minister  to  consider  this
 particular  aspect  and  impress  on  the
 States  to  do  this.

 The  first  information  report  in  the
 Andhra  case  was  given  almost  on  the
 same  day  when  the  boy  had  to  run
 away  about  a  hundred  yards  after  fall-
 ing  down  from  the  pole  in  a  bruised  or
 burnt  condition.  Within  less  than  two
 hours,  I  suppose  the  report  was  there.
 But  for  weeks  and  weeks  no  arrest  was
 made.  These  delays  can  happen  only
 under  two  circumstances,  namely  if
 there  is  money  behind  or  if  there  is
 politics  behind.  I  understand  that  in
 this  particular  case  both  the  things  were
 there.  I  want  the  Home  Minister  to
 exercise  all  the  care  he  can  and  all
 the  influence  that  he  has  at  his  com-
 mand  to  bring  out  the  culprits  so  that
 this  may  be  an  example  throughout
 the  country  to  show  that  he  social
 conscience  of  the  people  has  been
 stirred  now  as  on  no  other  occasion.
 Let  us  dedicate  ourselves  from  today
 to  root  out  this  untouchability  in
 every  form  in  action,

 MR.  SPEAKER:  The  Home  Minister.

 aft  wager  गनो  डार  :  “किस  किस  तरह
 सताते  हैं  ये  बुत  हमें  निद्धाम,  हम  ऐसे  हैं
 कि  जैसे  किसी  का  खुदा  न  हो।”  मैं  वाक
 झाउट  करता  हूं।
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 Shri  Abdul  Ghani  Dar  then  left  the

 House.

 श्री  किकर  सिह:  (भटिंडा)  स्पीकर
 साहव  मैंने  कालिग  एटेन्शन  नोटिस  दिया  है।
 मुते  भी  दो  मिनट  जरूर  मिलने  चाहिए।
 होप  मनिस्टर  साहब  तो  रोज़  स्पोचें  करते
 रहते  हैं.  लेकिन  हमें  टाइम  नहीं  मिलता  है
 हमारे  लिए  यह  बर्दाश्त  करना  बड़ा  मुश्किल
 है  1
 THE  MINISTER  OF  HOME  AFFAIRS

 (SHRI  Y.  B.  CHAVAN):  As  regards  the
 incident  which  gave  rise  to  this  ciscus-
 sion,  I  would  like  to  give  certain  facts.
 When  I  made  my  statement  yesterday,
 I  had  said  that  6  out  of  the  7  accused
 were  already  arrested.  According  to  a
 message  which  I  just  received  while  sit-
 ting  here,  the  one  remaining  who  was
 absconding,  was  also  arrested  on  the
 night  of  the  2nd  at  Raichur.  This  is  as
 regards  the  point  made  by  the  speaker
 who  preceded  me  as  to  whether  irvesti-
 ‘gation  was  started  immediately.  But
 the  explanation  I  got  from  the  Andhra
 ‘Pradesh  Government  was  that  most  of
 these  people  had  left  that  place  and
 they  were  spread  all  over  the  State;  one
 ‘was  even  outside  the  State.  They  imme-
 diately  started  the  investigation,  but
 naturally  it  took  time  to  get  hold  of
 these  people.  As  I  said,  the  seventh
 iccused  was  arrested  at  a  distant  place,
 ‘Raichur.

 श्री  झाम्भू  नाथ  (सेदपुर):  मैं  यह
 पूछना  चाहता  हूं  कि  एफ  ०  आई०  झार०
 लाज  करने  के  बाद  जब  काम्नीजेंस  लिया  गया
 और  एक्यूज्ड  एब्सकाँड  कर  रहे  थे,  तो  उस
 दरमियान  में  दफा  88  और  89,  सी  झार०
 भी०  सी०  के  तहत  एक्यूज्ड  के  खिलाफ
 कार्यवाही  क्‍यों  नहीं  की  गई।
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 MR.  SPEAKER:  He  is  not  yielding.
 le  cannot  cross-examine  ‘him  like  that.

 SHRI  Y.  B.  CHAVAN:  Let  me  com-
 vlete  my  sentence.  He  cannot  ask  me
 questions  at  every  stage,
 8.57  hrs.

 [Mr.  Depury-SPEaKER  in  the  Chair]

 As  regards  the  other  incident  about
 which  I  made  a_  statement  yetserday
 about  naked  women  being  paraded,  they
 certainly  made  _  certain  investigation
 trying  to  fing  out  information.  But  this
 information  is  not  found  to  be  correct
 and  they  have  issued  a_  contradiction
 about  it.

 Hon.  Members  also  have  mentioned
 certain  facts.  The  Comnmnist  Party
 Member  referred  to  some  _  telegram
 which  he  has  received  about  some  inci-
 dent  in  the  same  district  in  the  same
 State.  Naturally,  I  will  have  to  go  into
 the  details  and  get  a  report  from  the
 State  Government  before  I  can  give  a
 reply.

 I  entirely  agree  that  it  is  not  enough
 that  we  have  some  sort  of  philosophy,
 but  not  the  machinery  to  implement  ft.
 This  country  has  accepted  equality  of
 citizenship  before  the  law  and  removal
 of  untouchability  has  been  accepted  as
 a  fundamental  principle  of  our  Consti-
 tution  and  we  have  also  passed  laws
 making  untouchability  a  cognisable
 offence,  but  it  is  not  enough  to  have
 laws,  it  is  not  enough  to  merely  have  a
 Constitution,  it  is  not  enough  to  have
 only  the  philosophy.  Now  it  is  time  we
 {implemented  it.  That  is,  really  speak-
 ing,  the  crying  need  of  the  hour  and  we
 have  to  think  about  now  we  do  it.

 I  must  say  in  this  matter  that  most
 of  the  States  are  doing  it,  but  certainly
 social  conditfons  are  still  fhe  same.
 Unfortunately,  this  feudal  atmosphere
 In  the  villages  even  in  this  democracy
 {s  not  yet  changed.  Psychological  and
 social  conditions  naturally  need  to  be
 changed  and  changed  fundamentally.
 For  that  matter,  the  instrument  of  law
 and  the  instrument  of  Government  hes
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 to  be  used,  used  very  vigorously  and
 honestly.  I  entirely  agree  there.

 As  regards  the  economic  programme,
 it  is  the  policy  practically  of  all  parties
 and  all  governments  to  give  priority  to
 the  problems  of  Harijans,  Scheduled
 Castes  and  Scheduled  Tribes.  I  think
 an  honest  effort  has  been  made  by  this
 Government  also.  I  am  not  here  just  to
 defend  what  Government  have  done  or
 are  not  doing.  Certainly  in  what  we
 are  doing,  we  are  doing  our  duty,  and
 what  we  are  not  doing  is  our  failure.
 We  must  accept  that  sort  of  attitude  in
 this  matter.

 There  were  two  or  three  suggestions.
 We  will  have  to  take  it  up  at  the  high-
 est  level  of  the  Chief  Ministers  in  a
 conference  and  try  to  emphasise  the
 necessity  of  being  more  alert.  These
 are  continuing  problems.  It  is  not
 enough  that  we  are  alert  once;  it  is  a
 question  where  we  have  to  be  alert
 continuously  and  constantly.  Constant
 vigilance  is  necessary.
 9  hrs.

 IT  am  thinking  of  meeting  the  Chief
 Ministers  to  discuss  some  of  the  prob-
 tems.  I  will  give  priority  to  this  prob-
 tem  and  discuss  it  with  them  when  I
 meet  them.

 As  regards  the  general  question  of
 the  problems  of  Scheduled  Castes  and
 their  reservation  in  services  and  other
 economic  problems,  ag  we  know,  the
 Commissioner  of  Scheduled  Castes  and
 Scheduled  Tribes  is  supposed  to  look
 into  it.  We  have  found  that  the  imple-
 mentation  of  that  policy  is  the  main
 problem.  The  Minister  of  Social  Wel-
 fare  is  considering  the  suggestion  whe-
 ther  there  should  be  a  parliamentary
 committee  to  go  into  this  problem....
 (Interruptions.)

 AN  HON.  MEMBER:  It  was  promis-
 ed  but  denied.
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 SHRI  Y.  B.  CHAVAN:  He  has  not
 promised.  But  as  I  say,  he  is  consider-
 ing  the  suggestion.  I  have  been  discuss.
 ing  this  matter  with  him  even  before  I
 got  up  here  now.  I  shall  discuss  this
 matter  with  him.  If  not  a  parliamen-
 tary  committee,  whatever  other  com-
 mittee  he  may  have,  in  mind  be  will
 consider  it........  (Interruptions.)

 AN  HON.  MEMBER:  No  other  com-
 mittee.

 SHRI  Y.  8.  CHAVAN:  Well,  you  have
 said  it  now.

 mt  ोहलू  प्रसाद  :  नौकरियों में  रखने

 के  लिए  नहीं  लेकिन जो  नौकरियों में  लगे
 हुए हैं  उन  के  करेक्टर रोल  खराब  कर  के  उन
 को  निकाल  दिया  जाता  हैं  (व्यथथान)

 SHRI  Y.  8.  CHAVAN:  The  sugges-
 tion  to  have  a  parliamentary  committee
 is  there.  Government  has  no  doubt
 that  if  there  is  some  sort  of  a  comn-
 mittee—even  if  it  is  not  a  parliamen-
 tary  committee—it  will  go  a  long  way
 and  it  is  necessary  to  create  an  atmos-
 phere  so  that  the  administration  at  all
 levels  will  fee]  that  the  highest  body  is
 watching  their  performance.  This  is
 the  basic  principle  behind  it  and  I  am
 sure  the  Minister  of  Social  Welfare  will
 certainly  take  this  into  consideration.
 I  do  not  want  to  repeat  whatever  every-
 body  has  said;  I  am  not  replying  to  this
 debate  in  a  spirit  of  replying.  I  am
 really-speaking,  speaking  in  the  spirit
 of  endorsing  it.  That  is  all  that  I  have
 to  say.

 39.05  hrs.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Friday,  April
 5,  9868|Chaitra  16,  890  (Saka).
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